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The Lok Sabha met at
Eleven of the Clock

[MR. SPEAKER in the Chair]

[English]

KUMARI MAMATA BANERIJEE :
Hearty congratulations.

SHRI S. JAIPAL REDDY : We also
welcome you.

MR. SPEAKER : What has happe-
ned ? Welcome for what ?

[Translation]

SHRI V. TULSIRAM : Accept con-
gratulations from us as well.

MR. SPEAKER : You have not

elected a new person, he remains the
same person.

(Interruptions)

MR, SPEAKER :
the same Speaker.

(Interruptions)

Still he remains

MR. SPEAKER : It was within his
right to bring the motion.

[English]

PROF. MADHU DANDAVATE:
My cengratulations.

SHRI P. KOLANDAIVELU : How
can you accept congratulations from Pro-
fessor ? He is the main man......

THE MINISTER OF STATE OF
THE MINISTRY OF CIVIL AVIATION
(SHRI JAGDISH TYTLER): They did
not know what they were doing yesterday.

[Translation)

MR. SPEAKER :
to do it or not,

It is upto him

[English]

PROF. P.J. KURIEN : They know
that you are kind-hearted, So, they are
saying like that.

[Translation]

SHRI V. TULSIRAM : You have
won and my congratulations to you for it.

MR. SPEAKER : I accept the congra-
tulations of Shri Tulsiram;ji.

SHRI BALKAVI BAIRAGI: Mr.
Speaker, Sir, kindly listen to what I have
to say today, Mr. Speaker, by your per-
misson, I have merely to recite 4 lines in
verse, for hon. Prof. Dandavave :

*“Nasheman to salamat hai, guli-
shtan bhi salamat hai, Bhuladein

ab aap vo lamhe, yahan ulfat
hi ulfat hai.””

Sir, listen two more lines :

«Kabhi ye aag late hein, Kabhi
bijli girate hein, Inhen takleef
bas yeh hai, ye tinke bach kyon
jate hein,”
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MR. SPEAKER : It will be saved,

do not worry. We are all colleagues.

[English)

PROF. N.G. RANGA : Let me con-
gratulate your Deputy Speaker who con-
ducted the proceedings yesterday.

MR. SPEAKER : Yes, I think that
goes to him.

{Translation]

SHRI BALKAVI BAIRAGI: I am
afraid that he will bring such a motion
against hon. Deputy Speaker also.

MR. SPEAKER : We will all work
together, it is a routine matter., We do
not have any ill-feeling or hostility bet-
ween us. You have to initiate matters,
am merly your servant. If you say some-
thing, it is your greatness. if you do not,
then also it is your greatness. What can
Isayinit? I am in your hands,

SHRI RAM SINGH YADAYV : Mr.
Speaker, Sir, it is for the elders to grant
pardon.

WELCOME TO PARLIAMENTARY
DELEGATION FROM MONGOLIA

[English)

MR. SPEAKER : Hon. Members, at
¢he outset, I have o make an announce-
ment.

On my own behalf and on behalf of
the Hon’ble Members of the House, I
have great pleasure in welcoming His
Excellency Mr. Bat-Ochiriin Altangerel,
Chairman of the Great People’s Khural
of the Mongolian People’s Republic and
the Hon’ble Members of the Mongolian
Parliamentary Delegation who are on a
visit to India as our honoured guests.

The other Hon’ble Members of the
delegation are :
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(1) Mr. Danzangyn Radnaaragchaa,

& v

(2) Mrs. Sunduyn Odgerel, M.P.

The Delegation arrived here today
morping. Thoy are mow seated in the
Special Box. We wish them a happy and
fruitful stay in our country. Through them
Wwe convey our greetings and best wishes
to the Chairman of the Presidium of the
Great People’s Kbural, the Parliament,
the Government and the friendly people
of the Mongolian People's Republic,

R___ —_
ORAL ANSWERS TO QUESTIONS
[English]

Clandestine sale of banned medicines

*677. SHRI A. JAYAMOHAN : Wil
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state ¢

(a) the names of medicines the sale
of which has been banned in the country
in the recent past ;

(b) whether Government have any
machinery to check and prevent clandes-
tine sale of such medicines ;

(c) whether cases regarding the sale
of such medicines after the imposition of
ban have been brought to the notice of
Government : and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THR
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI SAROJ
KHAPARDE) * (a) The names -of the
medicines the sate of which bes been
banned is given in Statement-I below.

(b) The State Drugs Controllers who
are the licensing authorities for manu-

facture and sale of drugs through e sysfem
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of licensing and renewal of licensing,
through their inspectorate staff check and
prevent clandestine sale of medicines

CHALITRA 26, 1909 (SAKA)
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are not sold in the market, However,
some affected firms had obtained stay
orders from various high courts, As such

prohibited by the Government.

(c) After the ban order most of the
formulations covered by the notification

some banned formulations continue to
be sold in the market.

(d) Details of such drugs are given in
Statement-II below.

Fixed dose combinations of Vitamins with anti-inflamatory agents and

Fixed dose combinations of Yohimbine and Strychnine with Testosterone

Fixed dose combinations of Iron with Strychnine, Arsanic, and Yohis

—

Fixed dose combinations of Sodium Bromide/Chloral hydrate with other

Fixed dose combinations of Hydroxyquinoline group of Drugs except prés
parations which are used for the treatment of diarrhoea and dysentry and

Fixed dose combinations of Steérdids for internal use except combinatioil

Fixed dose combinations of Chloramphenicol for internal use except combis

Statement-I

1. Amwmidopyrine.

2.

tranquillisers.

3. Fixed dose combinations of Atropine in Analgesics and Antipyretics.

4. Fixed does combinations of Strychnine and Caffeine in tonics.

s.

and Vitamins,
6.

mbine,
2.

drugs.

8. Phenecation.

9. Fixed dose combinations of anti-histaminics with anti-diarrhoea:s.
10. Fixed dose combinations of Penicillin with Sulphonamides.
11. Pixed dose combinations of Vitamins with Angalgesics.

12, Fixed dose combinations of Tetracyeline with Vitamin C.
13.

for external use only.
14,

of Steroids with other drugs for the treatment of Asthma.
15.

nation of Chloramphénicol and Streptomycin.
16. Fixed dose combinations of Ergot.
17.

Fixed dose combinations of Vitamins with anti-T.B. drugs except cémbis
pation of Iseniazide with Pyridoxine Hydrdchleride (Vitamin B, ),
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ls.
19.

21,
22.

26.

Penclllin skin/eye ointment.
Tetracycline liquid oral preparations.
Nialamide,

Practolol.

Methapyrilene, its salts.
Methaqualone.

Oxytracycline Liquid Oral Preparations.

Demeclocycline Liquid Oral Preparations.

Combination of Anabolic Steroids with other drugs.

Oral Answers
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SHRI A. JAYAMOHANX : Mr.
Bpeaker, Sir, it was reported some time
back that there was a demand from the
congumer groups from various States,
particularly from Tamilnadu that Govern-
ment should take a series of measures to
completely weed eut harmfu! and irratie-
as] combination of drugs which sre sold
ta the merket, The common people are
mostly sot aware of the 26 categories of
drugs which are harmful and injurious to
health, having single ingredients and
combination drugs covering about 2000
preducts.” FEven now, such medicines like
Novalgin, Analgin, Mexoform, sleeping
pills with a high degree of potency are sold
in the market. I would like to kpow from
the hon. M nister whether the Goverament
will eonsider creation of separate Depart-
ment with adequate manpower for effective
control and prevention of sale of banned
items of medicines in a clandestine
manner. As in the case of publicity given
for the necessity of triple vaccination to
the infants and also harmful effects of
liquor and narcotic drug consumption, I
would like to know whether the Govern-
ment will give wide publicity in Radio
and Television media regarding banning
of these medicines and the harmful effects
of these medicines.

SHRI P. KOLANDAIVELU : He has
given the answer also,

(Interruptions)

KUMARI SAROJ KHAPARDE :
Sir, we are aware of this fact, Some
manufacturers in Bombay and West
Bengal filed their Writ Pectitions in the
High Courts at Bombay and Calcutta
against the decision to ban manufacture
and sale of the drugs and the High Courts
have gramted interim Stay Orders for the
products, as there was at that time no
provision in the Drugs and Cosmetics
Act to ban the already licensed formula-
tions. The Act was amended in 1982 and
the Government got powers to prohibit
import, manufacture as well as sale
respectively of drug formulations moving
in the market, considered by the Govern-
ment to be irrational and harmful. The
Government thus prohibited manufacture
and sale of 22 drug formulations including
the many fixed dose combinations. Under

'CHAITRA 26, 1909 (SAKA)
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the amended Act, the Central Government
have further issued three more notifica-
tions prohibiting manufacture and sale of
another 4 drug combinations.

SHRI P, KOLANDAIVELU :
happened to Novalgin,
Saridon ?

What
Anacin and

SHRI A. JAYAMOHAN : Sir, the
bon, Minister has stated that the various
High Courts have granted Stay Orders to
ban the sale of these medicines. I would
like to know from the hon. Minister as
to what steps the Government has taken
to vacate the Stays in the interest of the
public. These medicines are harmful aad
they are unheaithy for the people who
are consuming these medicines.

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT AND
MINISTER OF HEALTH AND FAMILY
WELFARE {SHRI P. V. NARASIMHA
RAO) : We have written to all the State
Governments to take every step that is
needed to get the Stay Orders vacated
because the situation is rather unsatisfac-
tory. Now, if there is a category of drugs
out of which there are certain formula-
tion and the manufacturer of a few
formulations has gone to the High
Court and got a Stay Order, he
goes on marketing his formulatiens while
the others are banned. So, this is an
unsatisfactory situation. We are trying
our best to get the Stay Orders vacated
and since there is essentially the need to
keep a watch and have a uniform policy
and a process of momnitoring, the proposal
now is to set up a Cell to monitor the
drugs and their effect. Now, if this
monitoring takes rplace regularly and
quickly, it will be possible to do the
banning process under the Act equally,
regularly and quickly. The idea is to
have a Cell consisting of a Central Wing
and a Peripheral Wing. The Central Wing
will be located in known hospitals from
where the monitoring will take place and
the Peripheral Wing will go from place to
place or will keep a watch on the Primary
Health Centres and other areas as to the
effect of the drugs that are being sold
there. Now this is still in the offing, in
the initial stage. After it is set up and it
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starts functioning, it will have to be scen
what the results are. But we are very
much alive to the situation.

PROF K. V. THOMAS : Sir, the
same medicine which has got the same
ingredient is sold under different brand
names by different companies. The price
also varies from ope brand to another.
My question to the hon. Minister is
whether steps would be taken to have a
upiform price for the same medicine
having the same ingredient ?

SHRI P. V. NARASIMHA RAO:
Sir, this multiplicity of formulations has
become a very big problem in our country.
In some other countries, they have cut
down the number drastically, We are
also trying to cut down the number to
the extent possible, under the circumsta-
nces here. But I must say the success so
far has only been partial. Again, there
is litigation, there are complications in
this. We are trying our best to see that
all this confusion tbat is arising as a
result of thousands of formulations being
in the market is reduced, if not altogether
removed.

About pricing, it is very difficult to
exercise any strict control. There is a
modicum of control but within that range,
prices are bound to vary.

DR. XK. G. ADIYODI : Sir, is there
any proposal to have a common pharma-
copoeia as 1n other countries consisting
of various systems of medicines in our
country ?

SHRI P. V. NARASIMHA RAO:
Sir, on the allopathy side, it 1s already
there. On the Ayurveda, on which I will
bave occasion to answer another question
today, we are itrying for the single drugs,
but, it has not been found easy to have
a full pharmacopoeia on the pattern of
Western plarmacopoeia in the case of
Ayurvedic and other drugs here.

[Translation]

SHRI V. TULSIRAM : Mr. Speaker,
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Sir, I also had a similar question to ask,
But on the basis of ballot it has been
put under the category of written answers,
The reply of the hon, Minister, is vague.
She has stated that the firms on which
ban orders were issued have obtained
stay orders from various courts. We
cannot complain in the House against
the sale of those drugs which have been
banned by foreign countries and our own
country. In this situation, what steps are
being taken to get the Stay Orders
vacated at the earliest and what arrange.
ments will be made in future in this
regard ?

SHRI P. V. NARASIMHA RAO:
We have written to the State Governments
and I think early action will be taken in
this respect.

Incidence of goltre

*678. SHRI K. N. PRADHAN : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) the number of persons suffering
from goitre in the country at present; and

(b) the steps taken to control this
disease ?

[English]

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) According to estimates,
140 million people are exposed to severe
iodine deficiency and the actual number
of persons suffering from goitre s
estimated to be around 40 million.

(b) Iodised salt is the simplest and
cheapest method for the prevention of
goitre and other iodine deficiency discre-
ers Ib order to tackle the problem of
goitrefiodine deficiency discreers, the
Government has decided to iodise the
entire production of edible salt in a
phased manner by 1992, The targets or
annual production of iod:sed salt are as
under :»
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1987-88 16 lakh tonnes
19388.89 22 lakh tonnes
1989-80 30 lakh tonnes

The remaining 20 lakh tonnes of
fodised salt is expected to be raised by
1992 to achieve the prodaction of 50 lakh
tonnes of iodised salt.

[Translation]

SHRI K. N. PRADHAN : Mr. Spea-
ker, Sir, the gland in the neck of a human
being i8 known as the Thyroid gland.
The physical and the mental development
of a .person is depsndent on the substance
manufactured in this gland and Iodine is
that substance. As the hon. Minister has
stated in his reply, about 14 crores of
people are suffering from goitre due to
Iodine deficiency. It is also true that
Government figures cannot be much relied
upon and the actual number may be far
greater. Man is afficated by many dread-
ful discases, but people are not conscious
about this disease even today. FEven
educated people are not aware of this
disease which has affected the whole
pation. It has affected the physical and
mental development of the majority of
our people. I want to know from the
hon. Minister whether any programme
on the natjonal level has been formulated
to eradicate this disease ? Further, what
are the places in the country where
surveys have been conducted and where
Iodine deficiency has been found in food
and water and what measures have been
taken to provide iodised salt in large
guantit-es in those areas ?

[English)

KUMARI SAROJ KHAPARDE:
The Hon. Member has asked me two-three
questions in a row. I would like to answer
the first part of the question,

The Government has taken a number
of actions in this respect. Firstly. all
States and Union Territories have been
addressed by the Ministry of Health and
Family Welfare that financial assistance

_ CRAITRA 26, 1909 (SAKA)

Oral Answers 18

will be available from the Central Govern-
ment for establishment of goitre control
centre at the state level. Secondly the
financial assistance shall be available for
the production and distribution of proto-
type material for providing communication
support to help education programme on
gol.re, emphasizing the need for greater
consumption of iodised salt in goitre
endemic areas for control of goitre and
other iodine deficiency discases.

A scheme for disbursement of subsidy
to manufacturers towards cost of chemicals
like potassium, calcium, iodate for use
in iodisation of salt has been announced.
An all time high production of iodised
salt i.e., 7 50 lakh M. T. has been achieved
during the year 1936-87. The concerned
States and Union Territories have been
advised to issue notifications bapning the
sale of salt other than the iodised salt in
the States under the Prevention of Food
Adulteration Act. All the States and Union
Territory Governments have been advised
to undertake surveys to assess the magni-
tude of goitre, iodine deficiency diseases
in areas where surveys have not been
done. Copies of the posters and pamp-
hlets both in Hindi and English have been
sent to all the States and Union Territorles
for educating the masses for consumption
of iodised salt,

The second part of the question, which
I would like to answer, is about the areas
and whether survey bas been done there
or not. According to the survey reports,
in India the epdemic goitre belt stretches
across the entire sub-Hima'ayan region
and includes the Siates of Jammu and
Kashmir, Himachal Pradesh, Uttar Pra-
desh, Bihar, West Bengal, Sikkim, Assam,
Arunachal Pradesh, Nagaland, Manipur,
Meghalaya and Tripura, besides Punjab,
Haryana and the Union Territory of
Chandigarh. flate ruptions) The endemic
goitre is also f und prevalent in certain
districts of Madhya Pradesh, Gujarat and
Maharashtra. The survey is well in
progress Interruptions).

Sir, I would like to tell the honourable
Member, the States where the disease is
most preralent, The study group appoin-
ted under the chairmanship of Salt
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Commissioner. among other things, stated
that the goitre is not restricted to any
particular area but is a national problem.
However, this disease stretches across the
entire sub-Himalayan region. Other things
I bhave already mentioned.

MR. SPEAKER : You lay it on the

Table of the House.
[ Translation]}

SHRI K. N. PRADHAN : Mr.
Speaker, Sir, the hon. Minister in her
reply has stated that the best method is
to provide iodised salt and in order to
ensure the use of iodised salt in the entire
country, the Government has kept the
production target of 16 lakh tonnes of
iodised salt in the year 1987-88. I want
to know as to in which places in the
country iodised salt producing units have
been set up and where will they be set up
in the near future and what are the names
of places where Ilaboratories for testing
iodine content are being established ?

[English)

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT AND
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI P. V. NARASIMHA
RAO) : Sir, among the recommendations
of one of the committees, which was to
rpview the production of iodised salt,
one Is that we should make it open to
private manufacturers. That recommend-
ation has been accepted. Following this,
the Salt Commissioner has granted
permission to 625 applicants all over the
country. I do not have readily the names
and places where they are situated. But
it is a very large number : 625. 150 of
these units have already gone into pro-
duction and the otners are expected to
go on stream in batches in the near future.
This is the position, Sir, Taking the
country as a whole, the prospect of
achieving 100 per cent iodised salt usage
is bright by the end of 1990.

Added to this is the recommendation
of the Central Government to all the
State Governments to undertake legisla-
tion to ban non-iodised salt being used
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in their States. So, combined with the
production on one side and also the
banning of ordinary salt being used on the
other, the effect will be as it should be
and is intended to be.

SHRIMATI D. K. BHANDARLI : Sir,
I would like to know from the Hon’ble
Minister whether it has come to the notice
of the Government that the incidence of
brain tumour is on the increase in the
goitre prone areas and it is said that it is
also due to the iodine deficiency.

I would also like to know whether
any survey has been made to find such
cases and if so, what steps the Govern-
ment propose to take to control this.

SHRI P. V. NARASIMHA RAO:
Sir, the surveys already undertaken very
categorically have brc ught out the results
of iodine deficiency, as the enlargement
of the thyroid gland the stunting of growth
whether of the brain. of the body or in
some cases obesity. So, all these have
been taken ‘nto account. A decision has
been taken that all over the country, from
now on, we shall introduce the use of
jodised salt in order to cut out the
complications and make the most
effective arrangement for the obviation of
risks. So, this is the result. There is no
further study necessary or is being under-
taken.

SHRI VIJAY N. PATIL : Mr. Spea-
ker, Sir, as just pointed out, by the
Minister, about 140 million people are
suff.ring. But it becomes very difficult to
ideutify the patients or, you know, the
patieats themselves do not know at an
early stage. Unlike diabetes, this disease
spreads from the age of 10 years to 60-70
years’, We find that diagnosis centres are
very few in the country. Especially i case
of early diagnosis, only the nuclear physics
bhelps. In Delhi, the iodine intake is
checked in the Nuclear Physics Labora-
tory; in Bombay, at the Bombay Hospital
or the St. John Hospital. But in smaller
districts, this facility is not available. In
one case of goitre when the gland incre-
ases, it is visible from outside, but there
are two types of goitre, hyperthyroidim
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and hypothyroidism. For detecting goitre
patients is the Government taking any
steps to increase the number of centres
of nuclear technology so that the fast
spreading disease which is not detected
at an early stage will be controlled and
by the time you spread the use of iodized
salt, it would have been brought under
control to & reasonable extent ?

SHRI P. V. NARASIMHA RAO:
We have some facilities for detection at
the moment. 1 do not think, they are
adeguate. But since we are undertaking
a massive programme to prevent this from
happening in future, I think the concent-
ration should be in completing this
programme in a record time, may be a
year earlier than intended, rather than
now starting diagnostic centres all over
the country. The arrangements that are
available, wherever they have to be
strengthened, that could be wundertaken,
but starting new centres does not appear
to be feasible.

DR. T. KALPANA DEVI: I would
like to know whether there is any pro-
posal to provide hundred per cent finan-
cial assistance to the States for setting up
of goitre control units, State Health Direc-
torates and for the State level coordi-
pation committees, and for organizing
health education activities for effective
implementation of goitre control pro-
gramme.

SHRI P. V. NARASIMHA RAO:
Yes, Sir. When it has been taken up
on a national scale, education of the peo-
ple is being done, maybe it needs streng-
thening in some areas, but all that would
depend on the State Governments
and I am sure, the State Governments
where this complaint is in an endemic
form will certainly take all the necessary
steps. But the question actually centres
round the perman:nt measures to be taken
and the permanent measure is one, and
that is the cheapest and also the most
effective, and that is the use of iodized
salt and that is what 1 have answered.

Strikes by doctors and para-medical staff
in Delhi hospitals

*680. DR. B.L. SHAILESH : Will the
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Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether any in-depth study has
been made by his Ministry into the causes
of frequent strikes by doctors and nurses
and other para-medical staff m Delhi
hospitals;

(b) if so, the outcome of such study;
and

(c) the remedial steps proposed in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI.
LY WELFARE (KUMARI SAROJ
KHAPARDE): (a) to (¢) The issues on
which the doctors, nurses and other para-
medical staff in Delhi Hospitals have
resorted to agitational approach in the
recent past mostly centre around their
grievances relating to pay and various cat-
egories of allowances. By and large the
approach of the Government has been to
negotiate with the employees and arrive
at an amicable settlement., Joint Coasul-
tative Machineries have also been estab-
lished at different levels to discuss and
decide on issues which agitate the mind
of the employees.

[ Translation)

DR. B L. SHAILESH : Mr. Speaker,
Sir, will the hon. Minister kindly state as
to how many times the doctors and other
medical staff have gone on strikes and
how has it affected the patients ? Along
with it, what steps has the Government
taken to provide medical facilities to the
patients during the course of a strike 7

THE MINISTER OF HUMAN RE.
SOURCE DEVELOPMENT AND MINI-
STER OF HEALTH AND FAMILY
WELFARE (SHRI P.V. NARASIMHA
RAO): I want to appeal to the hon,
Member that he should not repeat this
matter so many times, because we have
tried our best to arrive at a settlemept,
but it should be ensured that they do not
resort to such strikes in future, but it
could not be said that there would not be
strike at all, We have tried to make them
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understand. I think that the situation bas
vastly improved and we will have to think
about other measures in future. Again,
as regards the number of str.kes, it has
been neither more nor less We want that
the sick people should not suffer on
account of the strikes and they should
not face any sort of inconvenience as
well. We want to create a healthy environ-
ment, So far as the life and the health of
an individual is concerned. it will be good
if the question of strike is not raised at
all in such matters. The relationship bet-
ween an employer and an employee can
be good as well as bad. Somewhere the
employer may be at fault and some-
where the employee may be in the wrong.
But the patient should not suffer in this
tug-of-war. He should not be put to any
sort of inconvenience because once a
person is dead, he cannot be brought
back to life and the situation becomes
irreversible. Therefore, we want to give
it special emphasis. We want to create a
conducive environment,

DR. B L. SHAILESH : Mr. Speaker,
Sir, as everyone is aware, the doctors
have to do a great deal of work and have
to be on emergency duties as well. They
have to work round the clock and have
to work more as compared to others.
Under the circumstances, is the Govern-
ment thinking of declaring the medical
service as ‘Essential Service’ and provide
benefits like special pay, etc. accordingly?
This will perbaps put an end to their
strikes for ever, The poor people suffer
the most during strikes. The rich people
can afford to go to private nuising homes,
but the poor people can go nowhere ex-
cept to the O.P. Ds and therefore, they
have to suffer a lot during strikes. Hence,
fs it under the considcration of the
Government to declare this service as
sEssential Service’ and impose a ban on
strikes in medical services ?

SHRI P.V. NARASIMHA RAO:
Yes. Sir. It is a very good suggestion and
we are considering it to a certain extent,
But I think we have to talk about it with
tnany people and with our hon. Members
aiso. I have talked to scme hon. Mem-
bers. 1 fecl that we can create such an
qnvironment. We are thinking of setting
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up a machinery so that there is no neces-
sity for such strikes.

[English)

SHRI P. K. THUNGON : Mostly,
the problem appears to be not because
certain facilities to the doctors are not
there. But to me it occurs that certain
amount of motivation is required in this
country, coupled with proper handling by
the Administration concerned. For exam-
ple, there was a strike in Delhi by one
section of doctors and that was followed
by a strike by nurses because they felt
that they were not being taken care of
adequately. And so far as my knowledge
goes, some of the doctors are again thin-
king of resorting to agitation because
there is some anomaly between the pay
scales or emoluments of the junior doc-
tors, doctors of the CGHS and so on and
so fourth. The grievances have been such
that during the nurses’ strike, there was
a slogan *“‘Patients are dying, nurses are
crying and the Minister of Health is in
coma’. Keeping this slogan in mind, I
would like to know from the hon. Minister
whether there is any programme for the
purpose of motivatton. Secondly, is any
proper study going to be made to see that
some parity with regard to pay scales,
exoluments and facilities is maintained,
so that there will be no scope for such
grievances ?7

MR. SPEAKER : The Health Minis-
ter does not seem to be in a coma. He
seems to be between two ladies.

SHRI P.V. NARASIMHA RAO:
Sir, earlier 1 had an occasion to answer
a question and at that time Mr. Deputy
Speaker was in the Chair. In the course
of that, I had requested him to give us a
discussion in this House because I want
to raise certain questions of principal, It
is not a question of whether the sirike is
right or wrong and whether the employer
is right or the employer is wromg. It is
not a question of apportioning blame or
responsibility. It is a much higher guestion
and it is a question of whether a patient
should be allowed to die because there is
a difference of opinion, there is a conflict
between the employer and the employee,
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He is a third party and he has come to
the hospital to be cured and not to die.
Therefore, considering the supreme need
' to save the palients, to save human lives
in this country, can we think of a
method wherein such strikes will not be
pecessary and will not be restored to ? In
order to firm up that, we may have to
resort to steps that need to be taken in
that regard, That is a matter of detail.
But the question is in princinle, do we
agree on this ? And, if the Parliament
says that it agrees on this,- then the stace
will be set for the Government to take
certain steps. Thisis what I really want
from the Parliament as a guidance.

DR, V. VENKATESH : Mr. Speaker,
Sir, I belong to the medical profession,
as you know it. But in spite of it, I would
like to bring to your notice that unfor-
tupately the strikes which are going on
throughout to country, particularly in this
profession, -is very-very bad. I will tell
you that very recently the Ram Manohar
Lohia Hosptial —previously, it was known
as —Willington Hospital.. ..

AN HON. MEMBER : Lady Willing-
ton Hospital,

DR. V. VENKATESH : Lady Killing-
ton Hospital. Though the name has been
changed, even today the condition remains
the same. Unfortunately, an hon. Member
of this House fellill in the Annexe.
Myself and another hon. Member of our
House took care of him and immediately
we contacted the Ram Manohar Lohia
Hospital authorities. They took about an
hour or so to reach here. They brought
an ambulance with them. In that ambu-
lance we took him there. The condition
there was very pitiable. I am sorry to say
all these things. But with great pain I am
telling you, though I b:long to the same
profession and I do not want to cast
aspersions on the profession, if these
strikes in this country go on like this,
what would be the condition of the com-
mon man. I have seen so many patients
who are not attended to at all. Unfor-
tunately on that day, even the hon. Mem-
ber was nat given any attention at all.

Therefore, I wanted to ask a straight
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question to the hon. Minister, who may
be under coma-medically he is under coma,
I would say—because for every question
that is raised in this House, he has been
telling, ‘‘we will take the consensus of
the Members’’ and all that. He has been
postponing like that. How long can he
postpone it, Sir ? He cannot play with the
lives of the common man in this country.
(In.ertuptions) The common man in this
country is suffering because of the mis-
management of the Government.

Therefore, 1 want to know whether
any measure is going to be taken immedia-
tely to check these strikes throughout
the country ?

MR. SPEAKER : Put the question,
(Intertuptions)

DR. V. VENKATESH : I say this
because, if no measures are taken, this
disease of strikes may spread further.
Therefore I want to ask a categorical
question whether he is going to check
this immediately or he wants to play with
the lives of the common men of the
country ?

SHRI P. V. NARASIMHA RAO: 1
do not know what else to say. I have
submitted to the House that this matter is
not an ordinary matter of employee going
on strike for his demands. This is a
matter concerning lives of the people. 1
want the support of the Parliament to
take certain unconventiopal methods.
Not merely this. If no consensus is for-
thcoming, I have a course of action. But
I do want to appeal to the House to
give me the benefit of their wisdom.
Let us have one bour and
two hour discussion so that I get
some lines of approach from the hon.
Members so that I could obviate the need
for explaining and explaining and explain-
ing the steps to the House later on. If it
comes as a consensus, it will give me
encouragement. It will support me, and
therefore, would be easier for me to cut
short the duration of taking these steps
later on. This is all I wanted to appeal
to the House.

If I am in a coma or somebody else is
in a coma, that is a different matter. But
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the point is something needs to be done.
That is what I really wanted the House
to tell me.

DR. V. VENKATESH : How long
will it take ?

MR. SPEARER : You give a Motion
and we shall just get it discussed. What
is the problem ? No problem,

[ Translation]

SHRI GIRDHARI LAL VYA$ : We
are not getting good quality medicines.
get it

MR. SPEAKER : Therefore,

discussed early, Vyasji.

SHRI P. V. NARASIMHA RAO:
This question relates to strikes by doctors.
The hon. Member is speaking about the
general non-availability of medicines, but
the issue is about strike.

Repair and widening of btidges on
Nagpur-Raipur National Highway.

*683. SHRI VILAS MUTTEMWAR :
Will the Minister of SURFACE TRANS.-
PORT be pleased to state :

(a) whether due to culverts being
very old, frequent accidents occur on
Nagpur-Raipur National Highway;

(b) whether there is any proposal
for widening of the bridges on this
National Highway and for repairing the
uneven road in order to avoid accidents;
and

(c) if so, the time by which this work
is likely to be completed ?

[English]

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHRI RAJESH PILOT):
(a) to (c) There are no reports of fre-
quent accidents on this Section of Nati-
onal Highway No. 6 due to existence of
old cross drainage works. Howeyer,

APRIL 16, 1987

Oral Answers 28

widening of the bridges to two lane width
have been taken up and work on four
bridges has been completed. Estimates
for three bridges have been sanctioned
recently. Proposals for four more bridges
are under correspondence. Improvement
of the roads is a continuous process and
is taken up in a phased manner depend-
ing upon the inter-se priority and avail-
ability of resources.

[Translation)

SHRI VILAS MUTTEMWAR :
Mr, Speaker, Sir, the hon. Minister has
given a routine reply to my question.
Frequent accidents occur on Nagpur-Rai-
pur section of the National Highway No.
6 which connects Bombay with Calcutta.
But the hon. Minister has replied that no
reports of frequent accidents on this
section 0. the highway have reached the
Ministry of Surface Transport. Secondly,
regarding culverts he has stated that their
construction is undertaken on the basis
of inter-se priority. I want to know
from the hon. Minister as to how is this
priority decided ? Afler how many acci-
dents and after how many losses of lives
is the construction work taken up ? The
constituency of hon. Shri Narasimha
Rao is located about 30 kms. away from
the DNMNagpur-Raipur bhighway. Near
Miyath village, 1ndustries with an invest-
ment of Rs. 400 crores have been set up
here. It has increased the traffic in that
area. The bridge is so narrow that
traffic gets jammed here. Again, serious
accidents have occurred on the bridge over
Telinala near Sakapa in which 30 persons
have so far lost their hives, but the Minis-
try has no information about

it. . .(Interruptions)...

I think it is the only culvert where 13
traffic signs have been put up like <Drive
slowly’, ‘Use brakes, ‘Look to your left
and to your right’ but still accidents occur.
The hon. Minister should go there and
find out himself as to why the people are
afraid to move on this road and why they
move very slowly over there, I want to
put a straight question to the hon. Minis-
ter and ask as to how long will you take
to complete that culvert ?
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MR, SPEAKER : The time likely
to be taken for the construction of the
culvert has been taken by you in putting
a supplementary.

SHRI RAJESH PILOT : Mr,
Speaker, Sir, I have not at all stated in
my reply that the Ministry has no reports
regarding accidents. I fully agree with
the hon. Member that frequent accidents
are occuring on account of it.

MR. SPEAKER : You are affected

as well.

SHRI RAJESH PILOT: 1 agree
that the bridge is not strong enough in
comparison to the flow of traffic, We are

not saying that accidents are not occuring,
The National Highway No, 6 in Mahara-
shtra is in a very poor condition. We
admit this fact. We on behalf of the
Government and the Ministry, have made
efforts to provide double lanes on this
National Highway and we have complet-
ed the work to a considerable extent.
This bighway comprises of two parts.
One of its parts is in Maharashtra
and another in Madhya Pradesh. The
one in Madhya Pradesh includes the
Nagpur-Raipur section about which the
hon. Member has asked the question. In
the Seventh Plan Rs. 10 crores have been
al'otted for it. There are 45 bridges on
this section of the National Highway,
Some of them are 1n a poor condition.
We have repaired 23 of these bridges, and
the repair work of 3 ‘more bridges has
been sanctioned and papers relating to an
additional 4 bridges have reached in. In
this way we have the work of 30 bridges
under our charge and work regarding 15
bridges is yet to be undertaken I am
not saying that action will not be taken
on them or that it shou'd not be taken.
I want to tell the hon. Member that the
Central Government has many problems.

We allot funds from the Centre, but the
State Government, neither monitor nor
utilise these funds properly. I have

stated several times in the House that we
have constraint of resources and what-
ever resources we are able to collect are
not utilised by the State Governments
properly and many States even surrender
half of the amount allotted to them,
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They go on shouting here till the 31st of
March but when funds are allotted, they
are not able to utilise the entire amount
allocated for them. Government of
Mabharashtra has maintained three Natio-
nal Highways very well and it could have
paid more attention to this one as well,
I want to assure the hon. Member that I
am prepared to accompany him whenever
he likes.

AN HON. MEMBER : How many
hon. Members will accompany you ?

SHRI RAJESH PILOT ¢ If the hon.
Member feels that the work will be
accomplished if I visit the area, then I
am always ready to go there. I want to
inform him that we are getting this work
done on a priority basis.

SHRI VILAS MUTTEMWAR : From
the bon. Minister’s reply, we have come
to know that funds have been allotted to
the State Governments, bat when we go
to the states, they complain that they
have not reccived funds from the
Centre. I want to tell the hon. Minister
that if he takes into confidence the
people representing that particular region,
many things will becorre clear. People
link progress with the development of
National Highways and wherever National
Highways exist, the industrialists also
want to set up their industries there.
Therefore, a very important relationship
exists between the development of a
National Highway and that of the na-
tion, I want to request the hon. Minis-
ter that the construction of this culvert is
ap important issue and if it is repaired,
it will encourage development. As the
hon. Minister has accepted that this
National Highway isin a dilapidated
condition and it is very unfortunate that
it in such a state. The hon. Minister is
young, we are also young and we hope
that he will provide assistance in this
regard.

MR. SPEAKER : You are asking
for such a small culvert, you could have
asked for a big bridge.

SHRI RAJESH PILOT : So far as
the question of resources is concerned,
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we have earmurked Rs. 10 crores under
the Seveanth Five Year Plan and out of
which Rs. 1.9 crores have already been
sanctioned. As regards the rest of the
funds, the State Governments cap get it
released whenever they require according
to the procedure, but the amount which
has already been sanctioned..... ...........
(Interruptions;. Now look, the hon.
Members are not listening and are engaged
in conversation. So far as making a
speech is concerned, I cannot compete
with the hon. Member and I coasider
myself inferior to him in this respect. As
regards the question of the bridge, I will
personally look into it and inform the
hon. Member about it.

SHRI RAJ KUMAR RAI : Mr.
Sp=aker, Sir, the hon. Minister has stated
that the states are not utilising the funds
allocated by the Central Government
properly. I want to know from the hon.
Minister as to which of the states could
not utilise the fonds last year and have
surrendered it and what punishment has
been awarded to them and has the hon.
Minister written to them about it ? I want
to know as to which are those states ?

SHRI RAJESH PILOT : Mr. Speaker,
Sir, I need more time to provide correct
figures.”

MR. SPEAKER :
the figures later.

You may furnish

SHRI RAJESH PILOT : 1 want to
inform the House that in general we have
written to all the states and we have
started monitoring it in our own way and
after reviewing the schemes we have
asked for the details again.

[English)

Effect of Air India cabin crew ‘work to
rale’ decision on services

-+
*685. SHRI G. S. BASAVARAJU :
SHRI H. N. NANJE GOWDA :

Will the Minister of CIVIL AVIATION
be pleased to state :
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(a) whether the attention of Govern-
ment has been drawn to the reported:
‘work to rule’ decision announced by the
Air India Cabin Crew Association;

(b) if so, the reasons therefor and its
effect on services; and

(c) the steps taken to bring about a

settlement between the Management and
the Association ?

THE MINISTER OF STATE OF
TH MINISTRY OF CIVIL AVIATION
(SHRI JAGDISH TYTLER): (a) to (c)
A statement giving the requisite informa-
tion is given below.

Statement

(a) and (b) Air India, after discussions
with the Air India Cabin Crew Associa-
tion. introduced a revised pattern of
operation on the India-Kuwait-India
sectors with effect from 6th March, 1987,
which would result in a savings of Rs. 36
lakhs per annum. However, the Cabin
Crew Association, issued a direct ve to its
members on 5th March, 1987 :-

(1) not to operate flights if the crew
complement is less than the
required number,

(2) not to operate flights if they are
not a standby for the said
flights.

(3) not to operate flights beyond
their flight duty time limitations.

As a result of the efforts of the
Management to position trained personnel,
during thesperiod 20th March, 187 to 2nd
April, 1987, when the agitation was in
progress, only 3 flights were delayed
beyond 30 minutes and no flights were
cancelled.

(¢) The Air India Cabin Crew
Association has since caHed off the
agitation unconditionally with effect from
3rd April, 1987.
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SHRI G.S. BASAVARAJU: Iam
very bhappy that the Minister has given a
very satisfactory answer. Apart from his
answer, may I know from the hon.
Minlster whether it is a fact that the
Cabin Crew Association has issued a
directive to its members; {f so, what steps
Government has taken in this behalf ?

SHRI JAGDISH TYTLER : Whatever
directive was given, since the settlement
is done, there is no more problem left
which the hon, Member bas put in his
question.

SHRI H. N. NANJE GOWDA :
Though the Air India Cabin Crew Assoca-
tion has called off the agitiation, we are
pot sure whether they will not agitate in
future also. Though you have efficiently
handled the situation, it may arise again.
So, is there a proposal to have stand-by
or some sort of a reserve force to substit-
ute the cabin crew like that? And to
bring about better discipline among the
crew particularly cabin crew, is there any
proposal to have some such service ?

SHRI JAGDISH TYTLER : Air
India is one family, No doubt, occasion-
ally demands are made and they are
within their rights also. But you cannot
compromise on discipline. And on this
particular incident of cabin crew which
went on strike, Lhis strike was most
uncalled for. That is why, without
condition they have withdrawn. Since
they are a part of the family, a forum is
there where the management is there But
still after this problem arose, a consulita=
tive forum has been constituted where
they can come and speak to the manage-
ment. But as far as the law is concerned,
there have been three High Court rulings
and even a ruling by the High Court
bench that it is the prerogative of the
management how they set the pattern of
their cabin crew. Since they are part of
the same administrative thing we would
like to see that nobody gets a raw deal,
but indiscipline will not be tolerated. That
is how we are able to bring all of them
back., And you will be surprised to know
the kind of help which we got from others,
that means loyal employees. There was
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not a single flight cancelled throughout
the period.

SHRI BRAJAMOHAN MOHANTY :
In the answer the hon. Minpister has
indicated that only three flights were
delayed beyond 30 minutes. But for how
many days, he has not explained that. I
would like to know whether any annual
exercise is being done about the delay of
flights and about the reasons thereof and
which fight almost normally is delayed
particularly of the Indian Airlines. I would
like to invite the attention of the Minister
to flight number 497 and 498 Bhubneswar
Delhi. Its delay is normal and in-time is

abnormal. Will you kindly enlighten me
on this ?

SHRI JAGDISH TYTLER : As the
hon. Member knows the question is on
Air India. But I will look into the
Bhubneswar—Delhi flight.

[ Translation)}

Granpt to voluntary welfare organisations
in U.P.

+ -
*686. SHRI RAJ KUMAR RAI :

SHRI HARISH RAWAT :

Will the Minister of HUMAN RESO-
URCE DEVELOPMENT be pleased to
state :

(a) the number of voluntary welfare
organisations in Uttar Pradesh who are
getting grants from the Central Social
We!fare Board;

(b) whether the accounts of these
organisations are audited by the Govern-
ment;

(c) whether some cases of misuse of
funds by these organisations have come
to the notice of Government; and

(d) if so, the action taken thereon ?
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[Engiish]

THE MINISTER OF STATE IN THE
DEPARTMENTS OF YOUTH AFFAIRS
AND SPORTS AND WOMEN AND
CHILD DEVELOPMENT IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI MARG-
ARET ALVA) : (a) The number of
wvoluntary organisations in Uttar Pradesh
aided by the Central Social Welfare Board
upder its various programmes during the
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last 3 years 13- given in the swmisment
belaw,

(b) No, Sir. The accounts of-the
aided voluntary organisations-arc audited
by the Chartered Aceountants,

(c) and (d) No, Sir. However 8 case
has come to the notice of the Government
where an organisation has beea- askod to
refund the grant,

Statement
8i. Name of the Programme No. of Voluntary Qrganisatioss
No. —_—
1984-85 1985-86 1986-87
rada LAIE D sy — ek o o ™ e — Loy Ty
1. (a) Grants-in-aid up-to Rs. 5000/- 445 513 431
(b) Grants-in-aid upto Rs. 10,000/- 24 27 24
2. Mabhifa Mandals 25 24 24
3, Holday Camps 56 56 57
4. Hostels for Working Women 2 2 3
5. Condensed Gousses of 150 67 126

Bducation for Adult
Women and Vocational
Training.

6. Socio-economic Programme.

7. Creches for the Children of
Working & Ailing Mothers.

8. Voluntary Action Bureau/Family

Counselling Centres.

9. Training of Rural Women in
Public Cooperation.

10. Welfare Extension Projects (U).

11, Integrated Pre-school
Projects.

12. Supplementary Nutrition
Programme.

(196 Courses) (129
Comnrses) (e

Courscs)

44 39 as
314 2z 355
1 3 3

36 14 7
1 1 1
2 2 2
438 317 320
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.{Tramrlation)

SHRI RAJ KUMAR RAI : Mr. Spea-
_ ker, Bic, shere-is = great scope for eorrup-
tion-in -this -Depastment and I h-ve at
least the information of my ows $tate of
Uttar Pradesh where there is corruption
at every step and that is why the Govern-
metit’ s oot gble to git tire desired results,
Yhe ciifdrén, youth and womeén dteé not
getting' proper benéfits. 1 want to kvow
two or three things in connection with the
reply of the hon. Minister. What is the
criterioh -for the -felodse of gfants to
voluntary organisations and when the
Govesrnment itself psovides .grants, then
why shouid net an agency of the Govern-
ment do the auditing to find out if there
has been any misuse of funds, Thirdly...

‘MR, SPEAKER : Ask dne by one.
(English)

SHRIMATI MARGARET ALVA :
Sir, there 18 u ¢étrain procedure followed
for release of grant to volumntary organi-
sations through the Central Social Welfare
Board. The first is that the organisation
does not apply to the Centre directly, it
applies thrbugh the State Social Welfare
Board. The project is then studied by the
Board through its Technical Committee
end then it recommends to the Central
Social Wolfare Board -which, on tha re-
commendation of the Stgt¢e Beards only,
releases the grant to a particular project.

SHRI RAJ KUMAR RAI: Mr.
Speaker, Sir, when the Govesament gives
the grant itself, then why does it mot get
audited by its own agencies rather than
by Chartered Accountants ?

[English]

SHRIMATI MARGARET ALVA:
Sit, wé do have-the SUste Sddidl WeKare
Boards whioh dse worklig &s fIfe State
Units 0f the:Central 8dcial Welfafe Board
‘and. thefefore, théy go by tho advic¢ and
the fact-finding by the Profect Offiters of
‘thd Ssate-Goverament whio are associated
writhitite  Biate ‘Bocial Welfare Boards. We
do a0t havea sysiélh by whish we post
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direstly our people to the State to super-
vise er to imvestigate the project.

([ Transtation]

SHRI RAJ KUMAR RAI : Mzr. Spea-
ker, Sir, the hon. Minister has stated in
Parts (c) and (d) of her reply that only
one case of cofruption has comre to the
notice of the Government and whefe ins-
trucuions were given to refund the grant.
Sir. I want to know which 1s that organi-
sation and how much amount has it bun-
gled and why has it been told to only
refund the money and why has not any
F.1.R. been lodged against it so that
punishment could be awarded according
to rules.

[English)]

SHRIMATI MARGARET ALVA':
Sir, the organ'sation which I have men-
tioned is the All India Women’s Voluntary
Services to which the money recommended
for setting up three projects in U.P. had
been sanctioned. The total amount releas
sed in 1984 for each one of the pfojécts
was Rs. 273,000. There were three pro-
jects for garment manufacture.

SHRI RAJ KUMAR RAI : My ques-
tion was which one was found guilty of
not utihising the grant and what action
was taken

SHRIMATI MARGARET ALVA:
8ir, I have given the name of the organies
sdtion which is the All India Women’s
Voluntaty Services Organisation.

SHRI RAJ KUMAR RAI : But why
at all was the First Information Report
not lodged against them ?

MR.SPEAKER : That is a!l right,

SHRIMATI PHULRENU GUHA :
Sir, I think, there is a system in the State
Seocial Welfare Boards where there are
We(fare Officers of the Central Social
Weifare Board to investigate all the cases.
I would like to know whether they have
this system or what is the position now ?



39 & liten Answers

SHRIMATI MARGARET ALVA. :
Sir, we do have Project Officers posted in
various parts of the State, but the grants
are released only on the recommendation
of the State Social Welfare Board and not
on individual officer’s recommendation.

MR. SPEAKER : Question Hour is
over.

WRITTEN ANSWERS TO
QUESTIONS

[English]

Construction of fly-overs at railway
crossings

*679. SHRI HUSSAIN DALWAI:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether a long-term programme
of converting railway crossings into fly-
overs is under consideration of Govern-
ment in order to avoid frequency of acci-
dents at railway crossings;

(b) the number of such railway cros-
sings converted into fly-overs on high-
frequency railway routes during the last
three years; and

(c) the target date fixed for doing
away with all such railway crossings by
providing alternate fly-overs instead ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS(SHRI MAD-
HAVRAO SCINDIA) :(a) Such works are
considered by the Railways for inclusion
in their annual works programme keeping
in view the priority accorded by the State
Governments.

(b) 33 road over/under bridges have
been provided during the last three years.

(c) Does not arise in view of reply to

part (a).
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Railway development work Io Trivandram
Division

*681. SHRI K. KUNJAMBU : Wil
the Minister of RAILWAYS be pleased
to state :

(a) whether any major development
work is being undertaken in the Trivan-
drum Division during the Seventh Plan;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Yes Sir

(b) Approved ‘New Llnes’ projects
are :

(i) Ernakulam— Alleppey
(ii) Alleppey—Kayankulam

(iii) Trichur—Guruvayur.

Central assistance for development of
inland water transport in Kerala

*682. SHRI K. MOHAN DAS : Will
the Minister of SURFACE TRANSPORT
be pleased to s;ate :

(a) the total amount of assistance
given to Kerala by the Union Government
for the development of inland water trans-
port during the Sixth Plan; and

(b) the details of the work done so
far ?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE TANS-
PORT (SHRI RAJESH P[LOT): (a) and
(b) The Central loan assistance for IWT
schemes is given to the State Goveramen!s
in the prescribed ratio on the approved cost
estimates of the schemes submitted by the
State Government and included in the
Five-Year Plan. The Central Assistauce
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is released on the basis of progress of
works on the schemes for which imple-
menting agency is the State. The Central
assistance released during Sixth Five-Year
Plan period was Rs. 11.04 lakhs on the
on-going scheme of improvement of Neen-
dakara-Cheriyazheekal waterway which
is a part of a total amount of Rs. 56.305
lakhs released so far. The State Govern-
ment is the implementing agency. The
works done so far include (i) earth wo:k
by dredgng (ii) side protection works
with piles and slabs; and (iii) side protec-
tion works with rubble masonry and
jetties.

Quality control and tests for Ayarvedic
drugs and medicines

*684. SHRI THAMPAN THOMAS :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether Ayurvedic medicines and
drugs are subject to any quality control
and per-marketing testing;

(b) if so, the details thereof; and

(c) if not, the steps being taken to
prescribe conditions to check manufacture
and sale of spurious and sub-standard
Ayurvedic medicines and drugs ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI SAROJ
KHAPARDE) : (a) and (b) Ayurvedic
drugs fall within the purview of the Drugs
& Cosmetic Act 1949 as amended from
time to time. As per provisions of this
Act and rules thereunder, all the raw
materials used in the preparation of Ayur-
vedic drugs are to be identified and tested
for genuineness and these records main-
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tained.

(¢) The manufacture for sale or distri-
bution of any misbranced, adulterated
and spurious Ayurvedic drugs is punish-
ble under the Drugs and Cosmetic Act,
1940.

Recommendations of National Trabsport
Policy Committee regarding Kerala’s
Transport problems

*687. PROF. P.J. KURIEN : Wil: the
Minisier of SURFACE TRANSPORT be
pieased to state .

(a) whether Union Government pro-
pose to assist Kerala in implementing the
main recommendations of the National
Transport Policy Committee with regard
to Kerala’s transport problems; and

(b) if so, the details of such recom-
mendations and action propcsed ?

THE MINISTER OF STATE OF THR
MINISTRY OF SURFACE TRANS-
PORT (SHRI RAJESH PILOT) : (a) and
(b) The recommendations of the Natio-
tional Transport Policy Committee (1980)
related to a wide range of subjects in
respect of the various modes of transport.
These recommendations were general in
nature and related to various policy issues
in the transport sector. The committee did
not go into details of the transport pro-
blems or requirecments of the different
States/Union Territories. However, the
position regarding some of those recom-
mendations where related paragraphs
made a reference to places and areas in
Kerala State is given below :

Recommendation

Action

1

2

1. Some waterways should be declared
as National waterways.
under chapter 15).

The committee suggested some of the

(Rec. 5§ waterways which may be declared as
National Waterways.
(Quilon-Cochin Sector) is also mentioned

West Coast Canal
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2

2.

3.

Proper container handling facilities
should be developed at the ports.
(Rec. 7 under Chapter 16).

The inadequate rail and road trans-
port links have adversely affected
traffic bandling capacity at some
major Ports. These ports should be
provided with adequate broad
gauge rail and road facilties. (Rec.
11 under Chapter 16)

Apart from the existing criteria,
substantial reductions in travel time
& distance may also be included for
declaring State roads as National
Highways. On this basis 37 missing
links and direct connections com-
prising a length of 13000 kms. have
been identified for possibte addition
to the National Highway Grid,
(Rec, 5 under Chapter 10).

as one of them. In this connection a
scheme for undertaking Hydrographic
survey on West Coast Capal bas bedn
sanctioned on 16.6.86. The State Goftt.
have entrusted the work to Rail India
Technical & Economic Service Ltd,
(RITES).

The NTPC report suggested development
of container handling facilities at certain
ports including Cochin. At Cochin port,
a scheme of container handling facilities
including provision of 2 Transport Crates
has been sanctioned. Two forklift trucks
and two transfer cranes have already been
commissioned. The Civil Works under the

scheme has also been practically com.
pleted.

The second phase o: the devélopment
consisting of quay side gauntry cranes
strengthening of the quays and acquisition
of supporting equipment has been posed
to the Asian Development Bank for assise
tance.

Narrow road bridges to Cochin were
cited by the committee as examples of
inadequacy of road facilities. In this con-
nection, a scheme regarding the link road
connecting Cochin by pass with Welling-
ton Island was sanctioned and work on
construction of bridge bas started on
28.2 85.

Some references to this recommendation
have been indicated in the report of the
Committce, These include

Munnar-Madurai

Cochin-
road and Bangalore
Mandya-Mysore-Gundulpet- Kedayur.Koz-
hikode as the additions to the N.H. sys-
tem. Due to paucity of funds, the Central
Govt. have not found it possible to dec
lare these roads as National Highways.
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Development of Calcutta Port

*688. SHRI ATISH CHANDRA
SINHA : Will the Minister of SURFACE
TRANSPORT be pleased to state :

(®) whether due to lack of proper
infrastucture at Calcutta Port the expor-
ters of Eastérn India have been facing
various bottlenecks in their export trade
while Haldia Port has not either been very
useful to them;

(b) if so, whether any plans for deve-
lspment of Calcutta Port have been taken
in hand for implementation during 1987-88;

and

(c) if so, the details thereof ?
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THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANS.
PORT (SHRI RAJESH PILOT): (a) to
(c) No serious infrastructural deficlencies
in Calcutta Port affecting exporters of
castern India have been brought to the
notice of the Government. The Haldia
Docks Complex has been playing an in-
creasingly important role as an outlet for
exports of the Region.

For development of Calcntta Docks
the following important schemes are in-
cluded in the Annual Plan 1987-88.

Acomprehensive scheme is under exe-
cution for the improvement of draught of
the river Hooghly and this will benefit
both the Calcutta Docks and Haldia
Docks. .

No. PLAN SCHEMES
1. Development of container facilities.

2, Modernisation of Railway System in K.P, Dock.
3. Modernisation of Railway System in N.S. Dock.
4, Replacement of hydraulic engine in N.S. Dock.
5. Replacement of 6 No. 3TE and 3 No. 10 TE mobile cranes.
6. Replacement of RS Vesse] ‘Pathfinder’,
7. Replacement of Dock Tug ‘Malati’.
8. Replacement of river tug ‘Stalwart’.
9, Replacement of Duck tug “‘Champa’.

10, Container handling facilities,

11, Replacement of Hi-fix chain.

12. Construction of CISF Quarters.

13. Train‘ng Institute for Port & Dock Workers.

- .Bhavnagar Tarapur Railway line

*689. SHRI RANIJIT SINGH
GAEKWAD : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether in view of the strategic
importance and oil findings in Cambay
region, Government had accepted the
Proposal to construct a new broad gauge
line between Bhavnagar arnd Tarapur
(150 kilometres) about a decade ago;

(b) if so, the details of the proposal
including the estimated cost at that
time;

(c¢) whether Government now pro-
pose to undertake this project; and

(d) if so, the revised estimated cost
and the time by which it is to be takem
up ?
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THE MINISTER OF STATE
OF THE MINISTRY OF RAIL-
WAYS (SHRI MADHAVRAO
SCINDIA) : (a) and (b) The Survey
for this line was conducted in 1976-77. Its
cost was thcn estimated as Rs 33.65
crores,

(c) No, Sir.

(d) Does pot arise.

Proposal to amend section 10 of Motor
Vehicles Act

*690. SHRI M, V. CHANDRASHE-
KARA MURTHY :

SHRI H. G, RAMULU :

Will the Minister of SURFACE
TRANSPORT be pleased to state :

(a) whether Government of Karpa-
taka has urged the Unjon Government
for an amendment to  Section 10 of the
Motor Vehicles Act, 1939;

(b) if so, the details of the proposal;
and

(c) the reaction of Union Govern-
ment thereto ?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE TRANS-
PORT (SHRI RAJESH PILOT) : (a)
and (b) Yes, Sir. The Goverpment of
Karpataka has suggested amendment to
Sectiont 10 of the M. V.  Act, 1939 to
provide that driving licences of non-pro-
fessional drivers be made valid for the
life time of the holder.

(c) The proposal of the Government
of Karnataka alongwith suggestions of
the other State Governments in this re-
gard, have been considered for the pro-
posed comprehensive amendment of the
M. V. Act, 1939,
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[Translation]

Replacement of steam engines by diesel
engines

*691. SHRI VIRDHI CHANDER
JAIN : Will the Minister of RAILWAYS
be pleased to state :

(a) the number of trains being run
by steam engines and their Zone-wise
details;

(b) the criteria adopted for replacing
steam engines by diesel engines and for
giving priority; and

(c) whether Rallways propose to
replace steam engines by diesel engines in
the trains running in desert areas of Bar-
mer and Jaisalmer districts on Northern
Railway during 1987-88 on priority
basis ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) :
(a) Railways run 2565 steam hauled
trains as per the following break-up :

Central ) 158
Eastern : 266
Northern : 570
North Eastern : 438
Northeast Frontier : 135
Southern : 210
South Central : 244
South Eastern : 146
Western : 398

(b) Steam eongines are replaced by
diesel engines cither when a steam shed is
closed or when the Joad of a train is
augmented to carry more passengers,
especially aver long distances.
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(c) Such matters are reviewed from
time to time. Two pairs of passenger
trains are being hauled temporarily by
diesel engnes between Jodhpur and
Jaisalmer from 1.4.1987 due to acute
scarcity of water in that area at. present.

[English]

Demand for an express traina on Secun-
derabad-Parli-Vaijnath section

*692. SHRI NARSING SURYA-
WANSHI : Will the Minister of RAIL-
WAYS be pleased to state ;

(a) whether there has been a demand
for introduction of an express train on
Secunderabad-Parli Vaijnath section of
South Central Railway; and

(b) if so, the action taken in this

regard ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) (a) Yes,

Sir.

(b) Vikarabad-Parlivaijnath is a branch
line section where train speeds are limit-
ed and, therefore, an express train cannot
be run.

Kidoey failure due to use of excessive
protein

*693, SHRI KAMLA PRASAD
SINGH : Will the Minister of HEALTH
AND FAMILY WELFARE be p eased to
state ©

(a) whether excessive consumption of
proteing can lead to kidney failure;
and

(b) if so, steps being taken to educate
the masses through mass media about its
proper consumption ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH & FAMILY
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) According to experts,
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excessive consumption of proteins dees

not lead to kidney failure in normal
bealthy individuals.

(b) Does not arise.

Shifting of temples from river Tungabha-
dra banks

*694. SHRI KAMAL CHAU-
DHRY : Will the Minister of HUMAN

RESOURCE DEVELOPMEMT be pleas-
ed to state ;

(a) whether 23 temples on the banks
of the river Tungabhadra have been
shifted to a pew location in Andhra

Pradesh by the Archaeological Survey of
India;

‘b) if so, the reasons therefor;

(c) the total expenditure and time
involved in the sh'fting and whether the
desired results have been achieved;

(d) whether eariier also some temples
were shifted, if so, the details thereof;
and

(¢) the details
plan for future ?

of any other such

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI) :
(a) Yes, Sir.

(b) But for the shifting, the temples
would have been submerged by pow in
the reservoir of the Srisailam Hydel
Project.

() The total expenditure incurred
on this is Rs. 19,46 206/- over a period of
six years and eight months. Desired
results have been achieved.

(b) Yes, Sir. The work of shifting
the Kudavelli Sangameswara Temple a¢
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the confluence of Krishna and Tungabha-
dra rivers to a new location near Alam-
pur town was started in April 1979 and is
in progress.

(¢) There {is no regular plan for
such salvage work. Such work will be
considered on the merits of the case, as

and when any such Project is under-
taken and action appears to be called
for.
Wagon™Manufacturing Units
*695, SHRIMATI  GEETA MU-
KHERIJEE :
SHRI RAM BHAGAT PAS-
WAN :

Will the Minister of RAILWAYS be
pleased to state :
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sectors separately in the country at prescnt

and the actual capacity utilisation during
the years 1985-85 and 1986-87;

(b) the percentage of the order for
railway wagons proposed to be given to
the public sector units; and

(c) the number of wagons proposed
to be ordered for the current year, unit-
wise in both public and private sectors ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) and (c)
A statement is given below.

(b) Of the wagons to be manufactur-
ed by the Wagons Building industry, the
share of the Public Sector units during
1987-88 is 60%  subject to adjustments
based on actual performance during the

(a) the unit-wise wagons manufac- year.
turing capacity of public and private
Statement

(a) Wagon builder-wise installed capacity, number

during 1985-86 and 1986-87 is given below.

of wagons manufactured

(Figures in 4-Wheeler Units)

Name of Firm Annual No. of wagons
capacity manufactured
during
1985-86 1986-87
1. Bharat Wagon & Engg. Co. Ltd. 1,000 455 762.5
Muzaffarpur
2. Bharat Wagon & Engg. Co. Ltd., 1,500 490 945
Mokameh.
3. Bralthwaite & Co. Ltd. 3,000 1,2775 1,547.5
4. Burn Standard Co. Ltd,, Burnpur 3,911 1,687.5 1,927.5
5. Burn Standard Co. Ltd., Howrah 4,750 1,942.5 1,635
6. Jessop & Co. Ltd. 3,279 250 470
7. Cimmco Ltd. 2,600 1,690 2,005
8. Hindustan General Industries Ltd, 1,600 572.5 1,017.5
9, Modern Iudustries Ltd. 2,000 772.5 1,060
10. Texmaco Ltd. 4,800 2,690 3,922
11. Gerald Engg Ltd. —_— — 45
12. Railway Workshops — 553.5 708.5
Grand Total 28,440 12,651 16,045.5
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(¢) Out of 19.000 4 wheeler wagons
programmed for production in 1987-88,
17,900 are planned for manufacture by
the Industry and the balance by the
Railway Workshops. Public and Private
Sector Units have been allotied a total of
10,740 and 7,160 4 wheeler units respec-
tive y.

The inter se distribution among the
Public and Private Sector OUnits is under
finalisation.

[Translation)

Land erosion by Gomti and Ghaghra

*696. SHRI NIRMAL KHATTRI :
Wwill the Minister of WATER RESOUR.
CES be pleased to state :

(a) whether it is proposed to conduct
a survey and formulate any scheme to
save the villages situated along the banks
of Gomti and Ghaghra rivers from erosion
by these rivers; and

(b) if so, by what time ?

THE MINISTER OF WATER
RESOURCES (SHRI B. SHANKARA-
NAND) : (a) and (b) At some places on
these rivers, anti-erosion schemes have
been prepared after survey, but there is
no proposal to conduct survey all along
the banks of Gomati and Ghaghra
rivers.

(English]

Vamsadhara Irrigation Project Stage-I{

*697. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of WATER
RESOURCES be pleased to state :

(a) the estimated cost of Inter-State
Vamsadhara Irrigation Project Stage-11;

(b) the total acres of land that will be
brought under irrigation after the
execution of the above project;
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(c) the number of villages in Orissa
and Andhra Pradesh which are going to
be submerged on execution of that
project; and

(d) the details of the advantages of
that project ?

THE MINISTER OF WATER-
RESOURCES (SHRI B. SHANKARA.
NAND) : (a) to (d) Vamsadhara Project
Stage II, estimated to cost Rs. 250.52
crores, envisages annual irrigation benefit
to an area of about 51 thousand hectares
in Andhra Pradesh In addition, the
project is expected to stablise existing
irrigation in an area of about 8 thousand
hectares under its Stage 1. The details
regarding the area to be irrigated in
Orissa have not been identified According
to the prcject report, about 21 villages
are likely to be affected due to submers
gence in Andhra Pradesh.

Anti-terrorist Film

6775. SHRI CHINTAMANI JENA :
Will the Minister of HUMAN RESOU.
RCE DEVELOPMENT be pleased to
state :

(a) whether an anti-terrorist film has
been prepared;

(b) if so, the name of the producer,
director and the actors;

(c) whether the Central Board of Film
Certification has cleared the fiim; and

(d) if not, the main reasons therefor ?

THE MINISTER OF STATE IN THH
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP.
MENT (SHRIMATI KRISHNA SAHI) :
(a) and (b) No, Sir. However, a Hindi
film titled ‘HUKUMAT’ (35mm), produced
by Shri K. C. Sharma and directed by
Shri Anil Sharma, was presented by
M/s. Shantketan Films for certification on
30 10.1986. Its cast included Dharmendra,
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Rati Agnihotri, Prem Chbopra, and
Sadhashiv Amrapurkar.

(c) and (d) The original version of the
film was refused certification on the
recommendations of the Revising Com-
mittee as it contained pointless and
senseless scenes of violence and Kkillings
and depicted the Police, the Judictary and
the adminmistration in poor light. Its
revised version, submitted by the Produ-
cer, was recommended for grant of an
<A’ Certificate subject to 8 cuts. However,
on an appeal, the Film Cerufication
Appeliate Tribunal decided that the film
should be given an °A’ Certificate with
some deletions.

Recruitment of Nursery Trained Teachers
in NDMC Schools

6776. SHRI INDRAJIT GUPTA :
Will the Minister of HUMAN RESOU-
RCE DEVELOPMENT be pleased to
state :

(a) whether the New Delhi Municipal
Committee (NDMC) authorities had
conducted interviews recenily for the jobs
of Nussery Trained Teachers for various
N.D.M.C. run schools;

(b) if so, when the interview was
conducted;

(c¢) whether the Employment Exchange
was asked to sponsor candidates registered
with them for the posts;

(d) whether any advertisement was
given in the leading newspapers annnoun-

cing the vacancies; and
R

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OfF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI) :
(a) Yes, Sir.

(b) Interviews were held on 12th, 13th
and 14th January, 1987.
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(c) Yes, Sir,
(d) No, Sir.

(e) As adequate number of applica-
tions were sponsored by the Employment
Exchange, it was not considered necessary
by New Delhi Municipal Committee to
give advertisement in the newspapers.

Agricultoral land in Siodhudurg and
Ratnagiri districts

6777. PROF. MADHU DANDA.
VATE : Will the Minister of WATER
RESOURCES be pleased to state :

(a) what percentage of agricultural
land in the Sindhudurg and Ratpagiri
districts of the backward Konkan region
of Maharashtra is dependent on small
irrigation schemes; and

(b) what are the concrete steps taken
to augment the irrigation facilities ?

THE MINISTER OF WATER
RESOURCES (SHRI B. SHANKARA-
NAND): (a) and (b) Minor Irrigation
Schemes are planned, funded and imple-
mented by the State Governmenats from
therr Plan resources, and for them no
clearance is necessary from the Centre.
The Central Government provides assista-
nce through Centrally Sponsored Schemes
for specific purposes to accelerate the
Minor Irrigation Programme. Districtwise
planning for minor irrigation development
is not done at the Central level.

Enforcement of SITA

6778. SHRI KRISHNA SINGH : Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether rules prescribing the
qualifications, training and accountability
of the cadre for enforcement of the
Suppression of Immoral Traffic Act as
recently amended in 1986 (retitled as
Immoral Traffic (Prevention) Act, 1986)
and of those persons holding positions in
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special Courts and protection Homes
under the Act, have since been framed;

(b) if not, the reasons for delay in
framing these rules; and

(c) by what time the Rules/Regulations
are expected to be made ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF YOUTH AFFAIRS
AND SPORTS AND WOMEN AND
CHILD DEVELOPMIENT IN TEE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI MARGA-
RET ALVA) : (a) to (c) The Suppression
of Immoral Traffic in Women and Girls
Act, 1956. as amended for tbhe second
time in 1986 has already come into force
with effect from thz 26th January, %987.
The existing rules and regulations framed
by the State Government and Union
Territory Administrations will be amended
if and when found necessary, in keeping
with the amended Act,

Safety of frescos and sculptures of
Ajanta caves

6779. SHRI R. M. BHOYE: Wil
the Minister of HHUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether pa.ntings of Ajanta caves
are included in the World Heritage list
and are looked after by the Science
Branch of Archaeological Survey of India
headed by a Director;

(b) the steps taken by the Science
Branch to sav: the paintings and amount
spent annually on the maintenance of
frescos and sculptures of the caves;

(c) whether any report has been
presented by the technical experts to
Government on the safety of the frescos
and sculptures and time taken by them
to prepare the report;

(d) the details of the report and the
reaction of Government thereto;

(¢) whether the present number of
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employees and facilities for the purpose
are adequate; and

(f) if not, the steps taken by Govern-
ment in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI) :
(a) Yes, Sir.

(b) to (d) The Science Branch bhas
taken many steps to protect these paintings
as a result of recommendations of various
Expert Comm-ttees since 1971 which met
from time to time.

The steps are as follow ;

(1) Collection of meteorological data
¢g. RH, temperature, surface

temperature and moisture (in case
of need).

(2) Analysis for the determination
of plaster moisture content at
various points.

(3) Periodical fumigation of caves
to eradicate the insect activity.

(4) Measuring the level of illumina-
tion in lighted caves periodically.

(5) Removal of chalkiness, shellac,
soot and other accretion from
the paintings by the use of both
the chemical and physical absorp-
tion techniques.

() Strengthening of loose and bulget
plaster by consolidation.

(7) Edging, filletting and filling of
the paintings-

(8) Preparation of cross section for
studying the technique.

(9) Analysis and micro.tinalysis of
the pigments, binding medium,
straws, plasters etc.
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(10) Preparation of blocks with
pigments and to measure the
reflectance-curves-characteristics.

(1) Photographic do.umentation both
in colour and black and white,

(12) Further research in the conserva-
tion technique to improve upon
the existing method of conserva-
tion and getting ideas about the
source material.

(13) Future work would involve the
determination whether the pig-
ments are suffering deterioration
due to moisture or fading
depending upon the probe to
measure the wave length characte-
ristic of light reflected from the
colour.

(14) Periodic dusting of the painting
with synthetic fiber brushes.

(15) Restrictions of entry of visitors,
Amount spent annually during
the last three years is as follows:-

1983-84 Rs. 90,000.00
1984-85 Rs. 86,590.00
1985-86 Rs. 64,000.00
1986-87 Rs. 85,030.00
(upto February,
1987)

(¢) and (f) Adequate number of

employees have been posted at Ajanta
for the preservation and safety of the

monuments; augmentation of existing
facilities 1s under examination.
India-Turkey Flights
6780. SHRI RADHAKANTA

DIGAL : Will the Minister of CIVIL
AVIATION be pleased to state :

(a) whether Government have intro-
duced air flights between Turkey and
India;
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(b) if so, from which date and the
number of flights which are being operated
per week at present between the two
countries; and

(c) the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF CIVIL AVIATION
(SHRI JAGDISH TYTLER): (a)to (c)
Effective 29th March, 1987, the Turkish
Airlines (Turk Hava Yollari) has intro-
duced two services per week through
India—one through Delhi and the other
through Bombay on the route Istanbul—
Delhi—Singapore and back and Istanbul—
Bombay—Singapore and back by A—310
aircraft These unilateral operations of
Turkish Airlines are subject to an air-
line—level commercial agreement with
Air India.

Demand aud supply of anti-rabies
vaccines

6781. SHRI MULLAPPALLY
RAMACHANDRAN : Will the Minister
of HEALTH AND FAMILY WELFARE
be pleased to state :

(a) the centres/institutes producting
anti-rabies vaccines in the country;

(b) the total production and the total
demand for these vaccines in the country
during 1986-1987;

(c) the number of deaths reported
State-wise, due to non-availability of these
vaccines during 1986.87; and

(d) whether Government intend to
expand the existing units or to start new
units producing anti-rabies vaccines during
the current year ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI SAROJ
KHAPARDE) : (a) The list of institutions
producing anti-rabies vaccires in India is
given in the statement below.,

(b) Total production of anti-rabies
vaccine in the country is about 40
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million ml, which is adequate to meet

the needs.

() No estimate of the number of
deaths due to non-availability of these
vaccines is available.

(d) Production in existing units is

CHAITRA 26, 1909 (SAKA)

Written Answers 62

being augmented. The Pasteur Institute-
of India, Coonoor has taken up produc-
tion of tissue culture anti-rabies vaccines.
The Government also propose to establish
a new Unit employing new technologies
for production of anti-rabies vaccines
during the Seventh Five Year Plan,

Statement

Institutes Producing Antirabies Vaccine

1. Central Research Institute, Kasauli.
2. Haffkine Biopharmaceutical Corporation Ltd., Bombay.

3. Pasteur Institute of India, Connoor (T N).

4. Pasteur Institute, Shillcng.

5. Public Heallh Institute, Trivandrum.

6. Government Vaccioe Institute, Numkum, Ranchi.

7. Pasteur Institute, Calcutta.

State Vaccine Institute, Patwadanagar (U.P.)

9. Vaccine Institute, Belgaum.

10. Vaccine Institute, Baroda.

11. King Institute, Guindy, Madras.

12, Institute of Preventive Medicine, Hyderabad.

Ship acquisition plan of Shipping Cor-
poration of India

6782. DR. V. VENKATESH : Will
the Minister of SURFACE TRANSPORT
be pleased to state :

(a) whether the plan for acquisition
of new ships by the Shipping Corporation
of India has been finalised for the current
year or during the current plan ;

(b) if so, whether the proposal in-
cludes buying of any small container ships
for the development of coastal shipping
and

(c) if so, whether the details thercof
and if not, the reasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE TRANS-
PORT (SHRI RAJESH PILOT) : (a)

The Government has not received so far
from SCI their plan for acquisition of
new ships for the current year or during
the current plan.

(b) and (c) Do not arise.

Proposal for digging a chaonel in the
middle of Balari Bar

6783. SHRI ANANDA PATHAK :
Will the Minister of SURFACE TRANS-
PORT be pleased to state :

(a) whether proposals had been
received in the past for digging a channel
in the middle of the Balari Bar to divert
the flow of water so that the entry of
vessels to Calcutta Port is not affected ;

(b) if so, the reasons for not digging
a channel there ;

(c) whether there is any such pro-
posal now; and
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(d) if not, the reasons thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE TRANS-
PORT (SHRI RAJESH PILOT): (a) to
(d) Dredging of Balari Bar is a com-
ponent of the scheme sanctioned by
Government for improvement of draughts
in the Hooghly Estuary. This component
has not been uundertaken as it has to be
synchronizred with the stabilisation of the
channel by the corrective river training
works which ate in progress.

Extension programme of H T.T.
college, Im phal

6784. CH. RAM PRAKASH : Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether a Memorandum regard-
ing extension programme of the H T.T.
College, Imphal under Central'y spon-
sored scheme has been rereived by
Government ;

(b) if so, the main demands made

therein; and
(c) the action taken in the matter ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI) ;
(a) No such memorandum has been recei-
ved by the Department of Education of
the Ministry of Human Resource Deve-
lopment.

(b) and (c) Do not arise,

Vayudo ot service between Panagarh and
Asansol

6785, SHRIMATI BIBHA GHOSH
GOSWAMI : Will the Minister of CIVIL
AVIATION be pleased to state :

(a) whether there is any proposal to
operate Vayudoot service between
Panagarh and Asansol; and

APRIL 16, 1987

Written Angwers 64

(b) if so, when and if mot, the reasons
therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION
(SHRI JAGDISH TYTLER) : (a) No,
Sir.

(b) Constraints of aircraft capacity
and paucity of othzr resources do not per-
mit of inclusion of these statjons in the
immediate expansion programme of
Vayudoot.

India-South Korea Air link

6786. SHRIMATI N.P. JHANSI
LAKSHMI : Will the Minister of CIVIL
AVIATION be pleased to state :

(a) whether there is any proposal under
consideration of Government to link
India with South Korea by Air; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION
(SHRI JAGDISH TYTLER): (a) No,
Sir.

(b) Does not arise.
Issue of replies to letters in Hindi

6787. SHRI PARASRAM BHAR-
DWAJ : Will the Minister of RAILWAYS
be pleased to state :

(a) the number of letters received in
Hindi by his Ministry daring the last three
years from each of the State;

(b) out of them, how many were
replied 1n Hindi and how many in English;

(c) the reasons for giving reply of these
Hindi letters in English; and

(d) the steps being taken to ensurt
that in future a!l lstters received in Hindl
are replied in Hind: only ?
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THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) State-
wise information regarding letters received
in Hindi by the Railway Ministry is not
maintained,

() to (d) In view of reply to (a)
above, the question does not arise. How.
ever, it is ensured that all letters received
in Hindi from abny quarter are replied in
Hindi only, as far as possible.

Absorption of surplus staff of ‘gcnetic
control of mosquitoes’ project

6788. SHRI C. JANGA REDDY:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether a project-namely ‘Genetic
Control of Mosquitoes’ of the Indian
Council of Medical Research Project was
in existence and if so, since when;

(b) how many persons were in the
Project and in which categories;

(c) the date and the year when the
Project was terminated;
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(d) whether the employees declared
surplus in the above Project were absorbed
in the subordinate offices under the con-
trol of the Ministry of Health and Family
Welfare; and

(e) the names of Offices where the
above surplus employees were absorbed ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ
KHAPARDE) : (a) Yes, Sir. The Genetic
Control of Mosquitoes unit was established
in 1970,

(b) There were 193 persons engaged in
the Project. A Statement indicating the
persons engaged categorywise is given
below.

(c) The Genetic Control of Mosquitoes
Unit was closed in Juae, 1975.

(d) and (e) Most of the employees were
absorbed intwo Centres of the Council,
namely, Malaria Research Centre, Delhi
and Vector Control Research Centre,
Pondicherry and some of the staff was
given reemployment by the Ministry.

Statement

SI. No. of persons
No. Name of Category employed
1 2 3
1. Sr. Scientists 6
(Rs. 1300-1600)
* 2. Scientists 7
(Rs. 1100-1600)
3. Research Officers 19

(Rs. 700-1300)

4, Health Educator
(Rs. 650-960)

LR Field Supervisor
(Rs. 650-960)

6. Technical Assistants
(Rs. 425-700)



67 Wiirren Dndiets A-RPRYLIIE 1987 Wi vuswers P8
1 2 ~3
7. Biological Aides 13
8. Surveyor 1

(Rs. 380-560)
9. Social Workers 2
(Rs. 330-550)
10, Skilled Wotkers (Mechanics) ©
{Rs. 380-560)
11, Skilled Workers (Clerical) >
(Rs 330-560)
12, “Tatilor ' g
* (Rs! 260.350)
13. Painter P
{Rs. 260-350)
14. Fitter i
' {Rs. 260-350)
15. Pietd/Lab: Astistants ‘93
(Rs. 260-400)
1. Drivers ‘17
(Rs. 260-400)
17. Labourers 28

(Rs. 210-270)

Total :

193 persons

Earnings of Indian Airlines from Vayudoot

6789. SHRI ANANTA PRASAD
SETHI : Will the Minister of CIVIL
AVIATION be pleased to state :

(a) the amount of profit earned or

loss incurred so far by the operation of
Vayudoot services in different sectors;

(b) the earning of Indian Airlines from
Vayudoot services under different heads;

(c) the sector-wise break-up of passen-

gers who ~Have ~so far —utitised -Vayudeot
service; and

(d) the criteria adoptéd'#e'@dciding"the
routes to be offéfated’!by )Vayudoot
service ?

THE MlNISTEl} OF STATE OF THE
MINISTRY OF CiVIL "AVIATION
(SHRI JAGDISH TYTLER) : ‘th) As per
the practice obtainieg in'the Airlines
Sector-wise record -of- earnings are’ not
maintained. It is, therefore, not possible
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to indicate the profits/losses on different (d) The criteria adopted for airlinking
sectors. new stations by Vayudoot are as follows :-
(b) As per Yayudoot the earnings of (i) Economig,vijahjlity of operations;
Indian Airlines from Vayudoot are as _ , ‘
follows :— (ii) Geographical terrain;
Particulars Amount (i) Tourism apd indystcial potential;
= iv) Availability of. infrasifuctural
1. Hire of aircraft 13, 16, 25, 628.00 W) acilities; sy
2» Catering 21, 48, 224.00
. (v) Potential to_feed, to the services
3. Training 39, 27, 019.00 on major ro‘utcs; ’
4. Rent 2, 98, 257.00

(vi) Affinity of new station with the
13, 80, 24, 728.00 base and other stations in the
_— region; and

Y

(c) Sector-wies/route-wise break-up of
the passengers cartied during the years
1984-85, 1985-86 and 1986-87 is given in the
Statement below,

(vii) Optimisation of aircraft capacity
utilization.

Statemeiit
Sector-wise/Route-wise Passengers Cartied During 1984-85

Sector/Ropte Passqngers carried
. 1 - o

Deltii-Ludhiana 28081
Dellii-Dehradun 23976
Delhi-Pantnagar 4597
Bombay-Kandla 16419
Caloutta-Cooch Behat 5103
Calcutta.lamshedput.- 15329
Rourkela-Bhubaneshwat 1615
Lucknow-Dehradun 248
ChibuasTezu 1372
Deélni-Chandigarh 4620
Delhi-Kuld 10528
Chandigarielkniu 3336

Calcutta-Shillany 164ds
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Calcutta-Guwahati 728
Calcutta-Silchar 888
Guwahati-Shillong 2052
Shillong-Silchar 2295
Guwahati-Silchar 17306
Calcutta-Rourkela 1965
Rourkela-Ranchi 1786
Delhi-Raibarelli 104
Delhi-Lucknow 23
Raibarelli-Lucknow 22
Bombay-Surat 309
Bombay-Bhavnagar 50
Bombay-Ahmedabad 57
Surat-Bhavnagar 378
Surat-Ahmedabad 40
Bhavnagar-Ahmedabad 56
Bombay-Aurangabad 155
Bombay-Nanded 247
Aurangabad-Nanded 180
Bombay-Ratnagiri 707
Surat-Bhavnagar 213

Sector-wise/Route-wise Passengers Carried During 1983-86

Sector/Route

Passengers carried

Kanpur~Raibarelli

Shilling-Guwahati
Dibrugarh-Passighat
Lilabari-Ziro
Surat-Bhavnagar

€Chandigarh-Kulu

81
1216

781
984
7408
5334
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1 2
Jaipur-Kota 1475
Delhi-Agra 134
Delhi-Hissar 69
Bangalore-Mysore 1353
Hyderabad-Warrangal 449
Guwabhati-Silchar 20412
Aizwal-Silchar 1166
Rourkela-Ranchi 1520
Lilabari-Dibrugarh 138
Aurangabad-Nanded 268
Bombay-Pune 1218
Delhi-Ludhiana 25237
Delhi-Dehradun 27270
Delhi-Chandigarh 15646
Delhi-Pantnagar 5211
Delhi-Kanpur 2271
Delhi-Jaipur 2359
Delhi-Gwalior 359
Gwalior-Guna 150
Jaipur-Jodhpur 90
Jodhpur-Jaisalmer 138
Jaipur-Bikaner 181
Agra-Jaipur 182
Hyderabad-Cuddapah 336
Hyderabad-Tirupati 2136
Tirupati-Bangalore 760
Hyderabad-Rajahmundry 262
Rajahmundty-Vizak 151
Hyderabad-Nanded 229
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Bangalore-Bellary
Calcutta-Shiliong
Calcutta-Aizwal
Calcutta-Cooch Behar

Calcutta-Rourkela

Calcutta-Jamshedpur

Rourkela-Bhubaneshwar

Calcutta-Lilabari
Jamshedpur-Patna
Bombay-Kandla
Bombay-Ratnagiri
Bombay-Surat
Bombay-Aurangabad

Pune-Indore

Aurangabad-Nanded

542

16478-
1371
8170
2112
16748
1416
338
1588
14190
5153
2184
1922

2297
2086

Segtor-wise/Route-wise Passengers Carried During 1986.87

Sector/Route Passengers Carried'
) ) T
Calcutta-Shillong 19673
Calcutta+Gauhati 597
Calcutta-Silchar 260-
ShillongeGauhati 1883;
ShillongsKilchar 2420):
GaubhatiySlichar 23199,
Calcutta-Aizwal 8447,
Aizawl-Silchar "3 .

Calcuttapilooch Behat
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Calcutta-Rourkela 2871
Rourkela-Ranchi 1927
Calcutta-Jamshedpur 9396
Rourkela-Bhubaneswar 1050
Calcutta-Gauhati "936
Gaubhati-Lilabari 1872
Lilabari-Ziro "3360
Ziro-Daparizo 320
Calcutta-Gauhati 390
Gaubhati-Dibrugarh 66
Dibrugarh-Passighat 687
Passighat-Along 75
Calcutta-Jamshedpur 7384
Jamshedpur-Patna 5004
Calcutta-Imphal 348
Imphal-Dimapur 75
Calcutta-Agartala 3528
Agartala-Kamalpur 396
Kamalpur-Kailashahar 204
Calcutta-Malda 360
Malda-Balughat 132
Calcutta-Bhubneshwar 802
Bombay-Kandla 22368
Bombay-Daman 234
Bombay-Ratnagiri 6030
Daman-Surat 225
Surat-Bhuvnagar 8056
- 1243
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Aurangabad-Nanded 936 R
Bombay-Pune 4446
Pune-Indore 4594
Aurangabad-Pune 3409
Pune-Sholapur 624
Bombay-Keshod 5429
Bombay-Porbandar 5629
Bombay-Indore 624
Indore-Ahmedabad 432
Pupe-Goa 576
Bombay-Surat 504
Surat-Ahmedabad 340
Hyderabad-Tirupati 3432
Tirupati-Bangalore 2816
Hyderabad-Rajamundary 2519
Rajamundary-Vizag 454
Vizag-Jeypore 832
Jeypore-Bhubneshwar 545
Bangalore-Balary 454
Hyderabad-Warangal 432
Warangal-Ramagundam 310
Bangalore-Mysore 3220
Hyderabad-Goa 2975
Madras-Thanjavour 625
Madras-Coimbatore 175
Coimbatore-Cochin 91
Cochin-Mangalore 92
Madras-Vijaywada 370
Vijayawada-Rajamundary 179
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1 2
Colmbatore-Madurai 324
Delhi>Ludhiana 23964
Delhi-Dehradun 25675
Delhl‘i-Chandigarh 10468
Chandigarh-Kulu 8002
Delhi-Pantnagar 5895
Delhi-Kanpur 3900
Kanpur-Raibarelli 624
Delhi-Jaipur 2808
Jaipur.Kota 1716
Delhi-Dehradun 4001
Delhi-Chandigarh 10374
Delhi-Jodhpur 296
Delhi-Jaisalmer 741
Jaipur-Jodhpur 296
Jaipur-Jaisalmer 445
Jodhpur-Jaisalmer 445
Delbi-Bikaner 341
Delhi-Agra 210
Gwalior-Guna 889
Gunpa-Indore 501
Gupa-Bhopal 471
Delhi-Hissar 15
Delhi-Kanpur 354
Kanpur-Lucknow 115
Lucknow-Gorakhpur 79
Delhi-Allahabad 4450
Chandigarh-Amritsar 234

Jaipur-Indore 55
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Indore-Ahmedabad 105
Delhi-Agra 155
Agra-Kanpur 167
Kanpur-Varanasi 105

——

Memorandu:.a of understanding between
IA and Air Corporation Employees
Union

6790. SHRI AMAL DATTA : Will
the Minister of CIVIL AVIATION be
pleased to state :

(a) whether the Indian Airlines signed
a Memorandum of Understanding with
Air Corporation Employees Union in 1986
in respect of cabin crew;

(b) if so, the details of the understan-
ding;

(c) whether the understanding has
been implemented; and

(d) if not, the reasons thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF CIVIL AVIATION
(SHRI JAGDISH TYTLER) : (a) Yes,
Sir.

(b) Under the memorandum of under-
standing entered into by Indian Airlines
with the Air Corporation Employees
Union, the following monetary benefits
were agreed to with effect from 1.10.1981.

(a) ‘Wage Increase 1981’ ranging from
Rs. 95/- to Rs, 175/-.

(b) Increase in Kit Maintenance
Allowance by Rs. 60/-p.m.

() Reimbursement of Telephone
expenses @ Rs. 50/-p.m.

(¢) and (d) The understanding will
be implemented after the Government
approval, as required, is accorded.

Connecting more places by Vayudoot
in West Bengal

6791. SHRI PURNA CHANDRA
MALIK : Will the Minister of CIVIL
AVIATION be pleased to state :

(a) whether there is any proposal to
connect some more places in West Bengal
by Vayudoot; and

(b) if so, the names of those places ?

THE MINISTER OF STATE OF
THE MINISTRY OF CIVIL AVIATION
(SHRI JAGDISH TYTLER): (a) and
(b) At present. Vayudoot has no proposal
to airlink more stations in West Bengal.

Electric train special return service bet-
ween St Thomas Mount Railway
Station and Beach Ra ilway Station Madras

6792. SHRI C. K. KUPPUSWAMY :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether the electric train special
returna service between St Thomas Mount
Railway Station and Beach Railway
Station at Madras has been cancelled;

(b) if so, the reasons therefor,

(c) whether there is any proposal to
resume the special return service; and

(d) if so, by what time ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) No, Sir.
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(b) to (d) Timings of the two return
services from St. Thomas Mount have only
been modified on public request to suit
the revised Central Government office
timings.

[Translation]

Railway overpridges in Rajendra Nagar,
Yarpur and Chitkotra

6793. SHRI VIJOY KUMAR YA-
DAV : Will the Minister of RAILWAYS
be pleased to state :

(a) whether it sa fact that three
overbridges are being constructed at
Rajendra Nagar, Yarpur and Chitkotra
for smooth movement of traffic there;

(b) if so, the time by which these
bridges were scheduled to be completed ;

(c) the reasons for delay in the cons-
truction thereof; and

(d) the time by which these over-
br.dges ate likely to be completed ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) Yes,
Sir.

(b) to (d) The Railway is construc-
ting the bridge proper and the State Public
Works Department the approaches of
these road over br dges. The Railways’
portion of the work is making steady
progress. The completion of the works
in entirely depends on completion of
approaches by the Sitate Government.

[English]
Survey of drought prone areas

6794. SHRI AMARSINH RATH-
AWA : Will the Mnister -of WATER
RESOURCES be pleased to state :

(a) whether Government are aware
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that due to the drought in certain par(s
of the country the irrigation problem of
those areas has become very difficult; and

(b) _if so, what measures are being
contemplated to solve the irrigation pro-
blem of those areas ?

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARA-
NAND) : (a) and (b) Irrigation in areas
affected by or prone to drought is always
difficult. In selecting and clearing new
schemes, weightage is given to irrigation
projects designed to benifit drough*-prone
areas. Under the Drought Prone Areas
Programme, expenditure on development
and productive use of water resources of
the area is equally shared by Centre and
States,

Conversion of Ahemdabad-Porbandar,
Porbandar-Junagarh and Junagarh-
Rajkot Railway line

6795. SHRI MOHANBHAI PATEL :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether the conversion of rail
track from Ahmedabad to Porbandar in
Gujarat has been completed;

(b) whether there is any proposal to
extend it upto Junagarh; '

(c) if so, whether the survey has beén
conducted;

(d) when the work is likely to cottis
mence; and

(e) if not, whether Governmetit ptos
pose to convert the track of Porbanddr-
Junagarh and Junagarh-Rajkot during the
Seventh Five Year Plan period ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) Yes,
Sir.



87  ‘@ritten Answers

(b) aud (¢) Survey for conversion of
Rajkot:Junagarh-Veraval MG line into
BG has been recently commenced.

(d) and (¢) Appoval of Rajkot-Juna-
garh-Veraval conversion will be consideted
on completion of the survey depending
on its financial implications and availablity
of resources.

Diversion of AI Bights to Calcutta from
Delhi and’ Bombay

6796. SHRI AJIT KUMAR SAHA :
will the Minister of CIVIL AVIATION
be pleased to state :

(a) whether there is any proposal to
divert some Air India flight to Calcutta
from Delhi and Bombay;

(b) if so, the details thereof; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF CIVIL AVIATION:
(SHRI JAGDISH TYTLER) : (2) No
Sir.

(b) Does not arise.

(c) The present services are consi-
dered adequate.

Krishoa Valley Authority for
Telngu Gaonga Project

6797. SHRI T. BALA GOUD : will
the Minister of WATER RESOURCES
be pleased to state :

(a) whether Union Goveroment pro-
pose 10 announce formation of Krishna
Valley Authority to break the deadlock
over the Telugu Ganga Pro:ect;

(b) " if so, the time by which the anno-
uncement in this regard is likely to be
made;

(c) whether the Chief Ministers of
Andhra Pradesh, Karpataka and Maha-
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rashtra have been consulted before ita:
formation; and

(d) if so, the reaction of the three
Chief Ministers in this regard ?

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARA-
NAND) : (a) Mo, Sir.

(b) to (d) Da not arige.
Hieun Tsang Memorial, Nalanda

6798. PROF. NARAIN CHAND
PARASHAR : Wil the Minister of
HUMAN RESOURCE DEVELOPMENT
be pleased to state :

(a) whether the Hieun Tsang Memo-
real at Nalanda in Bibar has started
functioning;

(b) if so, the activities and functions
of the Memorial;

(c) whether there is any coordination
between the activities of this Memorial
and those of the Nava Nalanda Maha-
vibara located nearby; and

(d) if not, whether any coordination
would be established ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI):
(a) No, Sir.

(b) The activities and functions are
yet to be determined.

(c) and (d) The construction of the
Hieun Tsang Memorial was completed in
1984. In March 1985, the Government of
Bihar agreed in principle to the merger-of
Hieun Tsang Memeorial with the Nava
Nalanda Mahavihara and to the establish-
ment of an autonomous organisation.
However, in October 1986 the State
Government indicated that a thinking had
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develaped for the establishment of an
open University at Nalanda 'ncorporating
the Nava Nalanda Mabavibara into it.
Subsequently a communication was recei-
ved from the State Government in Febu-
rary, 1987 stating that the Central Govern-
ment should convert the Nava Nalanda
Mahavihara into a Deemed-to-be-Univer-
sity. As the communication does bot
make any mention of Hieun Tsang Memo-
rial, the matter needs further consideration
in consaltation with Government of
Bihar.

[Trans.ation)

Fast train between Calcutita and Ahemda-
bad via Katni-Bina section

6799. SHRI DAL CHAWNDER
JAIN : Will the Minister of RAILWAYS
be pleased to state :

(a) whether more passenger trains can
te run on Katni-Bina scction;

(b) if so, the time by which a fast
train from Calcutta to Ahmedabad via
Katoi and Bina is proposed to be intro.
duced;

(c) if not, the reasons therefor;

(d) whether there is any fast train on
this section; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE OF
THB MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) No,
Sir.

(b) aad (c) Due to scarcity of re-
sources in the form of coaches and loco-
motives. indequate line capacity and lack
of adquate terminal facilittes at Ahmeda-
bad and Howrah, the proposal is not
feasible at przsent.

(d) No, Sir.
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(e) Katni-Bina is a branch line sec.
tion, Fast trains are being run on the
east-west and north-south trunk routes.

(English]
Vayundoot services for Kerala

6300. SHRI T. BASHEER : Will
the Minister of CIVIL AVIATION be
pleased to state :

(a) whether Government have since
taken any decision to start Vayudoot
service to some more cities in Xerala;
and

(b) if so, the cities to which this
service is likely to be operated ?

THE MINISTER OF STATE OF
THE MINISTRY OF CIVIL AVIATION
(SHRI JAGDISH TYTLER): (a) and
(b) Subject to development of aerodreme,
avaitability of aircraft capacity and eco-
nomic viability of operations, Vayudoot
has plans to airlink Calicut during the
current plan period.

Scheme to provide adequate health care to
slum dwellers in Delhi

6801. SHRI HARIHAR SOREN:
Wwill tbe Minister of HEALTH AND
FAMILY WELFARE be pleased to
state ©

(a) whether Government have a pro-
posal to implement a scheme to provide
adequate health care to the slum-dwellers
in Delhi; and

(b) if so, when such a scheme is
going to be implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHA-
PARDE) : (a) and (b) Forty dispen-
saries are run by the Delhi Administra-
tion in the resettlement and J. J. Colonies
to provide health gare to. the slum dwel-
lers. The Delhi Administration is open-
ing four dispensaries/Health Centres
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every year in the localities inhabited by
the people of the low socio-economic
group, In addition, there is a proposal
for establishing three one hundred bedded
hospitals in the resettlement colonies of
Mangolpuri, . Khichripur and Jhangirpuri.
The OPD services in the Mangolpuri
Hospital have already started. A 500
bedded hospital at Shahdara is under cons-
truction and OPD services there have
started. Under the urban Revamping
Scheme, Family Welfare, MCH and
Primary Health Care services are provi-
ded to the predominantly weaker sections
of the society particularly those living in
the slums. Under this scheme Delhi
Administration has sanctioned 15 urban
health posts. Municipal Corporation
has operationalised 8 urban health posts.
14 new urban health posts are likely to
be approved in 1987-83.

Adult education in Karnataka

6802. SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR : Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to
state :

(a) whether Government have
taken steps for the promotion of Aduit
Education in different States;

(b) if so, the steps taken for spread
of Adalt Education in Karnataka 1n the
Seventh Plan so far; and

(c) the achievements made 1n that
State for the removal of illiteracy ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI) :
(@) Yes, Sir.

(b) The following steps have been
taken for the spread of Aduit Education
in Karnataka during the first two years of
the Seventh Plan :-

(i)  Under Rural Functional Lite-
racy Projects (RFLPs) 25
Projects were sanctioned.
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(ii) 89 Voluntary Agencies were
approved projects of Basic
Literacy and Post.literacy.

(dii) Grant-in-aid has also been
sanctioned to State Govern-
ment for providing administra-
tive support for the pro-
gramme.

(iv) Two Shramik Vidyapeeths and
one State Resource Centre is
aiso functioning in the State.

(v) The University Grants Com-
mission sanctioned grant to 3
universities in the State for
undertaking Adult Education
Centres.

(vi) 7163 students volunteers par.
ticipated in the Mass Proe
gramme for Functional Lite-
racy launched on 1.5.1986,

(vii) Besides, the State Govern-
ment is also implementing an
AKSHARA Sene Programme.

(¢) 823079 learners are stated to
have been enrolled (upto December,
1986) in the State.

Deaths due to illegal abortion

6803. SHRI C. SAMBU : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether any assessment has
been made about the incidence of deaths
caused by iilegal abortions in the
country,

(b) if so, the details thereof; and

(c) the action taken to control such
illegal abortions ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI SAROJ
KHAPARDE): (a) and (b) Illegal
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abortions take plaee secretly, hence no
official data is available on this matter.

(c) Steps have been taken by way
of increasing the facilities and availability
of trained manpower to attend to abortion
services under the purview of the Medical
Termination of Pregnancy Act, 1971 as a
health measure. Availability of facilities
for such safe, hygienic and legal abortion
services is being made known to the
public.

High and low endemic districts identified
for multi-drag treatment

6804. SHRI SYED SHAHABUD.
DIN: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state :

(a) the names of 38 high endemic and
low endemic districts identified for multi-
drug treatment under the National Lep.
rosy Control Programme;

(b) the names of the districts in which
the treatment is currently availab'e and
the names of centres where such treatment
is available in each district; and

(c) whether the State Governments
concerned have extended due cooperation
for this Programme, particularly in pro-
viding the necessary infrastructure for the
purpose ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI SAROJ
KHAPARDE) : (a) The requisite in-
formation is given in the statement.l
below.

(b) In addition to 17 districts where
multi-drug treatment is currently availa-
ble funds have been released to 25 more
districts during 19835-87 for undertaking
multi-drug treatment. A Statement indi-
cating the districts where multi-drug treat-
ment is currently available and the 25
districts to whom the funds have been
released in March 1987 are given in the
statement-II below.
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In the districts taken up for multi-
drug treatment, facilities are provided to
the patients at pre-identified treatment
points near to the houses of Ileprosy
patients,

(¢) Yes. Sir.

Statement-I

List of 38 high and low endemic districts
identified for multi-drug treatment

I. High endemic districts

Andhra Pradesh

1. East Godavari
2. Warangal

3. Chitoor

4. Cuddapah

5. Krishan

6. Nalgonda

7. West Godavari
Assam

8. Karbi Apglong

Bihar

9. Singbbhum

Gujarat
10. Valsad
11, Dangs

Kerala
12. Alleppey

Lakshadweep
13. Leakshdweep

Madhya Pradesh

14. Ralgarh
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Muaharasbtra
15. Chandra Pur

16. Nanded
17. Gadchiroli

18. Osmanabad
19, Latur

20. Yavatmal
21. Sholapur

Nagaland
22. Mon
Orissa
23. Mayurbhanj
Tamil Nadu
24. Dharm Puri
25. Periyar

26. Ramanathapuram

27. Madurai
28. Anna
29. P.M.R.

Uttar Pradesh
30. Barabankl

31. Faizabad
West Bengal
32. Birbhum

33. Bankura

II. Low endemic districts proposed for
mults.drag treatment

34. Udaipur, Raiasthan
35. Solan, Himachal Pradesh

36. Aizwal, Mizoram
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37. Rohtak, Haryana
38. West Tripura, Tripura.

Statement-11

Names of the districts where: multi-

drug treatment activities are already In

operation

1. Wardha, Maharashtra

2. Amaravati, -do-

3. Purulia, West Bengal

4. Srikakulam, Andbra Pradesh

5. Vizianagaram, -do-

6. Vishakhapattanm -do-

7. Ganjam, Orissa

8. Puri, -do-

9. North Arcot Tamil Nadu
10. Chingleput, -do-
11, Baroda, Gujarat

12, Deoghar, Bihar

13. Varanasi, Uttar Pradesh
14, Dehradun, -do-

15. Belgaum, Karnataka

16. Dharwad, -do-

17. Lakshadweep

Names of the districts to whom funds
have been released in Marcbh 1987
for undertaking M.D.T. activities

1. Alleppy, Kerala

2. Warangal, Andhra Pradesh
3. .. Chittoor, Andhra Pradesh
4. Cuddapah, Andhra Pradesh

5. Viiayawada, Krishna, Andhra
Pradesh

6. Nalgonda, Andhra Pradesh
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7. Bluru, W. Godavari, Andhra
" Pradesh

8, Valsad, Gujarat

9. Dangs, Gujarat
10. Chandrapur, Maharashtra
11. Nanded, Maharashtra
12, Sholapur, ~do-

13. Osmanabad, -do-

14. Laturt -do-

15. Yavatmal, -do-

16. Mon, Nagaland

17. Erode, Periyar, Tamil Nadu

18. Gadchiroli, Maharashtra

- 19. Salem, Tamil Nadu
20. Dindigul, Anna, Tamil Nadu
21. Dharmapuri, Tamil Nadu

22. Periakulam, Madurai, Tamil

Nadu
23, Cuttack, Orissa

24. Durg, Madhya Pradesh
25. Rajnandgaon, Madhya Pradesh

Allotment of stalls at Platforms

6805. SHRI ANOOPCHAND
SHAH : Will the Minister of RAILWAYS
be pleased to state :

(a) how many tea and refreshment
stalls, fruits and vegetable stalls and book
stalls were allotted prior to 31 December,
1986 but not installed till 31 December.
1986 on the platforms of suburban section
of Bombay on Western Railway ;

(b) the details of each such stall
along-with its location; and

" (¢) what are the norms for install-
ation of a stall after its allotment ?
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THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) : (a)
and (b) There are 3 such cases.

(i) One tea stall was allotted at
Goregaon on platform No.‘4in
December, 1982. But the party
wanted a stall on platform No.
1 and continued to represent.
As he failed to construct the
stall, the allotment was
cancelled.

(ii) One tea stall was allotted at
Goregaon on platform No. 1in
March, 1984. On receipt of
representation from  another
contractor, the case was enquired
into by Vigilance Department,
and the location was changed to
platform No. 4 on 31. 12. 86,
As this party also failed to in-
stall the stall, allotment has been
cancelled.

(iii) One tea stall was allotted in
November, 1982 at Maland
station on platform No. 4. The
party wanted the stall on plat
form No. 1 and continued to
represent. As he failed to in-
stall the stall on platform No. 4,
allotment was cancelled.

(c) Normally, the contractors are
required to submit a rough plan showing
the site they want for the stall on the
platform for which allotment orders have
been issued. Thereafter, the plan is
approved by the Railway, and then the
approved plan is given to contractor
for constructing the stall at the selected

site,

Assistance to Tamil Nada to coatrol
Filaria

6806. SHRI P.R.S. VENKATESAN :
Wiil the Minister of HEALTH AND
FAMILY WELFARE be pleased to

state

(a) whether the incidence of Fllaria
in Tamil Nadu has increased ;
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(b) if so, the details thereof during
the last three years; and

(c) the assistance given to the State
Goverament to control the disease ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ
KHAPARDE) : (a) and (b) According to
the information received from the State
Government of Tamil Nadu, the number
of Microfilaria carriers and discase per-
sons during the last three years is as

under :
Year No. of No. of diseased
Microfilaria  persons
carriers
1984 15047 3710
1985 12320 3482
1986 (Prov.) 7272 2166

€) Under the National Fi'aria Cont-
rol Programme, requisite quantities of
larvicides like Fenthion, Temephos
Parisgreen, Pyrethrum Extt, etc. are being
supplied to the Stat: Government on
JO : 50 cost sharirg l asis between the
Centre and State Govt for undertaking
spray operation in affected areas.

Pume-Nagpur Air Laik

6807. SHRI V.N. GADGIJIL : Will
the Minister of CIVIL AVIATION tLe
pleased to state :

(a) whether there is a demand for
an air-link between Pune and Nagpur ;

(b) when will such flight be intro-
duced ; and

(c) whether it will be operated by
Imdian Airlines or Vayudoot ?

THE MINISTER OF STATE OF
THE MINISTRY OF CIVIL AVIA-
ATION (SHRI JAGDISH TYTLER):
(a) No, Sir.
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(b) and (c) presently Indian Airlines
has no plan to introduce such flight.

Theft of rare idols from Khajuraho and
other temples in and around Mahoba

6868. SHRI BAJU BAN RIYAN :
SHRI AMAL DATTA :
SHRI ANANDA PATHAK :

Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state :

(a) whether some rare idols from
Khajuraho and other temples located in
and around Mahoba were reported to have
been stolen;

(b) whether these thefts have been
investigated; if so, the outcome thereof;

(c) whether any collusion of officials
in these thefts bas been established; if so,
the details thereof and the action- taken;
and

(d) the steps taken to recover these
idols and also not to allow recurremce of
such thefts ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI) :
(a) No, Sir.

(b) and (¢) Do not arise.

(d) Question of recovery of the idols
does not arise. However, the Government
of India has taken-the following steps for
preve: tion of thefts and smuggling of
antiquities out of the country :

1. Posting of Armed QGuards in
fifteen centrally protected monume-
ents and muscums administrated
by the Archeaeciogical Survey of
India, in addition to strengthen-
ing of watch and ward arrange-

. ment at other monumeniy/sites.
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2. Construction of twenty five
sculpture-sheds at important sites
to house loose sculptures and
their documentation.

3. PEstablishment of archaeological
site museums,

4, Promulgation of the Antiquities
and Art Treasures Act, 1972 to
regulate the export trade in
antiquities and art treasures; to
provide for the prevention of
smuggling and fraudulent dealing
in antiquitics; to provide for the
compulsory acquisition of antiqus-
ties and art treasures for preserv.
ation at public places.

5, Creation in 1974 of a Central
Investigating Unit (Antiques) in
the Central Barecau of Investiga-
tion located at Delhi to investig-
ate cases concerning theft of
antiquities,

6. Maintenance of a computerised
Data Bank of cases of theft and
recoveries of ceriain important
cultural properties (sculptures,
idols and paintings) containing
information about crimes, crimin-
als and cultural property in the
C.B.L

7. Coordination between the Central
Bureau of Investigation, Interpol,
the Archaeological Survey of
Indir, State Pohice, Customs and
checkposts for prompt reporting
of crimes, criminals, thefts
concerning cultural property and
smugghng of objects.

[Translation]

Purchases for railway wagon repair
worksho p, Raipur

, 6809, SHRI DILEEP SINGH
RHURIJA : Will the Minister of RAIL-
WAXS be pleased to state :

(ap whetker the purchase of essential
ilome: for the Railmay Wagon Repaw
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Workshop in Raipur city is being made
from the small scale industrial units
situated in Madhya Pradesh, instead of
making centralised purchase by the
Headquarters of South Eastern Railway
at Garden Reach, Calicutta;

(b) whether Government have taken
up any programme to set up essential
ancillary industries for this purpose; and

(c) if not, the reasons thesefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) No, Sir,
except for local purchases of small value
procurable from the local market.

(b) No, Sir.

(c) It has not been considered feasible
to do so.

(English)

Expenditure on coastraction of Yenth
hostels

6810. SHRI SUBHASH YADAYV :

SHRI DHARAM PAL SINGH
MALIK :

Will the Miiister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state :

(a) the financial implications in regard
to proposed construction of Youth
hostels at different places; and

(b) how the expenditure is proposed
to be met ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF YOUTH AFFAIRS
AND SPORTS AND WOMEN AND
CHILD DEVELOPMENT IN THER
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI MARGA-
RET ALVA): (a) A provision of Rs.
20,00 crores has been made in the Seventh
Plan for the construction and working of
of Youth Hostels.
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(b) As per the guidelines, the Central

Government bears the cost of construction .

of Youth Hostels whereas the State
Governments are required to provide
two acres of developed land free of cost
with connection of water, electricity.
approach road and staff quarters.

Caltural Pact with Trinidad snd Tobago

6811. SHRI PRATAPRAO B.

BHOSALE :
SHRIMATI MADHUREE
SINGH -

Will the Minister of HUMAN

RESOURCE DEVELOPMENT be pleased
to state :

(a) whether it is a fact that first
cultural pact has been signed between
India and Trinindad and Tobago;

(b) if so, the details thereof; and

(¢) how this pact will improve the
bilateral relations between the two
countries ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI):
(a) Yes, Sir.

(b) and (c) The Agreement signed on
13th March, 1987 envisages promoting and
developing in every possible manner the
relations and understanding between the
two countries in the fizlds of art and
culture, archaeology, education including
academic activity in the fields of scicnce
technology, social welfare, medical research
and public health, mass media, sports and
games through the exchange of artistic
troups, exbibitions, specialists, teachers,
intellectuals, grant of scholarships,
exchange of books and other information,
exchange and collaboration in the field of
press, radio, broadcasting, television and
cinematography etc.

The Agreement which shall come into
force after ratification also provides for
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drawing-up and implementation of .Pro-
grammes of specific exchanges in these
fields.

Effect of Anti Dowry Act

6812. DR. C. P. THAKUR : Will the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to refer to
the reply given to Unstarred Question No.
1637 on 6 March, 1986 regarding effect of
Anti Dowry Act and state :

(a) whether the Dowry Prohibition
Act, 1961 despite being amended twice has
not yielded the desired results;

(b) if so, whether it is proposed to
amend the law further;

(c) if so, the broad proposals in this
regard; and

(d) what other measures to check the
dowry practice and its evils are contempla-
ted ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF YOUTH AFFAIRS
AND SPORTS AND WOMEN AND
CHILD DEVELOPMENT IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI MARGA-
RET ALVA): (a) to (d) The Dowry
Prokibition Act, 1961, which was amended
for the second time in 1986, bas come
into force only recently that is with effect
from the 19th November, 1986. As such
it is too early to vouchsafe whether the
amended Act has yielded the desired
results or not. The amendments made in
1986 have made the provisions of the Act
more effective by widening their scope
and making them more stringent. Conseg-
uential amendments have been made in
the criminal laws in keeping with these
amcndments. Mass media campaigns
against social evils have also been stepped
up. The Minister of State for Women
and Child Development has addressed a
letter to all the Chief Ministers of the
States/UTs requesting them to have the
Jaw and order machinery geared up
in ord:r to effectively carry out the
amended laws. For this purpose, - training
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and orientation of police officers is
essential. The Chief Ministers have
sccordingly been requested to give serious
thought to this suggestion so that the
police machinery is in step with the new
laws. Tt is hoped that all these measures
would help to check the dowry practice
and its evil consequences.

Installation of metal detectors at Taj
Mahal

6813. SHRI V. S. KRISHNA IYER:
Will the Minister of HUMAN RESOU-
RCE DEVELOPMENT be pleased to
state :

(a) whether metal detectors are being
used at all the inlets of Taj Mahal at
Agra;

(b) if not, whether there is any propo-
sal to instal the same; and

(c) the steps Government propose to
take after installation of metal detector to
avoid any inconvenience to the tourists ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND -CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI) :
(a) No, Sir.

(b) Yes, Sir.

(¢) To avoid any inconvenience to the
visitors, separate entry and exit points
shalil be provided.

[Transiation]
Excavations of ancient sites

6814. SHRI PRATAP BHANU
SHARMA : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state :

(a) whether excavation work has been
undertaken at those ancient sites in the
eountry which symbolise 15-20 thousand
years old primitive civilization;
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(b) if so, the details thereof; and

(c) the action being taken by Govern-
ment for preservation of these ancient
sites ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI):
(@) and (b) As it is not possible to
date a prehistoric site in absolute terms
without positive corroborative evidence,
nothing can be said with exactitude
whether a site containing Stone Age
Cultures, excavated by the Archaeolog:cal
Survey of India, during the season 1986-87,
actually falls between the specific date
bracket of 15-20 thousand years from the
present.

(c) Archaeologica! sites of national
importance are protected by the Archa-
eological Survey of India for preservation.

[English]

Central assistance to control Kala Azar
in Bihar

6815. DR. G. S. RAJHANS :

SHRIMATI PRABHAWATI
GUPTA :

Will the Minister of Health and Family
Welfare be pleased to state the details of
the assistance Union Government have
given or propose to give to Bihar Govern-
ment to control the incidence of Kala-
Azar ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPA-
RDE) : The Central Governmeat is
providing the following assistance to the
Government of Bihar for control of Kala
Azar :-

1. DDT for insecticidal spray in
affected area under National
Malaria Eradication Programme,
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2. Technical assistance and guidance
from the Directorate National
Malaria Fradication Programme
and National Institute of
Communicable Diseases.

3. Material of health education.

4. Supply of Pentamidine Isothion-
ate, an imported drug for
refractory cases to antimonials.

[ Translation)

Diversion of Delhi-Howrah fast trains via
Gaya-Kiul

6816. SHRI KUNWAR RAM : Will
the Minister of RAILWAYS be pleased to
state :

(a) the action taken so far on the
demand for diverting any of the fast
trains running between Delhi and Howrah
via Gaya-Kiul; and

(b) the time by which a fast train is
proposed to be diverted on this route ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) The
suggestion is not feasible as it involves
change of traction from electric to diesel,
longer route and other operational
difficulties.

(b) There is no proposal at present.

(English]

Missing ofa Panamanian flag vessel
aloagwith Indian crew

6817. SHRIMATI BASAVARAIJES-
WARI : Will the Minister of SURFACE
TRANSPORT be pleased to state :

(a) whether Government’s attention
has been drawn towards the news-item
captioned °¢16 Indian crew, ship missing
for 10 years® appearing in Indian Express
dated 23 Maroch, 1987;

APRIL 16, 1987

Pritten Amwurs 108

(b) if so, whether the Bombay agent
who recruited 16 Indian Crew on a Panae
manian flag vessel himself disappeared
after the recruitment amd there has boen
po trace of either the ship or the mee
abroad since thes;

(c) if so, whether any enquiry has
been conducted in this regard; and

(d) if so, the éutcome thereof and the
action taken against those found res-
ponsible ?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHRI RAJESH PILOT):
(a) Yes. The vessel refered to in the
pews-item appeared in Indian Express,
dated 23.3.1987 was M.V. ‘ARABA’ on
wh ch 15 Indians and 1 Sri Lankan were
employed as OfficersyCrew members. The
vessel sailed from All Hamariya Port
(Dubai) on 27th August, 1978 and was
due to arrive in Karachi (Pakistan) on
4/5th September 1978, The vessel did not
reach Karachi. The inquiries made by
M/s. Lloyds Intelligence to trace the vessel
‘ARABA’ proved futile. Ultimately the
vessel was declared missing on 22.14.1978
by Lloyds Intelligence Department,

(b) M/s, Lllyas Shipping Pvt. Ltd.,
Bombay were the agents, who recruited
the crew in June/July, 1978. There is no-
thing on the record to show that the agents
disappeared after the recruitment. There
has however been no trace either of the
ship or the men on board since then.

(c) and (d) As the vessel was regis-
tered at Panama and officer</crew were
not employed either through the Seamen’s
Employment office or Shipping Master,
Bombay, no legal action could be taken
against the agents under the provisions of
Merchant Shipping Act, 1958,

More coaches to Andhra Pradesh
Express

6818. SHRI V. TULSIRAM : Will
the Minister of RAILWAYS be pleased
to state @
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(a) whether there is any proposal to
increase the number of coaches in Andbra
Pradesh Express between Delhi/New Delhi
-and Secunderabad; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) No, Sir.
The train is already running with 21 coa-
ches.

(b) Does not arise.

Increase ia guota of berths in 33,34 trains
from Katoi

6819, SHRI AJAY MUSHRAN : Will
the Minister of RAILWAYS pleased to
state ¢

(a) whether there is any proposal for
increasing the quota of berths in 33 D\/
34 UP from Katni to Bhopal; and

(b) if so, the number of berths to be
imcreased in A.C. 2.Tier and I Class in
33 DN /34 UP from Katni to Bhopal ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) Yes,
Sir.

(b) It is proposed to provide addi-
tional quota of 2 First Class berths at
Katni in 34 UP Bilaspur-Indore Express
from 1.7.1987. No AC. 2.Tier coach is
running on this train at present.

Affliation to scheols by C.B.SE.

6820. CH. RAHIM KHAN: wil
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether the Central Board of
Secondary Education has granted affili-
ation to all such schools which are recog-
nised under the Delhi Education Act,
1973;

(b) if not, the reasons therefor; and
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(¢) in the cases in which affiliation of
the schools recognised under Delhi Edu-
cation Act, 1973 has been refused by the
Central Board of Secondary Education,
who will conduct the examination of the
students studying in such schools and
what shall be the fate of those students ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINI.
STRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI KRI-
SHNA SAHI): (a) and (b) No, Sir.
Affiliation is granted after specified re-
quirements are fulfilled.

(c) The students become eligible to
appear as regular candidates in the Board
Examinations only after the school in
which they study has been affiliated to the
Central Board of Secondary Education.
However, in exceptional cases the Board
considers request from the Directorate of
Education as a special case with sioch
conditions as the Board may deem neces-
sary in specific cases.

Health survey of tribes in Bibar

6821. SHRIMATI MADHUREE
SINGH : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to

state :

(a) whether a health survey of the
tr'ibes in Bihar had been undertaken; and

(b) if so, the details thereof and action
taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI SAROJ
KHAPARDE) : (a) and (b) A limited
feasibility study titled <«Health Surveys in
rural areas’’ in Kusumtola and Guritanr,
Tribal villages in Chandwa Primary Health
Centre (PHC) and Kataiya-a non-tribal
village in Harihargany PHC, was under-
taken in 1983 by the Field Survey Unit,
Patna. The sample survey was a very
limited one and cannot be taken as a re-
presentative sample. However, according
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to the analysis of the data, the health
status of the population in the two tribal
villages is better than that in the non-
tribal village covered by the survey.

Property in Gensing plant to cure cancer

6822. SHRIMATI D.K. BHANDARI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether Government are aware
of property available in Gensing Plant to

cure cancer;
(b) if so, the details thereof;

(c) the places where this plant is
growing in the country;

(d) what steps Government propose
to take to encourage the plantation of
this tree in different States and Union
Territories during the Seventh Five Year
Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI.
1Y WELFARE (KUMARI SAROJ
KHAPARDE) : (a) and (b) The plant
named Ginsing fis available mainly in
China and Korea. It is credited with a
number of therapeutic properties most of
which are yet to be evaluated and proved
scientifically. The main interest in the
plant is its reyunevating property by which
it is claimed to prolong the life and pre-
vent aging.

(¢) and (d) The Central Council for
Research in Ayurveda & Siddha has
reported that this plant does not occur
in India .

Expansion plan of Mormugao Port

6823. SHRI SHANTARAM NAIK :
Will the Minister of SURFACE TRANS-
PORT be pleased to state :

(a) whether there is any proposal to
undertake expansion work at Mormugao
Port; and
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(b) If so, the details of the expansion
plan ?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHRI RAJESH PILOT) :
(a) Yes, Sir.

(b) During the Seventh Five-Year
Plan it Is proposed to construct and addi-
tional general cargo berth and an addi-
tional barge berth with iron ore unloading
facilities at the Mormugao Port.

Train deraiiments

6824. SHRI AJOY BISWAS : Will
the Minister of RAILWAYS be pleased
to state :

(a) the total number of cases of train
derailments reported since January, 1986;
and

(b) the main causes for these derail-
ments ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) 643
train derailments were reported during the
the 15 months period from January 1986
to March 1987.

(b) The major causes are failure
on the part of railway staff and other
persons, faillure of railway equipment,
sabotage and incidental causes like obs-
truction on track by falling of boulders/
trees etc.

Value of ticket on postponement of
!journey

6825. DR. P. VALLAL PERUMAN:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that in order
to avoid 50 percent cut in the value of
the tickets due to cancellation of the
journey, the railway journey is postponed
and the whole value of the ticket is reali-
sed; and
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(b) whether Government would consi-
der plugging this loophole so that the
recurring Joss to the Railways is avoided ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) No, Sir.

(b) There is no loss to the Railways
in cases where the ticket is surrendered
for cancellation after the jurney had been
postponed and reservation confirmed for
a subsquent date. In such cases, the can-
cellation charges are levied twice.

Implementation of Integrated Child
Development Services Programme

6826. SHRI K. RAMAMURTHY :
Will the Minister of HUMAN RESOUR-
CE DEVELOPMENT be pleased to
state :

(a) whether lack of accommodation
for supervisors of anganwadi workers and
inadequate supply of weaning/ therapzutic
food to the very young and mal-nourished
children are coming in the way of suc-
cessfuel implemention of Integrated
Child Development Services programme;
and

(b) if so, the steps taken by Govern-
ment to solve the problems ?

THE MINISTER OF STATE IN THE
DEPART MENTS OF YOUTH AFFAI-
RS AND SPORTS AND WOMEN AND
CHILD DEVELOPMENT IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI MAR-
GARET ALVA) : () and (b) The super-
visors of anganwadi workers are usually
women. They have to visit anganwadj
centres in villages and are expected to
stay in their circle headquarters. In cases
where there is absence of secure accom-
modation in their circles, they have to
stay at the Project Headquarters. In such
cases proper supervision is hampered. A
proposal to construct residential accom-
modation for supervisors within their
circles is under consideration.

In some States/UTs weaningltb_ex-
apasutic food for supplementary nutrition
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to very young children (infants &
toddlers) and severly malnourished chil-
dren is not available at reasonable rates.
A proposal is being considered to assist
the States for installation of plants for
production of weaning/therapeutic foods.

[Translation)
Disruption of Flights at Leh Airport

6827. SHRI HARISH RAWAT:
Will the Minister of CIVIL AVIATION
be pleased to state :

(a) whether Government are aware
that during the last three months passen-
gers intend'ng to travel by Indian Airlines
had to wait at Leh Airport many a time
for days together; and

(b) if so, the cumber of times it so
happened and the steps being taken by
the Indiap Airlines to check the recurrence
of such inc.dents ?

THE MINISTER OF STATE OF
THE MINISTRY OF CIVIL AVIATION
(SHRI JAGDISH TYTLER) : (a) and
(b) During the period January—March,
1987, out of a total of 64 flights opsrating
on the Sectors Srinagar-Leh-Srinagar and
Delhi-Chandigarh-Len-Chandigarh Delhi,
17 flights had to be cancelled, due to bad
weather. In order to ensure that the
passengers did not have to wait for long
to travel from/to Lech, during this period
Indian Airlines operated a number of
additional flights, at the eariiest possible.

[English]

Development of railway station at
Ernakulam junction

6328. SHRI V.S. VIJAYARAGH-
AVAN: Will the Minister of RAIL.
WAYS be pleased to state :

(a) whether there is any proposal to
develop the raiiway station at Erna-
kulam junction in Kerala; and

(b) if so, the detalls thereof ?
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THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) and
(b) It is proposed to provide additional
traffic facilities at Ernakulam junction as
part of the construction of new Broad
Gauge line between Ernakulam and
Allepey. The proposal includes yard
remodelling at Ernakulam alongwith pro-
vision of a high level passenger platform,
extension of existing foot-over-bridge.

Planes with Air India

6829. SHRI N. DENNIS: Will the
Minister of CIVIL AVIATION be pleased
to state :

(a) the number of planes with Air
India as on date;

(b) the number out of them in use
and the number in sick list; and

(c) the methods adopted to dispose of
unusable planes ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION
(SHRI JAGDISH TYTLER): (a) to (c)
Air India’s fleet consists of :—

Boeing 747-200 Nine aircraft

Airbus A300B4 Three aircraft

Airbus A310-300 Six aircraft

In addition to the above, there are three
707-320 aircraft which have been phased
out and are awaiting disposal.

The active fleet of 18 aircaft are in use.
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Airbus A 310-300 aircraft out of the above
18 aircraft are undergoing routine main-
tenance checks. After these checks are
completed, they will be put iuto use again.
The three Boeing 707-320 aircraft will be

disposed of on the basis of global
tenders.

Soviet offer to develop laser rays for eye
treatment

6830. SHRI PRAKASH V. PATIL :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether it is a fact that the Soviet
Union has agreed to assist India to develop
laser rays for better eye treatment;

(b) if so, whether this - system is
already in use in our country and if so,
the names of the centres where this
treatment is available;

(c) if not, the centres which are well
equipped to have this new system; and

(d) whether the been
accepted ?

offer has

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAP-
ARDE) : (a) No, Sir,

(b) and (c) Lasers (Argon, Krypton,
Yag) are already in use in India for the
treatment of various eye diseases. A list
of the Imstitutions having facilities for
lasers treatment in India fs given in the
Statement below.

(d) Does pot arise.

However, one Boeing 747-200 and one
Statement
The institutions where laser facilities are available in the country.
Sl. No. Institution State
1 2 3

AIIMS

1. Dr. Rajendra Prasad Centre for Ophthalmic Sciences

New Delhi
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1 2 3
2. Dr. RAM Manohar Lobia Hospital New Delhi
3. Suchita Kriplani Hospital New Delhi
4. Maulana Azad Medical College New Delhi

s. Mohan Eye Institute

6, S.D. Eye Institute, Hyderabad
7. Shankar Netralaya, Madras

8. Govt. Hospital, Manipal

9. Regional Institute of Ophth. Aligarh

10, Sitapur Eye Hospital, Sitapur
11. K.M.G. Medical college, Lucknow
12, Medical College, Rohtak

13. Santokh Ba Durlab Ji Hospital, Jaipur

14, Dr. Anil Sharma’ Clinic, Jaipur
18. R.N.T. Medical College, Udaipur

16. R.1. of Ophthalmology, Ahmedatad
17. Retina Foundation, Ahmedabad

18. Jaslok Hospital, Bombay
19. L.T.M. Medical College, Sion

20. Christian Medical College, Vellore

New Delhi Pvt.
Andhra Pradesh
Tamil Nadu

Karnataka

U.P.

U.P.

U.P.

Haryana
Rajasthan Pvt.
Rajasthan Pvt.
Rajasthan
Gujrat

Gujrat Pvt,

Maharashtra

Maharashtra

Tamil Nadu

Train accident at Budni near Bhopal

6831. SHRI K. RAMACHANDRA
REDDY : Will the Minister of RAILWAYS
be pleased to state :

(a) whether there was a train accident
at Budni near Bhopal on 2 January, 1987;

(b) if so, the number of persons
killed and injured as a result thereof;

(c) whether there was extensive
damage to the derailed engine and the
track;

(d) if so, the estimated loss as a result
thereof; :

(¢) whether any enquiry has been
cenducted; and

(f) if so, the outcome thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Yes,
Sir.

(b) There was no life or injury to any
person.

(c) and (d) The estimated loss on
account of damage to the engine, other
rolling stock and the track is about
Rs. 90,000/-

(e) Yes, Sir.

(f) The accident occurred due to
tampering with the track,
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Improvement of roads leading to Airports
served by Vayudoot

6832. SHRI D. P, JADEJA : Will the
Minister of CIVIL AVIATION be pleased
to state :

(a) whether the approach roads to
airports used by Vayvdoot are in remote
and isolated places;

(b) whether different station managers
of Vayudoot have been directed to pursue
with local authorities to improve the roads
leading to airports served by Vayudoot;
and

(c) what other infrastructural facilities
are being improved by Vayudoot all over
the country ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION
(SHRI JAGDISH TYTLER) : (a) Most of
the aerodromes through which Vayudoot
operates are in remote and isolated places.
The approach roads at these airports are
maintained by the State Government con-
cerned.

(b) No, Sir.

(¢) Improvements in the infrastructural
facilities is a continuing process and is
undertaken in a phased manner, in keep-
ing with the resources available.

Srisailam Left Bank Canal Project

6833. SHRI C. MADHAYV REDDI :
SHRI M. SUBBA REDDY :

will the Minister of WATER RESO.
URCES be pleased to state :

(a) whether Srisailam Left Bank Canal
Project is awaiting clearance and if so,
details thereof indicating the present posi-

tion;
(b) whether delays are resulting in

continued drought conditions in Nalgonda
district of Andhra Pradesh; and
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(c) if so, the remedial measures being
contemplated in this regard ?

THE MINISTER OF WATER
RESOURCES (SHRI B. SHANKARA-
NAND) : (a) Clsrifications regarding
Srisailam Left Bank Canal Project by lift
irrigation from the fore-shore of Nagar-
junasagar have been received from Andhra
Pradcsh Government recently in Maech,
1987.

(b) and (c) Do not arise,

Visakhapatnam railway station

6834. SHRI BHATTAM SRIRAMA
MURTY : Will the Minister of
RAILWAYS be pleasen {0 state :

(a) whether Government have con-
sidered the question of change of name of
Wa tair R.S. as Visakhapatnam R.S. as
recommended by the State Government
on 16th May, 1985;

(b) if so, the present position;

(c) whether it is a fact that Visakha-
patoam Railway Station which was defunct
in 1960 is sought to be revived by Govern-
ment; and

(d) if so, the reasons for not doing
so ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) and (b)
The name of Waltair Railway Station has
been changed to Visakbapatnam from
2.4.1987.

(c) Visakhapatnam Town Railway
Station was closed in 1961 and a goods
shed is operating there since then. There
is no proposal to reopen Visakhapatnam
Town Railway Station for passengers.

(d) Does not arise.
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Bhanja Chair in Berhampur University,
Orissa

6835. SHRI SOMNATH RATH : Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether the Berhampur University,
Orissa has proposed scheme to the
Unlversity Grants Commission for setting
up a Chair to undertake research on
Bhanj literature;

(b) if so, the decision taken in the
matter; and

(c) whether the proposed scheme will
include research and translation of the
works of Poet Upendra Bhanja and also
publication of his unpublished works ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI KRISHNA SAHI): (a) The
Berhampur University has proposed tbe
establishment of a centre of Regional
Studies for research into Bhanja literature.
during the Seventh Plan.

(b) The Committee which examioed
the Seventh Plan proposals of the Uni-
versity suggested that the proposal for a
Regional Studies Centre could be consid-
ered under the Commission’ programme of
Special Assistance to Selected Depart-
ments or Departmental Research Support.
Action bas been initiated to process
the proposal under the Special Assistance
Programme.

(c) According to the proposal sub-
mitted by the University, the proposed
Centre will aim at, among others, location,
collection and presentation of palm-leaf
manuscripts of medieval literary era in
general, and of Upendra Bhanja in parti-
cular; iranscription, copying, editing and
publishing in print of the relevant docu-
ments and manuscripts: and undertaking
research on Upendra Bhanja,
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Spread of leprosy

6836 SHRI BRAJA MOHAN
MOHANTY : Will the Minister of
HEALTH AND FAMILY WELFARE be
pleased to state :

(a) whether in some parts of the
couniry and particutarly in the State of
Orissa, leprosy is on increase and efforts
made to check its spread have been found
inadequate;

(a) whether leprosy is transmitted to
cther parts of the country from places of
pilgrimage like Puri;

(c) if so, the steps taken by Govern-
ment to counteract such transmission of
the disease;

(d) wh:ther steps taken by the Union
and State Government of Orissa to
rehabilitate the people recovered from
leprosy are adequate; and

(e) if not, the further measures being
taken for rehabilitation of such persons ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPA-
RDE) : (a) No, Sir.

(b) No, Sir.

(c) Does not arise.

(d) and (e) Assistance is being provi-
ded by the Ministry of welfare for develop-
ing services for the disabled for Rehabili-
tion, physical, psychological, social and
economic under the ‘Scheme of Assistance
to Organisations for the Disabled Persons’.
However, so far as cured Leprosy patients
are concerned, there is a scheme under
the National Leprosy Eradication Pro-
gramme for the establishment of Leprosy
Rehabilitation Promotion Units to provide
rehabilitation facilities, The Government
is giving financial assistance to the ex-
tent of Rs. 41,33 lakhs per unit for the
recurring and non-recurring expenditure,
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Two LRPUs, one at Puri and one a:
Aulatpur have been sanctioned for Orissa
to take care of the rebabilitation problems
of the cured Leprosy patients.

Contaiaer service of Railways

6837, SHRI VIJAY N. PATIL: Will
the Minister of RAILWAYS be pleased to
state :

(a) whether there has been a steady
decline in the domestic container service
of the Railways during 1985-86 and
1986-87;

(b) if so, the proportionate decline in
comparison to 1981-82, 1983.84 and
1984-85;

(c) the reasons for decline in the con-
tainer service; and

(d) the steps Government contemplate
to improve performance in the container
service of the Railways ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) No, Sir.
The loading during 1986-87 was the highest
during the last six years.

(b) The loading in 1986.87 was higher
than during these 3 years. The loading
in 1985-86 was marginally less than that
during 1981-82 and 1984-85 by 3.9% and
1.19% respectively.

(c) Due to road competition.

(d) Some of the steps taken to further
improve the performance in respect of
domestic containers are intensive market-
ing drives, personalised service to the
customers, close monitoring of transit
time of containers, etc.

Bhadrachalam-Kovvur rail Jine

6838, SHRI V. SOBHANADREES-
WARA RAO : Will the Minister of
RAILWAYS be pleased to state :
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(a) whether a survey was coaducted
by Danda Karanya Railway (DBK) .or a
railway line from Bhadrachalam to Kavvur
during 1966,

(b) whether the South Central Railway
has updated this report and submitted to
Railway Board;

(c) if so, the salient recommendations
in the report; and

(d) the steps taken in this regard ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) Yes.
Sir.

(b) The survey was updated in 1971.

(¢) In 1571, this 149 Km. long line
was estimated to cost Rs, 10.39 crore and
was assessed to be financially unremune-
rative.

(d) Construction of this line has not
been approved.

University for Sports

6839. SHRI V. KRISHNA RAO:
Will the Minister o HUMAN RE-
SOURCE DEVELOPMENT be pleased
to state

(a) whether there is a need to start
University for Sports;

(b) if so, whether Government pro-
pose to start Sports’ University; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI):
(a) and (b) Government are of the view
that all Universities, colleges and other
educational institutions can contribute
significantly to the promotion of sports in
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the country. The Central Government
has no proposal under its consideration
for establishment of a University exclu-
sively for Sports.

(c) Does not arise.

Development of Tamil as a clagsical
language

6840. SHRI KADAMBUR JANAR-
THANAN : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be plea-
sed to refer to the reply given to Starred
Question No. 315 on 19 March, 1987
regarding a scheme to develop the Sans-
krit and other classical languages and
state :

(a) the details of other classical lan-
guages apart from Sapskrit;

(b) whether Tamil has been included
in the other classical languages: and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION &
CULTURE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI KRISHNA SAHI): (a)
The Ministry’s programme for develop-
ment of Sanskrit and other classical lan-
guages include Pali, Prakrit, Arabic and
Persian.

(b) and (c) Certain languages are
regarded as classical lapguages as a
matter of consensus, such as Sanskrit,
Greek, Latin, old Tamil, etc. The classi-
cal status of a language is, however, not

something to be conferred by the Govern-
ment.

A.C. 2-Tier sleeper coaches on metre-
gauge mail express trains

6841. SHRI CHIRANIJI LAL

SHARMA : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether there is any provision of
A.C. 2-Tier sleeper coaches in important
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trains on Metre-Gauge section, such as
Tinsukia Mail and Kamrup Express bet-
ween Guwabati and Tinsukia, Ashram
Express between Ahmedabag and Delhi
and all Express Metre Gauge trains run-
ping between Ajmer and Secunderabad;
and

(b) if not, the steps taken or proposed
to be taken for early introduction of A.C.
2-Tier sleeper coaches in those trains ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Yes, Sir.

(b) Production of Metre-gauge A.C.
2-Tier Sleeper coacbes is underway and
as soon as these coaches are received,
they will be introduced on some of the
important trains.

Jobs for unemployed doctors

6342. SHRI H.B. PATIL : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether Government have made
any assessment regarding the number of
jobless doctors at present in the country;

(b) the target fixed by Government
during the Sixth Five Year Plan for pro-
viding jobs to the jobless doctors;

(c) to what extent Government have
achieved the targets;

(d) whether in view of the large num-
ber of jobless doctors, they are allewed
to go to some other countries; and

(e) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPA-
RDE): (a) The number of medical gra-
duates and postgraduates who were on the
live registers of Employment Exchanges
as on the 30th June, 1986 is 25613.
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(b) No target was fixed by Govern-
ment during the 6th Plan for providing
jobs to the joblesss doctors. Accord.ng
to 6th Plan document, in view of the in-
crease in unemployment of medical gra-
duates and also the imbalance in the ratio
of doctors to para-medical workers, the
policy of Government was not to increase
the number of medical colleges or intake
capacities.

(c) Does not arise.

(d) and (e) Migration of medical
manpower is a complex phenomena resui-
ting from a varjety of factors and it is not
a fact that they are allowed to go out of
the country. Instead a number of steps
bave been taken to discourage the migra-
tion of medical manpower to forecign
countries as mentioned below :

(i) Restrictions have been placed on
medical graduates going abroad
for higher education and training
where such facilities exist in the
country. Doctors belonging to
scarce categories are not spon-
sored for employment abroad.

(ii) Advance increments are granted
to specially qualified candidates
on the recommendations of Union
and State Public Service Com-
missions.

(ii') Improvements in service condi-
tions of doctors particularly those
serving in rural areas are being
brought about by the State and
Union Territory Governments
etc. The nationalised banks also
offer loans to unemployed doctors
to establish clinics/oursing homes
in rural areas.
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U.G.C. Graats to remove adult illiteracy

6843. SHRI LAKSHMAN MALLICK:
Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased
to state 3

(3) the details of the scheme and the
amount granted by the University Grants
Commission to eradicate adult illiteracy in

the country during the Sixth Five Year
period;

(b) the details of the Universitics and
Colleges in which the programme has been
launched; and

(c) the details regarding the amount
granted in favour of Universities and

Colleges in Orissa State and the progress
thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI):
(a) The Scheme formulated by the UGC
seeks to involve teachers and students
from Universities and Colleges in the
organisation of adult education centres.
During the Sixth Plan, the Commission
provided a total assistance of Rs. 5.45
crores to Universities and Colleges for
implementation of this programme.

(b) The programme was undertaken
by 82 Universities, and 2131 Colleges. A
Statewise list of the Universities, and the
number of Colleges affiliated to them,
which participated in the programme is
given in the Statement below.

(c) A total grant of Rs. 20.53 lakhs
was paid to the three Universities and
127 Colleges in Orissa which participated
in the programme ip the Sixth Plan and
establ:shed 1383 Adult Education Centres.
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Statement

Statewise list of Universities, and the pumber of colleges affiliated to them,
which participated in the Adult Education Programme funded by the
UGC during the Sixth Five Year Plan

S. No. State/University No. of Colleges
involved involved
1 2 3

1. Andbra Pradesh

1. Andhra 2
2. Osmania 63
3. Srl Ventakeswara 31
4. Sri Krishandeverya —
5. Nagarjuna 12

148

2. Assam & North Eastern Hill States

6. Gauhati 50
7. N.E.H.U. 21
1
3. Bihar

8. Bibar 98
9. L.N, Mithila 15
10. Patna 8
11. Ranchi 39
I2. Magadh 21
13. Bhmgalpur 36
216

4. Gujarst
14. Gujarat 23

15. M’S. University, Baroda -
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1 2 3 o
16. Sardar Patel University 6
17. Saurashtra 28
18. South Gujarat 13
19. Gujarat Vidyapith 4
74
5. Haryana
20, Kurukshetra 30
21. Maharshi Dayanand 10
40
6. Himachal Pradesh
22. Himachal Pradesh 26
26
7. Jammu & Kashmir
23, Jammu 12
24. Kashmir 9
21
®, Karnataka
25. Karnataka 50
26. Mysore 25
27. Bangalore 44
119
9, Kerala
28. Calicut 33
29. Kerala as
68
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1 2 3 -
10. Madhya Pradesh
30, A.P. Singh 57
31. Bhopal 35
32. Devi Ahilya Indore 21
33. Rani Durgavati, Jabalpur 34
34. Jiwaji 20
35. Ravi Shankar 21
36. Dr. Hari Singh Gaur 7
37. Vikram 36
38. Inder Kala Sangeet 3
297
11. Maharashtra
39. Bombay 37
40. Nagpur 43
41. Poona 64
42. S.N.D.T. Women'’s 2
43, Shivaji 96
44. Amravati 37
45. Marathwada 53
332
12. Orissa
46. Sambalpur 36
47. Utkal 80
48 Berhampur 11
127
13. Unlon Territory Chandigarh
49. Panjab 34
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1 2 3
14. Rajasthan
50. Rajasthan 53
51. M.L. Sukhadia [ ]
52. B.LT.S. -—
a2
15. Tamil Nadu
53. Madras 10
54, Madurai, Kamraj 101
55. Gandhi Gram Rural Instt. —_
56. Bharithiyar 3
57. Tamil —
58. Bharthidarsan —
T4
16, Uttar Pradesh
59. Agra 27
60. Avadh 24
61. B.H.U. 4
62. Gorakhpur 67
63. Garbwal 19
64. Gurukul Kangri -
65, Dayalbagh Educational Instt. -—
66. Aligarh -
67. Roorkee —
68. Kanpur 23
69. Meerut 29
70. Bundelkhand 8
71. Rohelkhand 100
972. Kashi Vidyapith —
73. Lucknow 19
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1 2 3
17. Punjab
74, Guru Nanak Dev 10
75. Punjabi 13
23
18. West Bengal
76. Burdwan 24
77. Visva Bharati —
78. North Bengal 5
79. Jadavpur —
29
19. Union Territory Delhi
80. Delhi 20
81. Jamia Millia —
82. J.N. University —
20

Grand total 2131

Total No. of States involved : 17

Total No. of Union Territories

involved

[

Total No. of Universities in-

volved

Staff of Clinical Verification Research
Unit of Homoeopathy, Ghaziabad

6844. SHRI N, SOUNDARARAJAN:
Wil the Minister of HEALTH AND
RAMILY WELFARE be pleased to state:

(a) the details of the approved staff-
ing pattern of the Clinical Verification
Research Unit of Homoeopathy, Ghazia.
bad and the strength of staff with desi-

: 82

gnations, 1n position at present; and

(b) the reasons for

providing more
staff ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI SAROJ
KHAPARDE) : (a) and (b) The appro-
ved staffing pattern of Clinical Verifi.
cation Unit at Ghaziabad is as under :—
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1. Reseoarch Officer (H) -1
2. Assistant Research Officer (H) —1
3. Pharmacist -1
4. Massenger-cum-Night Watchman —l1
The actual staff strength working in the Unit is as follows ;—
1. Research Officer (H) -1
2. Research Officer (Path.) —l
3. Asstt Research Officer (H) —1
4, Laboratory Technician —1
5. Pharmacy Asstt. (Against the post of Pharmacist) —1
6. GD.A. —1
7. Laboratory Attendant —_1
8. Messenger-cum.Night Watchman -1

The following posts are in excess of the sanctioned strength :—

1. Research Officer (Bio-Chemistry) —1

2. Lab. Technician
3. Laboratory Attendant
4., General Duty Assistant

The post of Research Officer (Bio-
Chemistry) was originally existing " in the
Hgrs. Office of the Council and was
transferred to Clinical Verification Unit.
The post of Laboratory Technician,
Laborartory Attendant and General
Duty Assistant were diverted from the
sanctioned strength of staff in the Drug
Proving Research  Unit. The Drug
Proving Research Unit alongwith the
posts of Research Officer (H) and Assist-
ant Research Officer (H) were shifted to
Homoeopathic Pharmacopoeia Labora-
tory, Ghaziabad.

The Drug Standardisation Unit
already functioning in H.P.L. provides
necessary clerical support to the Drug
Proving Research Unit while Laboratory
work of the Drug Proving Research unit
is being done at the Clinical Verifica‘ion
Unit. The diversion of staff irom the
Drug Proving Rescarch Unit to Chnical
Verification Unit was to cope with the
increased work-load of the Clinical
Verification Unit, Ghaziabad.

States opting out of Navodaya
Vidalaya Scheme

6845. PROF. RAMKRISHNA
MORE : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be plea-
sed to state :

(a) whether certain States in the
country have opted out of the Ceantral
Scheme for Navodaya Vidyalayas;

(b) if so, the reasons therefor; and

(c) the steps contemplated by Govern-
mcent if any, in the matter ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISNHA SAHI):
(a) to (c) Although no State has opted out
of the Scheme for setting up of Navodaya
Vidyalayas, State Governments of Assam,
Tamil Nadu and West Bengal have not
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made any proposals so far regarding
location of Navodaya Vidyalayas in their
States. The Government of West Bengal
has conveyed that they will take a final
decision in this regard after discussion
with representatives of the Central
Government, The Governments of Assam
and Tamil Nadu bave expressed reser-
vation regarding the medium of instruc-
tion in the Navodaya Vidyalayas. The
Government of Tamil Nadu has also
conveyed a difference of opinion regard-
ing migration of children from one region
to another.

Insecticides testiug laboratories

6846. SHRI YASHWANTRAO
GADAKH PATIL : Will the Mipister
of HEALTH AND FAMILY WELFARE
be pleased to state :

(a) whether insecticides testing labor-
atorles under the National Malaria
Eradication Programme have been set up
in all the States; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI SAROJ
KHAPARDE) : (a) and (b) The Govern-
ment of India has sanctioned Insecticides
Testing Laboratories in 9 States of
which Uttar Pradesh., Madhya Pradesh,
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Haryana, Maharashtra and Gujarat have
already sanctioned establishment of these
laboratories and have taken steps to
recruit trained staff to run these labor-
atories. The Governments of Punjab,
Orissa, Rajasthan and Karnataka have
been requested to expzdite the establish-
ment of the Insecticides Testing Labor-
atories.

Working women’s hostels in
Tamil Nadu

6847. SHRI A. C. SHANMUGAM :
Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased
to state :

(a) the number of working women’s
hostels in Tamil Nadu: and

(b) the details of their location ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF YOUTH
AFFAIRS AND SPORTS AND WOMEN
AND CHILD DEVELOPMENT IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI MAR-
GARET ALVA): (a) and (b) 48 Wor-
king Women’s Hostels have been sanction-
ed at the following places ip Tamil
Nadu :

S. No. Location of Hostels No. of Hostels
1. Coimbatore 6
2. Dharmapuri 1
3. Kanchipuram 2
4. Madras 17
5. Madurai 5
6. Nagarcoil 1
7. Salem 4
8. Sivakasi 1
9. Terunelveli 2

10, Tiruchirapalli 7
11 Vellore 2
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Free complimentary railway passes for
M/s A. H. Wheeler and Co.

6348. DR. KRUPASINDHU BHOI :
Will the Minister of RAILWAYS be
pleased to state the details of free comp-
limentary railway passes issued to M/s.
A. H. Wheeler and Company including
their number, class and the validity and
area covered alopgwith the number of
travellers allowed in case of each pass ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): No comp-
limentary passes have been issued to M/s.
A. H. Wheeler and Co. However, as per
agreement, they have been issued 29 Ist
Class and 29 Second Class card passes
valid on specified routes. Only one
person can travel on apy card pass at a
time.

Pending dues of Cancer Institute
Adyar, Madras

6849. SHRI M. MAHALINGAM :
Will the Minpister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) whether it is a fact that the
CGHS Madras Unit is to pay rupees two
lacs to Carncer Institute Adyar, Madras,
cowards the treatment given to CGHS
beneficiaries and if so, since when.

(b) whether it is also a fact that the
Institute is refusing treatment to Central
Government employees who are benefici-
aries of CGHS, Madras; and

(c) the steps Government propose
to take to clear the dues of the Imstitute
so that the CGHS beneficiaries could also
avail themselves of the treatment at the
1nstitute ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI SARO]
KHAPARDE) : (a) No. The bills of the
Institute have been cleared as per schedule
of charges approved by the Government.
The institute is however claiming arrears
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on the basis of an unilateral revision of
the schedule of charges which has not
been approved by the Government.

(b) Yes.

(¢) The Cancer Institute, Madras is

being requested to entertain CGHS bene-
ficiaries.

Polyclinic for Goverament employees
living in Janakuri, New Delbi

6850. SHRI NARESH CHANDRA
CHATURVEDI : W{ll the Minister of

HEALTH AND FAMILY WELFARE
be pleased to state :

(a) whether there is any proposal to
open a polyclinic or a mini hospital in
Janakpuri area in New Delhi to cater to
the requirements of Central Government
employees and their families living in that
area; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAP-
ARDE) : (a) and (b) There is a proposal
to establish a Polycinic in *C’ Block
Janak puri, New Delhi. A plot of land for
this purpose has been acquired and
Administrative Approval and Expenditure
sanction for the construction of the said
polyclinic has also been issued.

Recruitment of pilots by Indian Alrlines

6851. SHRI K. PRADHANI : will
the Minister of CIVIL AVIATION be
pleased to state :

(a) the number of pilots recruited by
the Indian Airlines and Air India during
1985-8¢ and 1986-87;

(b) how many out of them were ex-
servicemen; and

(c) the concessions, if any gi\_rex.: to
the ex-servicemen who wish to join as
pilots ?
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THE MINISTER OF STATE OF
THE MINISTRY OF CIVIL AVIATION
(SHRI JAGDISH TYTLER): (a) In
Indian Airlines the intake of pilots is
done through Trainee Pilot Scheme. The
number of Trainee pilots recruited during
1985-86 ard 1986-87 are 25 and 34 res-
pectively.

In Air India the main source of rec-
ruitment of Pilots is from I AF. Air
India recruited 65 pilots during 1985 and
1986. During 1987 till date 2 pilots
have been recruited and 15 selected pilots
will be joining in April/May, 1987.

(b) While no ex-serviceman is rec-
ruited in Indian Airlines, Air India has,
however, recruited 10 prematurely retired
pilots of I.A.F.

(c) No concessions are being exten-
ded to ex-servicemen in the cadre of
pilots.

Implementation of Elementary Education
in Orissa

6852. SHRI ANADI CHARAN DAS :
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to to state :

(a) whether Government are imple-
menting/restructing the Elementary System
of Education to adequately provide non-
formal education for drop-outs, girls and
working children with much mor¢ priority
in areas inhabited by Scheduled Castes/
Scheduled Tribes;

(b) if so, how, effectively the pro-
gramme is being implemented/proposed to
be implemented in Orissa, with details of
number of persons in each category who
availed the opportunity in the last two
years; and

(c) what specific plans are afoot to
implement the programme in Jajpur Sub-
Division (Cuttack district) which has the
Jargest ‘population of Scheduled Castes/
Scheduled Tribes and minority community
and ecconomically weaker sections of
society ?
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHHA SAHI):
(a) A programme of non-formal education
as an alternative support system to the
school system for providing educational
facility at elementary school level is being
implemented since the VI Plan. The
National Policy on Education 1986 envisa-
ges restructuring and strengthening of this
programme for school drop outs, for
children from habitations without school,
working children and girls who can not
attend whole day schools.

(b) The Central government has assis-
ted the government of Orissa for opening
67,000 Co-educational Non-formal educa-
tion centres with about 1,75,000 enrolment
and 5 0 Non-formal education centres

exclusively for girls with about 14,000
enrolment.

(c) The Central! Government does not
decide lo:ation of Non-formal Education
centres District or sub-division wise.
Within the assistance given to a state for
opening and running a specified number
of non-formal education Centres, the state
government decides the allocation for a
particu'ar district/sub-division and location
of spzcific Centres

P.O H. of electric locos and EMUs at
Kharagpur

6853. SHRI NARAYAN CHOUBEY :
Will the Minister of RAILWAYS be plea-
sed to state :

(b) the number of railway workshops
where the POH of electric locos is done
and the names thereof;

(b) whether POH of electric locos is
done under the charge of electrical engine-
ers or mechanical engineers;

(c) in which year the POH of electric
locos and EMU coaches started in the
railway workshops at Kharagpur (South
Eastern Railway);
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(d) the initial targets of POH of both
items with present targets thereof;

(e) the number of both electric locos
and EMU coaches of which POH was
done;

(f) if the targets were pot achieved,
the reasons therefor; and

(g) whether it is a fact that posting of
suitable staff and officers for this job has
been delayed; if so, the reasons for the
same ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) Six
workshops-Parel (DC electric locomotives),
Bhusaval, Kanchrapara, Charbagh,
Perambur and Kharagpur.

(b) For electric loco POH both
Electrical and Mechanical Enginecers are
required to work in close coordination
under the overall control of the Workshop
Incharge.

(¢) POH of electric locos and EMU
coaches was started in Kharagpur work-
shop in 1984.

(d) Ths work of POH was taken up
as a new activity and hence, in the initial
stages, no targets were fixed.

The workshop is to achieve a targetted
POH capacity of 4 electric locos and 9
EMU coaches per month on March 1990
on completion of the Workshop Moderni-
sation Project, Phase II.

(¢) POH of EMU coaches and electric
locos has been done as telcw :—
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Period EMU Electric
Coaches Locos
Jan® 84 to 1 Work started

March’ 84 24 > in Sept. *34.
1984-85 51

1985-86 60 3
1986-87 64 9

(Upto Feb. °87)
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(f) Does not arise.

(8) No, Sir and does not arise.
. Surveillance Workers

6854. SHRI C. JANGA REDDY:
Will the Mivister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether the nature of job of
Surveillance Workers is similar to parame-
dical staff giving medicines to the patients
of malaria/fever;

(b) whether these Surveillance Workers
visit from door to door and attend fever/
malaria patients and are supposed to see
the reaction/symptoms after giving the
doses of medicine to the patients from
time to time; and

(c) whether these Surveillance Workers
are given different typss of insecticides/
larvicides which is very poisonous ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ
KHAPARDE) : (a) and (b) Yes. The
nature of job of Surveillance Workers
includes giving of anti-malarial drugs to
fever cases as expected from other paras
medical workers.

The Surveillance Workers are supposed
to conduct house to house visits in their
area ocvery fortnight to enqu re about fever
case 1nd give presumpiive (reament with
Chiloroquine. They are also required to
enquire about adverse reactions.

(¢) No.

Europeans deported for having AIDS

6855. PROF. NIRMALA KUMARI
SHAKTAWAT : Will the Minister of
HEALTH AND FAMILY WELFARE be
pleased to state :

(a) whether Government have recently
deported Europeans having AIDS;

(b) if so, the number of such persons;
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'(€) the country to which they belonged;
and

(d) whether Government intend to
continue to check the Europeans AIDS
patients ia the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROQJ
KHAPARDE) : (a) to (c) Yes. One Swiss
national having AIDS has been deported
so far.

(d) Yes. Government intend to con-
tinue health check ircluding that for AIDS
for all foreign students studying in Indian
Universities.

[Translation]

Expansion of railway lines in North
Eastern Region

6856. SHRI PRAKASH CHANDRA :
SHRI SUBHASH YADAV :

SHRI DHARAM PAL SINGH
MALIK :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether there is any proposal under
consideration of Government for the ex-
pansion of railway lines in North Eastern
Region of the country;

(b) if so, the names of the States which
will be covered under this programme in
the North Eastern Region; and

(c) the financial implications in regard
thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Yes, Sir.

(b) Arunachal Pradesh. Assam,
Manlpur, Mizoram, Nagaland and
Tripura.

(c) Approximately Rs. 350 crores for
on-going projects,
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[English]

Central and State level drug control
organisations

6857. DR. A. KALANIDH]I : Will the
Minister of HEALH AND FAMILY
WELFARE be pleased to state

(a) the steps taken to strengthen the
Central and State level drug control
organisations in view of rapid growth of
drug industry; and

(b) the steps taken to properly equip
the Central Drug Laboratory, Calcutta
and the Central Indian Pharmacopoeia
Laboratory, Ghaziabad, which are func-
tioning as appellate laboratories under the
Drugs and Cosmetic Act ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SARQJ
KHAPARDE) : (a) In view of the rapid
growth of the drug industry, the following
targets have been fixed during the VII
Plan for strengthening the Central Drug
Standard Control Organisation :—

(i) to expand the existing Port Offices
and to open port office at the

Indira  Gandhi Internatiopal
Airport, New Delhi;
(ii) to expand the existing Zonal

Offices and to create four addition-
al sub-zonal offices;

(iii) to augment Drugs Standard Cell
for preparation of Indian Pharma-

copoeia and National Formulary
of India; and

(iv) to monitor adverse drug reactions

alongwith an expansion of New
Drug Cell.

In pursuance of the meeting of the
State Health Ministers held on 22nd
Feoruary, 1986, the Central Government
bas advised the State Governments to
suitably augment and strengthen the exist-
ing Drug Control Administration on the
following lines :—
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(1) A full-time qualified Drugs Con-
troller assisted by adequate
number of Drug Inspectors and
Supervisory staff to carry out
periodic inspection of manu-
facture and sale establishments
and draw samples which are
subjected to test.

(2) An intelligence-cum-legal machi-
nery to deal with the problems of
Spurious drugs-

(3) A pioperly equipped and adequa-
tety manned testing laboratory
capable of testing all categories of
drugs.

(4) A Sireening Commiiice for ex-
amining the formulation applied
for manufacture from the angle
of therapeutic rationale and
safety.

(b) 7th Plan targets are set for increa-
sing the testing capacity of Central Drugs
Laboratory, Calcuita .rom 4500 sampies to
7500 samp'esjarnum  The test.ng capacity
of Central Indiag Pharmacopoela Labora-
tory, Ghaziabad is also targeted for an
increase from 1500 samples to 5000
samples/annum, To achieve this objec-
tive the proposais for strengthening and
expansion of the two laboratories have
been included 1n the VII Plan.

[Translation]

Payments to artists participated in Appa
Utsay

6858. SHRI SHANTI DHARIWAL :
Will the Minister or HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether it is a fact that payments
have not been made to a number of artists
who  participated in the ‘Apna-
Utsav’ organised in Delbhi in November
1986 last year;

(b) if so, whether Government propose
to ensure that final payments are made to
those artists;
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(c) if so, by what time, and statewise
details in respect of such artists; and

(d) if it is pot proposed to do so, the
reasons thecrefor;

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI KRISHNA SAHI) : (a) to
(d) The information is being collected and
will be laid on the Table of the House.

[Engtish]
Names of airports written in Deva nagri

6859 SHRI CHANDRA KISHORE
PATHAK : Will the Minister of CIVIL
AVIATION be plcased to state :

(a) the number of airports in the
country where the name is writtenin
Devapagri script and the number of air-
ports where it is not written in Devanagri;
and

(b) by when the names in the remain-
ing airports will be written in Devanagri ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION
(SHRI JAGDISH TYTLER) : (a) and (b)
The name is written in Devnagr:1 Script at
4 international airports and 68 national
airports/civil air terminals. There are 40
airports/civil air termina s, where the name
is not wiitten in Devanagri Script. Out
of these 40 airports/civil air terminals, 17
are in-operative and at 8 places approp-
nate terminal Luildings are not available.

The National Airports Authority is
taking action to display the names of the
remaining airports/civil air terminals in
Devanagari Script by the 31st of July, 1987,

[Translation]
Maintenance of Archives in Rajasthan
6860. SHRI KALI PRASAD
PANDEY : Will the Minister of HUMAN

RESOURCE DEVELOPMENT be pleased
to state :
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(a) whether arrangements have becn
made for proper maintenance and protec-
tion of archives in Rajasthan Archives
(Archives Museum) of national level;

(b) if so, the details thereof; and

(c) whether Government will provide
adequate funds during the next financial
year for this purpose ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF
HUMAN RESOURCE DEVFLOPMENT
(SHRIMATI KRISHNA SAHI) - (a) ani
(b) The Rajasthan State Archives is
financed and controlied by the State
Government. As intimated by that
Government, cffective steps are being
taken for proper upkeep of Archives in
Rajasthan. The State Archives have been
purchasing material from the National
Arghives of India and there is a regular
supply with adequate stock Adequate
funds are provided by them every year for
preservation, repair and rehabiltation of
old documents. Whenever technrcal in-
formation or assistance 1s required it is
readily provided ty the National Archives
of India.

Under the recently introduced scheme
of financial assistance to the Archival
Repositories of State Governments/Union
Territories to promote archival activities,
maintenance and scientific preservation of
public records, a grant of Rs. 3,37 C00/-
was sanctioned by the National Archives
of India on the recommondation of their
Grants Committce to the Rajasthan State
Archives during 1986-87.

(c¢) Yes. Sir, as per the prescribed
procedure, under the above mentioned
scheme, implemented by the National
Archives of India.

[(English)

Agssessment of employment oriented
education

6861. SHRI D. L. BAITHA : Will the
Mipister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :
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(a) whether the employment oriented
education/training is being imparied to the
young boys and girls since last several
years;

(b) whether any study has been made
as to the effect of such training{education
in achieving 1he objective lite the
percentage oi success, the ditticulties in the
way of getting employment or setting up
some industry etc. by the trained persons;

(c) if so, the details of the study
made;

(d) whether Government would con-
sider the desirability of constitutng a
monitoring cell to guide and implement
the scheme for employment of the trained
boys and girls in various fields suvited to
their training etc; and

(¢) the details of the steps taken in
the matter ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
ANXD CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI) :
(a)  Vocational courses for school
students are presently being offered in 11
States and 5 Union Terrtories. esides,
vocational tramning is aiso being imparted
to school leavers at 8+ and 104 levels
through the ITIs under the Ministry of
Labour.

(b) and (¢) The National Council for
Educational Research and Tramning
(NCERT) conducted a study of the post-
secondary vocational courses in 4 States
during 1979.82. The study revealed that
the average percentage of students
successfully passing vocational courses is
quite high. Some of the vocational courses
where they were relevant to local needs,
have proved quite successful from the
point of view of employment opportunities,
The percentage of gainfully employed
vocaticnal graduates varied in different
states. Also students going in for wage-
employment outnumbered the seif-em-
ployed ones.

While no special study has been
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conducted in respect of the ITI program-
mes, a sample survey is presently being
conducted by the Directorate General of
Employment and Training, Ministry of
Labour, to ascertain the employment
status of apprentices who have completed
on-the-job training in industrial enter-
prises.

(d and (e) The Government are
constdering the introduction of a Centrally-
sponsored scheme of assistance to States/
UTs for implementation of vocational
education at the higher.secondary stage,
which will jnurer a 14, Provide for educatio-
nal counsclling/vocational guidance ser-
vices at the insututional and higher
levels. The National Council for Vocatio-
nal Training (Mini try of Labour is also
considering a proposal to create a post
of Placement Offic:r in the States/UTs to
monitor the em>sloyment of trained
personnel under different schemes.

Persons suffering from major mental
disorders

6862. SHRI JAGANNATH PATT-
NAIK : Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state :

(a) whether Government have conduc-
ted any survey regarding the number of
people in the country who suffer from
major menta! disorders needing active
psychiatric treatment;

(b) if so, the number thereof (male-
female), State-wise, and

(c) the steps Government have taken
in thi> regaid.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPA-
RDE) : (a) and (b) The Indian Council
of Medical Research and some of the
agencies have conaucted survey about
the prevelance of Mental Disorders in the
country. According to most of the surveys,
at least 10 to 20 per thousand of the
population are affected by serious mental
disorders at any point of time. Some of
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the well planned epidemiological studies
in India indicate that the number of new
cases of severe mental disorders added
each year (incidence) can be between 3
and 5 per 1000 population, No State-wise
figures arc available.

(¢) The outline of a National Mental
Health Programme has recently been
approved by the Government. The
programme in its essence aims at promo-
ting community mental health services at
primary health care level through health
educat:on and tramning of peripheral level
bealth workers. The intention is to have
an integrated programme alongwith other
health programmes.

Aid to English medium schools in rural
and tribal areas

6863. SHRI UTTAM RATHOD : Will
the Miaister of HUMAM RESOURCE
DEVELOPMENT be pleased to state :

(a) whether it is a fact that the
technical subjects in most of the Univer-
sities in India are taught in English.

(b) if so, whether Government propose
to help the rural and tribal area students
to come up to the level of the urban area
students in the techni.al subjects; and

(c) whether Government propose to
provide any special aid to English medium
schools 10 the rural and tribal areas for
the purpose ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI) :
(a) Yes Sir.

(b) and (c) With a view to improving
the performance of the students belonging
to Scheduled Castes and Tribes in
languages, Science and Mathematics, there
are schemes of preparatory training,
remedial teaching and special coaching at
the University level. Special coaching
arrangements have also been provided to
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enable SC/ST students to come up to the
level of other candidates for admission
to IITs and Regional Engineering Colleges.
In addition, special preparatory course is
offered to SC/ST candidates who fail in
Joint Entrance Examination to Indian
Institutes of Technoiogy. At the end of
the course, they are admitted to B. Tech.
on the basis of a qualifying test.

National Institute of Sports at Nagpur

6864. SHRI UTTAMRAO PATIL :
Will the Minister of HUMAN RESOU-
RCE DEVELOPMENT be p'eased to
state :

(a) whether Government have any
propo<al under consideration to establish
an Institute of Sports at Nagpur on the
lines of the National Institute of Sports,
Patiala;

(b) if so, the details thereof; and

(c) if not, the reasous therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF YOUTH AFFAIRS
AND SPORTS AND WOMFN AND
CHILD DEVELOPMENT IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI MARGA-
RET ALVA) : (a) No Sir.

(b) Does not arise.

(¢) On the request of State Govero-
ment of Maharashtra and 1n consultation
with the Society for the National Insti-
tutes of Phvsical Education & Sports
(SNIPES), Government has already
decided to set up a training centre of the
National Institute of Sports at Auranga-
bad. It is not proposed to set up more
than one such centre 1n a State.

Ne¢w rajlway stations

6865. SHRI E. AYYAPU REDDY :
Will the Minister of RAILWAYS be
pleased to state :

(a) the number of new railway stations
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established and made operational in the
year 1986; and

(b) the number of industrial units
given railway linkage in the same year ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) 55.

(b) 33.

Alleged touting business at State Transport
Authority, Delhi in securing driving
licences

6866. SHRI MOHD. MAHFOOZ
ALI KHAN :

SHRI MADAN PANDEY :

Will the Minister of SURFACE
TRANSPORT be pleased to state :

(a) whether Government are aware of
the flourishing touting business at the
State Trapsport Authority, Delhi in
securing licences to the untrained and
inexperienced persons for driving passenger
vehicles;

(b) if so, the steps taken by Govern-
ment to identify the operators of the
racket including the level of official
connivance to check the procurement of
driving licences by illegal means;

(c) whether recently a gang indu'ging
in issue of fake licences and registration
letter has been detected ani

(d) if so, the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE TRANS-
PORT (SHRI RAJESH PILOT): (a)
Delhi Admiristration have intiraated that
although certain unauthorised persons
are reported to be operating outside the
premises of Motor Licensing Braoch, the
issuance of driving licences to the
prospective applicant by this Branch is
done only on successfully passing the test
of driving competence.
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(b) Directorate of Transport, Delhi
Administration with the assistance of
local police and Municipal Corporation
have remoVved squatters from outside the
premises of Motor Licensing Branches.
Instructions have also been issued to the
concerned staff not to entertain any
unauthorised person in the office complex.
Strict action is taken against the violation.

For the convenience of public, infor-
mation relating to procedures of different
jobs being done by the Directorate is
given through public address system.

(c) and (d) Yes Sir. A gang reported y
selling forged driving licences for heavy
vehicles and false registration papers has
been un-earthed A few arrests have been
made.

Proposal to set up Ayurveda Drug Con-
trolling Authority

6867. PROF. K.V. THOMAS : Will
the M:ister of HEALTH AND FAMILY
WELFARE be pleased to state :

(2) whether Government propose to
const.iute an Avurveda Drug Controlling
Authonty;

(b) what steps have been taken to
preserve rare species of Ayurvedic herbs;
and

(c) whether Ayurvedic preparation of
medicines wili be exer nted from Medicinal
and Toilct preparation Act ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPA-
RDE): (a) The Apyurvedic drugs are
covered under the Drugs & Cosmetic Act,
1940 as amended from time to time. There
are Drug Ceontro'lers for Ayurvedic drugs
in most of the States & Union Territories.

(b) Medicinal Plant gardens have
been established by the State Governments
and also under the Central Council for
Research in Ayurveda & Siddha for
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various purposes including preservation
of rare species of Ayurvedic herbs.

(c) There is no such proposal.
Proposals for health care im rural areas

6868. SHRI MURLIDHAR MANE :
SHRI CHINTAMANI JENA :

Will the Minist r of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) what proposals Government bhave
in regard to health care in rural parts of
the country;

(b) what financial allocations have
been made for the purpose during 1986-87;
and

(c) the number of health centres
opened by Government in rural areas of
Maharashtra and certres proposed to be
opened in 1987-88 ?

THE MINISTER OF STATE IN THRE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPA-
RDE) : (a) In order to provide compre-
hens've preventive and promotive health
care facilities in rural parts of the country
by 2007 A D.. it is proposed :

(i) To establish a Sub-Centre with-
one Male and one Female Health
Worker for every 500 rural
population (3000 in tribal apd
hilly areas).

(i) To establish a Primary Health
Centre for every 30,000 rural
population (20,000 in tribal and
hilly areas).

(iii) To establish a Community Health
Centre for every one lakh rural
population to provide facilities in
4 basic specialities (Medicine,
Surgery, Paediatrics and Gyonae-
cology & Obstetrics) and X-Ray
and clinical laboratory facilities.
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(iv) A wained Health Guide and a
tralned Dai for every village/1000
population.

(b) Planning Commission had ap-
proved an outlay of Rs. 49,423.75 lakhs
under Health Sector for States and Union
Territories for the year 1986-87, out of
which Rs. 17,800.30 lakhs were allocated
under Minimum Needs Programme i.e. for
establishment of Primary Health Centres
and Community RHealth Centres.

(¢) The number of Health Centres
opened upto December, 1986 and proposed
to be opened during 1987-88 in Maharash-
tra is as follows :

CHAITRA 26, 1909 (SAKA)

Category No. opened No. likely to
upto Dece- be opened
mber, 1986. during 1987-
88
Community 147 No targets
Health fixed as full
Centres achievement
has been
made already
Primary 1343 60
Health
Centres
Sub-Centres 7711 1200

“One rupee book revolaution” by NCERT

6869, SHRI MUKUL WASNIK:
Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased
to state :

(a) whether it is a fact that the Natio-
nal Council of Educational Research and
Training (NCERT) is launching a “‘one
rupee book revolution’ in the country
to face the crises of a fall in the reading
habit of the people; and

(b) if so, the details of the scheme ?

THE MINISTER OF STATE IN THE
DBEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI) :

Writien Angwers 162

(a) Yes, Sir. The series is titled ‘Lotus
Books’.

(b) The series aims at introducing
young readers to the world of knowledge
by making available to them paperbacks
priced at one rupee each on history,
science, culture and on issues of contem-
porary India and the world. NCERT will
bring out the English and Hindi edition of
these books, while copyright permission
will be given to the States to translate
these books into regional languages. The
first paperback ‘the Historic Trial of
Mahatma Gandhi’ has been released on
30.:.1987.

[Translation]

Laad erosion by Ghagra

6870, SHRI SANTOSH KUMAR
SINGH : Will the Mipister of WATER
RESOURCES be pleasad to state :

(a) whether it is a fact that thousands
of acres of fertile land is washed away
every year in Azamgarh district of Uttar
Pradesh due to erosion by the Ghaghra
river as a result of which thousands of
farmers are ruined every year; and

(b) if so the action being taken by
Government to replace the existing
Kuchcha dam by a pucca one In order to
protect the farmers from loss of life and
property ?

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARA-
NAND): (a) Some areas in Azamgarh
come under submergence and erosion
along the banks of river Ghagh:a. In
October-November 1985 the river Ghaghra
eroded its right bank and came very close
to the marginal bund.

(b) Government of Uttar Pradesh ex-
ecuted flood protection works before the
1986 flood season and this significantly
improved the river flow. Government of
Uttar Pradesh has reported that a close
watch is being kept and any additional
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safety works, if required, would be under-
taken.

Approval of Bhensatori, Budhna and Madi-
Kheri Projects

6871. SHRI MAHENDRA SINGH :
Will the Minister of WATER RESOUR-
CES be pleased to state :

(a) since when Bhensatori irrigation
scheme in Guna district in Budhna and
Madikhera irrigation Schemes in Shivpuri
dfstrict in Madhya Pradesh are pending
with Central Government; and

(b) the details of these schemes and
the reasons for delay in approving
these schemes by the Centre and the time
by which these schemes are likely to be
approved ?

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARA-
NAND) : (a) and (b) The project reports
of Bhensatori and Madikhera Irrigation
Schemes have not been received from the
Government of Madhya Pradesh. The
Budhana Nalla Scheme epvisaging annual
irrigation to about 230 hectares at an
estimated cost of about Rs. 2 crores was
approved in 1980.

[English]

Inadequate facilities for treatment of
Kidney, heart, cancer and other
ailments

6872. SHRIMATI PATEL RAMA-
BEN RAMJIBHAI MAVANI : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether there are inadequate faci-
Iities to treat Kidney, Heart, Cancer and
other serious ailments;

(b) what is the gap between the faci-
lities available and facilities required for
the above diseases; and
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(¢) what action is planned for bringing
this gap ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPA-
RDE) : (a) No, Sir,

(b) and (¢) No statistics are available
in this respect. However efforts are always
made to provide adequate facilities for
treatment of all major ailments.

Women’s participation in decision
making processes

6873. DR. B. L. SHAILESH : Will
the Minister of  HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether Government have since
studied the recommendations made at the
World Conference of the United Nations
decade for women held at Nairobi two
years ago;

(b) if so, the outcom~ thereof; and

(¢) the manner in which Government
propose to involve women’s participation
in decision-making and policy making pro-
cesses at National State and local levels ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF YOUTH AFFAIRS
AND SPORTS AND WOMEN AND
CHILD DEVELOPMENT IN THE
MIYISTRY OF HUMAN RESOURCE
DI VELOPMENT (SHRIMATI MAR-
GARET ALVA) : (@) and (b)
Yes, Sir. The Department of
Women & Child Development bas taken
up the matter with the different Ministries/
Departments concerned with the imple-
mentation of these recomendations.

(¢) The Government bave issued
instructions for inclusion of sultable
women in Indian Delegatlons for repre-
sentation abroad, and in all important
Committees, Commissions or Delegations
appointed to examine Socio. Economic
problems, The Government also involves
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womens/Women’s Voluntary Organisa-
tions/Mahila Mandals in decision and
policy making process. The Department
of Rural Development have urged the
State Governments to take meaningful
measures to ensurc greater participation
of women by substantially increasing the
representation of women in the panchayati
raj bodies and also take measures to
ensure that decisions relating to manage-
ment and administration of welfare
and development programmes for
women and children are taken by orga.
nisations of women like mahila mandals
or sub-committees of gram panchayais.

Issue of letters to States in Hindi

6874, SHRI R.M. BHOYE : Will the
Minister of RAILWAYS be pleased to
state :

(a) the number of letters sent by his
Ministry during the last three years to
each of the States and out of them how
many were sent in English only and how
many in Hindi;

(b) the reasons for sending the letters
only in English;

(c¢) whether as per the policy all such
letters should have been sent in Hindi;

(d) if so, the steps taken to ensure
that all such letters are sent in Hindi only;
and

(e) whether gdequate machinery exists
in his Ministry for translation work ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADBAVRAO SCINDIA) : (a) State-
wise information regarding letters issued
by the Ministry of Railways is not main-
tained However, during the last three
years a total of 22.876 original letters have
been sent to the State Governments of ‘A’
and ‘B’ regions (i.c. the State of Uttar
Pradesh, Bihar, Madhya Pradesh, Rajas-
than, Haryana, Himachal Pradesh, the
Union Territory of Delhi and the States of
Maharashtra, Gujarat and Punjab and the
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Union Territories of Chandigarh and the
Andaman & Nicobar. Out of these 13.859
letters were issued in Hindi and 9017
letters were issued in English.

(b) All the employees/officers do not
posscss adequate knowledge of Hindi.

(¢) Yes, Sir.

(d) Some of the more important mea-
sures taken in this regard are as follows :

(i) Hindi Workshops are organised
to train the employees in Hindi
noting and drafting.

(ii) Cash awards/incentives are given
to the staff doing more and more
work in Hindi.

(iii) Check points have been establi-
shed in Roneo/Despatch sections.

() Yes, Sir for the present quantum
of work.

[Translation)

Hardships faced by Immigrants at N agpur
Airport

6875. SHRI VILAS MUTTEMWAR -
Will the Minister of CIVIL AVIATION
be pleased to state :

(a) whether Government have received
and complaint regarding hardships faced
by immigrants at Nagpur Airport, if so,
when and the details thereof;

(b) the action taien in this regard;

(c) whether any proposal for expan-
ding the airport building is uunder consi-
deration; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF CIVIL AVIATION
(SHRI JAGDISH TYTLER): (a) No,
Sir.
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(b) Does not arise.
(¢) Yes, Sir.

(d) Does not ar:se.

Direct train service from Chandrapur
to Bombay

6876. SHRI VILAS MUTTEMWAR :
Will the Minister of RAILWAYS be ple-
ased to state :

(a) whether Government propose to
iotroduce a direct rail service between
Chandrapur and Bombay or make any
other alternative arrangement; and

(b) ifso, by what time and if not,
the reasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Mo, Sir.
The intending passengers can take con-
venient conpecting tramns at Wardha or
Bhusawal.

(b) Owing to scarcity of resources
introduction of a new train is not feasible
at present.

[Engli_h}

Reconstruction and widening of N.H.
No. 1 passiag through U.P.

6877. LR. B.L. SHAILESH : Will
the Minister of SURFACE TRANSPORT
be p.cased to state :

(a) whether the World Bank has
agreed to part-finance the reconsiruction
of some of the National Highways;

(b) if so, whether any funds have
been earmarked for the reconstruction
and widening of Nativnal Highway No. 1
passing through Uttar Pradesh;

(c) if so, the particulars of the stretch
proposed to be covered presently and the
amount earmarked thereof; and
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(d) the agency through which the
work thereon will be executed during the
current year ?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHRI RAJESH PILOT) :
(a) Yes, Sir,

(b) to (d) National Highway No. 1
does not pass through Uttar Pradesh.
Under the Ist World Bank aid package
for Highways, the work of construction
of a 30 km. long byepass outside Varanasi-
Ramnagar-Mughal Sarai including Bridge
across River Ganga on National Highway
No. 2 in U.P. has been included and san-
ctioned at Rs 49.92 crores. Contracts
for Bridge and Road works are yet to be
awarded. .

Maaufacturing of wagons

6878. DR. B.L. SHAILESH : Wil
the M:nister of RAILWAYS be pleased
to state :

(a) the difference between the cost
of construction of the various types of
wagons by the public and private sector
units; and

(b) whether the Railways would
undertake to supply any raw materia) for
the manufacture of these wagons to
either of the two maaufacturers; if so,
which ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) 10%
extra in the overhead charges are allowed
to public sector units over the caost 1n
private sector units in accordance with the
report of the Bureau of Industrial Costs
& Prices,

(b) Yes, Sir. Steel only, for both
private and public sector units,

Views of American scientist on AIDS
disease

6879. DR. B.L. SHAILESH : Wil
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :
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(a) whether an American Scientist
has expressed the view that the spread of
AIDS in USA is the result of developing
new biological weapons;

(b) whether he has also cautioned
that India may also face a danger from
this disease; and

(c) if so,
thereto ?

Government's reaction

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI SAROJ
KHAPARDE) (a) to (c) The claim that
AIDS is the result of experiments to
develop biological warfare weapons has
been examined by the Indian Council of
Medical Research and the available
evidence with them, suggest that the
virus might have developcd as a conse-
quence of mutation of pre-existing virus
occuring naturally.

The Government do not, however,
intend to take the threat posed by AIDS
infection lightly. A series of steps
are being taken to contain the spread of
AIDS in the country.

Indian I nstitute of Advanced Study,
Shimla

6880. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
HUMAN RESOURCE DEVELOPMENT
be pleased to state :

(a) the total amount spent by
Government during 1985 and 1986 for the
maintenance and up keep of the Indian
Iastitute of Advanced Study at Shimla;

(b) whether, during the last three
years, the staff student strengih in the
Institute has been satisfactory; and

(c) if not, the reaction of Govern-
ment thereto ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
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OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI):
(a) Grants amounting to Rs. 64, 35, 287,00
and Rs. 82, 12,000.00 were released to the
Institute of Advanced Study for meeting
its maintenance and development expen-
diture during 1985-86 and .986-87 respe-
ctively.

(b) The Indian Institue of Advanced
Study was established as a residential
institu'e to provide facilities for senior
scholars to pursue advanced research in
humanities social & natural sciences ard
allied fields. The Institute’s academic
activities which had been at standstill
since .978-79 were revived towards the
end of 1934 Since then the number of
scholars awarded feliowship and the staff
emploved for the maintenance and acade-
mic functioning of the Institute has been
generally satisfactory.

(c) Does not arise.

Construction of overbridges and
level crossings

6881, SHRI SRIBALLAV PANI-
GRAHI : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether there are public demands
for construction of overbridges at Sambal-
pur & Sambalpur Road Stations and
for setting up of level crossings at Sripura
and Dhutra on South Eastern Railway;

(b) whether there is a demand for
extenston for railway over-bridge at
Jharsuguda Junction and Garpos Station;
and

(c) if so, the steps taken by Govern-
ment in this regard ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Yes
Sir.

(b) There is a demand for extension
of foot over bridge at Garpos Station
only.
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(c) Regarding ¢a’ the proposals in
respect of road overbridges and the level
crossing at Sripura are being examined
jointly by the State Government and the
Railway. No proposal for level crossing
at Dhutra has been sponsored by the
State Government. Regarding b’ the
proposed extention for the use of general
public can be undestaken by the Rail-
ways, if the proposal issponsored by the
State Govt. with an undertaking to
bear its cost.

Renovation and modernisation of
Sambalpur, Sambalpur Road,
Railway Station

6882. SHRI SRIBALLAV PANI.
GRAHI : Will the Minister of RAIL-
WAYS be pieased to state :

(a) whether there is any demand from
different quarters for renovation and
nodernisat on of Sambalpur, Sambalpur
Road. Jbarsuguda, Brajrajnagar, Belpahar
and Talcher Stations in South Eastern
Railway; and

(b) if so, the steps
regard ?

taken in this

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Out of
the station mentioned, there have been
demands for modernisation of Sambalpur,
Sambalpur Road and Jharsuguda Railway
Stations,

(b) The following steps have been
taken for modercisation of Sambalpur
Road and Jharsuguda Railway Stations:—

(i) Sambalpur Station

Sambalpur was improved in 1985-86
with provision of two retiring rooms and
new booking office and the station building
was also given a face-lift.

(i{) Sambalpur Road Station

Improvement to circulating area and
station building at Sambalpur Road
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Station could not be taken up due to
space constraint. Efforts are being made
to acquire additional lanpd in consultation
with city improvement tiust and Local
Civil Author.ties,

(iii) Jharsuguda Station

At Jharsuguda Station, provision of a
new booking office, Parcel Office and
upper class Waiting Hall has been san-
ctioned and the work is in progress.

Aid to voluntary orgagpisation

6883. CH. RAM PRAKASH : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) the details of schemes which are
being implemented during the current plap
for giving assistance to voluntary organis-
ations 1n the sphere of family welfare and
primary health care se. vice ;

(b) the extent of assistance provided
to the vountary organisations during the
first two years of the Seventh Plan;

(¢) the number of voluntary organis-
ations given such assistance and the
achievement made; and

(d) whether any modification in the
existing rules and procedures regarding
grant of financial assistance to the vo'un-
tary organisations is being considered by
Government ?

THE MINISTER OF STATE IN
THE MINISTRY HEALTH AND
FAMILY WELFARE (KUMARI SAROJ
KHAPARDE) (a) Thes details of various
schemes which are b:ing implemented in
this Ministry during the current plan for
giving assistance to voluntary organis-
ations in the sphere of family welfare and
primary health care is given in the state-
ment below.

(b) and (c) The information is being
collected

(d) No, Sir.
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Statement

Assistance to volnntary organisations
for family welfare and primary health
care services

1. All India Hospitals Post Partum
Programme at the sub-district level

The Government of India has envis-
aged the extension of the programme to
1500 sub-divisional level hospitals all over
the country during th= 7th Five Year Plan.
The objectives of the scheme is to utilise
existing resources for improvemeat of the
health status of mother and children of
the rural areas in the country. The
following services will be available under
the scheme :—

(1) Ante-natal care.

(b) Midwifery services with priority
given to high risk cases in the township
area or at PHC and sub-centre level.

(¢) Post-natal care.
(d) Immunization programme.
(e¢) Nutritional clinics.

(f) Sterilisation services
(g) MTP, etc.

Assistance is provided for staff, buil-
ding. operation theatre and equipments
under this schcme.

2. Scheme for urban family welfare
cenires

Urban Family Welfare centrcs pro-
vide Family Welfare Services including
Maternal and Child Health Care in the
urban arcas. These are categorised into
3 types according to the coverage of
population as given below :—

Type I 10,000 to 25,000 population
Type II 25,00 to 50,000 population
Type I11 above 50,000 population

CHAITRA 26, 1909 (SAKA)
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Grants-in-aid for setting up Urban
Family Welfare Centres are sanctioned
by the concerned State Government as
per the approved pattern including exp-
enditure on staff, contingencies, equip-
ment and furniture. This scheme is
presently being considered for such
towns which have a population of more
thap 2 lakhs due to financial copstraints.
The re-organisation of Urban Family
Welfare Centres in the towns which have
a population of less than 2 lakhs would be
taken up subsequently,

3. Sterilisation beds scheme

This scheme has been introduced in
order to provide beds to the acceptors
of sterilisation in hospitals run by vo'un-
tary organisations. The hospitals run by
voluntary organisations are el-gible for
maintenance grant per sterilisation bed
for undertaking tubectomy operations @
3,000 per bed per annum subject to the
mipimum achievement of 60 tubectomies
per bed per annum.

4. Opinion leaders’ camps for family
welfare

The main objective of this scheme is
to enlist active support and cooperation
of local opinion leaders for motivational
efforts made to promote small family
porm. Selected leaders in batches of 30-40
participants are given one-day orientation
training on various aspects of hcalth and
family welfare. These leaders include
formal as v ell as informal leaders of the
communities, who after orientation, will
be centres of support to the fam:ly welfare
programme in the country. An expendi-
ture of Rs 7.50 per participant subject
to a ceiling of Rs. 300! for 40 or more
participants is available under the
scheme,

5., Revamping scheme for prima:y
heath care and family welfare in
urban areas

Grant-in-aid under one scheme is
released for providing additional inputs
or new inputs for setting up of health
posts in slum areas, population education,
motivation, health  care including
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materaity and child care, immunisation,
curative and supportive services. These
centres will act as mediators and refer the
cases to nearest hospitals for clinical and
specialised services.

6. Scheme for experimental innovative
project

Financial assistance cam be provided
under the scheme for projects not conform-
ing to any particular pattern but which
are viable and aim to provde motivation,
communication, educational activities
and services or are innovative in bature.
Essential components of the scheme
include a base-line survey and an end of
the project survey to evaluate the impact
of scheme. Financial asssistance will be
provided for such surveys as al!so for such
components as training, motivational
activities, services for family planning,
maternal and child care. Assistance for
supply for family planning equipments like
laparoscopes, IUD. oral pills, condoms,
could also be provided in cash and kind.
The project should preferably serve rural
areas, urban slums takirg into consider-
ation the facilities already available

7. Training in laparoscopic sterili-
sation and supply of laparoscopes.

Under this programme members of the
Indian Medical Association who have got
either post-graduate diploma/degree in
Obstetrics and Gynaecology or master of
surgeryv will be entitled for laparoscopic
training provided they ot for training
in a team consisting of himself, operation
theatre nurse and OT technician. Members
of Indian Medical Association are also
given financial assistance for the projects
of laparascopes and subsidy is limited to
50% of the cost of laparoscopes, subject
to ceiling of Rs 20,000/-in each case.

8. Mobh and immunisation performance
linked model for assistance to
volantary orgaanisations {n urban
areas

This model is applicable to population
of 25,000 for un-served and under-served
urban areas and particularly slums and
wrban fringes in towns/cities for population
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of less than 2 lakhs. Assistance under
this scheme is available for maternal and
child care, immunisation and family
planning services.

9. Nirodh social marketing programme
—commueaity based distribution
system eof contraceptive through
voluntary organisatious

Voluntary organisations can also
involve themselves in the distribution of
Nirodh marketing and promoting the use
of this contraceptive through their base
of mass contract all over the couatry
particularly in the rural areas. There is
a price differential between the retall
price and the wholesale price at which
the voluntary organisations will be
supplied the contraceptives pack by the
leading companies involved in soclal
marketing of the Nirodh. This would
give sufficient financial incentive to the
voluntary organisations to meet their cost
of distribution and sale of nirodh

10. Special health scheme for rarl
areas

Grants are given to voluntary organis-
ations for setting up new hospitals in

rural areas and the share of Central
Government, State Governments and
voluntary organisations in respect of

meeting the expenditure under the scheme
is in the ratio of 40%: 409%,: 20%: for
construction and equipment, and 509,:
359, : 15% in respect of construction of
units. The maximum Jimit of grant under
the scheme is Rs. 6 lakhs for construction
work and Rs. 2 lakhs for projects and
equipment,

11. Private volantary orgavisations
for health scheme

Under this scheme financial assistance
is given to voluntary organisations for
projects which are entiled to expand and
improve basic health and special preven-
tive health, family planning and nutrition
services for the poor. The emphasis
under this scheme is on out-reach services
and programmes which are community
oriented and high risk for families and
individuals, This scheme is under finan-
cial assistance from USAID as per the
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pattern of assistance l.e. 75% of the cost
of the project is to met by USAID and
25%, of the cost will bave to be raised by
the voluntary organisations.

12. ANWM training course for female
health workers

Under this scheme voluntary organis-
ations who fulfil all conditions laid down
by the State Nursing Council can avail
assistance for running schools for female
health workers. Voluntary organisations
are given grant-in-aid if the concerned
state is oot able to train the required
pumber of ANMs with the existing
training schools. Financial assistance is
available under this scheme for constru-
ction of training schools, hospitals,
equipments, books, furniture and vehicle.

13. Schbeme for improvement of medical
services

Under this Scheme a sum of Rs. 2
lakhs per Institution per year is given for
expansion of existing hospital building and
purchase of equipments.

CHAITRA 26, 1909 (SAKA)
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Comparison between different type of
engines regarding traffic capacity

6884. SHRI PARASRAM BHAR-
DWAJ : Will the Minister of RAILWAYS
be pleased to state :

(a) the quantity of coal used, its cost
and traffic; carried by steam engines during
the last three years;

(b) the quantity of HSD oi! used, its
cost and traffic carried by the diesel
engines during the same period;

(c) the quantity of KWH units used,
its cost and traffic carried by electric
engines during the same period; and

(d) the comparative cost of operation
of a steam, diesel and electric engine
under similar circumstances ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) to (d)
A statement is given below,
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Community health centres

&885. SHRI CHINTAMANI JIENA :
Ml ghe Minisier of HEALTH AND
FAMILY WELFARE be plgased to
qaate @

(8) the number of Commupity Health
Centres so far established in the country
and the number of such centres established
in Orissa;

(b) the detalls of medical facilities
being provided im these Centres;

(c) what is the Government’s policy
in regard to opening of a community
Health Centre; and

(d) whether there is any programme
of the Goveroment to estgblish more such
¢entres during the Seventh Plan period
.and if so, their number and the number
of such centres likely to be established in
Orissa ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPA-
‘RDE) : (a) According to available
information, out of §02 Community
Health Centres establshed in the country
upto December, 1986, 53 Community
Health Centres have been established in
Orissa.

¢) A Community Health Centre
provides treatment in basic specialities
viz. Surgery, Medicine, Paediatrics and
Obstetrics & Gynaecology  alongwith
preventive and prometive health care.

() It is proposed to provide one
Community Health Centre/Upgraded PHC
for every one lakh rural population by
2000 A.D.

(8) A target of opening additional
1906 Community Health Centres has been
fixed for the country duning Seventh Plan
period, 92 such Centres are to be
established is Orissa.

CHAITRA 26, 199 (Sak4)
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Widening of Cuitack Banbaneswar section
of National Highway No. 5.

6886, SHRI CHINTAMANI JENA :
Will the Minister of SURFACE TRANS-
PORT be pleased to state :

(a) the amount ecarmarked for four.
laning of Cuttack-Bhubaneswar section of
National Highway No. 5 mn the Seventh
Plan;

(b) the total length of road in this
section, length already widened and total
length proposed to be widened;

(¢) whether any time limit has been
fixed for the completion of the work; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRA -SPORT (SHRI RAJESH PILOT):
(a) and (b) The total length of this
section is 31.65 kms. and works of 4
laning in 2 reaches for an aggregate length
of 2.8 km are in progress. During Seventh
Plan, a provision of Rs. 540 lakbs has
been made for 4 laning of 9 km. of this
section.

(c) No, Sir.
(d) Question does not arise.

Strength of Cabin Crew in India Airlipes
Flights

6887. SHRI AMAL DATTA : Wil
the Minister of CIVIL AVIATION be
pleased to state :

(a) whether Government have prescri-
bed some rules for the minimum cabin
crew for flights operated by Indian
Airlines;

(b) if so, the details thereof;

(c) whether the normal strength of the
Cabin crew is not maintained in sevgral
cases;
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(d) if so, the circumstances under
which normal strength of the crew is not
maintained; and

(e) the number of times the Hights
were operated in 1986 with normal cabin
crew and the minimum cabin cr.w ?

THE MINISTER OF STATE OF
THE MINISTRY OF CIVIL AVIATION
(SHRI JAGDISH TYTLER) : (a) and (b)

APRIL 16, 198%
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Rule 38-B of the Aircraft Rules, 1937
provides that every public ‘transport
aircraft cqrrying passengers and registered
in India, shall bhave on board, the
following minimum number of cabin
attendants, for the purpose of performing
such duties as may be assigned,' in the
interest of the safety of the passengers,
by the operator or the Pilot-in-Command
of the aircraft, namely :-

(a) for aircraft having a seating capacity of —_

One attendant

not less than 10 and not more than 50 passengers

(b) for aircraft having a seating capacity —_

Two attendants

of more than 50 and not more than 99 passen-

gers

(c) for aircraft baving a seating capacity —_ Two

of more than 99 passengers

attendants plus
one attendant for each
unit (or part of Unit)
of 50 passengers above
a seating capacity of 99
passengers.

(c) and (d) Due to transport failure,
last minute sick reporting by the cabin
crew and full use of the airport standby,
sometimes the normal strength is not
maintained However, minimum number
of cabin crew as required under Aircraft
Rules 1s put on board for operations of
flights.

(¢) Nosuch data is maintained by
Indian Airlines.

Development of ports in Gujarat

6888. SHRI MOHANBHAI PATEL :
Will the Munister of SURFACE TRANS-
PORT be pleased to state :

(a) The names of the Ports in Gujarat
¢coast which have been developed for far;
and

(b) the hames of those pofts which
are likely to be developed during 1987-88
and the amount earmarked for the
purpose ?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHRI RAJESH PILOT) :
(a) Among the Ports in Gujarat, the
Central Government is responasible for

the development of the major port of
Kandla only.

(b) There is no provision in the 7th
Five Year Plan for development of any

other Port as a major port by the Gentral
Government.

Acquisition of land for Nagal-Talwara
railway line

6889. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
RAILWAYS be pleased to state :

(a) the latest position regarding the
acquisition of land for the construction of

Nangal-Talwara railway line in Himachal
Pradesh;

(b) the overail progress regarding the
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construction of the section of this line
from Ral Mchatpur to Una;

(¢) whether land would be acquired
upto AMB during the financfal year 1987-
88 so as .to minimise the delay in the
process and expedite the construction of
the line upto AMB, where the foundation
stone was laild by the then Ra‘lway
Minister on 22 December, 1974 and upto
which the financial estimate has been
sanctioned; and

(d) if so, the steps taken in this
regard ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA): (a)
Lan9d upto Km 14.35 bas been acquired.
Notifi:ation under Section IV & VI of
the Land Acquisition Act has been issued
for acquiring land from Km 14.35 to Km.
17.32.

(b) Formation and M nor bridges
upto Km. 11.40 have been completed.

(¢) and (d) Demarcation of land
beyond Una towards Amb Andaura is in
progress.

CHAITRA 26, 1909 (SAKA)
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Replacement of unserviceable wagons
and bogies -

6890. SHRI V. TULSIRAM : Will

the Minister of RAILWAYS be pleased to
state :

(a) the total number of wagnds (four
wheeler, six wheeler and eight wheeler,
open and closed) declared unserviceable
on all the zones on the Indian Railways
during the last three years, zone-wise;

(b) the number of bogies (all types)
declared unserviceable during the last
three years, zone-wise;

(c) the number of wagons and bogies
replaced on the South Central Railway
as on 31 January, 1987; and

(d) the reasons for short replacement,
and the time by which complete replace-
ment is likely to be made ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) The
total number of wagons declared unservice-
able on the various zones of Indian
Railways during the last three years are as
under :
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(¢) The number of wagons and coaches
allotted to South Central Railway during
1986-87 on a!l accounts was :

(i) Wagon in terms of four-
wheeler units —_ 2869

(ii) Coaches in vehicular
units — 70

(d) There is a shortage of all categ-
ories of Metre Gauge and Broad Gauge
coaches, except First class , Second class,
General and Second class tourist cars,
To meet this shortags, the annual produ-
tion capaciiy of ICF/Madras is being
increased from 850 in 1986-87 to 1,000
coaches by 1988-89. In addition, another
Rail Coach Factory is belng set up at
Kapurthala with an ultimate capacity of
1,000 coaches per ycar. With these
increased capacities and optimal utilisation
of BEML & Jessop coach manufacturing
facilities, subject to availability of funds,
the replacement requirements will be made
good during the Eighth Plan.

[ Translation)

Theft of antiques from Bihar

6891. SHRIMATI MADHUREE
SINGH : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state :

() the number of priceless antiques
stolen during the last two years from
Bihar which is famous for ancient art
objects and rare idols; and

(b) the steps being taken to recover
and protect them ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA (SAHI) :
(a) The number of priceless antiques
stolen during the last two years from
Bibar ‘nil’.

(b) Question of recovery does not

APRIL 16, 1987

Written Anmswers 192

arise. The Government of India has
taken the following steps for protection
and prevention of thefts and smuggling of
antiquities out of the country :

1. Posting of Armed Guards in
fifteen centrally protected monu-
ments and museums administrated
by the Archaeological Survey
of India, in addition to streng-
thening of watch and ward
arrangement in other monuments/
sites.

2. Construction of twenty five
sculpture sheds at important
sites to house loose sculptures
and their documentation.

3. Establishment
site museums.

of archaeological

4. Promulgation of the Antiquities
and Art Treasures Act, 1972 to
regulate the export trade in
antiquities and art treasures; to
provide for the prevention of
smuggling and fraudulent dealing
in antiquities; to provide for the
compulsory acquisition of anti-
quities and art trcasures for
preservation at public places.

5. Creation in 1974 of a Central
Investigating Unit (Antiques) in
the Central Bureau of Investig-
ation located at Delhi to investi-
gate cases concerning theft of
antiquities.

6. Maintenance of a computerised
data bank of cases of theft and
recovering of certain important
cultural properties (sculptures,
idols and paintings) containing
information about crimes, crimi-
nals and cultural property in the
C.B.L.

7. Coordination between the Cent-
ral Burecau of Investigation,
Interpol, the Archacological
Survey of Indla, State Police,
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Customs and checkposts for
prompt reporting of crimes,
criminals, thefts concerning
cultural property and smuggling
of objects.

[English]
Funds for dralnage scheme of Bihar

6892. SHRIMATI MADHUREE
SINGH : Will the Minister of WATER
RESOURCES be pleased to state :

(a) whether Government propose to
allocate more funds for the Bihar State
to enable it to expedite the execution of
the drainage programme of the flood
protection system in order to receive
maximum benefits from the Sone, Gandak
and Kosi projects; and

(b) if so, the details thereof ?

THE MINISTER OF WATER
RESOURCES (SHRI B. SHANKARA-
NAND): (a) and (b) Funds for the
drainage programme and flood protection
works are provided by the State Govern-
ment in their Plan. Central assistance,
on matching basis, is available for constru.
ction of field drains in areas covered by
the Command Area Development Pro-

gramme.

Committee to assess quality of Ayurvedic
drugs

6893. SHRI THAMPAN THOMAS :
Wwill the Minister of HEALTH AND
BPAMILY WELFARE be pleased to
state :

(a) whether Government have appoin-
ted a Committee to assess the quality of
drugs manufactured by the Ayurvedic
drug companies;

(b) if so, the details thereof; and

(c) the names of the Ayurvedic drugs
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which have been tested and found not
fit for use by patients ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI.
LY WELFARE (KUMARI SAROJ
KHAPARDE) : (2) and (b) There is no
Committee to assess the quality of drugs
manufactured by the Ayurvedic Drug
Companies. Physical Laboratory in
Indian Medicines has been established in
Ghaziabad to provide facilities for testing
the quality of drugs of Indian System of
Medicine. An Ayurvedic Pharmacopiea
Comnmittee in the Ministry of Health and
Family Welfare has been constituted to
lay down standards for single drugs and
compound formulations. Till now, this
Committee has laid down standards for
80 single herbs.

(¢ No such reports have been received
by this Ministry from State Drug Licenc-
ing Authorities,

Steps to crab female foeticide

6894. SHRI G. S. BASAVARAJU :
SHRI H. N. NANJE GOWDA :

Will the Minister of HEALTH AND

FAMILY WELFARE be pleased to
state :

(a) whether Union Government
propose to appoint a committee to

examine and suggest steps to curb female
foeticide; and

(b) if so, the details thereof including
its composition and terms of reference ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMAKI SAROJ
KHAPARDE): (a) and (b) A Small
Committee to consider the entire question
of Aminiocentesis and sex-determination
has been coastituted. The composition
and terms of reference of the Committes
are given in the statement below.
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Statement
The composition of Committee
1. Shri D. T, Joseph, Health Secretary, Maharashtra Chairman
2. Sh. P. S. Kaicker, Consultant,
Ministry of Law & Justice, New Delhi. Member

3. Mrs, K. Hingorani, Advocate,

40, Lawyers Chambers, Supreme Court,

New Delbi.

4. Dr. C. S. Dawn, Secretary General,
National Association for Voluatary

Member

Association for Sterilisation in India,

Calcutta

Member

5. Shri R. P. Ravindra, Women Activists,

C. U. Shah College & Pharmacy, Bombay

Member

6. Dr. Badri N. Saxena, Sr, Dy. Director General

1.C.M.R, Ansari Nagar, New Delhi

7. Sh, V. K. Arora, Chief Media,

Ministry of Health & Family Welfare, New Delhi

Member

Member

8. Dr. D. D. Arora, Dy. Commissioner,

Ministry of Health & Family Welfare, Dew Delhi
The terms of reference of the Committee shall be :

Member
Secretary

(i) To go into the details of a comprehensive legislation.

(ii) To suggest in-built mechanism for an infrastructure for ensuring proper
implementation of proposed legislation.

(ini) To propose the measure for generating public opinion against these
tests either in the legislation itself or otherwise.

Vayudoot service between Raichar and
Rangalore

6895. SHRI G. S. BASAVARAJU :

SHRIMATI BASAVARAJES-
WARI :

Will the Minister of CIVIL AVIA.-
TION be pleased to state :

(a) whether the State Government of
Karnataka bad requested Union Govern-
ment for starting a Vayudoot service
between Rajchur and Bangalore; and

(b) if so, the reasons for delay and
by what time Government arc likely to
take the decision ?

THE MINISTER OF STATE OF
THE MINISTRY OF CIVIL AVIATION
(SHRI JAGDISH TYTLER) : (a) Yes,
Sir.

(b) Constraints of alrcraft capacity
and the absence of operational airfield
are the reasons for which an alrlink to
Raichur could not be provided so far.
Subject to development of infrastructure,
avallability of aircraft capacity and
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economic viability of operations, Vayudoot
has plans to airlink Raichur during the
current financial year.

Teaching of South Indian langnages under
three language formula

6896. PROF. P. J. KURIEN : Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) the names of States in the North
where a South Indlan language is being
taught as a part of the three-language
formula;

(b) whether Government have persua-
ded the other States to teach a language
from the South under this scheme; and

(c) if so, what facilities have been
created in those States for this purpose ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI):
(a) According to the information furnished
by the State Governments, in Haryana a
student is allowed to offer one of the
four languages, namely Telugu, Sanskrit,
Urdu and Punjabi as a third language.
In Himachal Pradesh, one of the langua-
ges, namely Urdu, Tamil, Telugu, Malaya-
lam and Bengali can be offered as third
language. In Rajasthan, a student can
offer one of the languages out of Sanskrit,
Urdu, Punjabi, Sindhi, Gujarati, Malaya-
lam, Kannada, Telugu and Tamil as the
third language. In Chandigarh, Tamil is
taught 1n some schools located in colonies
inhabited by Tamil populaticn. In Delhi,
the Central Board of Secondary Education
has prescribed learning of two languages
for X Board examination which can be
out of a list of 26 major languages drawn
up by the Board, for example Hindi,
English, Assamese, Bengali, Gujarati,
Kanpada, Marathi, Malayalam, Manipuri,
Oriya, Tamil, Telugu, Urdu etc,

(b) The National Policy on Education,
1986 has reiterated the need for effestive
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implementation of the Three Language
Formula as enunciated in the National
Policy on Education, 1968. It stipulates
that at secondary stage, a Modern Indian
Language, preferably one of the southern
languages, apart from Hindi and Engiish
in the Hindi speaking States and of re-
gional language alongwith Hindi and
Engiish in the non-Hindi speaking States
should be taught, The Central Govern-
ment has all along recommended this
policy to States/UTs and has been urging
them from time to time to take effective
steps for expeditious and faithful imple-
mentation of the formula,

(c) It is for the State Governments to
make necessary arrangements in this
regard. The Central Government provides
facilities to the States/UTs for training
of teachers in Hindi and other languages.
The Central Institute of Indian Languages,
Mysore, provides training for school
teachers in various reglonal languages
through its Regional Language Centres.
This Ministry also operates a scheme of
financial assistance tc non-Hindi speaking
States for appointment of Hindi teachers
and a scheme of financial assistance for
establishment of Hindi Teacher
Training Colleges in States/UTs.

Request of Karnataka for Central
Assistance to purchase hospital
equipments

6897. SHRI M.V. CHANDRASE-
KHARA MURTHY :

SHRI H.G. RAMULU ;

Wiil the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether the Government of
Karnataka has urged the Union Govern-
ment to sanction Rs. 30 lakhs for the
purchase of sophisticated and modern
equipments for use in the hospitals in the
State;

(b) if so, the details thereof; and

(c) the reacation of Union Gvernmeat
thereto ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI SAROJ
KHAPARDE) : (a) and (b) Yes. Govern-
ment of Karnataka had requested for
financial assistance worth Rs. 30 lakhs for
purchasing sophisticated diagnostic
equipment,

(c) The Government of Karnataka
have been informed that at present, there
is no scheme under which such assistance
could be provided to them.

[Translation)

Daily running of 505/506 Delbi Ahmeda-
bad Superfast Express

6898. SHRI VIRDHI CHANDER
JAIN : Will the Minister of Railways
be pleased to refer to the reply given to
Unstarred Question No. 753 on 28 July,
1983 regarding running of Superfast Train
between Ahmedabad and Delhi and
state :

(a) the reasons for not acceding so
far to the persistent demand of the public
to run 505/506 Delhi-Ahmedabad Superfast
Express daily ; and

(b) the time by which this train is
proposed to be run daily ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Reasons
given in answer to part (a) and (b) of
Question No. 753 on 28 July, 1983 still
hold good.

(b) Does not arise.
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[Englishj
Aid by Indian Council of Secial Scleace
Research to centres and Institutes

6899. SHRI VIRDHI CHANDER
JAIN : Will the Minister of HUMAN

RESOURCE DEVELOPMENT be pleased
to state :

(a) the details of the funds given to
various centres and institutions by the
Indian Council of Social Science Research
during the years 1984-1986;

(b) the details of achievemeats of such
centres during the last three years;

(c) whether the achievements of the
centres established in Rajasthan is upto
the mark; and

(d) if not, the remedial measures being
taken by the Council in the matter ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI) :
(a) Details of funds provided by the
Indian Council of Social Science Research
during the period 1983-84 to 1985-86 to
the various research institutes etc. umder
its scheme for grant-in-aid to socleties
and institutes doing research in the field

of social sciences are given in the States
ment-I below,

(b) The information is given im the
statement-II below.

(c) According to the Indian Council
of Social Science Research the perform-
ance of the Institute of Development

Studies, Jaipur in Rajasthan has boen
satisfactory.

(d) Does not arise.
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Reservation of Jharsuguda in Geetanjali
Express

6900. SHRI SRIBALLAV PANI-
GRAHI : Will the Minister of RAILWAYS
be pleased to state :

(a) whetber it has been brought to
the notice of Government that tickets for
Howrah in the Geetanjali Express are
not booked at Jharsuguda although such
tickets are booked at Ramtek;

(b) if so, the steps being taken in this
regard;

(c) whether there is any demand for
reservation of berths in the Geetanjali
Express at_Jharsuguda; and

(d) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) Yes,
Sir.

(b) It has been decided to permit
issue of tickets from Jharsuguda to
Howrah by Gitanjali Express.

(¢) and (d) Instructions have already
been issued to allot a quota of two berths
to Jharsuguda by 60 Up Geetanjali Express
from 15.1987. Allotment of quota to
this station by 59 Dn. Geetanjali Express
js not considered necessary as the journey
to Howrah is during day time only,

Demand for separate Bogie from Didar in
Hyderabad-Bangalore Express

6901. SHRI NARSING SURYA-
WANSHI : Will the Minister of
RAILWAYS be pleased to state :

(a) whether in spite of a quota of 26
berths earmarked for Bidar, Karnataka
in Hyderabad-Bangalore Express there is
constant demand from the commuters of
Bidar for 3 separate bogie from there;
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(b) if so, whether Government pro-
pose to provide a separate bogie from
Bidar to Bangalore to be connected with
Hyderabad-Bangalore Express at Vikara-
bad Junction; and

(¢) If not, the reasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDJIA): (a) Yes,
Sir.

(b) and (c) No, Sir, as convenient day
time connection between 85/86 Hyderabad-
Bangalore Express and 348/347 Passenger
is available at Vikarabad in both direc-
tions

Navodaya Vidyalaya at Bidar (Karnataka)

6902. SHRI NARSING SURYA-
WANSHI : Will the Mipister of HUMAN
RESOURCE DEVELOPMENT be plea.
sed to state :

(a) whether the Karnataka Govera.
ment has offered land to establish
Navodaya Vidyalaya at Bidar, Karnataka;

(b) if so, whether Union Government
propose to start a Navodaya Vidyalaya
there from the academic year 1987-88;

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF FUMAN RESOURCE DEVELOP-
ME™T (SHRIMATI KRISHNA SAHI) :
(a) Yes, Sir.

(b) and (¢) The proposal to start
Navodaya Vidyalaya in District Bidar
from academic year 1987-88 s under
examination of the Navodaya Vidyalaya
Samiti.

[Translation)

Scheme for water tramsport in Ghaghra
river

6903. SHRI NIRMAL KHATRI :
Will the Minister of SURFACE TRANS-
PORT be pleased to state :
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(a) whether any scheme is being
formulated to explore the possibility of

water transport in Ghaghra river (Saryu);
and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANS-
PORT (SHRI RAJESH PILOT) : (a) and
(b) Inland water transportis primarily
the concern of the State Governments.
However, in the Central Sector an outlay
of Rs. 1.00 crore has been made for
carrying out hydrographic surveys and
feasibility studies of the feeder
routes of nver Ganga including
the niver Ghaghra with a view to explore
possibility of river transport, A scheme
for undertaking hydrographic surv:y on
the feeder routes of the river Ganga,
including the river Ghaghra has been
formulated by the Government of Uttar
Pradesh as a Centrally Sponsored Scheme
which is being processed.
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Allocation for flood control and irriga-
tion in 1987-88 i

6904, SHRIMATI JAYANTI
PATNAIK : Will the Minister of WATER
RESOURCES be pleased to state :

(a) the amount earmarked in 1987-88
towards flood control and irrigation; and

(b) the details of allocations made to
different States for the purpose ?

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARA-
NAND) : (a) and (b) The proposed out-
lays on flood control and irrigation as
finalised by the Planning Commission for

- 1987-88 is as follows :

(Rs. in lakhs)

Sl. No. Name Flood Control Irrigation
1 2 3 4
A. States -
1. Andbra Pradesh 600 27412
2, Arunachal Pradesh 50 531
3. Assam 700 6098
4, Bihar 2800 39200
5. Gujarat 190 30260
6. Haryana 1300 13291
7. Himachal Pradesh 75 1344
8. Jammu & Kashmir 460 2624
9. Karnataka 81 16539
10. Kerala 350 6050

11, Madhya Pradesh

100 36266
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1 2

3 4

12. Maharashtra 15 44104
13. Manipur 140 1769
14. Meghalaya 25 210
15. Mizoram 10 120
16. Nagaland — 251
17. Orissa 400 18538
18. Punjadb (Outlays are yet to be finalised)

19. Rajasthan

20. Tamilnadu
21. Sikkim

22. Tripura

23. Uttar Pradesh
24. West Bengal

B. Union Territories

1. Andaman & Nicobar Islands

»

Chandigarh

Dadra & Nagar Haveli
Delhi

Goa, Daman & Diu

uorw

&

Lakshadweep

=

Pondicherry

C. Central Se ctor

200 13032
249 6440
30 205
180 900
3230 41231
2500 7097
—_ 42
— 26
0.50 42
900 100
23 1490
20 —
57.10 160.08
3545 5655

Chemical cleaning of major archaeologi-
cal monuments

6905. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased
to state :

(a) whether Government have uader-
taken a programme for chemical cleaning
of the major archaeological monuments in
the country;

(b) If so, in which archaeological

——

monuments such chemical cleaning has
been completed; and

(¢) the details of the major archaeo-
logical monuments in the country included
for chemical cleaning ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI) :
(a) Yes, Sir.
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(b) and (c) The monuments
chemical preservation has been completed
during the yoear 1986-87 and which are in-
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where cluded during the current financial year
1987-88 are shown in the Statements I and
II given below.

Statement-1
SI.No. Locality Name of Monument/Site
Andhra Pradesh State
1. Tadpatri Chintala Raya Swamy Temple
Assam State
2. Sibsagar Devi Dol
Bihar State
3. Nalanda Temple No. 3
Delhi Administration Union Territory
4., Nizamuddin Humayun’s Tomb
Nizamuddin Tomb of Isakhan
6. Delhi De'hi Fort or Lal Qila
Gujarat State
7. Champaner Shaher.ke-Masjid
Haryana State
8. Narnaul Shah Ibrahim’s Tomb.
Himachal Pradesh
9. Tabo Chilkong and Domlong Gumphag
of Buddhist Monastries.
Karanataka State
10. Chickmangalur Vidya Sanker Temple
Madhya Pradesh State
11. Bheraghat Temple of Chousath Yogini
Maharashtra State
12. Ajanta Caves No. 17
13. Ellora Ellora Cave No. 32
14, Raygad Jagdeshwar Temple 1n Raygad Fort.
15. XKanheri Buddhist Caves,
16. Aurangabad Bibi-Ka-Maqbara.
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17, Puri
18. Puri
19. Puri

20. Gandharadhi

21. Chittorgarh

22, Thanjavur’

23. Agra

24. Agra

25. Allahabad
26. Sarnath

27. Vishnupur

APRIL 16, 1987

Orissa State

Rajasthan State

Laxmi Temple
Narsimha Temple
Lord Jagannath Temple

Temples of Nila Madhva and
Sidheswara

Kalka Mata Temple

Tamil Nado State

Brihadeswara Temple

Uttar Pradesh State

Cenotoph of Taj Mahal
Itimad-ud-Daula’s Tomb
Paintings of Khusru Bagh

Damekh Stupa Mool Gandh Kuti

West Bengal State

Shyam Rai Temple.

Statement-II

S. No. Locality

Name of Monument/Site

Andhra Pradesh State

1. Tadpatri

2. Mukhalingam

3. Warangal

4. Hyderabad

S. Sompalle
Assam State

. Gouri Sagar

Gauri Sagar

Gauri Sagar

© ® N @

Jay-Sagar

Rameswaraswami temple

Mukbalingesvara temple and other
temples

Warangal fort and gateways
Charminar

Chennakeswara Swami temple

Bishnudol
Devidol

Sivadol
Bishnudol

Writsen Angwers 220
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10.

11.
12.

13.
14.

15.

16.
17.
18.

19,

Dritten Answers

Jay-Sagar
Jay-Sagar
Jay-Sagar
Jay-Sagar
Jay-Sagar
Bihar State

Sasaram

Delhi Administration
Nizamuddin

Delhi

Delhi

Goa Daman and Diu (Usiea Territory)

Daman

Diu

Goa

Gujarat State
Champaner
Dwarka
Modhera
Patan

Slibor

Haryana State

Narnaul

Himachal Pradesh State
Bharmaur

Chamba

Sujanpur
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Devidol

Ghanashyam’s house

Golakghar or Magazin
Kharengghar of the Ahom Kings

Sivadol

Tomb of Sher Shah

Humayun’s Tomb
Lal Qila

Sikander Lodi Tomb

Churches, jort and other mon-
uments

Fort

Churches

Shaher Masjid
Dwarkadish Group of temples
Sun temple

Rani Vav

Darbargadh

Shah Quli Khan’s Tomb

Laxmi Devi temple

Shri Hari Rai temple

Narbadeshwar temple including
the paintings therein as well as
subsidiary shrines within the com-
pound wall,
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1 2 3
3 Tabo Buddhist monasteries

32. Manall Hidumbadevi temple
Jammu and Kashmir

33. Randirsinghpur Martand temple

34, Srinagar Pandrethan temple

35. Srinagar Pathar Masjid

36. Srinagar Sankarachary temple
Karanataka State

37. Bljapur Asar Mahal

38. Amrutapura Amritesvara temple

39, Dharwar Lakkundi Group of Monuments

40. Banavasi Madhukeshwara temple

41. XKeladi Rameshwara temple

42. Srirangapatna Daria Daulat Bagh

43, Bangalore Tippu Sultan’s Palace
Madhya Pradesh State

44. Bagh Buddhist Caves 1 to 7

45. Khajuraho Sculptures and temples

45. Bheraghat Chousat Yogini temple

47. Gwalior Sas Bahu temple
Maharashtra State

48, Ajanta Caves

49, Trimbak Trimbakeswar temple

50. Ellora Ellora Caves

51. Aruangabad Bibi-Ka.Magbara

52. Sinnar Gondeshvar Mahadev Temple

53. Bhaja Cave Temples

" Nagaland

54, Dimapur Dimapur Ruins
Oriesa State

53, Bhubaneswar Parsurameswar temple, Lord Lin-

garaj temple with its minor tem-
ples.
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1 2 3
56. Bhubneswar Mukteswar temples
57. Puri Lord Jagannath temple
58. Raghunatbpur Daksha Prajapati temple
59. Konark Sun temple
Rajasthan State
60. Bharatpur Deeg Bhavans
61. Chittorgarh Fort of Chittor
62. Jaisalmer Fort including ancient temples
63. Ranthambhor Fort
64. Udaipur Sas Bahu temple
65. Bhangadh Someshwar temple
66. Deeg Bhawans
Tamil Nadu State
67. Big Kanchipuram Iravatanesvara and other temples
68, Thanjavur Brihadeswara temple
69. G.X.C. Puram Brihadiswara temple

70.
71,
72,

13.

74,
5.

76.
7.
78.

7,
8o,

Uttar Pradesh State
Agra

Agra

Allahabad

Fatehpur Sikri

Peelai Gunth
Ghazipur

Jhansi

Dwarhat
Lucknow
West Bengal
Vishoupur

Murshidabad

Taj Mahal
Itimad-ud-Daula’s tomb
Kbushru Bagh

Fatehpur Sikri group of monu-
ments

Jageswar temple

Lord Cornwallis tomb
Rani Jhansi fort complex
Group of temples

Imambara of Asa fud-Daula

Rasamancha

Hazar Duari Palace and Imarm-
bara.
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Maedical facilities for Central Government
employees at Bangalore in St. Martha’s
and St. John's tHospitals

6906. SHRI V.S. KRISHNA IYER :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether it is a fact that the Central
Government employees who are benefici-
aries of CGHS Scheme at Bangalore City
are not permitted to take treatment in
St. Martha’s and St. John’s Hospitals;

(b) whether it is also a fact that
Government have permitted the Central
Government employees of other clties to
take treatment in some selected private
Hospitals under the CGHS Scheme; and

(¢) if so, whether Government pro-
poses to permit Central Government em-
ployees to take treatment under CGHS in
St. Martha’s and St. John’s Hospitals,
Bangalore ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPA.-
RDE) : (a) and (b) Yes.

(c) The conditions stipulated by St.
Martha’s & St. John’s Hospitals for recog-
nition under CGHS are not acceptable by
the Government.

Trade racket in kidneys

6907. SHRI V.S. KRISHNA IYER :
Will the Mumnister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whbether Union Government have
enquired into the reports about a trade
racket in respect of human kidneys;

(b) if so, the results thereof; and

(c) the steps taken or proposed to
eurb this sort of trade in human organs ?

APRIL 16, 1987

@ritten Answers 38

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPA-
RDE) : (a) to (c) Government is aware
of the reports about alleged trafficking in
human kidneys in certain parts of the
country. The relevant legal and ethical
issues related to organ transplants are
being examined in consultation with ex-
perts after which it would be possible for
the Government to crystallise its approach.

Synthetic track at the National Institnte
of Sports, Bangalore

6908. SHRI V.S. KRISHNA IYER :
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether Government have taken
a decision on the need to provide a syn-
thetic track at the National Institute of
Sports, Bangalore;

(b) if so, the
spent;

total amount to be

(c) whether lend has been provided
by the State Government; and

(d) the time by which the central grant
would be released for the purpose and the
track would be completed ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF YOUTH AFFAIRS
AND SPORTS AND WOMEN AND
CHILD DEVELOPMENT IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI MARGAR-
ET ALVA) : (a) Yes, Sir.

(b) About Rs. 80-90 lakbs.

(c¢) Not yet, Sir.

(d) The laying of the synthetic track
will be funded from the budget of Netaji
Subhas National Institute of Sports, which
is alrcady available. The track will be
completed within a few months of the start
of work,
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New sabjects for schoo} children under new
education policy

6909, SHRI V. S. KRISHNA IYER :

SHRI LAKSHMAN MAL-
LIK :

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased
to state :

(a) whether Goverament propose to
introduce any new subjects like Commer-
cial education, Space education, etc. for
the school children from the next acade-
mic year in pursuance of the national
education policy; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI):
(a) No, Sir. Additional new subjects are
not proposed to be added in the first ten
years of schooling,

(b) Does not arise.

[Translation]

Maintenance of historical places in
Madhya Pradesh

6910. SHRI PRATAP BHANU
SHARMA : Will the Minister  of
HUMAN RESOURCE DEVELOPMENT
be pleased to state :

(a) the number of ancient and his-
torical worthseeing places 1n Madhya
Pradesh which are looked after by Arch-
aeological Survey of India;

(b) the details thereof;

(c) the annual amount spent on
maintenance of these  historical places
and on salaries of the employees; and

(d) whether any joint scheme of
Archaeological and Tourism departments
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has been formulated for development of
these places ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI) :
(a) and (b) Out of 318 Centrally protec-
ted archaeological monuments/sites in
Madhya Pradesh which are being looked
after by the Archaeological Survey of
India, Sanchi, Kbhajuraho and Mandu
are most outstanding centres of historical
and tourist interest.

At Sanchi there are remains of ancient
Buddist establishments with  Stupas,
monasteries and temples datable from
circa 3rd Century B. C. to early medieval
period.

Groups of temples at Khajuraho com-
prise Brahmanical and Jain Shrines of
Chandela period with conspicuous struc-
tural features.

Mandu with its palaces, mosques and
other buildings is mainly known as the
medieval capital of Sultans of Malwa and
illustrates regional style of Indo— Islamic
architecture,

(c¢) The expenditure incurred on the
maintenance of monuments at Sanchi,
Kbajuraho and Mandu during the last
three years is given below :-

1984.85 1985-86 1986-87
(Upto December,
1986)
(Rs. in lakhs)
Sanchi 037 0.55 0.38
Khajuraho 3.06 3.30 2.53
Mandu 0.54 1.47 1.23

The salaries of the staff are not
booked monument-wise.

(d) No, Sir.
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[English]

Development of water transport through
Ganga-Cauvery Canal

6911. SHRI PRATAP BHANU
SHARMA : Will the Minister of
SURFACE TRANSPORT be pleased to
state :

(a) whether any scheme for develop-
ment of water transport through Ganga-
Cauvery Canal is under consideration of
the Union Government; and

(b) if so, the detalls thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANS-
PORT (SHRI RAJESH PILOT): (a) No,
Sir.

(b) Does not arise.

Utilisation percentage of Air India and
Indian Airlines planes

6912, SHRI C. JANGA REDDY :
DR. A. K. PATEL:

Will the Minister of CIVIL AVIATION
be pleased to state :

(a) the utilisation of older Airbus de-
ployed on Gulf routes by Air-India;

(b) the utilisation level Airbus of
Indian Afirlines;

(c) the utilisation percentage of the
newely acquired Airbus-310; and

(d) how their respective utilisation
percentages compare with each other ?

THE MINISTER OF STATE OF
THE MINISTRY OF CIVIL AVIATION
(SHRI JAGDISH TYTLER) : (a) and
(b) During the year 1986 the utilisation of
Airbus A-300 B 4 alrcraft of Air Indla
was 8.54 hours per aircraft per day and
that of the Airbus-300 aircraft of Indian
Alrlines was 8.01 hours.
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(¢) The utilisation of Airbus A 310-
300 aircraft fleet of Air India during the
period April to December, 1986 was 6.81
hours per day per aircraft., Air India
have acquired six Alrbus A310-300 air-
craft, which have been inducted into the
fleet in a phased manner.

(d) Airbus A310-300 aircraft were
inducted into the fleet recently and utili,
sation of this aircraft was gradually built
up. The project utilisation beginning
April, 1987 is. approximately 8.3 hours
per day per aircraft which compares well

with the utilisation of Alrbus A-300B4
aircraft.
Indian Airlines Fleet
6913. SHRIMATI N. P. JHANSI

LAKSHMI : Will the Minister of CIVIL
AVIATION be pleased to state :

(a) the present fleet composition of
Indian Airlines; and

(b) whether the present fleet is suffi-
cient to meet the growing domestic air
transport requirements ?

THE MINISTER OF STATE OF
THE MINISTRY OF CIVIL AVIATION
(SHRI JAGDISH TYTLER) : (a) The

present fleet of Indian Airlines is as
under :-

Aircraft Number of

type Aircraft

A-300 11 (includes one
on lease)

B-737 27 (includes two
on lease)

F-27 3 (Does not inc-
lude two on lease
to Coast Guards)

HS-748 7

(b) The present fleet is not adequate
to meet the growing domestic air-trans-
port requirements,
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Jagadhri Paonta Railway Line

6914. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
RAILWAYS be pleased to state :

(a) whether Government propose to
take up the copstruction of Jagadhari-
Paonta railways cline in Haryana and
Himachal Pradesh, the final location sur-
vey for which has since been completed;

(b) if so, the likely date by which
the work would be taken up and also the
target date by which it would be comp-
leted; and

(c) if not, the likely date by which a
decision for taking up the construction
wor~ would be taken up by Government
and the reasons for delay ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) :
(@) to (c) There is no proposal under
consideration for taking up construction
of Jagadbari-Paonta Sahib-Rajban new
Railway Line Project as the Survey com-
pleted in March, 1986 revealed that the
project is not financially viable.

Setting up of Transport Nagars along
National Highways

6915. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
SURFACE TRANSPORT be pleased to
state :

(a) whether Government have made
any provision for setting up Transport
Nagars along the National Highways for
setting up complexes ior repairs, fuelling
etc. of goods and passengers vehicles and
lodging and boarding facilities for drivers,
conductors etc., in the Seventh Plan;

(b) if so, the brief outline of the
programme in this regard in the plan;
and

(¢) if not, whether such Nagars
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would be set up during the Plan
period ?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE TRANS-
PORT (SHRI RAJESH PILOT) : (a)
to (¢) The idea of setting up Transport
?\lagars at major cities to ease congestion
in such cities was discussed by Transport
pevelopment Council in one of its meet-
ings and commended to the State Govern-
ments. The State Governments were
requested to make available land to the
transporters on nominal prices or on long
lease at reasonable rates. The Trans-

port Nagars are to be set up by the State
Governments.

There are two other schemes to pro-
vide truck parking complexes and passen-
ger oriented wayside amenities at suitable
locations along all National Highways.
These schemes are also to be implement-
ed by State Governments. However,
Central Government extends flnancial
assistance to cover a part of the cost of
these schemes Two truck parking comp-
lexes have already been set up in Haryana
and Punjab. Two proposals for such
complexes in Andhra Pradesh have also
been sanct oned. These complexes pro-
vide facilities for parking, repairs, fue ling,
etc. Similarly the schemes of passenger
oriented wayside amenities, form the
part of phase-wise development, Two
schemes, one at Virpur in Gujarat and
apother at Maner 1n Mabarashtra have
becn approved. The provision for such
amenities has been included in the 7th
Plan as part of provision for ‘Miscell-
aneous Items’ relating to development of
national Highways.

Dislocation of traffic due to level crossing
in Siligori

6916. SHRI ANANDA PATHAK : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether Government are aware
of the continued difficulties and in-conve-
niences experienced by the people of
North Bengal in general and Siliguri in
the district of Darjeeling in particular
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due to the obstacle caused by frequent
dislocation of traffic near the Siliguri
Town Station because of the level cross-
ing; and

(b) if so, whether Government pro-
pose to divert the rail line from Ranga-
pani ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) and (b)
To solve the traffic probiems, State
Government and the Railways are jointly
examining a number of proposals, includ-
ing that of diversion of the railway lines,
with reference to their technical feasibi-
lity and apportionment of cost.

Foot over-bridge on Kachpura Railway
Crossing (Jabalpnr)

6217. SHRI AJAY MUSHRAN :
Will the Minister of RAILWAYS be
pleased to state :

(a) whether Government are consider-
ing a proposal of Madhya Pradesh
Government to construct a foot over-
bridge on Kachpura Railway crossing
(Jabalpur);

(b) ifso, when the sanoction by
Government would be accorded and the
construction work commence; and

(c) the funds to be provided for the
entire project ?

THE MINISTR OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) and (b)
Construction of a Road Over Bridge in
replacement of existing level crossing No.
316-A near Kachpura Yard has been pro-
posed in the Railways’ Budget of 1987-88.
After finalisation of the plans, estimate
and other technical details jointly with the
State Government, the work of road over
bridge will be taken up for execution.

(c) The estimated cost of construc-
tion of the road over bridge is Rs. 1.50
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crores to be shared equafly by the Rail.
way and the State Government.

Attachment of 3-fler coaco to Gauga-
Kaverl express ex-Jabalpur

6918. SHRI AJAY MUSHRAN
Will the Minister of RAILWAYS be
pleased to state :

(a) whether there is any proposal to
attach 3-tier II Class coach to Ganga-
Kaveri Express ex-Jabalpur to Trivandrum
twice a week;

(b) if so, the time by which it is likely
to be provided; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA): (a)
No, Sir.

(b) and (c) As the train is runnirg
with the maximum permissible load, it is
not possible to attach another coach to
that traio,

Bagdogra-Dclhi Flights

6920. SHRIMATI D. K. BHANDARIL
Will the Minister of CIVIL AVIATION
be pleased to state :

(a) whether two daily flights number
487 and 489 of Indian Airlines were
operating between Bagdogra and Delhi
and vice-versa ;

(b) whether one of these flights has
since been discontinued;

(c) if so, the reasons thereof;

(d) whether Government are contem-
plating to restore the cancelled flight;

(e) if so, the time by which it will be
restored; and

(F) if not, the reasons therefor ?
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THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION
(SHRI JAGDISH TYTLER) : (a) Yes,
Sir.

(b) and (c) In order to meet the
passenger demand between Delhi and
Guwabhati and a'so with a view to provi-
ding late evening service on Delhi-
Guwabhati sector, effective Ist November,
1986, Indian Airlies has revised the
timings of flight 1C-487/488 which is now
operating in the late evening hours,

(d) and (e) There is no such proposal.

(f) with the introduction of non-stop
service (IC-487/488) between Delhi and
Guwabhati, seats for Gauhati on 1C-489(
490 have been made available to Bagdogra
passengers. The capacity provided between
Delhi and Bagdogra adequalety meets
the present traffic demands.

Increase in respiratory diseases

6921. SHRIMATI D. K. BHANDARI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether respiratory diseases are
on the increase in the country during 1982
to 1986 in urban and rural areas ;

(b) if so, the causes thereof;

(c) the number of persons suffering
with respiratory diseascs in each State and
Union Territory; and

(d) the steps Government propose to
take to prevent further spread of there
diseases in urban as well as rural areas
of the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPA-
RDE): (a) to (c) No survey regarding
the incidence of respiratory diseases in
the country has been carried out so far.
The limited data available do not indicate
any definite trend of the occurence of
these diseases,
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(d) Preventive activities of non-
communicable diseases are being interwo-
ven around the Primary Health Care
facilities and innovative Health Education
through the mass media. Control of
Respiratory diseases is a part of this
general strategy.

Sports Complexes in Goa, Daman and
Diu

6922, SHRI SHANTARAM NAIK :
Will the Minister of HUMAN RESQU-
RCE DEVELOPMENT be pleased to
state :

(a) the number of Sports Complexes
under construction in the Union Territory
of Goa, Daman and Diu;

(b) the places where these are being
constructed and details with respect to
the facilities each of these complexes are
going to provide to the sportsmen;

(c) whether works with respect to
any of the complexes have stopped/slowed
down on account of the paucity of funds;
and

(d) if so, the detai's thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF YOUTH AFFAIRS
AND SPORTS AND WOMEN AND
CHILD DEVELOPMET IN THE MINIS-
TRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI MARGA-
RET ALVA): (a) to (d) Two sports
complexes, one at Peddem Mapusa (Goa)
and another at Diu were sanctioned for
construction iG the Union Territory on
proposals received from it. Financial
assistance amounting to Rs. 10 lakhs was
sanctioned for the construction of these
complexes and the first instalment of Rs.
3.95 lakhs released. The sports complexes
will have the usual out-door and indoor
sports facilities such as playfields, swimm-
ing pools, indoor halls, etc. With a view
to expediting the projects, the Union
Territory has been requested to utilize
the grants already made avatlable and to
furnish utilisation certificates and progress
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reports so that the question of release of
further grants could be considered.

Anganwadis in Goa, Daman and Diu

6923. SHRI SHANTARAM NAIK :
Will the Minister of HUMAN RESOU-
RCE DEVELOPMENT be pleased to
state @

(a) the number of Anganwadis, their
locations and number of workers and
helpers involved to run them in the
Union Territory of Goa, Daman and Diu
with their duties and scales of pay;

(b) whether these workers and helpets
are demanding the pay scales of primary
teachers and peons respectively; and

(c) if so, the reaction of Government
thereto ?

TRHE MINISTER OF STATE IN THE
DEPARTMENTS OF YOUTH AFFAILS
AND SPORTS AND WOMEN AND
CHILD DEVELOPMENT IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI MARGA-
RET ALVA) : (a) to (c) The information
is being collected from the Government
of Goa, Daman & Diu and will be laid
on the Table of the House,

Doodbsagar falls of Goa

6924, SHRI SHANTARAM NAIK :
Will the Minister of WATER RESOUR-
RCES be pleased to state :

(8) whe.her the Doodhsagar Water-
falls in the Union Territory of Goa,
Daman and Diu are likely to dry up;

(b) if so, the reasons for the same;

(c) whether Union Government have
received complaints from the authorities
in the Union Territory that the Karnataka
Government proposes to obstruct
the water of Doodhsagar river in that
State; and

(d) if so, the steps Government
propose to take in this regard ?
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THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARA-
NAND) : (a) to (d) The Union Territory
Administration of Goa, Daman and Diu
have sent representations asainst the
schemes formulated by the Karnataka
Power Corporation envisaging diversion
of Dudbsagar Waters through Katla and
Palna Diversion Schemes. The Corpora-
tion has been advised to get the inter-
State aspects resolved for the techno-
economic appraisal of the schemes.

[Translation]

Free Railway Passes for Freedom

Fighters
6925. SHRI VIJOY KUMAR
YADAYV : Will the Minister of RAIL-

WAYS be pleased to state :

(2) the zone-wise number of freedom
fighters who are availing of rail card
facility upto the end of March, 1987:

{(b) whether it is a fact that a request
has been made to him to extend the
period by one year; and

(c) if so, the reasons of Govornment
thereto ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) The
number of card passes issued to the
freedom fighters Railway zone-wise is given
below :-

Number of Card

Name of Zonal

Railway Passes issued.
Central 1871
Eastern 2523
Northern 5985
North Eastern 2188
Northeast Frontier 0198
Southern 1842
South Central 1960
South Eastern 0767
Western 1105
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(b) Yes, Sir.

(c) It is regretted that due to far
reaching implications, it is not possible
to extend the period of validity of the
card passes beyond one year from the
date of issue.

(English]

Need to educate people on heart and
other diseases

6926. DR. V. VENKATESH : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether Government’s attention
has been drawn to the Press Reports
regarding the need to educate people on
heart and other serious diseases;

(b) if so, whether steps have been
taken or are being taken by the Govern-
ment in this regard;

(c) if so, the details thereof; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPA-
RDE) : (a) Yes.

(b) and (¢) The Indian Council of
Medical Research has ipitiated two
community based programmes on control
of theumatic fever and rheumatic heart
disease. Under these programmes, health
education materials like posters, pamph-
lets and video films to teach people about
the problems, causes, measures for
treatment and prevention have been
deve oped.

(d) Does not arise.
Anti-tobacco consumption legislation

6927. DR. V. VENKATESH : Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state :
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(a) whether Union Government are
considering a detailed anri-tobacco
consumption legislation;

(b) if so, the details thereof; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI.

LY WELFARE (KUMARI SAROJ
KHAPARDE) : (a) Yes, Sir.

(b) The proposed measures include :

(i) For making statutory warning
more effective in the mind of
consumers, use of other telling
slogans in addition to present
warning and using a universally
known danger signal like
‘Crossed-bones and a Scull,.

(ii) Printing of statutory warning in
two languages viz,, English and
Hindi or the regional language
etc.

(c) Does not arise.

Proposal to set up Yoga University

6928. DR. V. VENKATESH : Wil
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether Government are conside-
ring to set up a Yoga University to
conduct research on the scientific and
spiritual aspects of Yoga;

(b) if so, the details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI) :
(a) No, Sir,
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(b) and (c) The question does not
arise,

[Translation)

Rail-cum-Road Reservation facility at
Pithoragarh, Bageshwar and Dharchula
(u.p.)

6929. SHRI HARISH RAWAT : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether rail-cum-road reservation
centre in Pithoragarh (Uttar Pradesh) has
started functioning;

(b) if so, since when;

(c) whether Government propose to
provide this facility in Bageshwar (Almora
district) and Dharchula (Pithoragarh
district) also in Uttar Pradesh; and

(d) if pot, the reasons therefor ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) : (a)
and (b) Yes, Sir. Rail-cum road passenger
booking has started at Pithoragarh from
1-3-1987.,

(¢) No, Sir.

(d) The proposal for providing rail.
cum-road passenger booking at Bageshwar
and Dharchula were examined but not
found financially justified due to inadequ.
ate traffic pctential.

[English]

Public address system to anoouncing the
arrival of trains

6930. SHRJ V. S. VIJAYARAG-
HAVAN : Will the Minister of RAIJL-
WAYS be pleased to state :

(a) whether there isany proposal to
introduce the public address system at
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important stations to announce the arrival
of the trains etc. in case of long distance
trains as in the case of Rajdbani Express;
and

(b) if so, the detalls thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) and (b)
Public Address System is available at all
important stations to announce the
arrival and departure of trains. Public
Address System is provided in the
Rajdhani Express Trains to inform the
passengers about approaching a stopping
station in advance for the convenience of
the passengers. This can only be extended
to completely vestibuled air-conditioned
trains.

Sub-stapdard drugs found in Delhi
Hospitals

6931. SHRI RAM BHAGAT PAS-
WAN : Wil! the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state :

(a) the names of Central Government
Hospitals in Delhi where sub-standard
drugs have been detected during the last
two years;

(b) the details of the firms manufactu-
rinpg such drugs and the action taken
against them; and

(¢) the remedial steps taken by
Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPA-
RDE) : (a) According to the available
information, such instances were detected
only in Safdarjung Hospital.

(b) M/s Gratus Pharma, New Delhi,
had supplied the drugs found to be sub-
standard by the Drug Controller, Delhi
Administration. Action taken against the
firm-is being ascertained.
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(¢) The hospital has stopped obtain-
ing any medicine from the firm.

[ Translation)

Loss to Railways due to not taking up the

work on conversion of Darbhanga-Samas-

tipur Raflways Line and Railway Bridge
over Ganga

6932 SHRI RAM BHAGAT PAS-
WAN : Will the Minister of RAILWAYS
be pleased to state :

(a) the amount being spent by
Government every year on trans-shipment
of goods in the absence of direct line of
broad gauge trains due to Darbhanga-
Samastipur being a metre gauge line;

(b) the amount paid by the Railways
for loading the goods again in the metre
gauge trains and for unloading them
therefrom and as compensation for damage
to private goods daily and annually; and

(c) whether the amount spent on (a)
and (b) above may be saved by having
broad guage Darbhanga-Samastipur rail-
way-line and railway bridge over Ganga
river 7

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) to (c)
The information to the extent available 1s
being col'ected and will be laid on the
Table of the Sabha.

[English]

Resumption of Hyderabad—Guddapah Air
Service

6933. SHRI K. RAMACHANDRA
REDDY : Will the Min'ster of CIVIL
AVIATION be pleased to state :

(a) whether Hyderabad-Guddapha air
service is likely to be resumed;

(b) whether the Airstrip at Guddapah
Is being repaired; and
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(c) if so, the amount so far spent and
the amount further required ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION
(SHRI JAGDISH TYTLER): (a) Yes,
Sir.

(b) and (c) The work relating to
resurfacing of runway at Guddapah is
likely to be completed during the current
financial year. For this, a provision of
Rs. 40 lakhs exists in the draft 7th Five
Year Plan.

Plan for prevention of deafness

6934. SHRI SUBHASH YADAYV :

SHRI DHARAM PAL SINGH
MALIK :

SHRI PRAKASH CHANDRA :
SHRI K. PRADHANI :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether All India Instituts of
Medical Scierces has recently formu ated
any plan for prevention of deafness in
Northern States of the country;

(b) the broad outlines of the plan;

(¢) the number of persons likely to be
benefited;

(d) the funds allocated for the pur-
pose; and

(¢) whetter Government also propose
to launch such a plan in other parts of the
country and if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI SAROJ KHA-
PARDE) : (a) to (d) No, Sir However,
the Department of ENT of the All India
Institute of Medical Sciences has been
sanctioned a project by the Department
of Science and Technology for conducting
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a trial for prevention of deafness in rural
areas covering a population of 1,30,000.
The project involves checking the number
of cases of hearing impairment in rural
arcas and institution of preventive mea-
sures such as public education, teachers
education, teachers education, drugs for
prevention, surgical correction, hearing
aids for rehabilitation etc. and funds to
extent of Rs. 13 lakhs have been provided
for the purpose.

(¢) There is no such plan at present.

Delhi bound Rajdhani Express accident
near Aliahabad

6935, SHRI SUBASH YADAYV :

SHRI DHARAM PAL SINGH
MALIK :

SHRI PRAKASH CHANDRA :

Wwill the Mmister of RAILWAYS be
pleased to state :

(a) whether Delhi-bound Rajdhani
Express met with an accident near Allaha-
bad on 21 March, 1987;

(b) if so, the estimated loss of life and
property as a result thereof;

(c) whether any inquiry has since been
conducted into the causes of the accident;
and

(d) if so, the outcome thereof ?

THE MINISTER OFSTATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) Yes,
Sir.

(b) There was no loss of life. Cost of
demage to railway property has been esti-
mated at Rs, 5.79 lakhs.

() and (d) Enquiry by the Com-
missioner of Railway Safety, Northern
Circle, Lucknow, is in progress,
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Working of Vayudoot

6936. SHRI T, BALA GOUD : Will
the Minister of CIVIL AVIATION be
pleased to state :

(a) the steps being taken to ensure
punctuality and a work ethics in Vayu-
doot;

(b) whether the Chairman of the
Vayudoot has visited each and every
station in the country;

(c) what special steps are being taken
to ensure that overheads are kept to a
minimum in Vayudoot;

(d) whether other precautionary mea-
sures have been taken to see that over-
staffing is not done in Vayudoot; and

(¢) whether there is a possibility of

reducing expenditure and thereby fares in
Vayudoot ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION(SHRI
JAGDISH TYTLER): (a) Vayudoot
constantly endeavours to ensure ‘on-time’
operations of its services. Due bowever,
to bad weather and technical reasons
some delays or cancellations do occur, Tt
is expected that with the proposed aug-
mentation of air craft capacity the ¢on-
time’ performance of Vayudoot will
improve further.

(b) No, Sir. However, the General
Manager of Vayudoot has visited most of
the stations.

(c) Vayudoot is exercising utmost
economy in its expenditure and its over-
heads are already modest,

(d) Yes, Sir.

(e) There is little scope for reducing
the fares in Vayudoot,
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Films produced during 1985 and 1986

6937. SHRI T. BALA GOUD : Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) the number of films which have
been certified for commercial screening
during the year 1985 and 1986 language-
wise in the country;

(b) the number of films for adults and
others; and

(c) the number of films not certified

CHAITRA 26, 1909 (SAKA)
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for screening so far; and

(d) the reasons thereof ?

THE MINISTER OF STATE'IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINI.
STRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI KRI-
SHNA SAHI) : (a) and (b) A statement
is given below.

(c) and (d) The information is being
collected and will be placed on the table of
the House as carly as possible.

Statement
No. of films certified for Exchibition during 1985 and 1986.

Year
S. N. Language 1985 1986
U UA A Total U UA A Total
Indian Feature
Films

1. Marathi 13 2 1 16 11 3 3 17
2. Hindi 107 30 41 187 81 36 42 159
3. Guijarati 22 —_ — 22 11 2 —_— 13
4. Nepali 4 = — 4 —_ — —_— —
5. Bhojpuri 6 —_ - 6 14 3 2 19
6. Haryanvi 10 —_ —_ 10 7 —_ — 7
7. Rajasthani 3 — — 3 — — — _—
8. Punjabi 7 1 —_ 8 6 1 — 7
9. Maithili 1 - — 1 —_ —_ —_ -_—
10. Urdu 2 — —_— 2 1 —_ —_ 1
11. Nimadi 1 —_ — 1 —_ —_ -_— —_
12, Bengali 25 2 1 28 39 6 2 47
13. Oriya 17 — —_ 17 16 1 — 17
14, Assamese 9 4 —_ 10 10 1 —_ 11
15. Dimasa — —_ 1 - —_ - —
16. English 1 —_— — 1 — - —_— —
17. Tamil €8 24 98 190 74 21 59 154
18. Telugu 98 18 52 198 113 25 54 192
69 48 7 4 5

19, XKannada
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20, Malayalam 77 12 48 137 67 17 46 130
21. Konkani 1 —_— — 1 —_ — —
22. Sindhi — —_ —_ — 1 — 1
23. Avadi — —_— -— -— 1 —_ —_ 1
24, Garhwali — —_ _ —_ 1 —_ —_ 1
25. Bode — — —_ —_ 2 — — 2
26. Manipuri — —_— — —— 1 _ — 1
27. Karbi —_ —_ — — 1 — — 1
525 103 284 912 505 123 212 840
Foreign Feature Films -
73 17 38 128 70 35 60 165
New subjects for school children under (a) whether the Berhampur University

New Education Policy
6938. SHRI T. BALA GOUD : Wil
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether Government propose to
reduce the number of text books in order
to ensure that there is mo additional
burden on children with the introduction
of new subjects pursuant to the New Edu-
cation Policy; and

(b) if so, the plan chalked out in this
regard ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI) :
(8) and (b) There is no proposal to
reduce the number of textbooks to be
introduced by the NCERT in schools
under National Policy of Education-1986.
However, efforts are being made by the
NCERT to ensure that there 18 greater
stress on the simplification of the language
used in textbooks and the complex ideas
and difficalt concepts are avoided so that
the feeling of curricu'um load is allayed.

Centre for women Studies in Berhampur
University, Orissa
6939. SHRI SOMNATH RATH : Will
the Minister of HUMAN RESOURCE
DPEVELOPMENT be pleased to state :

Orissa has submitted to his Ministry a

proposal regarding the establishment of a
ceotre for women studtes;

(b) if so,
regard; and

the steps taken in this

(c) the financial
proposal ?

implication of this

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVLOP-
MENT (SHRIMATI KRISHNA SAHI) :
(a) No, Sir. Proposals for establishment
of Centres for Women’s Studies have been
invited by the UGC from Universities and
colleges. The Commission bhas not so
far received any proposal from the
Be-hampur University,

(b) and (c¢) Do not arise.

Passengers stranded due to cancellation of
Ladakh flight

6940. PROF. MADHU DANDA-
VATE : Will the Minister of CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that the
stra'nded passengers at the Delhi Airport
having confirmed tickets for Ladakh had
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remained uncleared for days
gince March, 1987;

together

(b) if so, reasons thereof; and

(c) the steps taken by the Indian
Airlines to clear the stranded passengers ?

THE MINISTER OF STATE OF
THE MINISTRY OF CIVIL AVIATION
(SHRI JAGDISH TYTLER) : (a) No;
Sir,

(b) and (c) Do rot arise.

Developmeant of National Highways in Orissa

6941. SHRI CHINTAMENI JENA :
SHRI LAKSHMAN MALLICK :

Will the Minister of SURFACE
TRANSPORT be pleased to state :

(a) whether Union Gevernment have
approved certain plans for the develop-
ment of National H ghways in Orissa for
the Seventh Five Year Plan;
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(b) if so, the details thereof and the
total length of road to be developed under
the plans and the amount earmarked for
the purpose;

(¢) the details of works which bave
been undertaken; and

(d) the achievement made so far ?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHRI RAJESH PILOT) :
(a) and (b) Yes, Sir. There is a total
provision of Rs. 101.21 crores for sanction
of road and bridge works on National
Highways during Seventh Five Year Plan.
The total 'ength of road to be developed
is 900 kms. A copy of the details is given
in statement-I below.

fc) and (d) statement II indicating the
road and bridge works sanctioned during
the first two years of Seventh Five Year
Plan in Orissa and prcgress of each work
made so far is given below.

Statement-1

Schemewise Abstract of Road and Bridge Works Included in The Seventh
Five Year Plan (1985-90)

S. No. Scheme Length in Estimated
Km./No. cost
(Rs. in lakhs)
1 2 3 4
A. Normal Plan Works
I Construction of missing links 39 Km. 187.00
11 Improvement to low grade sections 126 Km, 884.00
III Widening to two laoes (without — —_—
Strengthening).
IV Widening and strengthening single 3483 Km. 2801.00
lane to two lanes.
V Strengthening weak two-=lane
Stretches.
(a) st stage strengthening. 237 Km. 1316.00
-— t- - 4

(b) 2nd stage strengthening.
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1 2 3 4
VI Reconstruction/widening of weak LS 120.00
and narrow culverts.
VII Providing byepasses around con- 3 Nos. 145.00
gested towns.
VIII Approaches to Minor bridges LS 240.00
IX Widening to four lanes 9 Km. 540.00
X Miscellaneous items LS 538.00
X1 Bridge works 41 Nos. 1305.00
B. Arterial Routes :
I Strengthening of weak two lane 141 1830,00
stretches
II Bridge works 9 Nos. 215.00
Total : 10121.00
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Development of Inland waterways in
Maharashtra

6942. SHRI PRATAPRAO B. BHO-
SALE: Will the Mipister of SUR-
FACE TRANSPORT be pleased to
state :

(a) whether any plan for develop-
ment of inland waterways in Maharashtra
has been prepared; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE TRAN-
SPORT (SHRI RAJESH PILOT): (a)
and (b) The Government of Maharashtra
have intimated that the foflowing schemes
have been included in the State-Plan for
implementation during the 7th Five-Year
Plan :

(i) Development of Thane-Ulhas
Dharamatar-Bassein Creek water-
way—Rs. 75.00 lakhs;

(i) Traffic around Bombay—Rs.
5.00 lakhs;
(iii) Alongside facilities including

jungle jetties with cross ferry
boats—Rs. 30 00 lakhs.

(iv) Passenger amenities at Creek
Ports—Rs. 10.00 lakhs.

Celebration of World Health Day

6943. SHRI PRATAP RAO B,
BHOSALE : Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state :

(a) whether the World Health Day
was observed on 7 April, 1987;

(b) if so, what was its motto;

(c) the programmes prepared for
each State and Union Territory to mark
this day; and

APRIL 16, 1987

Faitten Avamars W

(d) by which time the programmes
will be taken up for implementation ?

THE MINISTER OF STATE IN THB
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPA-

RDE): (a) Yes, Sir.

(b) Immunization—A chance for
every child.

(c)and (d) AH the BState/Uniop

Territagjes were gequested to organise
suitableg  information/educatjonal and
publicity programme through different
media to educate people on various as
pects of Immunization and Child Health
to mark this occasion.

Schemes of Vayndoot for development of
tourism

6944, BHRI MULLAPPALLY RA-
MACHANDRAN : Will the Minister of
CIVIL AVIATION be pleased to
state :

(a) whether the setting up of the
Vayudoot services has as its main object
the promotion of transport facilities of
the promotion of tourism or both;

(b) the details of the extent of in-
volvement of the Vayudoot services ip
specific programmes/ projects for tourism
development; and

(c) the proposed schemes for tourism
devciopment to be implemented by Vayu.
doot during 1987-88 ?

THE MINISTER OF STATE OF
THE MINISTRY OF CIVIL. AVIATION
(SHRI JAGDISH YYTLER) : (a) Apart
from the main intention of conpecting
inaccesgible areas of the North-Easterp
region, the other reasons for which
Vayudoot was incorporated was to air.
link plasces which had po alternative
means of communication bgt were.impor-
tant frqm the commercial and tourjsm
point of view.
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(b) Apart from airlinking many sta-
tions of tourist interest, Vayudoot has
introduced holiday package téurs, opeta-
tive during tourist season, in collaboration
with various State Tourism Corpordtions
and private wgoncies, Viayudoot Bas also
introduced Himalayan flights.

(¢) Apart from continuing with some
of the existing package tours, during
1987-88 Vayudoot has plans to introduce
S0me more package tours.

Overhauling of railway coaches
6945 .SHRI MULEAPPALLY RAMA.-

CHANDRAN : Wil the Mimster of
RAILWAYS be pleased to state :

(a) 1. Passenger Coaching Vehicles
Coaching
Vehicles (OCVs) on Mail/Express

(PCVs) and Other

rakes.

2. Passenger Coaching Vehicles
(PCVs) on other than Mail/Ex-

press rakes.

3. Other

press rakes.

4. Air conditioned
other than coaches
Rajdhani Bxpress.

5. Rajdbami Coaclies

() Ovetliauling of B. G. & M. G. railway coaches

Workshops indicdted below :

Central Ruilway

Basternr Railway

Northern Railway

CHAITRA 26, 1909 (SAKA)

Coaching  Vehicles
(OCVs) on other than Mail/ Ex-

coaches,
used on

Written Answers 2‘3

(a) at what periodical imtervals Rail-
way coaches are brought in for over-
hauling;

(b) which dre the centres at which
overhauling of railway coaches is being
done;

(c) whether all such centres are
equipped for fitting cushions in coaches
which are brought in for overhauling;
and

(d) the oumber of coaches likely to
be fitted with cushions during 1%87-88 ?

THE MINISTER OF STATE OF THB
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) :

Periodical Overhaul (POH) at an
interval of 12 months.

POH at an interval of 18 months.

POH at an interval of 24 months.

After ronning 2.5 Lakh Km, or 18
months whichever is earlier.

After running 4 lakh Km. or 18 mionths
whichever is ealier.

is done in the Rajlway

Matunga (B. G.)
Jhansi (B. G.)

Kanchrapara (B, G.)
Liluah (B. G.)

Alambagh (B. G.)
Jagadhrl (B. G.)
Jodhpur (M. G.)
Bikaner (M. G,)
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North Eastern Railway
Northeast Frontier Railways

Southern Railway

South Central Railway

South Eastern Railway

Western Railway

APRIL 16, 1987
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Gorakhpur (B. G. & M. G.)
Izatnagar (M. G))

Dibrugarh (M. G.)
New Bongaigaon (B. G. & M. G,)

Perambur (B. G.)
Golden Rock (M, G.)
Mysore (M. G.)

Lallaguda (B. G.)
Hubli (M. G.)
Tirupat' (B. G.)
(under construction)

Kharagpur (B.G.)
Mancheswar (B.G.)
(undcr construction)

Parel (B. G.)

Ajmer (M. G.
Morvi (M. G)
Gondal (M. G))
Bhavnagar (M. G.)
Pratapnagar (B. G.)

(¢) Yes, Sir but in view of the workload involved only certain major work-
shops have been identified for doing this work on a programmed basis.

(d) 537 II Class 3 tier sleeper coaches have been programmed to be pr.vided

with cushions by the end of 1987-88.
Speeding up of superfast trains

6946. CH. RAM PRAKASH : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether there is any propsal to
increase the speed of superfast trains to
140 kilometres per hour;

(b) if so, the details thereof;

(c) whether Railways have tracks
which can stand the speed at 140 kilo-
tnetres per hout; and

(d) if not, when thése aré likely to
be teplaced ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SBRI
MADHAVRAO SCINDIA): (a) to (d)
The proposal to introduce a few trains
with speed of 140 kmph including the
potential of track structure is still under
examination at present.

Use of train rakes

6947. CH. RAM PRAKASH : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether & humber of traih rakes
temain {dle for many hours at several
places in the country;
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(b) whether any assessment bas been
made in this regard, if so, the findings
thereof, zone-wise; and

(c) the action Government propose
to take for the maximum utilization of
these rakes ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) and (b)
At the end of each journey, passenger
rakes require attention for scheduled main-
tenance, cleaning, watering and any repairs
etc. on all the Zonal Railways. Some-
times they also wait because passenger
trains have to start from originating points
late in the evening at timings convenient
to the travelling public,

(c) In a number of cases, different
rakes have been integrated to minimise
terminal detentions and to epsure better
atilisation of the rolling stock.

Third bridge on Krishna river near
Vijayawada

6948, SHRI V. SOBHANADREES-
WARA RAO : Wil the Minister of
RAILWAYS be pleased to state ¢

(a) the estimated cost of construction
of third bridge on Krishna river near
Vijayawada; and

(b) the reasons for the delay in com-
pletion on the third bridge and the time
by which it would be completed ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) Rs. 10 57
¢rores approximately.

(b) Special quality steel requircd for
the manufacture of girders tor the Bridge
bad to be imported. The work is likely
to be completed during the year 1988,

CHAITRA 26, 1909 (SAKA)
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Proposal to run H. Nizamuddin-Bangalore
express bi-weekly

6949, SHRI V. KRISHNA RAO:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether there is any proposal to
run H. Nizamuddin-Bangalore express
bi-weekly;

(b) if so, the details thereof; and
(c) if not, the reasons therefor ?
THE MINISTER OF STATE OF THE

MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA (a) No, Sir.

(b) and (¢) Due to shortage
of coaches and locomotives, the
proposal is not practicable at

present. However, 927/928, a new biweekly
superfast service has been introduced bet-
ween Bangalore and New Delhi from April,
1987.

Satyamangala-Chamarajanagar railway
line

6950. SHRI V. KRISHNA RAO:
Will the Minister of RAILWAYS be
pleased to state :

(a) whether survey has been conducted
for constructton of Satyamangala-Chama-
rajanagar railway line;

(b) if so, by which time it s going to
be completed;

(c) the estimated cost of construction;
and

(d) the details thereof ?

THE MINISTER OF STATE OF THER
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) to (d)
Survey for New B.G. Line between
Chamarajanagar, Satyamangalam and
Coimbatore was completed in 1986. Length
of this alignment via Satyamangalam ig
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183 Kms., and its cost estimated at Rs.
169.45 crores. The cost of conversion of
Mysore-Chamarajanagar M.G. line into
B.G. (61 Kms.) was estimated at Rs 18.70
crores.

Suspension of employees by Air India

6951. SHRI SHANTARAM NAIK :
Will the Minister of CIVIL AVIATION
be pleased to state :

(a) the number of employees suspen-
ded by Air India in the year 1986-87;

(b) the reasons for their suspension:

(¢) the number of employees whose
services were terminated during the said
period; and

(d) the number of employees reins-
tated ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION (SHRI
JAGDISH TYTLER : (a) and (b)
During the period 1.4.86 to 31.3.87, 158
employees were suspended. This figure
includes those employees who were sus-
pended pending enquiry and also those
on whom suspension was imposed as
punishment. The reasons for suspension
were acts of misconduct, theft, absenteeism
and involvement in Customs cases etc.

(c) and (d) The services of four
employees were terminated and none of
them have been reinstated.

[Translation]

Birth centenary of Bihar Kesari

6952. SHRI KUNWAR RAM : Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) detalls of the programare prepared
by the Union Government im commection
with the birth centenary of Bihar Kesari
Dr. Shri Krishna Singh; and

(b) the role to be played by various

Ministries therein ?

APRIL 16, 1987
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI XRISHNA SAHI): (a) and
(b) There is no programnie in respdct of
Dr. Shri Krishna Singh. However, the
birth centenary of Bihar Kesari Dr. Shri
Krishna Sinha is proposed to be celebrated
at a national level. The programmes
drawn up in the first meeting of the
National Committee includes releasé of
commemorative stamp, installation of e
size statue in Patna, publication of an
authentic biography and popular shott
biography, meeting of old freedom Aghters
and organising memorial lectures at Patoa
and New Delhi. The programmes will be
implemented through the Ministries con-
cerned.

World Bank assistance for tubewells
in Bihar

6953. SHRI KUNWAR RAM ;
Will the Minister of WATER RESOUR-
CES be pleased to state :

(a) the number of tubewells to be
installed in Bihar with the assistance of
the World Bank;

(b) the number of phases in which
these tubewells will be installed;

(c) the amount sanctioned by the
World Bank therefor;

(d) the amount, our of it, given so
far; and .

(¢) whether the amount so recieved
is being utilised properly as per the agree-
ment or whether inordinate delay is being
caused in implementing the scheme to
instal tubewells ?

THE MINISTER OF WATER RESO-
URCES (SHRI B. SHANKARANAND):
(a) and (b) The Wor.d Bank assisted
project envisages construction of 500 new
tubswells, modernisation of 1000 existing
tabewells and rehabi.itation of 3712 exis-
ting tubewelis over a period of 7 yeuts
from 1986-87.
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(c) The World Bank has provided a
a credit of US § 68 milHon for this pro-
ject.

(d) aod (¢) The agreement for assis-
tance was signed in Japuary 1987, and
credit Is expected to become effective
shortly, after which the reimbursement of
expenditure will begin, The Government
of Bihar has reported an expenditure of
about Rs. 7 crores during 1986-87.

[English]

Resgheduling of nnﬂng:lore-Bhubaneshwar
ight

6954. SHRIMATI JAYANTI
PATNAIK: Will the Minister of CIVIL
AVIATION be pleased to state :

(a) whether the connecting flights from
Bangalore to Bhubaneshwar via Hyderabad
have been disturbed in the recent resches
duling of flights and one has to stay at
Hyderabad for a night ;

(b) if so the rzasons thereof; and

(c) when the earlier schedules are pro-
posed to be restored to avoid inconvenie-
nce to the travelling public ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION
(SHRI JAGDISH TYTLER): (a) Yes.
Sir.

(b) Prior to 8th September, 1986
Iidian Airlines were operating a B-737
service on sector Calcutta-Bhubaneshwar-
Hyderabad and return on 4 days a week
basis. The same aircraft used to operate
on Hyderabad-Bangalore-Hyderabad sec-
tor before operating the return flight.
Effective 8th September. 1986 the Hydera-
bad-Bangalore-Hyderabad B-737 service
was roplaced by Airbus aircraft.

(c) Although there is no proposal for
restoration of the earlier schedule, Indian
Airlines are considering providing one
way connection to Bhubneshwar-Bangalore
bassengers at Hyderabad while drawipg
Up their summer schedule, 1987.

CHAITRA 26, 1909 (SAKA)
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Steps to reduce congestion at Indira
Gaupdhi International Airport

6955. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of CIVIL AVI-
ATION be pleased to state :

(a) whether there is a need to reduce
congestion at Indira Gandhi International
Airport; and

(b) if so, the details of steps taken/
proposed to reduce congestion at the above
airport ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION (SHR1
JAGDISH TYTLER): (a) At present,
there is no problem of congestion at the
Indfira Gandhi International Airport.

(b) Does not arise in view of (a)
above.

Government managed libraries and
informatio n centres in Delhi

6956. SHRI RADHAKANTA DIGAL:
Will the Minister of HUMAN RESOU-
RCE,, DEVELOPMENT be pleased to
state :

(a) the number of Government mana-
ged libraries and information centres in
Delhi;

(b) whether Government propose to
close down some of those information
centres and libraries; and

(¢’ if so, the details thereof and the
reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP.
MENT (SHRIMATI KRISHNA SAHI) ;
(a) to (c) The information is being collec-
ted and will be laid on the Table of the
Lok Sabha.
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Railway bridges in Andhra Pradesh

6957. SHRI V. TULSIRAM : Will
the Minister of RAILWAYS be pleased to
state :

(a) the total number of railway
bridges in Andhra Pradesh which are
more than one hundred and fiity years
old;

(b) the number of such bridges which
require complete reconstruction or major
repairs; and

(c) whether a high powered committzse
has been set up for the purpose, if so,
the compositior, functions etc. of the
Committee ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) There
is no railway bridge mor: than 150 years
old in Andhra Pradesh,

(b) and (¢) Do not arise.

Availability of wagons in South-Central
Railway

6958 SHRI V. TULSIRAM : Will
the Minister of RAILWAYS be pleased to
state :

(a) the positton of wagons obtained
during the Sixth Plan period against the
target and number of wagons available
with the South Central Railway by the
end of 1985;

(b) whether the wagons position on
the South Central Railway is detemorating;
if so, the details thereof;

(c) the number of defective wagons
on South Central Railway confined to
repair workshops, repaired for use and
completely declared unserviceable at the
end of 1985; and

(d) the steps being taken by Govern-
ment to achieve the target of goods
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wagons and traffic during the Seventh
Plan in the South Central Railway ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) to (d)
A statement is given below.

Statement

Availability of wagons on South
Central Railway.

(a) Target and procurement of wagons
(in terms of 4-wheelers) during the Sixth
Plan (1980-85) and the position of wagons
available on South Central Railway on
31.3.86 was as under :-

1. Target for procurement

1 77,824 For all
2. Actual procurement
: 73,9275 Railways.

3. No. of wagons available on South
Central Railway on 31.3.86 (BG
& MG) : 48,239

(b) No, Sir and does not arise.

(c) 1. Daily average number of wagons
under or awaiting Workshop Repairs
during December, 1985 was as under :

In Stabled awaiting
Workshops  Workshop
Repair
B.G. 512 162
MG. 177 174

2. Totai number of wagons (in terms
of 4-wheelers) repaired by
workshops on S.C. Railway
during 1985 was as under :

"

B.G. 9042

M.G. 4029
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3., Total number of wagons (in terms
.of 4=wheelers) condemned on S.C.
Railway during 1985 :

B.G. 632.5
M.G. 506.0

(d) It is proposed to procure about
96,000 wagons (in terms of 4-wheelers)
during the VII Plan (1985-90) for Indian
Railways. These wagons are being/will
be allotted to various Zonal Railways
keeping in view the POH capacity avail-
able In the Zonal Railway Workshops,
the replacement needs and the average
traffic holdings of the individual Railway,

New railway lin es in Andhra Pradesh

6959. SHRI V. TULSIRAM : Wil
the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred
Question No 1552 on 13 November, 1984
regarding construction of railway lines in
Andhra Pradesh and state :

(a) the time by which necessary work
will be taken up in hand for laying new
railway lines for the areas where the
survey work has completed;

(b) the time by which survey is
expected to be completed in respect of
the areas where it was not yet been
completed;

(c) the time by which Motumari-
Jaggayapet (Broad Gauge) railway line is
expected to be completed; and

(d) the time by which necessary funds
will be made available for taking up the
work on (i) Adilabad Pimpalkutii (Broad
Gauge), (ii) Telapur-Paiancheru (Broad
Gauge) and (iii) Rayadurg-Chitradurg
(Metre Gauge) for their completion ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) Constru-
ction of new line bctween Adilabad and
Pimpalkutti has bezn takea up. There is
no proposal to take up other new lines
for which surveys have been eompleted.
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(b) These are expected to be comple-
ted by 1988,

(c) Motumari-Jaggayapet Town has
been opened for goods traffic on 30th
March '87. Balance section from Jaggaya-
pet Town to Jaggayapet is expected to be
commissioned during the current year.

(d) Funds are being provided for these
works according to overall availability of
resources for New Lines.

Iscador-an anthroposophical drug or
Homoeopathic drug

6960, SHRI N. SOUNDARARAJAN:
Will the Mutmister of HEALTH AND
FAMILY WELFARE be pleased to refer
to the rep'y glven to Unstarred Question
No. 4740 on 22 August, 1985 regarding
Iscador therapy a Homoeopathic remedy
for Cancer and state :

(a) whether Iscador is an anthroposophi-
cal drug or a Homoeopathic drug and
what are other constituents of Iscador

apart from whole plant extract of Viscum
album;

{b) whetker homoeopathic preparation
of Viscum album is also prepared from
the whole plant extract and mixed with
some oither metals as is the case with
Iscador;

(¢) whether homoeopathic preparation
of Viscum album is also used in the
form of infections as Iscador is used;
and

(d) whether the existing Drugs and
Cosmetics Act recognises homoeopathic
drugs in injectable form ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAP-
ARDE) : (a) Iscador is an anthroposophi-
cal proprietory drug. This Ministry has
no in‘ormation on its constituents,
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(b) Homoeopathic preparation of
Viscum album is prepared from leaves
and berries of the plant and is different
from the anthroposophical preparation
which is used in the purs form and also
in. combination with certain nvetais to
enbance its curative activity in specific
tumour sites,

(c) and (d) No, Sir.

Contrad assistance to States for universalisa-
tion of elementary education

6961. SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR : Wil
the Mipister of HUMAN RESOURCE
DEVELOPMENT be pleased to state ¢

(a) whether Government have laid
emphasis on universalisation of elementary
education to increase enrolment and
reduction of dropouts in schools; and

(b) if so, the details of the central
asgsistance given to different States for
the expansion of secondary schools and
to undertake related programme for the
universalisation of elementary education ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MIMISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI KRISHNA SAHI) : (a) Yes,
Sir,

(b) The Nationa' Policy on Education
1986 states that, <‘It shall be ensured that
all children who attain the age of about
1T years (classes I.V) by 1990 will bave
had five years of schooling, or its equiva-
lent through non-formal stream. Likewise,
by 1995 all children will be provided free
and compulsory education upto 14 yeass
of age”. Central assistance bas been
provided to nine educationally backward
States for non-formal education and for
appointmeant of lady teachers. The VIII
Finance Commission has also recommen-
ded. financial assistance to some States.
for construction of class rooms and
appointment. of additional teachers. This
assistance is being administered by the.
Finance Ministry. At present, there is no
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schewso: under which Contral msistance s

givea to: States-for empansiow of secondary
schools.

Vayudoot Services ia Karnataka.

6962. SHRI SRIKANTA DATTA
NARASIMHARAJA. WADIYAR : Will
the Minister of CIVIL AVIATION bw
pleased to state: :

(a) the cities and towns in Karnataka.
which have been pravided with Vayudoot
service so far;

(b) whether Government bhave a
proposal to intreduce Vayudoot. service
to some more places in the State of
Karnataka in 1987-88; and

(o) if so, the details tNereof ?

THE MINISTER OF STATE OQF
THE MINISTRY OF CIVIL AVIATION
(SHRI JAGDISH TYTLER) : (a) Vayu-
doot has so far airlinked the following
stations in the State of Karnataka :-

1. Bangalore
3. Mangalore.

2. Bellary
4. Mysore

(b) and (c) Subject to availability of
aircraft capacity, development of inféas-
tructure and economic viability of
operations, Vayudoot has plans to
airlink Raijchur during' the current piaa:
period,

Losses to Railways

6963. SHRI HARIHAR SOREN:
Will the Minister of RAILWAYS be
pleased’ to state :

(a) whicther Ruilways have:been losing-
huge amount of money by way of
concessional passenger traffic, lower
freighit for essentisl commodities snd: by
opersting uneconomie lines;

(b) il'so, since when and the detnils
of the loss suffered’ By thie Railways on
account of the sbove rensons during, thv.
last three years; and
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+ @) 'the-@étdils of ‘steps taken to -check
wihihuge Josses ?

THE MINISTER OF STATE OF THE
MIINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) and (b)
Yes, Sir. The Railways have been
incurring losses on these for many years.
The estimated losses suffered by Indian
‘Rallways on account of Passenger and
ofther Coaching Services, lower freight
for essential commodities, and due to
operation of uneconomic lines, during the
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last three years are shown in the-statement
given below,

' (c) Cross-subsidy is inherent within
the fare and freight structure of Indisn
Railways, which are not only a commer-
cial concern ‘but also a public atility
organisation. Steps taken to minimise
such losses include periodical revision of
passenger and freight rates, maximisation
of traffic, reduction in operating expendi-
ture of uneconomic lines, closing certain
uneconomic lines which are adequately
served by road transport etc.

Statement

Losses to Railways

(In crores of Rupees)

1983.84

1984-85 1985-86

1. Passenger and
other Coaching
Services

2, Lower Freight
for essential
commodities

3. Operating
Uneconomic Branch
Lines {covered
partly in item
1 & partly in
2 above)

662,58

141.75

60.80

895,34 956.62

173.60 183 28

67.40 78.00

Mohanad} express between Westera Orissa
and Bbubaneswar

6964. SHRI HARIHAR -SOREN:
Will the Minister of RAILWAYS be

pleasad to .state :

(a) 'whether there is ;any proposal to
intreduce Mahamadi Express osnnecting
Western Orlssa with the State Capital
Bhubaneswar;

'(9).ifwo, the details thoreof; and

(c) if not, the recsons therefer ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) No,
Sir.

(b) and (c) In view of available servi-
ces and scarcity of resources, the proposal
is not feasible at present.

IAAI orders for clearance from airlines
for loading of geeds

6965. SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister oF -
CIVIL AVIATION be pleased to state
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(a) whether the International Airports
Authority of India has issued an crder
makipng it obligatory on exporters to get
a carting order from the concerned airlines
before loading of goods;

(b) if so, the details thereof and the
reasons therefor;

(c)/ whether the order has affected
exports of garment copsignments; and

(d) if so, the details thereof and
measures proposed to be taken in this
regard ?

THE MINISTER OF STATE OF
THE MINISTRY OF CIVIL AVIATION
(SHRI JAGDISH TYTLER): (a) and (b)
Exporters are required by 1AAI to obtain
a Carting Order from the concerped airline
while tendering export goods at the Cargo
Terminal at I.G 1. Airport. This system
bas been devised to regulate the intake
of export cargo into the Cargo Terminal
and to ensure their upliftment by the
concerned airline within a reasonable time
after acceptance. Although sometime
limits were prescribed for shipment in the
carlier orders issued in March, 1987, these
have subsequently been withdrawn to
enable the exporters to meei their ship-
ment schedules.

(c) No, Sir.

(d) Does not arise in view of (c)
above,

[ Translation)
Safety of goods in Railways

6966. SHRI DAL CHANDER JAIN :
Will the Minister of RAILWAYS be plea-
sed to stated :

(a) the amount paid by Railways during
the financial year 1986-87 in claims on
account of goods lost and damaged in
transit, separately;

(b) the amount received by Railways
from disposal of unclaimed goods;
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(c) whether some one bas been held
responsible for loss and damage to goods,
if so, the action taken against them. if
not, the reasons therefor and the
measures taken to ensure that such things
do not recur in future; and ’

(d) the quantity and nature of goods
declared unusable by the Railways, with
reasons therefor; how these poods were
disposed of, if these were auctioned whe-
ther reasonable prices were secured ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) and (b)
Such statistics for the financial year
1986-87 are not yet available. However,
the statistics for 1985-86 are given below :

‘Rs. in Crores)

(i) Amount of compensa- 19.97
tion paid for loss of
goods including non-
dehvery, pilferage and
leakage, and after
adjusting the amount
recovered,

(ii) Amount of compensa- 6.98
tion paid for damage
to goods.

(iii) Amount received from 2,59
disposal of unclaimed
and unconnected
goods.

(c) Yes. Sir. During 198586, 767
employees were punished. Constant efforts
are being made for prevention of claims.

(d) Whenever there is partial damage,
the consignment js delivered to the con.
signee on assessment of the damage.
In case of total damage to any consign-
ment, rendering the same unusable, the
question of disposal by auction normally
does not arise.

Coostruction of airstrip at Dhana (Sagar)

6967. SHRI DAL CHANDER JAIN :
Will the Minister of CIVIL AVIATION
be pleased to state ;
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(8) whether Government of Madhya
Pradesh has levelled the land for construc-
tlon of airstrip at Dhana (Sagar) on the
directives given by the Civil Aviation
Ministry and if so, the time by which it
will be linked by air service and also time
by which Vayudoot or regular air service
will be introduced there; and

(b) whether demand for this air service
is being made for a long time ?

THE MINISTER OF STATE OF
THE MINISTRY OF CIVIL AVIATION
(SHRI JAGDISH TYTLER) : (a) As per
avai'able information, the Government of
Madhya Pradesh has repaired airstrip at
Sagar under the Technical advice of the
National Airports Authority. The work
relating to the construction of a semi-
permanent terminal shed and security
fencing is not yet complete. Vayudoot
will be willing to examine the feasibility
of its operations to Sagar keeping in view
the availability of infrastructure, aircraft
capacity and the economic v.ability of
operations.

(b) Yes, Sir.

[English]

Construction of raiiway iines in Haryana

6968, CH. RAM PRAKASH : Will
the Mnister of RAILWAY'S be pleased
to state the target for construction of
railway lines in Haryana during 1987-88 ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : There is no
new railway line under construction in
Hayana during 1987-88.

Vamanapuram Irrigation Project

6969. SHRI T. BASHEER : Will the
Minister of WATER RESOURCES be
Dleased te state :

(a) the present position of Vamana-
buram Irrigation Project in Kerala;

(b) the reasons for the delay in

implementing the project;
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(c) when the project is expected to be
completed; and

(d) what steps Goveroment have
taken for early completion of this pro-
ject ?

THE MINISTER OF WATER
RESOURCES (SHRI B. SHANKARA-
NAND) : (a) to (d) The deiay in the pro-
ject work is due to non-release of forest
lands. The project is expected to be
completed in the VIII Plan.

Recogaition of Trichar Medical College

6970. SHRI T. BASHEER : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether the Medical Council of
of India has recognised Trichur Medical
College 1n Kerala;

(b) if not, the reasons thereof; and

(c) whether the Council proposes to
recognise Trichur Medical College ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI SAROJ
KHAPARDE) : (a) No, Sir.

(b) and (¢) The Medical Council of
India has reported tbat the inspection of
the Medical College, Trichur, Kerala for
the purpose of recognition of that College
was postponed earlier on the request of
the concerned authorities. However now
that the request has been received. the
Council is arranging for an inspection of
the Col ege soon. The Council will make
its recommendations on the basis of the
inspection report.

Allocation for development to Ayurvedic
system of medicine

6971. SHRI T. BASHEER : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether adequate attention has
been given for Ayurvedic system of
medicine in our hea!th policy;
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(b) if not, the reasons therefor;

(c) the amount allotted for the
development of Ayurvedic system of
medicine in the Seventh Five Year Plan;
and

(d) how much out of that has been
spent so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ
KHAPARDE) : (a) and (b) Yes, Sir.
Relevant portion from National Health
Policy relating to the Indian Systems of
Medicine is as under : <“The country has
a large stock of health manpower com-
prising of private practitioners in various
systems, for example, Ayurveda, Unpani,
Siddha, Homoeopathy, Yoga, Naturo-
pathy etc. This resource has not so far
been adequately wutilised. The pracii-
tioners of these various systems enjoy high
local acceptance and respect and con-
sequently exert considerable influence on
health belie.s and practices. It is, there-
fore, Decessary to intitate organised
measures to enable each of these various
systems of medicine and health care to
develop in accordance 'with its genious.
Simultaneously, planned efforts should be
made to dovetail the functioniag of the
practitioners of these varions systems and
integrate their services, at the .appropriate
levels, within specified areas of responsi-
bility and functioning, in the overeall
Jealth care delivery system, especially in
regard to the preventive, promotive and
public health objectives. Well considered
steps would also require to be launched to
move towards a meaningful phased inte-
gration of the indigenous and the modern
system.’’

(c) and (d) The allocation of funds
for Indian Systems of Medicine are made
on Scheme/Programme basis which in
some cases include more than one system.
The estimated allocation for Ayurveda in
the Seventh Five Year Plan and the
expenditure incurred on it during the
fast two years of the plan period is as
poder :—
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<Rs, fndelthe)

(i) Bstimated allocation
for Ayurveda in the
Severnth Plan.

2050.00

(ii) Estimated expenditure

during

1985-86 262.22

1986-87 466.27
Total -—728-:4;

Development of Veli Railway Stationin
Trivandrom

6972. SHRI T. BASHEER : Will:the
Minister of RAILWAYS be pleased:to
state :

(a) whether Government are aware
that the Veli Railway Station in Tirvan-
drum is in bad shape;

(b) whether Government have received
any complaints regarding the condition of
this station;

(c) whether there is any proposal to
develop that station; aod

(d) if so, the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) and (d)
No, Sir. Veli is a halt station between
Kochveli and Kazhskuttam stations and
is maintained in a satisfactory condition.

(c) No, Sir.

¢d) Does not arise.

Graduates in Unani System, College wise

6973. SHRI SYED .SHAHABUNDDIN:
Will the Minister of HEALTH AND
FAMILY WELFARE ‘be pieased to-refes
to the reply given to Uastarred Quertion
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No. 4320 on 26 March, 1987 regarding
propesal- to promote Unani System, of
medicines and state;

(a) the number of graduates in Unani
System, college-wise during the last three
years, year-wise;

(b) the number of post-graduates in the
Ubpani System, year-wise and college-wise
daring the last 3 years;

(c) the total expenditure on education
and research during the last three years,
year-wise; and

(d) the average annual expenditure
on. a Regional Research Institute, on a
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Clinical Research Unit, on a Drug Stane-
dardisation Research Unit, on a Research
Scheme on Screening of Contraceptive
Agents, incurred by Government during
the last one year for which complete in-
formation is available ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPA-
RDE): (a) and (b) The information
available with this Ministry is given in
Statements I & II below.

(c) the total estimated expenditure on
education and research incurred by the
Ministry of Health & Family Welfare
during the last three year is as under :

1984-85

— — —

1985-86

1986-87

Rs. 121.59 lakhs

Rs. 125.85 lakhs

Rs. 295.00 Ilakhs.

(d) As intimated by the Director, CCRUM, the average annual expenditure on

various schemes is as under :—
1. Regional Research Institute

2. Clinical Research Unit

3. Drug Standardisation Re:zearch Unit —

4. Research Scheme on screening of
Contraceptive Agents

—Rs. 5.03 lakhs.
—Rs. 1.60 {akhs,
—Rs. 1.35 lakhs.

— —— —

— Rs, 0.98 lakhs.

Statement-1

Number of graduates passed out from Unaai colleges in India

Name of the Collcge

Number of students graduated

1984 1985 1986
1 2 3 4
Andhra Pradesh
1. Govt. Nizamia Tibbi College, Charminar, Hydera-
bad 14 28 23
2. Dr. Abdul Huq Unani Medical College & Hos-
pital, Kurnool 15 23 16
Bihar
3. Govt, Tibbia College, Patna 24 — —
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1 2 3 4
Karnataka
4, Govt. Unani Medical College, Bangalore 9 13 3
Madhya Pradesh
5. Saifia Hamidia Unani Tibbia College, Bur-
hanpur. 22 1 16
Maharashtra
6. Anjuman Kharirul Islam’s Tibbia College & Hos-
pital, Bombay 29 42 3
7. Mobamedia Tibbia College, Malegaon, Distt.
Nasik @ @ e
8. Unani Medical College & Hospital, Pune @ @ @
Rajasthan
9. Rajputana Unani Tibbia College, Jaipur — 1 No Exam.
held.
10. Rajasthan Tibbia College, Jaipur 11 26 —do—
11, Jubediya Unani College, Jodhpur. -— 26 —do—
Tamil Nadu
12. Govt College of Indian System of Medicine,
(Unani), Madras. @ — £
Uttar Pradesh
13. Takmil-uT-Tib-College, Lucknow 37 36 No Exam.
held.
14. Unani Medical College, Allahabad 9 29 21
15. Ajmal Kbhan Tibbia College, Aligarh 49 47 41
*16. Unani College Jamia Tibbia Darul-Uloom, Deo-
band, Sharanpur. 26 17 23
Delhi
%17, Ayurved & Unani Tibbia College 17 33 26
18, Hamdard Tibbia College, New De!hi. 19 17 15
281 339 215
Note : —@ = The first batch of BUMS not yet due for final examination.
£ = The first batch of students appeared for final examinatlon in

December, 1986 and result awaited.
Nil information.

Diploma (Fazil ut Tibb.)

Figures are provisional,

L J
I
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Statement.II

Number of post graduates passed out from Unani colleges in India

S. No. Name of the College No. of post-graduates passed out
1981-82  1982-83 1983 84
1. Andhra Pradesh
1. Nizama Tibbia College, Hyderabad 6 Nil Nil
2, Uttar Pradesh
2. A.K. Tibbia College, Aligarh. 10 10 6
Total : 16 10 6

Irrigation potential created in Bibar

6974. SHRI SYED SHAHABUDDIN:
Will the Minister of WATER RESOUR-
CES be pleased to state :

(a) the irrigation potential generated
by major and medium irrigation projects
in Bibhar up to the Fifth Five Year Plan
period and the potential estimated to be
generated by the projects approved for
Sixth and Seventh Plan now under cons-

truction;

(b) the precentage of cultivable land
in Bihar under irrigation as on 1 Apri,
1985 and 1 April, 1987; and

(c) whether the irrigation systems are
being maintained in order to realise their
full estimated irrigation potential ?

THE MINISTER OF WATER RE-
SOURCES (SHRI B- SHANKARA-
NAND) : (a) The irrigation potential
created from major and medium irrigation
projects upto the end of Fifth Plan in
Bihar was about 2.3 million ha. The ulti-
mate irrtgation potential of ongoing major
and medium projects which have spilled
over from the Sixth Plan and the new
projects of VII Plan is about 1,44 million

ha,

(b) This information is not available.

(c) The State Governments who are
owners of the Irrigation projects are ex-
pected to maintain the projects according
to prescribed norms,

Rural sports centres and sports talent
scholarship scheme

6975, SHRI SYED SHAHABUDDIN:
Will the Minister of HUMAN RESOUR.-
CE DEVELOPMENT be pleased to state:

(a) the number of rural sports centres
in existence as on 1 April, 1987, State-
wise :

(b) the area in terms of Gram Pan.
chayats and population covered by each
rural sports centres;

(c) the total number of rural sports
centres envisaged in o:der to cover the
entire rural population of the country;
and

(d) the breakup of scholars undar the
Sports Talent Scholarship scheme awarded
scholarships until 31 March. 1987.
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF YOUTH AEFAIRS
AND SPORTS AND WOMAN AND
LHILD DEVELOPMENT IN THB
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI MAR-
GARET ALVA) : (a) to (d) The Central
Goverament released financial assistance
during 1986.87 in respect of 2959 Rural
Sports Centres as stated below :

State No. of Rural
Sports Centres
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1 2
Uttar Pradesh 391
Goa, Daman & Diu 38

Andaman & Nicobar Islands 46

Total : 2089

1 2
Andhra’Pradesh - 170
Haryana 300
Himachal Pradesh 152
Jammuy & Kashmir 14
‘Narnataka 200
Maharashtra 78
Orissa 269
Punjab 722
Rajasthan 238
Tamil Nadu 341

The -expenditure .on Rural Sports
Centres, which are set up in rural areas
where pay-grounds are .available, is
shared between the Central and State
Governments on 50 : 50 basis. There is no
limit set to the number of such Rural
Sports Centres that can be proposed by
the State Governments for financial assis-
tance with a view to providing sports faci-
lities to the rural population. These
centres are expected to provide simple
sporss facilities to the meighbourhood in
which they are siuated and.no sapecific
area or populgtion which they should
serve is prescribed.

While figuses of sports scholarships
that might be given by the State Govern-
meat under their owa schemes .ase sot
available, scbolarships are awarded under
the Ceatral Schome of Sports Talent
Search Scholarships to students who excel
in sports. The scholarships awarded during
the year 1986-87 under the above scheme
are given below state-wise :

Scholarships awarded doring—1986-87

Sl . No. State/U.T. Scholarships

swarded.
1. Andbra Pradesh 179
2. Arunachal Pradesh 18
3. Assam 170
4. Bikar 81
S. Gujarat 146
6. Haryana 223
7.  Himachal Pradesh 126
8. Jammu & Kashmir >3
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o 1 2 3
9. Karnataka 161 —

10. Kerala 158
11, Méharastiira 346
12. Madhya Pradesh 184
18. Manipur 167
14. Megbalaya 24
8. Mizoram 52
16. Orissa 69
17. Punjab 243
18, Nagaland 03
19. Rajasthan 172
20. Tamilnadu 211
21. Tripura 123
22. Uttar Pradesh 182
23. West Bengal 264
2, Andaman & Nicobar 21
25. Chandigarh 113
26, Delhi 99
27. Goa, Daman & Diu 74
28. Pondichery 54
29. Sikkim 03
Total : 3698

Puse-Abmedabad Air Link

6976. SHRI V.N. GADGIL : Wil
the Minister of CIVIL AVIATION be
pleased to state :

(a) whether there is a demand for an
air-link between Pune and Ahmedabad;

() when will such flight be fatro-
duced; and

(c) whether the link will be operated
by Indian Airliaes or Vayudoot ?

THE MINISTBR OF STATE OF
THE MINISTRY OF CIVIL AVIATION
(SHR1 JAGDISH TYTLER): (a) Yes,
S

]

(b) and (c) Indian Airlines will con-
sider introducing air-link between Pune
and Ahmedabad, on a limited frequency
basis, in their summer schedule 1987,

UGC guidelines regarding autonomous

colleges
6977. SHRI SYED SHAHABUD-
DIN : Will the Minister of HUMAN

RESOURCE DEVELOPMENT be pleas-
ed to state :

(a) the text of the guidelines sents by
the University Grants Commission to
universities and State Governments re-
garding the scheme of autonomous
colleges;
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(b) the names of the State Govern-
ments and universities which have respon-
ded positively so far to the scheme; and

(c) the number and names of co“egesf
under consideration for the grant o
autonomous status as on 1 April, 1987 2

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI) :
(a) Copies of the revised guidelines on
the scheme of autonomous colleges cir-
culated by UGC to State Governments
and Universities in January 1987  have
been placed in the Parliament Library
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for reference and perusal of Hon’ble
Members.

(by The schemc¢ of autonomous

colleges has been in operation since the
Fourth Five Year Plan. Some colleges had
been granted autonomous status in
Andhra Pradesh, Bihar, Gujarat, Madhya
Pradesh and Tamil Nadu.

(c) After the revised guidelines had
been circu'ated, the UGC has received
copies of proposals for conferment of
autonomous status on 17 college . These
proposals are sti!l to be reco mmended
by the concerned State Gov ernments.
The names of the colleges proposed are :

S. No.

Colleges

10.

11.
12.

13.

14,

15,

16.
17.

Fergusson College, Pune
Samastipur College, Samastipur

DAYV (PG) College, Dehradun

Agra College, Agra

Ewiwing Christian College, Allahabad
Christ Church College, Kanpur

A. V. C. College, Mayiladuthurai

A. V. V. M. Sri Pushpam College,

Poondi Thanjavur

Hindu College, Sonepat

J. M. C. Girls Degree College, Mandla
Erode Arts College, Erode
Sri Padmavati Women’s College, Tirupati

Ayya Nadar Janki Ammal College, Siva.
kashi

Mount Carmel College, Bangalote

St. Joseph’s College, 3 Bangalore
S. D, College, Barpala ‘
St. Josephi’s Coilege for Women, Waltai;'. '
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Conversion of Kangra valiey and Jawala-
mukhi road railway Line

6978. PROF. NARAIN CHAND
PARASHAR : Wil the Minister of
RAILWAYS be pleased to state .

(a) whether any request has been
received by the Raillway Board for the
conversion of a section of Kangra Vall.y
Railway line upto Jwatamukhi Road to
broad gauge so as to make 1t serve the
hinter-land in Himachal Pradesh and ai-o
to provide a direct line for the benefit of
the pilgrims of Jwalamukhi; 1s  proposed
to be conducted soon for this purpose;
and

(b) if not, the reasons therefor and
the likely date by which a decision would
be taken ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (&) Yes Sir.
A request had been received for gauge
conversion of entire Pathankot-Jogirder-
nagar NG line into BG.

(b) Due to hilly terrain, financial
constra nts and hight wraffic on 1ne section
the gauge conversion has not been consi-
dered.

More ships for shipping services in
Andaman and Nicobar Islaads

6979. SHRI KAMLA PRASAD
SINGH : Wil the Mimister of SURFACE
TRANSPORT be pleased to state :

(a) whether the present number of
ships operating between the Mainland
and the Andaman and Nicobar fsiands is
far too 1nadequate and there 1s need to
increase 1o the number o. ships to ferry
the peuple and the tourists to 1slands;

(b) whether there are a so inade-
Quate means of ferry.ng peopie between
Islands themselves; and

(c) if so, the steps propossd to be
taken to provide more ships ?
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THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHR1 RAJESH PILOT) : (a) to (c)
Keeping in view the requirement, a
decision has been taken by the Govt. to
charter one vessel for operation on
maisland-Andaman shipping  service
and this vessel is expected to
commence Its operarions in May® 87.
Besides, procuremen:t of 4 passenger-cums-
cargo vessels for operation on this service
1s at an advanced stage of considerat:on.
For inter island services in A& ™ islands,
Govt, nhas scnctjoned acquisition of vari-
Lus tyres of vessess at a total estimated
cost of Rs. 44.76 crores.

Widening of National Highway between
Vijayawada and Gunter

6980. SHRI C. SAMBU : Will the
Minister of SURFACE TRANSPORT be
pleased to state :

(a) whether there is any proposal to
widen the National Highway between
Vijaywada and Guntur; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF
iHE  MINI>IRY OF SURFACE
1t RANSPUR' (DHRI RAJESH PILOT) :
(a) and (b) Yes, Sir. In the Seventh
k.ve Year Plan tnere 1s provision for
widening to four lanes Vijayawada=--
Guntur-Ungole Secuion at a cost of
ks, ouL.UU crores. The work will be
taken up depending upon inter-se priority
vl varivus prujects  and availlabiiuy of
rcsources.

Opening of new branches of D e]hj
Public Library

6981. SHRI KAMLA PRASAD
SINGH : Will the Mimister of HUMAN
RESOURCE DEVELOPMENT be
pleased to state :

(a) whether Delhi Public Library has
been offered plots of land as donations
for setting up librartes at R. K. Puram,
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Janakpuri, Rajouri Garden, Patpargmnj
etc, ;

(b) if so, the details thereof and the
time by which these buildings are likely
to be constructed;

(c) whether the books to be acquired
by these new libraries will cater to the
needs of all types of readers; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI):
(a) and (b) No, Sir. The Delhi Public
Library has purchased plots for setting
up libraries at R. K. Puram, Janakpuri,
Rajouri Garden and Patparganj, as per
details given below : —

(i) R. K. Puram (area 1186.625 sq.
yds) at a cost of Rs. 86,908.00.

(ii) Janakpuri area 667.75 sq.
meters) at 8 cost of Rs, 84,753 10

(iii) Rajouri Garden (area 1.47 acres)
at a cost of Rs. 2,13,444.00.

(iv) Patparganj (area
meters) at a
33,800.00,

4040 sq.
cost of Rs,

There are as yet no plans to const-
rret buildiogs at these plots,

(c) and (d) The Library will acquire
books on all subjects for its new branches
to be set up at the above-mentioned
places and will provide library service to
all types of readers whicb include child-
ren and geperal public of all ages.

Disparity in payof techniclams and

pharmacists
6982. SHRI M. MAHALINGAM :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
ptate ;
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(a) whetherit is a faot that Teclini-
cians in dispensaries of CGHS, Madras
were drawing Rs. 50/- more than the
Pharmavists; and

(b) whether these technicians are
getting lesser pay than the Pharmacists
now, if so, whether Government propose
to remove this snomaly ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI SARQJ
KHAPARDE) : (a) and (b) The pre-
revised scale of Technician & Pharmacist
was Rs. 380-560 & Rs. 330-560 respecti-
vely. However, the IVth Central Pay
Commission has recommended a revised
scale of pay of Rs. 1320-2040 for Techni-
cians & Rs. 1350-2200 for Pharmecists
working 1n the CGHS.

Pathology Labs and work load oa
technicians

6983. SHRI M. MAHALINGAM :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) the number of Pathology Labor.
atories functioning under CGHS Scheme
in Madras city and how many benefici-
aries including the pensioners are being
benefitted;

(b) whether it is a fact that techni-
clans are over loaded with work and they
are unable to cope up the work with the
present staff strength; and

(c) whether Government propose to
conduct any study about the work load
and staff strength etc. of technicians ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPA-
RDE) : (a) Number of Pathology

Laboratory function-
ing under OGHS

Madras —-One



325 Wristen Angwers

MNugrber of benefici-
arith including Pen-
sioners —1,55,344

(b) Yes.

(c) Steps.to strengthen and modernise
the.existing Laboratory are in progress.

Proposal to train a cadre of
hospital managers

6984. SHRI PRAKASH V. PATIL :
Wil the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state :

(a) the step being taken to bring
about a better system of hospital manage-
ment in the country;

(b) whether a cadre of hospital
managers will be trained, specially for
managing hospitals; and

(c) whether it is a fact that some
Government bospitals will be taken up as
pilot projects to bring about better service
and belter management ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPA-
RDE) : (a) to (¢c) There is no proposal
at present to create a cadre of hospital
managers. However steps are taken
from time to time to encourage the
hospital management at various levels to
improve their level of functioning through
training, orientation courses etc. and
through better supervision.

{Translation]
Remewal and expansion of Gaya-Kial
railway line
6985, SHRI KUNWAR RAM :

Will the Minister of RAILWAYS be
pleased to state :
v
) (a) the steps taken to make Gaya-
Kiul rail track suitable for running fast
©Xpress traing;
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(b) the time by which work in this
regard will be completed; and

(c) if no steps have been taken, whe-
ther Government propose to take steps
for renewal and expansion of the said
rajlway track ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS
(SHRI MADHAVRAO SCINDIA) : (a)
No, Sir.

(b) Does not arise.

(c) There are no proposals at present
as this is a branch line.

[English)

Assistance to Angola for development
of maritime transport, roads and ports

6986. SRI KANTA DATTA NAR-
ASIMHARAJA WADIYAR : Will the
Minister of SURFACE TRANSPORT be
pleased to state :

(a) whether Angola has sought India’s
assistance 1n the development of its mari-
time transport, roads and ports; and

(b) if so, the details of the assistance
proposed to be given to Angola for the
atove purpose ?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHRI RAJESH PILOT):
(a) and (b) While there is no specific re-
quest for assistance from the Government
of Anogla, an agreement to strengthen
bilateral relations and harmonious ¢o-
operation in the field of maritime trans-
port which will contribute in develop-
ment of commercial exchange between the
two countries, has been proposed on the
principles of equality and mutual benefit.
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Passenger amenities at Chirala-Bapatta and
Guntur raflway stations in (& P.)

6987. SHRI C. SAMBU : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether there is any proposal to
provide adequate passenger amenities at
Chirala, Bapatta and Guntur Railway
stations in Andhra Pradesh;

(b) if so, the details thereof; and
(c) if not, the reasons therefor 7

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : (a) to (c)
The following bpassepger amenity works
are under consideration at Chirala and
Guntur Railway Stations :

(i) Chirala

Raising and extension of platform to
accommodate 18 bogies.

(ii) Guntar

A new station building is proposed to
be constructed shortly.

There is no proposal for Bapatta
Station at present as the existing facilities
are adequate.

Coch n Airport

6988. SHRI K. MOHANDAS : Wil

the Minister of CIVIL AVIATION be
pleased to state :

(a) whether there is any fresh propo-
sal to deve'op the Cochin Airport; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF CIVIL AVIATION
(SHRI JAGDISH TYTLER) : (2) and (b)
The work of extension and modification
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of terminal building for providing visitors
gallery and restaurantéat civil enclave a¢
Cochin is in progress. Navigational aids
viz., Very High Frequency Omni Range
(VOR) and Non-Directional Beacon
(NDB) have already been provided,
There is also a proposal to provide a car
park and better approach road during the
current Plan period.

Grievances redressal machinery

6989. SHRI K. RAMAMURTHY :
Will the Minister of RAILWAYS b,
pleased to state :

(a) the steps taken to set up a public
grievances redressal machinery in the
Railways to look into complaints of the
travelling public; and

(b) the measures adopted to evolve
a new work culture and work ethic on the
Railways as suggested by the Prime
Minister ?

THE MINISTER OF STATE OF
THE MINISTRY OF RAILWAYS (SHRI
MADHAVYRAO SCINDIA): (a) The
public grievance redressal machinery on
the Railways provides for a three tier set
up at Durvisional, Zonal and Railway
Board level. Provisson of complaint
books/boxes and grievance booths, on-the-
spot redressal of public grievances where-
ver feasible, redressal of grievances requir-
ing investigations within specified time
Iimits and close monitoring of the gr.ev-
ance disposal are some other steps taken;

(b) Amongst the measures taken for
evolving a new work culture on the
Railways are .

() introduction of a system of in«
centives and _ punishments fof
good and bad work.

(i) introduction dt periodical refres”
her and management coursesid
order to update knowledge of
latest developments.
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(iiY'corfipiitetisation  of  various
systers ‘including project moni-
toring, public grievance redressal
and passenger reservations to
improve response time.

(iv) impfoved industrial relations by
involving workers in manage-
ment.

(v) provision of better work environ-
mert/culture in certain new
aréas ' like Metro Railway in
Calcutta and laboratories of

RDSO as forerunner of new
method of working traditional
areas.

[Translation]

Counstruction of airstrips in U.P.

6990, SHRI HARISH RAWAT :
Will the Minister of CIVIL AVIATION
be pleased to state *

(a) the'names of the places in Uttar
Pradesh where aiistrips are proposed to
be constructed during the current financial

yeht;

(b) whether action to acquire land
for constructing airstrips at all these
places has been completed; and

(c) if not, the steps proposed to be
takeh by Government to complete this
work expeditiously ?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION
(SHRI JAGDISH TYTLER) : (a)
National Airports Authority has no pro-
posal, at present, to construct any airstrip
in Uttar Pradesh.

(b) and (c) Do not arise.

[ Engilieh)

Msltenwnce grasts to  university &

cellege teachers for participation in

International conferences and seminars
691. SHRT VIRDHI CHANDER

JAIN : Will the Minister of HUMAN

RESOGURCE DEVELOPMENT be plea-

sed to state :
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(a) the procedures and norms which
are observed in evaluating the suitability
of the paper as well as judging the acade-
mic bonafides of the candidates for giving*
them grants by University Grants Coms-
mission for participation in International
Conferences and Seminars; and

(b) the details regarding travel and
maintenance grants released by the Com-
mission for the year 1986 in social sciences
and also the qualifications of the teachers
and the title of papers presented by them
at various conferences ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SHAI):
(a) Travel grants for participation in
international conferences and seminars
are sanctioned to University teachers by
the Universities themselves from the
unassigned grants placed at their disposal
by the UGC. It is only in respect of College
teachers that such grants are sanctioned
directly by the UGC. College teachers who
apply for these grants have to submit
their papers which they propose to pre-
sent at international conferences/seminars
to the Commussion. These are then re-
ferred to experts for evaluation ip terms
of quality as well as suitability for
presentation. On the basis of
the views expressed by experts the
Commission decides on the
acceptance or otherwise of the proposal.
As for the academic bonafides of the
applicants, no separate norms have been
laid down except that they should be
teachers in Colleges which are eligible for
assistance from the UGC,

(b) The details of the travel and main-
tenance grants sanctioned during 198§ in
soctal sciences are being compiled and will
be placed on the Table of the House.

Financial assistanee to minor research
projects in social sciences

6992, SHRI VIRDHI CHANDER
JAIN : Will the Minister of HUMAN
RESOURCE DEYELOPMENT be pleased
te state
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(a8) whether the University Grants
Commission gives financial assistance each
year for minor research projects in social
sciences;

(b) if so, the details of conditions of
eligibility for applying for such projects
and the procedure and norms followed in
selection of candidates applying for the
assistance; and

(c) the full details regarding the recent
sanction (January, 1987) of minor projects
in social sciences, candidate-wise stating
their academic qualification and research
output and of those whose proposals were
rejected alongwith the reasons thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SBRIMATI KRISHNA SAHI):
(@) Yes, Sir.

(b) Under the scheme of financial
assistance for minor research projects the
UGC sanctions grants ranging between
Rs. 500/- and Rs. 15,000/- to a teacher
who wishes to undertake a minor research
project or an investigation. Only per-
manent teachers working in a University,
college or an institutions recognised under
Section 2(f), and declared fit under Section
12B of the UGC Act, are eligible for this
grant. The apolications received under
the scheme are referred to experts in the
concerned subjects and on their recom-
mendations, the proposals are either
approved or rejected. The experts also
recommend the quantum of grants to be
approved for each project. The projects
are expected to be completed normally
within two years.

(¢) The information is being compiled
aad will be laid on the Table of the
House.

Sale of surplus aircrafts by I.A.

6993. SHRI C. MADHAV REDDI :
SHRI HARISH RAWAT :
Will the Minister of CIVIL AVIA-
TION be pleased to state :
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(2) whether Indian Airlines is to lease
out 19 planes and if so, details thereof
and reasons for this decision;

(b) whether the surplus p'anes will be
given to Vayudoot alongwith repairing
facilities and inefficient planes sold out by
global tenders; and

(c) if so, the details thereof;

THE MINISTER OF STATE OF
THE MINISTRY OF CIVIL AVIATION
(SHRI JAGDISH TYTLER): (a) No,
Sir.

(b) No, Sir.

(¢) Does not arise.

Recommendations of Suniti Kuomar
Chatterjee Commission on Sanskrit

6994. DR. A.X. PATEL : Wil the
Miniter of HUMAN RESOURCE
DEVELOPMENT be pleased to state : .

(2) what action has been taken pur-
suant to the recommendations contained.
in the report of the Suniti Kumar Chat-

terjce  Commission on development of
Sanskrit;

(b) whether any guidelines have been
issued to the State Governments; and

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHD:
(a) to (¢) In pursuance of the recom-
mendations made by the Sanskrit Com-
mission under the chairmanship of Dr.
Suniti Kumar Chatterjee for development
of SBanskrit education, the Government
of India appointed a Sanskrit Board in
1959 on the advice of which the Ministry
of Human Resource Development, has
formulated many schemes for develop-
ment, propagation and popularisation of
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%‘lfakrit education in the country. A list
of the schemes which are dealt with by
‘the Sanskrit Division of this Ministry at
‘present is given in the Statement below.
This Ministry had also advised all the
‘State Governments/Unjon Territories and
‘Universities to employ, traditional Sans-
'krit scholars in Universities, colleges,
‘Bigh/higher secondary schools and the
‘teachers so employed should be treated on
par with other teachers possessing equiva-
lent qualification of general education
set-up,

Statement

List of schemes dealt with by Sanskrit
Division of Ministry of Human Resource
Development

1. Grants to the Rashtriya Sanskrit
Sansthan, an autonpomous body
s¢t up by this Ministry.

2. Grant-in-aid to Voluntary Sans-
krit Organisations engaged in the
propagation and development of
Sanskrit.

3. Production of Sanskrit Literature
including purchase and publica-
tion of Sanskrit Books,

4. éstablisbment of Adarsh Sanskrit
Pathshalas.

§. Award of Scholarships :—

(i) Scholarships for Post-Matric
Studies in Sanskrit.

(ii) National Scholarships for
students pursuing Shastri
and Acharya Courses.

(iil) Research Scholarships to

the products of traditional
Pathshalas.

6. Holding of All-India Sanskrit
Blocution Contests.

7. Holding of Vedic Convention.
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8. Grant-in-aid to Voluntary Bodies
and Research Institutes for pub-
lication of Rare Sanskrit
Manuscripts.

9. Preservation of the Tradition of
Vedic Recitation.

10. Grant of financial assistance te
Sanskrit Pandits in indigeat
circumstances,

11. Grants to State Governments for
Modernisation of Sanskrit
Pathshalas and Provision of
facilities for teaching of Sanskrit
in Secondary Schools.

12, Award of Scholarships to the
Students studying Sanskrit in
Secondary Schools. Gtants to
State Government for Imple-
mentation of schemes for pto-
motion of Sanskrit.

13. Utilisation of services of eminent
Sanskrit scho'ars in Adarsh
Pathshala and other voluntary
organisations in order to preserve
the indepth study of Shastras.

of Honour
to eminent

14. Award of Certificate
by the President
Sanskrit Scholars.

15. Grant of financial assistance to
registered Academic Organisa-
tions to counduct special orienta-
tion courses to the products of
traditional Sanskrit Pathshalasf
Institutions.

Genetic probe to detect malaria

6995. SHRI H.B. PATIL : Will the
Minister of HEALTH AND FAMILY

WELFARE be pleased (o state :

(a) whether Government’s attention
has been drawn to the news item caption-
ed +“Malaria diagnosis made easy”
appearing in the <Patriot’ dated 13 January

1987,
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(b) if so, whether Biotechnologists at
Bangalore have developed a genetic probe
to detect malaria using a drop of blood;
and

(c) the details regarding its test in the
laboratories and the steps taken by
Government to make the test kit avaijlable

in the market ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ
XHAPARDE): (a) Yes, Sir. The
Government is aware about the news item
which appeared in the Patriot on 13th
January, 1987 regarding development of
genetic probe to detect malaria using a drop
of blood.

(b) and (c) According to the informa-
tion received, laboratory level testing is
still in progress for ensuring, inter alia
suitability to Indian conditions. The con-
cerned scientist has claimcd that itis a
radio-active probe and that efforts are
under way in the laboratory to make the
probe noun-radio-active. After success is
achieved in testing biood samples co.lecied
under field conditions, proper sensitivity
of the probe would also have to be
ensured. These studies will take time
before a kit-form is developed to suit the
Indian conditions. Thereatter, an indep-
endent evaluation wiil have to be carried
out before the <test kit can be allowed
by the Goveroment 1 India to be
marketed,

Committee to monitor implementation of
law on immoral traffic in women and girls

6996. SHRI G.S, BASAVARAJU :
SHRI H.N. NANJE GOWDA :

SHRIMATI BASAVARAIJES-
WARI :
Will the Minister of HUMAN

RESOURCE DEVELOPMENT be pleased
to state :

(a) whether a two-day Workshop ot
the recently amended Act of 1986 on
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immoral traffic in women and girls has
suggested forming of a_ spae;,:'i'glp' - ttee

to monitor, improve gnd imq]ﬁm;qprt igla-
tion relating tg the, rights of wép:'ﬁi\;

. (b) if s0, what are the ather Sngges-
tions made at the Workshap;

(c) whether Government have. consi-
dered the suggestions; and

(d) if so, to what extent Govert_x;pgnt
have agreed to implement them 7 '~

THE MINISTER OF STATE IN THE
DEPARTMENTS OF YOUTH AFFAIRS
AND SPORTS AND WOMEN AND
CHILD DEVELOPMENT IN .PHE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRIMATI MARG-
ARET ALVA): (a) Yes, Sir.

(b) A statement is given below.

(c) and (d) The amended Act has
come into force only as recently as the
26th January, 1987 and it has to be
mobitored for a reasonable period to
assess whether its provisions are effective
in curbing immoral trafic. As and when
a review of the amended Act is
undertaken, some of the suggestions, if
feasible and relevant, made in the work-
shop may be considered.

Statement

Committee to monitor implementation of
law on Immoral "I'lraﬂlc io women and
: girls.

RECOMMENDATIONS

1. The law should be amended to
provide for adequate punishment
to the customer, who is the real
offender in the Flesh -Trade and
is responsible for creating the
demand,

2. The evidence of a senjor level
officer of the Palice who has
raided a brothel and arrested

persons on the spot should be
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treated as prima-facie proof,
raising a presumption which

should place an onus on the
accused to rebut. The presump-
tion provided in offences
related to Railway theft, foreign
exchange violations and corrup-
tion and other fiscal offences
should be adopted under the
Act and the Indian Evidence Act
should be suitably amended.

Cases under the Act should be
tried from day-to-day till finalised
and no withess shouid be forced
to attend more than once. Six
months should be the outside
limit for decision by the trial
courts.

Where accused are represented
by counsel, no adjournment
should be granted’ on account
of absence of the accused.

The Act makes provision for
cancellation of licence of a hotel
where Immoral Traffic takes
place. Usually such offences
are also committed in other
licensed and un.licensced places
like restuarants, nightclubs,
massage-parlours, so-calied health
clubs etc. The canceliation of
these licenses and attachment
and eviction from the premises
should be a mandatory provision
in the law.

All cases of acquitta's under the
Act should be thoroughly probed

d where necessary appeals
should be filed. If the acquittals
are a result of failures in proper
prosecution.  Severe action
should be taken against the erring
officials,

The Act provides for setting up
of Advisory Committees but
mostly these Committees  are
ojiber mot set-up or aro not
functioping. These Committees
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should be set-up or activated as
the case may be.

It is felt that Prostitutes facing
trials often change their place
of practice as well as their name.
Therefore, all offenders under
the Act should be compelled by
Law to give their photographs,
finger-prints and all the particu-
lars which way be considered
necessary for their apprehension
and adequate punighment in
repetetive offences.

Shelter-Homes should be establi-
shed in every District which
should be easily accessible to
women in distress at any time of
the day or night. Such shelter-
homes, however, should be man-
aged by trained persons of in-
tegrity, preferably ladies to
ensure that undesirable people
do not infiltrate to seduce or
kidnap genuine persons receiving
shelter.

The management of these in-
stitutions should preferably be
entrusted to reputed and credi-
table Voluntary Organisations
and should be under constant
guidance and check at suitable
levels by district authorities.

Minimum standards for the run-
ping of such institutions should
be laid down and strictly enforc-
ed. A periodic evaluation of
services offered by the Institu-
tions, both under Voluntary and
Government control should be
conducted for removal of defects
and for stream lining and impro-
ving their working.

The women given shelter in these
shelter-homes should be carefully
cxamined for  communicable
discases and reporting histories
of atrocitles committed on them
and with a view to determine
action for their future well-being.
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All such women should be either
given training and education or
should be otherwise gainfully
employed so that no institution
becomes a sheer resting place for
lazy-bones.

The women should be discharged
from Shelter-Homes after decision
by the Managing Organisations
which will take into considera-
tion any follow-up programme
where found desirable.

Effective  rehabilitation pro-
grammes shou'd be chalked out,
both, for corrective institutions
and shelter homes established
under the Act.

The Children of Prostitutes being
a highly vulnerable group should
be provided education, preferably
in Boarding Schools. There is
no nced for separate institutions
for such children as it might give
them a stigma. To motivate the
implementing agnncies like the
Police and the Judicary to adopt
a proper and healthy attitude,
orientation courses should be
provided for them to make them
aware of their duties and respon-
sibilities in the wider context.

There is need for arousing public
interest in the subject. There-
fore, educational programmes
should be broadcast through the
radio and T.V. and other publi-
city media to make the people
aware of the need for coopera-
tion with other implementing
authorities.

The large scale acquittals under
the Immoral Traffic Prevention
Act are generally due to the
extreme degree of proof beyond
a reasonable doubt demanded
from the Prosecution which in
the nature of things under the
Act is extremely difficult to esta-
lish. The Workshop, therefore
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recommends wider use of presu-
mptions under which prima-facie
case should be established on the
mere evidence of the special
Police Officer and his equivalent,
the Investigating Officer. The
burden to prove °‘Not guilty’
should be shifted to the defendant
as in the case of economic and
other offences.

Doctors rally against low pay scales

6997. SHRI G. S. BASAVARAJU :
SHRI H. N. NANJE GOWDA

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether it is a fact that the Central
Health Service and other Services Doctors,
Associations held a rally on March 30,
1987 to protest against the low pay
scales.

(b) whether Government had given
earlier any assurance to meet the demands
of doctors for the revision of their scales
of pay;

(¢) if so, whether such assurance has
been fulfilled; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPA-
RDE) : (a) Government is not aware of
any rally having been held on March 30,
1987 by CHS and other Services Doctors’
Associations.

(b) No Sir.

(c) and (d) Do not arise.

Conference on blood transfusion

6998, SHRIMATI D. K. BHANDARI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state ¢
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(a) whbether Medical Experts have
opined that to prevent AIDS in the
country screening of blood donations
from professionals and other high-risk
groups is necessary;

if so,

(b)

opinion;

the details of such an

(c) what action Government propose
to take on those suggestions;

(d) the suggestions made by Medical
Experts at the 13th Natiopal Conference
of Indian Society of Blood Transfusion
held from 6 to 8 March, 1987; and

(e) the reaction of Government

thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ
KHAPARDE) : (a) and (b) The
Inter-country consultation on prevention
and control of AIDS held at W.H.O,
South East Asia Regional Organisation
on 15th and 16th July, 1986 has recommed-
ded :

(i) Routine screening of professional
and frequent blood donors.

(ii) Random sampling of blood
samples ior AIDS ganti-body.
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(iii) Debarring of high-risk group
from donating blood.

(¢) Jostructions have been issued
asking the blood bauks to screem pro-
fessional blood donors for AIDS anti-
body. W.H.O. has recommended that
blood for transfusion should be tested
for AIDS when the risk of transferring
the virus is significant and when the
benefit of such testing outweigh other
important factors in providing blood.

(d) and (¢) The Government is aware
of the 13th National Conference of Indian
Society of Blood Transfusion held on 6 to
8th March, 1987 but the recommendations
are not yet available,

Profitability of Public Sectors of Rallways

6999, SHRI BHATTAM SRIRAMA
MURTY : Will the Minister of RAIL-
WAYS be pleased to state the profitability
of the Public Sectors of the Railways
other than the Railway Finance Corpora-
tion, annually during the last three
years ?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA) : The table
below indicates profitability achieved by
Rail India Technical & Economic Services
Limited (RITES) & Indian Railway
Construction Company Limited (IRCON)
during the last three years :

(Figures in crores of Rs.)

RITES IRCON
1983.84  1984-85 1985-86 1983-84 1984.85 1985-86

Profit

- before

Tax. 5.49 5.60 5.90 15 44 20.55 21.87

Profit

after

Tax. 4,54 4,10 4,39 12,75 18.17 18.77
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Andéanoctient of arrlval Ahd departute bf
“fights in regional languages at alrports

7000. SHRI KADAMBUR M. R.
JANARTHANAN : Will the Minister of
CIVIL AVIATION be pleased to state:

(a) whéther there is any proposal
under considération for imtroducing the
practice of making the announcement in
régional languages at various airports
about the time of departure and arrival
of flights as also the starting and destina-
tion points of such flights;

(b) if so, the details thereof; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL AVIATION
(SHRI JAGDISH TYTLER): (a) At
present ground announcements, wherever
made by Indian Airlines, are done in
regional language also in addition to
Hindi and English, At the international
airports of Calcutta and Madras, the
announcements are made in Bangla and
Tamil respectively alongwith Hindi aand

English.

Withdrawal of project research in Iscador
therapy

7001. SHRI N. SOUNDARARAJAN:
Will the Mmister of HEALTH AND
FAMILY WELFARE be pleased to refer
to the reply given to Unstarred Question
No. 4742 on 22 August, 1985 regarding
reintroduction of research in Iscador
therapy for Cancer without prior approval
and state :

(a) the grounds on which the Scientific
Advisory Committee of the Central
Council for Research in Homoeopathy
recommended the withdrawal of the
project research in Iscador therapy in
1982-83; and

(b) the date on which the aforesaid
Committee met and approved the
reintroduction of research in Iscador
therapy ?

APRIL 16, 1987
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPA.
RDE) : (a) The Scientific Advitory
Committee at its 14th meeting hél¥ oh
27.1.83 recommended as follows :

‘““The Chairman wanted to know
the opinion of the members
regarding Homoeopathic combin-
ations and patents put up by
some Homoeopathic Pharmacies,
the members felt tbat this in
general is against the principles
and philosophy of Homoeopathy.
Dr. B. N. Chakraborty dedirdd
that Iscador be also included in
this category.”

(b) The 17th meeting of the Scientific
Advisory Committee held on 9.8.1984
recomimended tbat research work on
Malignant diseases should be carried out
at the Clinical Research Unit in Bombay
with Iscador.

Tour by Director, Central Councll for
Research in Homoeopathy

7002. SHRI N. SOUNDARARAJAN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased state :

(a) the number of days the Director
of Central Council for Research in
Homoeopathy remained on tour in India
and abroad during the years 1984-8S,
1935-86 and 1986-87 and names of the
places he visited and the purpose of each
visit; and

(b) the amount spent on these tours
on account of Travelling Allowance and
Dearness Allowance, year-wise ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI SAROJ
KHAPARDE) : (a) and (b) The infotma-
tion is being collected and the same will
be placed on the Table of the House.
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Research at Regional Research Institute
of Homoeorathy, New Delhi

7003. SHRI N. SOUNDARARAJAN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether research in malignant
diseases is being carried out at the Regio-
nal Research Institute of Homoeopathy,
New Delhi;

(b) if so, on what date this kind of
research was assigned to the Institute by
the Central Council for Research in
Homoeopathy;

(c) the number of cases of malignant
diseases treated at this Institute in May
and June, 1985 with Iscador and combina-

Total No. of new cases: 2
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tion of both Iscador and homoeopathic
medicines; and

(d) the type of cancer from which
the patients were suffering?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
SAROJ KHAPARDE) : (a) Yes, Sir.

(b) to (d) The C.C.R.H. bhave
reported that research om malignant
diseases was assigned to Regional Re-
search Institute for Homoeopathy, New
Delhi on 13.9.1984,

During the months of May and June,
1985, two cases of malignant diseases
were registered at the Regional Research
Institute (H) New Delhi and seven old
cases were followed up. Details of these
cases treated with Iscador including
Homoeopathic medicines and the types of
Cancer with locations are as follows ;

S. No. Type of Cancer with location

Treatment provided

1. Cancer of Bladder

2. Squamous Cell

in Chest
Total No. of old cases : 7

1. Bronchogenic Carcinoma 3rd grade

Lungs

2. Itracranial Cancer

3. Prostate Cancer

4. Transitional Papillary Carcinoma

grade 2nd & 3rd Urinary bladder

5. Inofiltratiog Duct Carcinoma-Rt.
breast with secondaries of Axillary

Lymph nodes

6. Malignant Lymphoma-Cervical &

Axillary Lymph nodes

7. Squamous Cell Carcinoma
Laxynx,

Carcinoma 3rd
grade left Tonsils with secondaries

e

Iscador plus homoeopathic
Lycopodium 30 and Erigeron
plus supportive therapy.

Iscador plus homoeopathic
medicines phosphorus 30 plus
supportive therapy,

Iscador plus homoeopathic
medicines Ars. Alb, 30,
Carboveg 30,

Iscador

Only Homoeopathic Medicine
Mzrc. Sol. 30,

Iscador plus homoeopathic
Medicines Nit. acid 30 plus
supportive therapy.

Iscador and homoeopathic
medicines Nat. Carb. 30 Conium
30 and Apis Mel, 30

Iscador.

Homoeopathic medicines Phs,
Ph. 1lth in 50 Milles mel,
potency and Iris 30, Ruta 30
Lachesis 30,
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Eradication of malaria

7004. SHRI NITYANANDA MISRA :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether is it a fact that recurrence
of malaria in tbe country after its near
eradication shows that process of
recurrence started from faive fo:: which
survived and th. disease spread from
east to west;

(b) whether any proper aerial survey
has been made to assess the reasons for
such a phenomena which may help to
find a solution for complete eradication
of the disease and something to do with
eco.ogy; and

(c) if so, whether any steps have been
taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALIH AND
FAMILY WELFARE (KUMARI SAROJ
KHAPARDE) : (a) No.

(b) No aerial survey has been made
so far under National Malar a Eradication
Programme.

(c) Does not arise.
Misrepresentation of Gods in Films:

7005. SHRT CRIRANIJI LLAL
SHARMA : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be plcased
to state :

(a) whether his attention has been
drawn towards the recent trend of produ-
cers, directors and exhibitors to misrepre-
sent Gods in their films;

(b) if so, the action talen thereon;
and

(¢) whether the Central Board of
Film Certification has been given any
guidelines in this regard and if so, the
details thereof ?

APRIL 16, 1987
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF I'UMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI):
(a) and (b) Yes, Sir. In the recent past
some complaints were received by the
Central Board of Film Certification
regarding Misrepresentation of Gods in
two Hirdi films, titled ‘SUHAGAN’ and
‘INSAF KI AWAZ’. The Board has
reviewed the film ‘Suhagan’ in terms of
Rule 32 of Cinematograph Certification
Rules, 1983. The Beard has been asked
to also review the other film under the
same Rules,

(¢) Yes, Sir. According to the
Censorship  Guidelines issued to the
Central Board of Film Certification, in
exercise of powers conferred by  sub.
section (2) of Section 5B of the Cinemat-
tograph Act, 1652 (37 of 1952), the Board
has becn directed that in sanctioning of
films for public exhibition, it shall,
inter alia, ensure that visuals or words
contemptuous of racial, religious or other
groups are not presented.

Reconstitution of Advisory panel on Hindi

7006. SHRI SHANTARAM NAIK:
Will the Minister of HUMAN RESOU-
RCE DEVELOPMENT be pleased to
state @

(a) whether the Advisory pancl on
Hindi has recently been re-constituted;

() tke nature and the scope of panel;
and

(¢) whether the panel has been
advised to take up any new task which
was not assigned to it befere, in respect
of Hindi language ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI):
(a) Yes, Sir. The Hindi Shiksha Samiti
which 1s an advisory body at the national
level bas been rcconstituted through a
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saselutinn on 12tk December, 1935, for a
period of 3 years w.e.f. 1.1.198%.

(b) and (c) The main function of the
Windi Shiksha Samiti i to adyme the
Government of India on matters of Pokicy
pertaining tq@ the propagation and
development of Hindi in the country.

The Samiti is ¢gmpowered to take up
for consideration apy task which may be
relevant to the development of the Hindi
language.

[Baghisn}

12.00 hrs.

SHRI SHANTARAM NAIK (Pgnajbi):
Sir, yosterday Mr. Mpdbu Dandavate has
made » statament that he will not allew
the Budget to bg presented jn the House.

MR. SBEAKER : I will look jnto it.

SHRI SHANTARAM NAIK: It is
derogatory to the whole House and the
Parliament. How can he say that the
Budget will not be allowed to be pre-
gented 7... (Interruptions).

MR. SPEAKER : I will look into it...
(Inserruptions)

M}. SPEAKER : Wpy are you
Appaking alf pt 3 fime ?

PROF. P.J. KURIEN (Idu}cki): Sir,
a discussion shou[d be allowed on the
Moily tape incident. .. ... Interruptions).

MR. SPEAKER : Why are you un-
necessarily going on when I have not
authorised you 2 Mr. Kurien, I have not
allowed you...... - Isterruptions)

SHRI M. RAGHUMA REDDY
(Nalgonds) dir, “there is a heavy
deployment of forces by Qbigese at Indo
‘Chins border......(Inferruptions)

CHATERA 26, 1909 (94Kh A%0

MR. SPEAKER : I do not know.
You give me notice, I will find out.

SHRI H.N. NANIJE GOWDA:
(Hassan) : I have given two notices. The
first is under Rule 193.

MRB. SPEAKER : I will look into it.

SHRI H.N. NANJE GOWRA:
Another important notice Prof. Dandavate
is a senior parliamentarian. Against him
I bave given breach of privilege notice on
three counts. oo T

MR. SPEAKER : I will loak inte it.

SHRI H.N. NANJE GOWDA ! His
speech of I7th November, 1983.." .

MR. SPEAKER : Fitst, I have to seé.
(Interrupiions)

MR. SPEAKER : Then I will give my
decision. Let me proceed first.
(Interruptions)

MR. SPEAKER : I will look into it,

SHRI H.N. NANJE GOWDA : I will
take only two minutes.

{ Translation}

MR. SPEAKER : Do not do like that.
Why are you doing so when I have agreed
to I NY I}

(Interruptions)

MR. SPEAKER : Mr. Gowda, 1 have
said, I will look into it. Let me look into
it.” Let me process it. #

SHRI V. SOBHANADREESWARA
RAO (Vijayawada) : I have given notice
of breach of privilege against the Minister
of State for Finance Shri Brahma Dutt
for misleading the House.

MR. SPEAKER : I will see to it,
Have you given it to me ?
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SHRI V. SOBHANADREESWARA
RAO ; Yes, I have given notice.

MR. SPEAKER : I will see to it.
(Interruptions)

SHRI V. SOBHANADREESWARA
RAO : Yesterday he told Rajya Sabha
that the Enforcement Directorate autho-
rised Fairfax, whereas he told this House

that it did not authorise Fairfax.
(Interruptions)

[ Translation]

-SHRI V. TULSIRAM (Nagarkurnool):
Mr. Speaker, Sir, China has deployed its
troops along the Indo-China border and
it can attack India at any moment. The
bon. Minister should make a statement
in this regard. I have also given notice.

MR. SPEAKER : I will go through it.
1 consider all the notices given to me.

(Interruptions)

MR. SPEAKER : Why are you stan-

ding, please sit down.
(Interruptions)

[English]

SHRI H.N. NANJE GOWDA : Just
to convicce you. On 17th November,

1983.I v see

MR. SPEAKER : I will seetoit. 1

will process it.
(Interrup tions)

MR. SPEAKER : Mr. Gowda, what
is it 2 I always explain to you and still
you try to do the same thing. Please sit

down.
(In'erruptions)

MR.SPEAKER : What I do is, you
have given me and I am going through it.
1 wll take due process. I will pass it
through due process.

SHRI H.N. NANJE GODWA : Please
glve me a copy.
(Interruptions)

MR. SPEAKER : Then I will let you
know my rulings
(Interruptions)

MR, SPEAKER : I cannot say at this
stage. I am considering it.
(Interruptions)

MR.SPEAKER : 1 will see to it.
(Interruptions)

SHRI H.N. NANJE GOWDA ;
Notice under Rule 193—are you allowing ?
(Int rruptions)

SHRI H.N. NANJE GOWDA : Ezxcuse
me, One submission. On 6th we gave no-
tice. They gave notice yesterday. You have
allowed. We gave it earlier under Rule 193,
What is the fate of that notice ?

SHRI BHAGWAT JHA AZAD
(Bhagalpur) : What about our notice
under Rule 193 in regard to Moily Tape
discussion ?

MR.SPEAKER : I am considering it.

DR. V. VENKATESH (Kolar): There
was an attempt to blast Air India Jumbo

Jet.

MR. SPEAKER . We will see toit.
It is all right. You have given. I will find
out the facts.

SHRI T. BASHEER (Chirayinkil) :
There was a plot to blast Air India Jumbo
Jet on 13th April.

MR. SPEAKER : I will look into it.

SHRI T. BASHEER : Minister showld
make a statement. This is very important.
Last year there was sabotage of Kanishka.
We do not know what is bappening.
Minister must make a statement,

MR. SPEAKER ¢t You give it to me.
I will look into it.
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SHRI T. BASHEER :
here.

Minister is

MR, SPEAKER : He cannot make
a statement just like that. You say that
he may make a statement. How can he
make it ?

[Translat.on]

SHRI C. JANGA REDDY (Hanam.
konda) : There is no one to purchase
chilli and tobacco in Andhra Pradesh as
a result of which farmers are forced to sell
them at throw away prices and the farmers
are suffering. The Central Government
should pay attention towards it.

(Interruptions)

[English]

MR. SPEAKER : We are going to
have discussion on the Demands of the
Ministry of Commerce. That is why I am
holding it. Within two days it is comming,

(Interruptions)

SHRI BRAJAMOHAN MOHANTY
(Puri) : There is mobilisation of forces on
the border of Arunachal Pradesh.

MR. SPEAKER :
will see to it.

Give itto me. I

[Translation]

SHRI RAMSWAROOP RAM (Gaya):
Lakhs of people in this country are bon-
ded labour in the form of rural Police...
...(Interrupiions) It should be discussed.

MR. SPEAKER : You give it in wri-
ting, I will see it.
(Interruptions)

SHRI RAMASWAROOP RAM: I
have given it in writing.

SHRI V. TULSIRAM : I have given
a notice......(Interruptio.rs)

MR. SPEAKER : I will look into it.

Papers Laid on the Table 354

Just now we heard about it. You did not
hear it, but I heard it. ... (Interrupiions)

(English]

SHRI SURESH KURUP (Kottayam) :
Sir, the drought situation in Kerala is very
serious.

[Translation)

MR. SPE{\KER: we are going to
have discussion on the Demands of the
Ministry of Agriculture.

[English]

We can discuss it In Agriculture De-
mands.
(Interruptions)

SHRI SURESH KURUP : The Cen-
tral Team has come. The representatives
have come- (laserruptions) Please allow
a Calling Attention,

(Interruptions)

MR SPEAKER : I can’t do all this
at one time.

(Interruptions)

SHRI T. BASHEER : Sir, the drought
situation in Kerala is very serious. It
should be discussed. I have given notice.

(Interruptions)

[Translation]

MR. SPEAKER : I do not have time,
what can I do.
(Interruptions)

——— —

12.07 hrs.

PAPERS LAID ON TRE TABLE

(English]

Detailed Demands for Grants of Ministry
of Communications and that of Depart-
ment of Posts for 1987-:8

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : I beg to lay on the
Table —
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€1) A copy of the Detailed De-
mands for Grants (Hindi
and English versions) of the
Ministry of Commgnications
(Department of Telecom-
mupications) for 1987-88.
[Placed in Ljbrary. See No.
LT—4187/87.]

(2) A copy of the Detailed De-
mands for Grants (Hindi and
English versions) of the
PDepartment of Pots for
1987-88. [Placed in Library.
See No. LT—4188/87]

Detailed Demands for Grants of Ministry
of Urban Development for A387-88

THE MINISTER OF URBAN DEVE.
LOPMENT (SHRIMATI MQHSINA
KIDWAI) : I beg to lay on the Table a
copy of the Detailed Demands for Grants
(Hind: and Engllsh versions) of the Minis-
try of Urban Devclopment for 1987-88.
{Placed in Library. See No. LT—4189/87. ]

Notifications under Major Port Trusts

Act, 1963, Annual Report of and Review

op the working of Calcutta Dock Labour
Board, Calcutta etc.

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE TRANS-
PORT (SHRI RAJESH PILOT): I beg
to lay on the Table :—

(1) A copy each of the following
Notifications (Hindi and
English versions) under sub-
section (4) of section 124 of
the Major Port Trust Act,
1963 :—

(i) G.S.R. 110(E) published
in Gazette of India
dated the 24th Feb-
rury, 1987 approyving
the Bombay Port Trusts
Docks (Amendment)
Bye-laws, 1987.

(i) G.S.R.27KE) published
in Gazatte of India
dated the 3cd .Macch,
1987 approving the

on the Table 886

Mormugao Port Em.
ployees (Supernnyation
and Age of Retirement)

(Fu‘ t endment) Re.
sulftu?ns {&9879’) ¢

(iif) G.S.R. 273(E) publish-
ed in Gazette of India
dated the 10th March,
1987 approving  the
Mormugao Port Em-
ployees’ (Grant of Ad-
vances for purchase of
(Conveyances) (Fourth
Amendment) Regula.
tions, 1987. {Placed
in Library. See No,
LT—41%90/87.]

(2) (i) A copy of the Annual

Report (Rindi and En-
glish versions) of the
Calcutta Dock Labour
Board, Calcutta, for
the year 1985-8¢ along
with Audited A\ccqupts

(ii) A copy of the Review
(Hindi and Epglish
versions) by the Go-
vernment on the wor-
king of the Calcutta
Dack Labour BRBoard,
Calcutta, for the year
1985-86.

(3) A statement (Hindi and

English versions) showing
reasons for dealy in laying
the papers mentioned at (2)
above. [Placed in 'Library.
See No. LT—4L91/87]

4 () A copy of the Annual

Accounts (Hindi and
English yersions) of the
Bombay Port Trust,
Bombay, for the year
1985-86 a;pd the )Audlt
Report thereon, upder
sub-section (2) of sec-
tion 103 of the Major
Port Trusts Act, 1963.

(i) A copy of the Review
(Hindl and English
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versions) by the Go-
vernment on the Au-
dited Accounts of the
Bombay Port Trust,
Bombdy, for the year

1985-86. [Placed in
Library. See No. LT
—4192/87.]

dtiﬁ'@ﬂtion under High Court Judges
(edilditidhs of service) Act 1954, detailed
demands for Grants of Ministry of Law
and Justice for 1987-88 etc.

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND
JUSTICE (SHRI H, R, BHARDWAJ):
I Bég td 1dy on the Tablé—

(13 A copy of the High Court Judges
(Amendment) Rules, 1987 (Hindi
and English versions) published
in Notification No. G.S R. 299
(E) in Gazette of India dated the
20th March, 1987 under sub-
section (3) of section 24 of the
Hi‘gh Court Judges (Conditions
of Service) Act, 1954, [Placed in
Library. See No. LT-4193/87].

(2) A copy of the Detailed Demands
for Grants (Hindi and Eng'ish
versions) of the Ministry of Law
and Justice for 1987-88. [Placed
in Library. See No. LT-4194/87).

{3) A statement (Hindi and English
versions) correcting the reply
given on thé 3rd March, 1987 to
Uhtstarred Question No. 991 by
Shri Syed Shahbuvddin regarding
appointment of Judges in Gujarat
High Court and pending cases.
[Placed in Library. See No. LT-
4195/87).

Netifications undér Customs Act, 1962

‘fl;ilﬁ. MINISTER OQF STATE IN
THE MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY) : T begto
lay on the Table a copy each of the
foltowing Notifications (Hindi and English
versions) under section 159 of the Customs
Act, 1962 :—

CHAITRA 26,1909 (SAXA)
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(1) G.S.R. 326(E) published in
Gazette of India dated the
27th March, 1987 together
with an explanatory memo-
randum extending the vali-
dity of Notification No.
284/85-Customs dated the
2nd September, 1985 upto
the 31st Mdrch, 1988,

(2) G.S.R. 327(E) published in
Gazette of India dated the
Z7th Mdrch, 1987 together
with an explanatory memo-
rendum extending the vali-
dity of Notification No.
294/85-Customs dated the
16th September, 1985 upto
the 3Ist March, 1988.

(3) G.S.R. 36¥%E) and 370(E)
published in Gazette of
India dated the 2nd April,
1987 together with an ex-
plapatory memorandum re-
girding exempt.on to drill-
idg rigs and spares thereof
when imported into India
for rural water supply pro-
jects from the whole of the
Bdsic additional and auxili-
ary duties of customs Ievi=
able thereon.

4 G.S R. 373(BE) published in
Gazette of India dated the
3rd April, 1987 together
with explanatory memoran-
dom extending the validity
of Notification No. 251/86-
Customs dated the 16th
April, 1986 upto the 30th
June, 1987, [Placed in Lib-
rary. See No. LT-4196/87].

Review gnthe workiug of and annual
report of Nehru Memorial . M useom and
Library for 1985-86 and a statement show-
ing reasons Yor delay fi laying these
papers ete-

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP-
MENT (SHRIMATI KRISHNA SAHI) ;
1 beg to lay on the Table—
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(i) A copy of the Annual
Report (Hindi and
English  versions) of
the Nehru Memorial
Museum and Library,
New Delhl, for the
year 1985-86 along
with Audited Accounts.

(i) A copy of the Review

(Hindi and English
versions) by the
Government on the

working of the Nehru
Memorial Maseum and
Library, New Delhi,
for the year 1985-86.

A statement (Hindi and
English versions) showing
reasons for delay in Jaying
the papers mentioned at
(1) above. [Placed in Lib-
rary. See No. LT 4197,87].

(i) A copy of the Annual
Report (Hindi and
English versions) of
the Centre for Cult-
ural Resources and
Training, New Delhi,
for the year 1985-86
alongwith Audited
Accounts.

(ii) A copy of the Review
(Hindi and English
versions) by the
Government on the
working of the Centre
for Cultural Resources
and Training, New
Delhi, for the year
1985-86.

A statement (Hindi and
English versions) showing
reasons for delay in laying
the papers mentioned at (3)
above. [Placed in Library.
See. No. LT-4198/87].

(i) A copy of the Annual
Report (Hindi and
English versions) of
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the Sahitya Akademi,
New Delhi, for the
year 1985-86 along with
Audited Accounts.

(ii) A copy of the Review
(Hindi and English
versions) by the
Government on the
working of the Sahitya
Akademi, New Delhi,
for the year 1985-86.

(Hindi and
English versions) showing
reasons for delay fa laying
the papers mentioned at (5)
above. [Placed in Library,
See No. LT-4199/87).

(i) A copy of the Annual
Report (Hindi and
English versions) of
the Salar Jung Museum
Board, Hyderabad, for
the year 1985-86 along-
with Audited Accounts,

(i) A copy of the Review

(Hindi and English
versions) by the
Government on the

working of the Salar
Jung Museum Board,
Hyderabad. for the
year 1985-86,

A statement (Hindi and
English versions) showing
reasons for delay in laying
the papers mentioned at
(7) above. [Placed in Lib-
ary. See No, LT-4200/87].

A copy of the Annual
Accounts (Hindi and Epglish
versions) of the Indian
Institute of Tecbhnology,
Delhi, for the year 1985-86
together with Audit Report
thereon, under sub-section
(4) of section 23 of the
Institutes of Technoloys
Act, 1961, [Placed in
Library. See No. LT-4201)

871.
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(i) A copy of the Annual
Report (Hindi and
English *versions) of
the Sangeet Natak
Akademi, New Delhi,
for the year 1985-86
along with Audited

Accounts,
(ii) A copy of the
(Hindi and

Enghsh versions) by
the Government on
the working of the
Sangeet Natak Akade-
mi, New Delhi, for the
year 1985-86.

A statement (Hindi and
English versions) showing
reasons for delay in laying
the papers mentioned at
(10) above. [Placed in
Library. See No. LT-4202/
87.

(12) (i) A copy of the Annual

a13)

Report (Hind! and English
versions) of the Board of
Apprenticeship Training
(Northern Region) Kanpur,
for the year 1985-86 along

-with Audited Accounts.

¢ii) A copy of the Review
(Hindi and English
versions) by the
Government on the
working of the Board
of Apprenticeship
Traio‘ng (Northern
Region) Kanpur, for
the year 1985-86.

A statement (Hiodi and
English versions) showing
reasons for delay in laying
the papers mentioned at
(12) above. [Placed in
Library, See. No. LT-4203/

87].

() A sopy of the Aanual
Report (Hindi and
English versions) of

CHAITRA 26,1909 (SAKA) on the Table 362

the Board of App-
renticeship Training
(Southern Region)
Madras, for the year
1985-86 along with
Audited Accounts.

(ii) A copy of the Review
(Hindi and English
versions) by the
Government on the
working of the Board
of Apprenticeship
Training (Soutbern
Region) Madras, for
the year 1985-85.

(15) A statement (Hindi and
English versions) showing
reasons for delay in laying
the papers mentioned at
(15) above. [Placed in
Library. See No. LT-4204/
87].

(16) A copy of the Annual
Accounts (Hindi and
English versions) of the
Aligarh Muslim University,
Aligarh, for the year 1985-
86 together with Audit
Report thereon, under sub-
section (4) of section 35 of
the Aligarh Muslim Uni-
versity Act, 1981.

(17) A statement (Hindi and
English versions) showing
reasons for delay in laying
the papers mentioned at
(16) above, ([Placed in
Library. See No. LT-4205/
87].

Review on the working of and Annual
Report of the Hospital Services
Consunltancy Corporation (India)
for 1985-86 and statement show-
ing reasons for delav in laying

these papers, etc.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMAKI SAROJ
KHAPARDE): I beg to lay on the
Table—

(1) A copy each of the follow-
ing papers (Hindi and
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sub-section (1) of section

619A of the Companies Act,

1956 : —

(i) Review by the Govern.
ment on the working
of the Hospital Ser-
vices Consultancy
Corporation  (India)
Limited, New Delhi,
for the year 1985-86.

(ii)) Annual Report of the
Hospital Services
Consultancy Corpor-
ation (India) Limited,
New Delhi, for the
year 1985.-86 along
with Audited Accounts
and the comments of
the Comptroller and

Auditor General
thereon.
A statement (Hindi and

English versions) showing
reasons for delay in laying
the papers mentioned at (1)
above. [Placed in Library.
See No. LT-4206/87.]

A copy of the Anpual
Report (Hindi and
English versions) of
the Postgraduate In-
stitute of Medical
Education and Rese-
arch, Chandigarh,
for the year 1985.86
under section 19 of
the Postgraduate In-
stitute of Medical
Education and Resear-
ch, Chandigarh, Act,
1966.

(ii) A copy of the Annual
Accounts (Hindi and
English versions) of
the Postgraduate In-
stitute of Medical
Education and Resear-
ch, Chandigarh, for
the year 1985-86 to-
gether with  Audit
Report thereon, under
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sub-section (4) of
section 18 of the Post-
graduate Institute of
Medical Education and
Research, Chandigarh,
Act, 1966,

(i) A copy of the Review
(Hindi and Epglish
versions) by the
Government on the
working of the Post-
graduate Institute of
Medical Education and
Research, Chandigarb,
for the year 1985-86.

(4) A statement (Hindi and
English versions) showing
reasons for delay in laying
the papers mentioned at
(3) above. [Placed in Lib-
rary. See No. LT-4207/87].

12.08 hrs.
PUBLIC ACCOUNTS COMMITTEE

{Englisk]
Seventieth Report

SHRI E. AYYAPU REDDY (Xur-
pool) : I beg to present the Seventieth
Report (Hindi and English versions) of
the Public Accounts Committee on Action
Taken on the 23rd Report (8th Lok
Sabha) on Union Excise Duties.

————

COMMITTEE ON THE WELFARE
OF SCHEDULED CASTES AND
SCHEDULED TRIBES

[English]
Twestieth Report

SHRI K. D. SULTANPURI (Simla) :
I beg to pres nt the Twentieth Report
(Hindi and English versions) on Actioa
Taken by Government on the recommen-
dations contained in the Ninth Report of
the Committee on the Welfare of Sche-
duled Castes and Scheduled Tribes on
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Report & Action taken Statements

the Ministry of Agriculture (Department
of Rural Development)—Problem of
Drinking water supply for Scheduled
Castes and Scheduled Tribes in States and
Union Territories.

(i) Action taken Statements

SHRI K. D. SULTANPURI (Simla) :
I beg to lay on the Table a copy each of
the following Statements (Hindi and
English versions) of the Committee on
the Welfare of Scheduled Castes and
Scheduled Tribes :—

(i) Statement showing action
taken by Government
on the recommendations
contained in Chapter I
and final replies in respect
of Chapter V of Seventeenth
Report (Eighth Lok Sabha)
on Reservations for, and
Employment of Scheduled
Castes and Scheduled Tri-
bes in Union Bank of India
and credit facilities
provided by the Bank to
Scheduled  Castes and
Scheduled Tribes.

(ii) Statement showing action
taken by Government on
the recommendations con-
tained in Chapters I and II
and final replies in respect
of Chapter V of Fifth Re-
port (Eighth Lok Sabha)
in Reservations for, and
Employment of, Scheduled
Castes and Scheduled Tribes
in National Textiles Cor-
poration Lim'ted with Sp-
ecial Reference to National
Textiles Corporation (West
Bengal, Assam, Bibhar and
Orissa) Limited.

(ili) Statement showing action
taken by Government on
the recommendations con-
tained in Chapter I and final
replies in respect of Chapter
V of Seventh Report(Eighth
Lok Sabha) on Reser-
vations for and employment

Rule 377

of Scheduled Castes and
Scheduled Tribes in Rous-
kela Steel Plant.

(iv) Statement showing action
taken by Government on
the recommendations con-
tained in Chapter I of
Eighth Report (Eighth Lok
Sabha) on Reservations for
and employment of Sche-
duled Castes and Scheduled
Tribes in the Indian Oil
Corporation Limited (Mar-
keting Division) and Re-
fineries and Pipelines
Division.

(v) Statement showing action
taken by Government ofi
the recommendations cone
tained in Chapter I of
Fifteenth Report (Eighth
Lok Sabha) on Reservations
for and employment of

Scheduled Castes and
Scheduled Tribes in National
Aluminium Company
Limited.

(iv) Statement showing action takén
by Government on the recomme-
ndations contained in Chapters
I and II and final replies in res-
pect of Cbapter V of Fifty

Seventh Report on Special
Component Plan for Scheduled
Castes-Part-I.

12.09 hrs.

MATTERS UNDER RULE 377
[English]

(1) Need to take steps to ameliorate
the condition of Scheduled Castes
and Scheduled Tribes ia the country.

SHRI SOMNATH RATH (Aska) :
Today after a little more than four decades
of emancipation and incorporation of
relevant safeguards in the Constitution of
India, the position of Scheduled Castes
and Scheduled Tribes continue to suffer
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with vetious social and other disabilities.
Though a good deal of public opinion is
mobilised agsinst such disabilities, yet
there is need for incessant vigilance.

Several Acts have been passed by the
Central and State Goveromeats, but we
hbave -not yet succeded to ameliorate
economic status of the Schedul-
ed Castes and Scheduled Tribes.
Tribal issue is no doubt very delicate
and sensitive. A scientific approach is
pecessary. Enormous national and State
funds which have been utilised in accor-
daace with the declared objectives for the
welfare of these people are required to be
put to proper scrutiny and rigorous
tests.

Intensive efforts should be undertaken
for their development without jeopardis-
Ing their existing rights and customs.

Our late beloved Prime Minister, Smt.
Fndira Gandhi, had put her very life at
stake for amelioration of their social and
economic tonditions and to bring them on
par with others. Our present dynamic
Prime Minister, Shri Rajiv Gandhi, is no
less keen for their welfare. The welfare
of the Tribal is a national talk, but what
is required is implementation of Jaws to
the benefit of Harijans and Adivasis  be-
sides honest and sincere implementation
of different schemes and programmes
meant for them putting an end to middle-
men exploitation and  subsidies reaching
the beneficiaries.,

[T anslation]

(li) Need to provide adequate facilities
in Agra for promotion of interna-
tional tourism.

SHRI NIHAL SINGH JAIN (Agra) :
After oil industry the tourism 1s the second
biggest industry in the world and every
year India is earning foreign  exchange
from it to the tune of Rs. 1500 crores
~winich is Tiegligible as compared to the
earpings of other countries of the world.
Insotder to increase foreign exchange
+arnings from tourism it is necessary to
develop Agra from tourism poiot of view
and for this purpose following basgic faci.
lifes shouM -be increased there :
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A Touriem Developmuntaiiéihes
ity should: de -tbosttwéll e
Agna without any delwy. '

Five star hotels should intredise
their bad capacity by 2000
additional betts' by 1990,

¥

. * Civil Airport in Agra “¥hould 'be

constructed  immediatély and it
should Bt connected by ‘air weér-
vices ‘with all International Afr-
ports and main busimess-cehitrés
in India.

Al Railwdy Stations in Agra city
should be modernised and all
trains passing through Agra
Cantt. and Tundla stations
should stop at Agta and reserva-
tion‘quota from ZAgra should be
increased, Fast train should be
introduced to connect Agra with
big cities like Calcutta, Bombay,
‘Madras, Trivandrum, Abmeda-
bad etc.

National Highway No. 2 from
Delhi to Agra and National
Highway Ne. 11 ftom Agra to

- Jaipur -sheuld be widened tomake

them four lanes road and over-
bridges should be constructed on
all railway crossings on above
mentiened sections of National
Highways. To provide access
to the historibal -buildings situated
in the trans-Yamuna area, cither
bridge or rope bridge should

be constructed over Yzamuna
river.
Recreation centres should be

opened in Agra for the entertain-
ment of the tourists.

Arrangement for, boating should
be made at Kitham lake situated
at the native.place of great poet
Surdas and eatertainment park
should also be constructed

dbete, |
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JEnglish] [ Translation]
(fii) Need to recognise the higher course (iv) Need to tak cessa
urgent
of Sri Aurobindo jnternatiopal Steps to conver: the ?:anual:eexchall'l’ge

Centre of Education, Pondiche:ry
a8 eguivalent to B.A. and B.Sc.
courges of other Universities in the
country

SHRI CHINTAMANI JENA (Bala-
sore) : Although Sri Aurobindo Inter-
national Centre of Education at Pondi-
cherry has been recognised by many
famous and well reputed Universities Ithe
J. N. U., Hyderabad, Usmania, Bombay,
Banaras Hindu, Jadavpur, Calcutta,
Annamalai Universities as we | as by the
Central Institute of English and Foreign
Languages, as an equvalent to B A.,
B. Sc. and the Ministry of Home Affairs
in their Office Memorandum of 14th
August, 1962, recognised it as equivalent
to the first degree of recogn sed Indian
University, for the purpose of appoint-
ment in services and posts under the
Centrat Government but the Ministry of
Human Resources Dzvelopment, Govern-
ment of India, has not yet issued orders
approving it as equivalent to B A or
B. Sc. degree of all the Universities in
the country, resulting in utmost difficulties
inconveniences and sufferings to the thou.
sands of students in the matter of admis-
sion to post graduate course in other
universities. The standard or education
imparted there and the syllabus and cur-
riculum etc. are much higher than that of
any other University 1n the country. It
should bave been given the same status,
as given to any recognised University.
The U. G. C. is also giving regular grants
to the school of this institution from time
to time, though this iostitution 1> not
affihated to the U. G. C. Tne U. G. C.
considered this institution as one of the
best of its kind 1p the country and there-
fose, released grants from time to
time.

I would request the Ministry of
#aman Resources Development to recog-
nise-ths higher course of Sri Aurobindo
Internat onal Centre of Educatin at Pondi-
oherry as.oquivalent to B. A. and B. Sc.
sourse of all the Uaiversities of the
COUNETY.

in Giridih district of Bihar iato am
automatic exchange.

SHRI SARFARAZ AHMED (Giri-
dwh) : Mr. Speaker, Sir, under Rule 377,
I want to inforn? that Giridih in Bihar
still has a manual telephone system.
There are more than 300 telephone lines.
To convert it into an automatic exchange
and to provide dial system to the subscri-
bers, machines have been purchased
long ago and they are only to be install-
ed. Approval has also been accorded
to provide STD facility and the State
Government nas aliotted land for the
tower, but till now neither the exchange
has been converted nor tower has been
erected. This has caused great difficulty
to the people in making calls outside and
it has caused great resen ment among the
local people.

Therefore, I request the Goverament
to take immed aie steps in this regard so
that mach'nes can be saved from being
damaged and dfficulties of the people
can also be removed.

[English]

(v) Need to take necessary measures
for preservation and exhibition of
the relics of [uddhist stupas aond
other items excavated in Lalitgiri
and Udaigri regions of Cuttack dis-
trict in Orissa and provide necessary
facilities for the tourists.

SHRIMATI JAYANTI PATNAIK
(Cuttack) ; The recent excavations in
Laliti inn1 and Udaygiri Buddbist stupas, a
part of Ratanagiri, Udayguri and Lalitgirl
complex also known as ‘Pushpagiri Vihas’
in Cuttack district of Orissa have again
underlined the importance of conservation
and preservation of these historical
monuments. At Lalitgiri a large ‘stupa’
has been excavated in which the sacred
Buddhis* relic placed in gold casket cowar-
ed by a bigger silver casket bas been
found which is unique in the whole State
of Orissa. In Udaygiri too, a new
«Vihara' has been excavated. The shield
and edict show that there was a famous
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Buddhist shrine at this place known as
ssMadhavpur Mahavihar Arya Bhikshu
Sangha.”” No proper arrangement has
been made for preservation and conserva-
tion and exhibition of the relics and other
archacological items.

I request that the archaeological De-
partment should make pr&per arrangement

for the preservation and exhibition
of the relics and the other itms
excavated in these two places

and guides should be provided to explain
to the visitors the importance of the
excavation. 1 hope more precious find-
ings will come out with more excavations.

So, I also request that the Tourist
Department should provide infrastructu-
ral facilities for the whole complex of
Ratnagiri, Udaygiri and Lalitgiri by build-
ing tourist lodges and plying tourist
coaches from Bhubaneswar to these
places.

Besides this, publicity should be con-
ducted not only in India but also abroad,
particularly in South-East Asian count-
ries to attract tourists to these places.

More funds should be provided by
the Archaceological Department for excava-
tion preservation and conservation of
these historical monuments and for the
ITDC for providing facilities in the Bud-
dhist complex.

(vi) Need to provide adequate funds for
the development of Waltair railway
station in Andbra Pradesh.

SHRI P. APPALANARASIMHAM.
(Anakapalli) : Mr. Speaker, at present,
Waltair division recruitment is conducted
by the Bhubaneswar Railway Recruitment
Board. As per the policy, the recruit-
ment should be transferred to Secundera-
bad Railway Recruitment Board since the
Waltair division boundaries are within
Andhra Pradesh. It will benefit the
people of Andhra Pradesh.

All the important offices are located
at Waltair and office of the Chief Engineer
of Railways is also there. During the
British rulc, the Waltair station was dove-
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loped. From that time onwards, it has
occupied a place in the country map,
Now it needs a lot of development and
also needs modernisation. Afier Secun.
derabad, Waltair plays an important role,
So, the Waltair Station should be provid.
ed adequate funds by the Ceontral
Government.

[Translation]

(vii) Need to setupa zonal railway
headquarter in Patna city.

SHRI RAM BAHADUR SINGH
(Chapra) ;: Sir, I want to raise the
following matter of urgent public impor-
tance under Rule 377 :—

When Bihar fulfils all the conditions
for baving a Zonal rajlway headquarter
then why no Zonal railway headquarter
has been setup there till now.

The entire Indian Railway has about
61.000 kms of railway line. Indian Rail-
way has been divided in nine zones from
administrative point of view and to pro-
vide facilities to the passengers. On an
average a zone has about 6777 kms. of
railway line, where as Bihar alone has
7000 kms. of railway line and out of 7000
railway all over the country 1000 Rail-
way stations are in Bihar. The expansion
of Indian railway in Bihar is as follows :

North-Eastern Railway has 1000 kms.
of railway line.

South-Eastern Railway has 1500 kms.
of railway line.

Eastern Railway has 3500 kms. of
railway line.

North Eastern Frontier Railways has
500 kms, of railway line.

It is a notable thing that West Bengal,
which has 5000 kms. of railway line, has
headquarters of two Zonal railways.

Not only this, Bibar alone produces
41 per cent of the total mrinerals in the
country. The industrial areas like Bokaro
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Ranchi, Jamshedpur and Barauni are also
in Bihar and as a result of it Bihar has a
greater share in railway earnings through
freight and fare and even then, no zonal
railway headquarter has been set up there
till now.

Therefore, keeping in view the above
facts and for the development of a back-
ward state, Government should set up a
zonal railway headquarter at Patna in
Bihar.

[Translation)

(vili) Need to develop various reli-
gious places of Ayodhya and Fai-
zabad for promotion of tourism

SHRI NIRMAL KHATTRI
bad) : Sir. I want to draw the attention
towards the development of Ayodhya
which is a famous religious place and pil-
grimage centre of Hindus and also a holy
place for the people of the other communi-
ties. The grave of famous muslim pega-
mber ‘Shees’ is also situated in Ayodhya
and people of muslim community visit
this place from all parts of the country to
pay homage to their pegambar. It is
situated near Mani Parvat (Ayodhya). It
is necessary to develop this place from
tourism point of view so that the people
of Muslim community may easily reach
there to pay their homage. In addition to
it. it is also necessary to develop Sikh
Gurudwara and holy places of Jains
situated at Brahmpura (Ayodhya) so that
this city, enlightened by the light of all
religions, can play an important role in
establishing Ram Rajya. In addition to it,
Kikoha Dargah Sharif in Faizabad dist-
rict and Rudouli Dargah Sharif in Bara-
banki district should also be developed
by the Tourism Department.

(Faiza-

12.19 brs.

DISCUSSION RE: INQUIRY
ORDERED BY THE FORMER
MINISTER OF DEFENCE INTO
PAYMENT OF COMMISSION BY
THE SUPPLIER TO AN INDIAN
AGENT IN A DEFENCE DEAL—
Cond.

{English]

MR. SPEAKER : Now, we take up
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item No. 12, further discussion on the
inquiry ordered by the former Minister
of Defence in a defence deal,

He wants to reply at 2.30. So, I think
we can have two more hours.

{Translation]

}’ROF. MADHU DANDAVATE
gRajapur) ¢ Reply can be given on Mon-
ay‘

MR. SPEAKER : All our discussions
on Demands have been held up.

[English]

THE MINISTER OF STATEIN THE
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : On the suggestion of
the Opposition in the Rajya Sabha, they
postponed the entire discussion to
Monday.

MR. SPEAKER : All right. You
finish it by 2.15. I will give you time

accordingly. You have taken more than
20 minutes.

Do you need more time ?

SHRI BHAGWAT JHA AZAD (Bha-
galpur) : Yes,

MR. SPEAKER : On your, side, you
have got some time.

PROF. MADHU DANDAVATE :
He was on his legs yesterday.

SHRI BHAGWAT JHA AZAD: 1
know who were on their legs.

MR. SPEAKER : Your sympathies
are always mis.placed. I do not know
why ! But before we start, I would like
to request the entire House that we should
try to uphold the parliamentary tradi-
tions of fair speech and good manners. If
we become agitated and say some-
thing which is unparliamentary or
which hurts—we can say things which
are diametrically opposed, does not matter
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~—it is a question of democratic socicty
and we must have the energy and the
vitality to say certain things but they
should be said in a finer mann-r so that
they can be appreciated. (Inferruptions)

PROF. N.G. RANGA (Guntur) : If
any observation is made and the Chair
takes objection to it and expunges, is 1t
right for any Member to go on saying *I
go on reiterating it’’ and go on reitera-
ting ? But afterwards if that Member is
named, is it right for other Members to
prevent him from leaving the House ?

(Interruptions)

MR. SPEAKER : You must obey
your own rules. Whatever decorum is, it
is yours, The people must not laugh at
us. They must have some regard for us.
(Interruptions . The Chair is yours and
not Speaker’s It is you who have elected
it. (Interruptions)

SHRI CHANDRA PRATAP NARAIN
SINGH : (Padrauna) : You are always
saying that rule should be observed That
18 why. we are so grateful to you and the
whole House want you here to continue.
What happens, sometimes uafortunately
is that an off-the-cuff remark, purposely
said, is highlighted and carried by the
press and then that Member retracts or
takes it back for advantages. That is the
unfair part.

PROF. N.G. RANGA : But the other
Members go on disobeying the Chair,

(Interruptions)

MR. SPEAKER :
Mr. Kurien, sit down. There should be
discipline. Everytbing which can be done
properly, should be done properly. Why
should we do unnecessary things which
are not called for ? Mr. Bhagwat Jha
Azad.

Now sit down.

SHRI BHAGWAT JHA AZAD:
Yesterday | was saying about the agency
system, how the Goverament should tell
us and assure the House and the couatry
in the defence purchase how they take
precaution on the techaical side, financial
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side and how though the agent system is
abolished, yet, if it happens, what does it
do as in this case. I will tell certain part
of the story and I will start by saying that
the enquires that have been instituted by
the ex-Minister of Defence must be taken
to their logical conclusion, We want that
both the enquiries must be made. But the
question is with the limitation of such
enquiries. In Government of India in the
different Munistries, there are many trans.
actions that are being done, One was we
heard story of smuggling in the Shipping
Corporation by the Government ships.
There was an enquiry set up by the young
Minister Shri Rajesh Pilot. Not much in
the press we heard. It was left to a vigilant
Member of the congress bench who put
the question and we knew that there was
an inquiry. It was found not Rs. 30
crores but Rs. 60 crores worth of things
were smuggled out through the ships. What
I say is that there are different Depart-
ments. Sometimes, there are many trans-
action which may be bonafide, sometimes
there may be errors or even some motives,
there are some malafide cases. Let those
be enquired into. But this one is to be
seen with a difference. This is not to be
seen with a d.fference because we feel that
it involves three sides of the picture. One
side is about the foreign relations; the
other side is about our defence relations
and the third side is about the administra-
tive or you can say the Ministerial Tes-
ponsibility and functioning relat'ons. Here,
the foreign Government quietly informed
you about its own national as to who is
the supplier who paid a certain percentage
of commission. On y the enquiry will say
whether it is right or wrong.

AN HON. MEMBER :
foreign firm...

Say it isa

SHRI BHAGWAT JHA AZAD:1
know that the supplier is a foreign firm.
The question is about the firm. I am
saying that the foreign Governmeat in-
formed you that a foreign supplier paid a
commission to an agent. There are friends
who give you information. If you mmke
the disclosure like this, then ao friend, no
foreign Government will ever tel} you
these things. I do not say abeut these
things. I say, for example, abgut the
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terrorist activities. For examp’'e, a seemin-
dly friendly néighbour is trylng to purchase
P 16C, the AWACS and is having built
up nuclear armament or trying to build a
nuc'ear weapon capability in his country.
This information and many other pieces of
information are quietly kept secret because
we have got friends in the world forum.
What I say here is that I don’t say, stop the
the enquiry. I say that the enquiry should
be made. But this particular enquiry
should not be ordered with the Press State-
ment and fanfare because no foreign
Government and friend will help you in
future. I have just now said about the
most important things like the building up
of nuclear armament, purchase of sub-
marines and other things. Therefore, what
I say about this particular decision of the
Ministry of Defence is that the ex-Minister
of Defence should have kept in mind this
foreign relationship. This is not an enquiry
like the one of Mr. Rajesh Pilot’s Ship-
ping Corporation Enquiry,

The second point that arises also is
about our security environment, We have
discussed about our security environment.
Therefore, this also deals with that. My
friend Shri Kurup wanted a Parliamentary
eaquiry. Of course, I will not normal'y
82y *no’. But io this issue I will definitely
say ‘no’ because the Parliamentary Enquiry
Committee cannot go into the technical
gides of this deal as to what kind of sub-
marine it was; what was its depth-going
capacity; what was the initial reaction etc.
That, you cannot say like the Mirage, for
example. There are many technical sides
in it. Therefore, this enquiry can be only
mede in a quiet manner and without fan-
fare. The Minister himself has said in his
Statement on Page—2 :

«“Hon. Members arec aware that the
Directorate of Enforcement, the
Ceantral Board of Direct Taxes
and the Economic Intelligence
Bureau conduct inquires in a
confidertial manner so that rele-
vant evidence s not destroyed”’.

If you knew this, then Mr. Minister,
why did you do this ? Why did you make
this fanfare when you know tbat you can-
mot ? The first point is regarding security.

CHAITRA 26, 1909 (SAKA4)

in Defence Deal 378

You cannot expose the technical specifi-
cations of this deal also apart from other
deals and this restriction is also there.
Why did you do this fanfare and Press
Statement ? The Press Statement does
not carry the meaning as to what has been
actual y done. What has been done ?
This deal has not been ordered by the
Defence Minister to be enquired into. A
Committee under Shri Bhatnagar has been
set up only to examine the agency system
and its ramifications. In the other part of
it, he has recommended it to the Finance
because the Defence Minister cannot do
himself. Afier the deal is done when you
find out about a supplier paying Com-
mission all that you can do is that you
can recommend it to the Finance Minister
or the Finance Ministry for the enquiry
by the Directorate of Enforcement and
then if it is found out, it comes to you
for examination and blacklisting him. Why
did you give the inquiry to the press. I
want to understand this. This press state-
ment says that an inquiry was made imme-
diately for Rs 30 crores. May I know
from the Sta‘'e Minister for Defence where-
from did you get this Rs. 30 crore amount ?

{Interruptions)

The Government continues. I am not
asking the ex-Minister, I am asking the pre-
sent Minister. He must give reply. Why all
th:s kind of thing was done ? Why in the
country, in the name of a deal, an atmos-
phere of corruption was created in the
Defence Deal ? Why it was made to
show to the country that the Defence
Minister, the Chieis of Army,
Air, and Navy want this as if there is no
procedure in the Defence Ministry ? Why
is the spectre being created of all round
inefficiency prevailling in the country ?
Therefore, I want to say that I have no
argument. This is not my point to cover
up the inquiry; this is not my point to
attack the ex-Defence Minister or any
Minister personally But, what I regard
as duty of being an old parliamentarian
is that in this case of Defence Deal the
way you have handled the things to say
the least, you have harmed the interest of
the country specially in the security en.
vironment.

Now I come to the important part of
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atministrative stde. There are two ways
of working the 'Government, that is the
-joint responsibility...... (Interruptions)

SHRI ARUN SINGH : Can I seek
one clarfication ? when the Hon. Member
is saying why have you demeX, Y or Z,
whom specifically are you addressing ?
Whether to the Ministry, the Minister or
gx«Minister ?

'SHRI'BHAGWAT JHA AZAD : Sir,
what I said is this. I have ‘made it clear.
1 say the ex-Defeace Minister has resi-
gned. But, legatly I am saying the Govern-
mment continues. Let them reply whether
wyou 8id or your predeceseor, it'is not my
job. This is @ way of putting the facts.
-(Interruptions) You have understood it,
17am happy.

Therefore, Sir, what I say is‘this. I
have said that about the administrative
side there are two ways, one Ministry of
Defence or any Ministry. The Minister is
supreme in the Department in most of the
matter. But there are some actions in
which the matter has to be referred either
tothe Cabinet Committee of Political
Affairs-or to the Prime Minister. In this
particular deal it referred to the foreign
Government, It referred the security of
the country to see what action would have
been taken whether by the -ex-Minister or
for that matter, if Shri Arun Singb would
bave been there is he competent to do
that 7 If he bad, he took the decision and
after the decision you referred the file on
the 9th-eveniog to the Prime Minister. I
want to know for what ? Whether it was
sent for information or for his orders ? It is
not.an ordinary .deal of sice by MMTC, it
is.not an .ordinary .deal of paddy by the
FCI, it is nota deal of smuggliog by
Shipping Corporation. It is a deal where
it refers. I can go on Quating instances,
where the Prime Minister sent the
file, in what way he liked to deal this one
,and specially, he was the past Dsfence
Mianister and secondly he was the Finance
Minpister, and, therefore, the recommen-
dation was that the Directorate of Intelli-
.gence will invoke all the agencies, There-
fore, it was just not for information on
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the.ground which I :have giated. Jt wag
.more impostant #0 wait for, the.order of
‘the .Prime Minister .as to how he would
do it whether through the.press ar ,publi-
city or quietly. Therefore, I pay it.is not
proper, it was improper and :indiscyeet to
.deal with this-question like.this. Therefore,
Mr. Speaker, 1 would say that both from
the foseign point of view, from the segurity
Jpaint .of view, from the administzative
point of view, .all this .was .ipappropriate
.and indiscreet .in the-actual -handling. I
.emphasize again.snd ggsin.that J.cast no
aspersion, I challenge no bonafide: but
certainly .the wmay .it.has.been .bandled, it
Jbas been -a .bad gase-of the joint . cesponsi-
bility -of the Government'’s functionipg.

To wvonolude, ‘1 woull smy trhatl
would like to ‘have estsmight seplies
fromithe Minister -to the fisst pezt.of my
debate which 1 did yesterday the
technical side, -on the ‘fisavciul 'side - and
obn the safeguards of not realising the
security of she cenntyy. 1 .would mlso like
.t0 now-whethaer the Psime .Ministes, or
for-that master the  Defance Minister, the
Chiefs of Army, Airfarce.or Navy -can say
that they want this <snon only .and can
place orders on :any foreign cemairy. If
.pot, youamust tell us -what axe .¢he safe-
gpuards. Let the :countiny -kaow . tbat Rs.
12,000 crores that ave are epanding on
Delence 'is-properly iutilised.accesdigg to
she -technical-and financialspreceduse.

AN HON. -MEMBER : That will
again remain:a military secret.

SHRI PHAGAWAT JHA AZAD:
That 4s right. Jialfshearted -secrat mmust
remain a secret. Bmt he cap .say - very
well what are the thehnicalities. I am
.pot askigg for the apecifications of the
sub.marine or the.mirage; I-am asking as
to what:are the psocedure, how do you
test your canon when it comes to this
.country because this country is having
.deserts, plains, mountaigs etc. That be
can say &0.tbat we are assured.

12.38 hrs.
[MR. DERUTY SBEAKER dmtha Chair]

The second point (bat Iwould .say i3
that it is unfortunate that for this desl,



(YY1 ,&:ggdm ve. fnquiry . CHALTRA 26, 1909 (SAKA)

ymem¥ of Commission

actibg-was; taken- in this particular man-
pes:: Uofeatunately, whea it cames in the
Pmss,. & lot of tengwes stasted wagging
angk: thes tales: alsp.. Thsee are: other
frisnds,; athes than -  the politicians, who
stantedh -pusoltasing Bazac gpssips.,

1would like tv.qaote them from their
ows¢ stripts, not> from' mine. It is one
mada leditordml'ofr Hibvdi. I knew: evey-:
body knows that-and: speciadly by these
who try to make a show and story of it
in.the-eaatirely. uncharitable maaner. But
this,.does;not necessarily argue. for buying
the. bazac tale. Aa 1mpression of a
wonderously good-man fallen among the
naives. I hope.ewerybody who has given
a mortalistic. and. other. theories should take
it-as the factss are. Therefore, my first
and: the second parts should be fully
apswered,

It'is- unfortunate’ that this thing-has
happeed. [ would like to ask hiny that
ifit‘isfound out that this foreign supplier
has‘given 7% commissionr, would you
biack-list- him. I want to know whether
you-haeé black-listed even one in the past
forrsuch matters. I would like to know
whether you will reduce the price, whether
have cover reduced the price in the past
occasfons. Afll tbese relevant questions

sowid: be replied and anmswered to the
House:

I am* thankful to yor

Mt. Deputy
Spesker.

SHRI V. SOBHANADREESWARA
RAO. (Vijayawada) : Mr. Deputy Speaker
Sir;,this is a very important issue. The
emtire: nation is eagerly watching the
sequeace of events that are taking place
very fast. Ia fact, the nation is stunned
to koow that an agent has been paid
neacly Rs: 30 crores as 7% commission
for. noacly Rs. 430 crores worth of defence
equipment purchased from a: foreign firm,

Sir, we can uandérstand, and there is
some infarmation, that some firms make
a commission of 1 per cent or half percent
but this is a unique case which has no
paraliel where an agent is paid 7 per cent
~Rs, 30 croies. It ii unbelievable.
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Sir, the Government has clearly stated
that it has nothing to do with this agent.
It has done away with this system as fiir
back as 1980. Even in the statement
madé by the Minister Yesterday it was
made clear once: more. But how this has
happened! We have been told that when
negotiatioms were going on for purchéase
of'some defence equipment and in the pré-
cess of coming to an understanding regard-
ingthe price-that foreign firm has informed
our Embassy that 1t has paid a 7 per cent
commission to one agent—may be either
an Iodian or a foreign one but based in
a fareign couutry, And they asked in- the-
fresh negotiation whether this 7 per cent
commission agam has to be given to that
agent or it can be done away with, It is
in- that comntext on that occasion this
information was received by our Goveros
ment through our Embassy.

Sir, can we imagioe that contrary to
the declared policy of the Government of.
India that it has nothing to do with any
agent-cither an Indian or a foreign one—
that a foreign firm giving Rs. 30 crores
commission to an individual or a firm
may be based in a foreign country ? In
fact, one company by name HDW has
stated that it paid no commission to any.
person or firm in India in connectiom
with the submarine contract. But they
did not say that they had not given Com~
omssion to any Indian agent who is having
a base abroad. From the Press reports
when this matter came up in a Parliamen-
tary party discussion the highest power
that be mentioned in the meeting that the
firm HDW of West Germany and this
is the clarification from that company:
How can we beheve that the particular
agent was able to influence a foreign. firm
and got 7 per cent commission unless he
has blessing and cooperation from the
highest powers ? How can be influence
the foreign firm? Afterall how will they
part that amount of money! will they give
for no benefit at all to a particular person
crores of rupees unless it has been con-
veniently agreed to by some highest powers
from our country. How is it possible ?
Can we believe that only that single: iadis
vidual could absorb all the 30 crores oi
rupces ? How do we believe that there is
nobody clse behind him who is also getting:
benefit of this Rs. 30 crores ? Sir, it is' &
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very serious matter. It has shattered
the confidence of the people. We would
like to know when this contract was
made ? which was the firm ? Which was
the country ? Who was the agent ?
Actually how much amount was paid to
him ? How is he able to influence that
while our Government policy is there very
clearly that no agent has any role at all
in the Derence deal.

Sir, there are several disturbing reports
in the Press about SSK of West Germany,
HDW of West Germany and Bofars of
Sweden. Even as far back as 27th May
1986 in the Economic Times, serious
doubts were expressed about the Defence
deal in regard to purchase of iong range art=
illery gun system in which nearly Rs, 1.100
crores were spent. While the staff require-
ment for the gun was the firing range of
30 kms, the guns supplied by Bofars of
Sweden could strike only up to 15 hkilome-
tres in the beginning., Later when they
were given another opportunity, new type
of ammunition was replaced. In those
strikes, the guns fired up to only 21 kms.
Stiil they could not satisfy our targets of
30 kms. Sir, one surprising feature i1s even
during the trial period, which was con-
ducted at Babina, some components are
said to have been broken and flown off.
like flying mechanism, etc., are said to
have been broken and flown off. The
gun could not be used uil fresh compo-
pents were brought from Sweden.
According to some exper:s, it was of a
very serious nature. Doubts were ex-
pressed on 27th May 1986. Now with
this news, these confusions have been
confounded and the doubis have acquired
serious dimensions. So. 1t 1s the duty of
the Government to bring forth the facts
to this House and, through this Parlia-
ment, to the psople of our country.

Sir, we are spending nearly Rs. 12,000
crores on our Defence Ministry’s require-
ments out of which nearly four thousand
to six thousand crores of rupces are spent
for the purchase of different equipment
that are needed for safeguarding the secu-
rity of our country. I or anybody else
fp this House do mot mind any amount
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of money being spent for Defence needs.
But we do not want the money to be
wasted. After all that amount of Rs, 30
crores, said to have been given to some
individual or agent, will be booked in the
form of overheads and our Government
has to pay for that. The tax-payer has
to pay. So, the amount that is to be
spent for Defence purposes, every rupee
of it should be put toth: best use. That
is our main contention,

I submit that this-item should aot be
viewed from a narrow political perspective
or some partisan view. That is not an
1ssue to settle scores. Several news items
have appeared in the press in the last
few days criticizing the former Defence
Minister for appointing Committee under
the Defence Secretary to enquire into this
particular issue as well the modus operandj
how these agents could ipnfluence those
foreign firms and get commission. Several
responsible pecople and some members of
the Cabinet have expressed serious
reservations about the wisdom of institut-
ing this Committee. They have cast
aspersions on the integrity and bonafides
of the former Defence Minister. They
have attributed motives also. We are not
interested in the internal affairs of the
ruling party though the former Defeace
Minister has made very clear more than
once that his loyalty to the party or his
leader 18 s cond to cone. We emphatically
state in this House that his duty to the
nation as long as he was a Minister
should be more than his loyalty to the
party or to his leader. His duty to the
nation, national interest, certainly deserves
higher priority and in that process, he
might have taken this step. After all,
what is wrong ? Actually, the Prime
Minister. the President of Congress Party,
Shri Rajiv Gandhi, during the centenary
celebrations at Bombay gave a call to the
partymen to launch a <‘Build India
Movement’ Some basic ingredients of
the Build India Movement outlined by
him included that the war on corruption
will go on without let or hinderance, that
the countty needs a clean social and
political environment and that the Con-
gress party is determined to achleve that.
Are these words only for peoples’ con-
sumption or do the ruling party and the
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Government feel at the heart of their
hearts that it has got a strong commitment
for these ideals, which it had echoed at
Bombay.

12.54 brs.

[SHRIMATI
in the Chair)

BASAVARAJESWARI

-

After all, the former Defence Minister
has acted within his rights in appointing
the Committee. I cou!d not agree with
the views that have been expressed by our
hon. colleauge, Shri Bhagwat Jha Azad that
instituting of a Committee and making it
public may not serve our interest. I
believe, it is a step in the right direction
and it will enable the other countries,
other firms, which are supplying arms to
our country to decide not to give any
commission to any agent. as it is contrary
to the policy of the Government of India.
And if they are giving already, they will
certainly inform our Government aad
avoid such things in future. Madam this
act of Defence Minister w:ll enhance the
prestige of the Government. It will help
remove sevious doubts that are in the
public mind We have to fight corruption
which is eating into the vitals of our
economy. The amount of hundreds of
crores of rupees paid as commission to
these agents is to be paid by the Govern-
ment of India in the form of enbanced
prices. It will also harm the national
interest from the defence strategic point
of view. We have to bring to light who
are those agents ? How they are assccia-
ted with the agreement ? Who are behind
them and how they have influenced the
firms ? So, I demand the Government to
come up with a White Paper on this
specific issue and other similar deals to
remove the doubts that were raised in the
minds of the people and susp:cion about
the defence expenditure as it is a dark
area in which there is a great deal of
waste and corruption which should be
removed and the Government should
come up with a White Paper. Madam,
I urge that a House Committee be appoin-
ted to find out how this has bhappened,
who is the agent; whether there are some
more agents who are receiving commission
like this; and how they are able to in-
fluence the manufacturing firms and
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agrecsments were made even after the
clear policy of Government to do away
with the system of agents ?
Let this House be informed, how many
times the recommendation of the defence
services arrived at after rigorous testing
were bypassed and rejected and orders
were placed with alternative parties or
firms in purchasing weapons and what
steps the Government propose 1o take
to prevent this type of incidence in future,

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESE-
ARCH AND DEVELOPMENT IN THE
MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : A point of clarification.
If I undrrstand you correctly, you wanted
to know how often the Department of
Defence has overruled a technical recom-
mendation of the concerned headquarter ?
In that case I do not need to wait for my
reply; the answer is ‘never’.

SHRI V. SOBHANADREESWARA
RAO : Thank you for the clarification.
Madam, I suggest constitution of a Stand-
ing Defence Committee of Parliament with
privileged power to look into every defence
deal confidentially and to summon experts
whenever found necessary. Defence deals
bave unfortunately come to acquire a
great deal of notoriety over the years.
They must, therefore, not only be genuine
but must also appear to be above board.

Lastly. Madam Cnairman, I urge upon
the Minister to take this House into con-
fidence and let us know whether two
Members of our Cabinet have tried to
inform the Rashtrapati Bhavan about
this spec fic issue and whether Rashtrapati
Bhavan has asked for further clarifications
of this specific issue : Let the Minister
take this House into confidence and in-
form all the relevant facts.

SHRI S. JAIPAL REDDY (Mahbub-
nagar) : Does the House adjourns
always in pandemonium only and never
for lunch ?

SHRI INDRAJIT GUPTA (Basirhat);
There is pandemonium in our stomachs.

MR. CHAIRMAN : There is no ad-
journment for lunch, but you can go for
lunch.
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SHRI R. S. SPARROW (Julluadur) :
Much has been said-about today's -discuse
sion and I will try to be very brief. The
subjeot, as it is; should be ireated as a
sensitive one. At the start of.it, I may
point out Madam that the hon. Minister
of State for Defence has already placed
before: us the essential facts in his state-
ment in relation to this discussion. In
particular, he has touched upom three
salient points and I would like to quote
them :

¢ (1) The Department of Defen-
ce of the Government of India
has not appointed any agent
authorised to act on its behalf in
respect of any derence contract.

(2) The most stringent procedu-
res have been Jaid down to en-
sure  quality and technical
parameters of equipment procured
by the Department of Defence.
No equipment is purchased with-
out technical certification of
acceptability from ihe concerned
Service Headquarters.
(3) On assuming office, the
Prime Minister reiterated the
existing instructions that the
Department of Defence should
not deal with any non-govern-
mental agent of a foreign supplier
in respect of any commercial
negotiations. Th= Primes Minister
also directed that foreign govern-
ments aad suppliers should be
told unequivocally about the
decision. This policy directive
has been enforced rigorously by
the Department of Defence with
satisfactory results.”’

This third point is a very important
one.

Madam, this is- the crux of the matter,
latd bare Jucidly and explicily,. Now, in
my opinion, the questions that have been
raised by certain speakers on the other
side should not have been possibly raked

up.
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In so far as ourr Armed- Forees: are
concerned; this Government under<the-
acgis of our Prime Minister has’ built'up'
its stature, making full use of innovative:*
technology and other progressive ideas,
from the points ot technological traiming,
equipment, modern knowhow and.so on.
I am saying this with a hittle bit of asser-
tion because I have kept in touch all
along as to how the ministerial side vis-a-
vis the Chiefs of Armed Forces work,
down to the last link, that s the soldier
on foot or in the tank. I can assure
you Madam on this point becuuse there
is some right for me to assert on these
matters. My colleagues will bear me out
on this point. Taking all these point in-
to account, I assess that our Army,
Navy and Air Force are at the moment,
one of the top-most battle powers and
operational powers in the world. So far
as equipmeat is concerned, on that too I
can tell you the same. Incidentally,,
proof has time and again been coming
forth on the battle fields. As the assess-
ment goes, now it 1s a little more polished
and a little more brushed up with regard
to vitality, executive and operational
efficiency, etc. So taking all this nto
account, I say that I have full faith in the
Ministry of Defence. in Government of
India and in our Prime Minister and the
functional Chiefs of Staff of various wings
of the Army with all 1its working tentacles
such as directorates and even down to
the level of the soldiers themselves. Our
Army is a very well-knit machine.

Points have been raised that at Babibha.
or some other place certain trials which
were conducted were not proved to be so
useful or correct. 1 disagree with them.
Kindly do not mind my saying so. 1
have been completely and directly ia.
touch with all these things. I know how
the trials are conducted, how some of"
the equipment that is bought is put-toe
trial again and again to ensure its workas
bility and feasibitity and to see that it is
upto the sandard or not, so far as warfare
is concerned. In thia way, some equip:
ment is condemned and some equipment
is taken in and i some cases some eguip~
ment is modified. This bappens: net
only to one type -of equipment, but to-all
types of equipment I wamted to bring
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this-aspect:to-your kind netice in these
«Jewnminutes.

"The second aspect is this. Please
acoept my recommendation and do not
Sguch 'thpse subjects which are sensitive &
ypay:even prove ipstrumental in creating
tsome kind of doubts in the minds of our
iService Personnel thereby demoralising our
-own Foreces. For that matter, very frankly
:speakipg, I persona'’ly think that this dis-
-ocussion-under Rule 193 or this Motion
~ghvould mot have been brought in. If you
«want to check up certain things, yoa can
always do so. There are senior members
in every Party and any time they wish
to check up any thing for their own satis-
faction they can do so They can check
up as to why certain things are happening
whether they are correct or not and so
on and so forth. You can do that in such

a manner that unnecessarily things are
-not-raked up. We should also not resort
to chasing the will o’-the wisp. Otherwise,
everybody would start having some kind
of doubts. So, this in my view is not
necessary. If apy.person comes to know
about something he should pool his re-
sources and knowledge and use it for
the benefit of the country. It does not
matter whichever Government is in power
in so far as defence forces are concerned.
‘We must take it as a question in the
interest of the nation as a whole acd not
‘from the point of view of this party or
that party. There should not be any kind
of political slant, It should be done in the
interest of the nation as a whole. If you
eome to know when something goes wrong,
‘you should putforth your suggestions
-and recommendations in the interest of
the nation and not for the sake of writing
,to.a newspaper or something. When
you factually find that something is
wrong there is no reason why we should
not.discuss it through the aeg s and good-
will of the Speaker. with the Government.
We can do so for whatever be its

wonth.

I thought that I must bring these
viewpoints of mine to your kind netice.
As gregards other things it is no good
criticising each other on small and little
things, such as, where the letter was sent
to, whether such and such a thing was
said by such and such a person and so
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on. This-is no.geod because it does not
help anybody in so far as the defence
forces are concerned. If it is a question
of some involvement of political give and
take or knowhow or any such thing, that
is a different matter. But here I wish to
urge that this House must work in uvnison
8o far as defence forces are concerned.

I must congratulate the Ministry of
Defence for upholding the traditions
that have been proved good since a
very long time. It does not matter as to
which Government is in power. Anything
which has to be kept necessarily as a
secret in connection with defence will
have to be kept secret. We should not
let every thing go in a haywire in a sort of
airy-fairy ballooning manner. For ° that
matter, I must say that the Prime Minister
and the Government in power today are
doing their duty most vigilantly.

I congratulate them on this score.
With these few words, I thank you very
much.

SHRI SYED SHAHABUDDIN
(Kishanganj) : Madam Chairperson,
national defence has the highest prority
and our commitment to the defence of
our sovereignty, ‘our independence and
our territorial integrity by all means at
our command cannot be over-emphasised,
That we dwell in a negative secunty
environment is also a fact of life. There
fore, Madam, our defence efforts calis for
constant modernisation and innovation.
This modernisation can be achieved only
by two routes. Either by indigenisation
or by purchase of technology. I regret
to say that the deeree of progress on the
path of self-reliance has not been as  ra-
pid as we wouid have liked it to be in the
40 years since independence. We are still
dependent in a very large measure on
foreign supply for nearly the whole of
the modern weapon system; whether it is
high speed aircraft or missile or helicopter
for the armed forces, for the air force;
whether it is.a tank or the long range
artillery for our armed forces or.whether
it is an.aircraft carrier or submarine; we
largely depend rather wholly depend on
foreign supply.
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I know that we have made progress,
I do not deny thatt We have had a
Vijayanta Tank; we have had a Gnat
Aircraft whicbh bas done such a marvel-
lous job on the front that we had to face
the enemy. We also know about the
modern field guns that we have improvsi-
ed. But that is not enough. So, let our
investment in R & D go up from the
present level of 2—4 per cent that it has
been if we ar: one day to become inde-
pendent of foreign dependence in this
vital field of national life. We have spent
Rs. 10-12,000 crores annually. This
year’s budget is 12,500 crores. I do not
know exactly how much we have spent on
our equipment; may be it is a layman’s
guess, it is about two-thirds of the budget
which goes on equipment and perhaps of
the two-thirds or at least half of this
amount is spent on foreign purchase.
Therefore, what we are dealing with today
in a sense is the question of how we dis-
pose of, in what manner, through what
procedure roughly Rs, 4-5,000 crores of
our moaney —the product of sweat and
tear, the labour of the countrymen.

Defence takes about 15-20 per cent
of our government spending, but there s
a regime of over-class fication; and our
defence matters are shrouded in secrecy;
there is mystery. I don’t think I dare say
that we had really a worthwhile debate
on defence in this House or the other
House so far. I do not know its reasons.
But somebody said, it isa holy cow. I
do not know, The surprsing thing is that
while our country men and our Parlia-
ment are denied the basic information-
how many tanks do we have how many
aircrafts do we have, how many subma-
rines do we have, how many submarine
are in order—this information is availa-
ble in a printed form, in an authentic
form to all the great powers of the
world; not only to them but to our
potential adversaries also.

SHRI ARUN SINGH : On a point
of clarification. For your information,
it is definitely available in a printed and
published form, but it is not available in
ap authentic form.,
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SHRI SYED SHAHABUDDIN : I
withdraw that word. What I meant was
that it has never been challenged by any-
body; it is available in an unchallenged
form (Inte ruptions) The hon. Minister
has not spoken a word about the facts of
the case. He delibera ely tried to put a
veil over st. But the veil is so thin that
the facts are visible through it. The
country concerned is Germany and the
equipment concerned is submarine and
the agent concerned is Hindujas. Every-
body knows about it; everybody has been
talking about it. But the hon. Minister
does not want to face the facts.

THE MINISTER OF ENERGY
(SHRI VASANT SATHE): Both Ger-
many and the Hindujas have denied.

SHRI SYED SHAHABUDDIN :
What thesy have denied, we shall come to
that.

PROF. MADHU DANDAVATE:
They denied kickbacks.

SHRI VASANT SATHE : They deni-
ed involvement.

MR CHAIRMAN : The hon. mem-
ber should not mention the names of the
people who cannot defend themselves on
the Floor of the House.

SHRI SYED SHAHABUDDIN : But
they are foreign companies which cannot
defend themselves here. The hon. Mini-
ster can tell us if our facts are wrong.

SHRI INDRAJIT GUPTA : We only
dzpend on Press reports.

SHRI SYED SHAHABUDDIN: I
have mentioned the name of a commer-
cial firm and the name of a country
from which we are getting supplies and
everybody knows that our submarines
come only from two sources : We have
the F-Class submarines from the Soviet
Union and we have the Type 1500 sub-
marines from Germany, and that is that,
and both we are trying to manufacture
also in our country.
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SHRI ARUN SINGH: On a point
of clarification. We also have another
class of submarines.

‘ SHRI SYED SHAHABUDDIN : 1
am bappy to know that. I hope they are
of indigenous manufacture,

According to the latest information
that has been printed, we have about
eight Russian submarines and about four
asfar as F. R. G. is concerned, they
bave with a delayed delivery time, suppli-
ed us with two submarines and two more
were to be brougbht in, in knocked out
conditions and they were to be assembled
in Bombay. Unfortunately, only one of
them has come to us and the other had
to be struck off for more complicated
reasons, because of high cost of the
spares, and for <pares, we decided that one
unit should be cannibalised. So, fnally
we got three submarines for the original
contracted four. But thatis not the
problem that we are dealing with today.

What I want to question is that ;: This
deal began in 1980 and even if the Minis.
try is totally naive, I think they bave
some common sense. Since we are pot
a big power in terms of submarines, we
are to be careful about what we buy and
after all we know about this internatiqnal
bazaar and we know
that......(Inte-ruptions)

SHRI CHANDRA PRATAP
NARAIN SINGH : 1 take objection to
to that. He cannot specify the year
because the technical evaluation of a
particular defence requirement...
(Interruptions)

SHRI SYED SHAHABUDDIN : Let
the Minister reply.

MR. CHAIRMAN : He is yielding

and you wanted to reply.

SHRI SYED SHAHABUDDIN : 1
yielded but I did not know what he was
going to say. On this point only the
Minister bas got a right to correct, if I
Qm wroag.
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SHRI CHANDRA PRATAP
NARAIN SINGH: I have a right be-
cause I was State Minister of Defence

in 1980, and negotiations started before
1980.

SHRI SYED SHAHABUDDIN : All
right; then you speak*

SHRI CHANDRA PRATAP
NARAIN SINGH : I do not speak. I
assert that the evaluations of a particular
requirement in Defence i1s done in many
stages and it takes time. So, you cannot

state a specific date unless the government
states dates.

SHRI SYED SHAHABUDDIN : The
negotiations began in 1980.

SHRI CHANDRA
NARAIN SINGH : No.

PRATAP

SHRI SYED SHAHABUDDIN : I
am not talking of our requirements of
submarines as a class, or submarines in
general.

SHRI CHANDRA
NARAIN SINGH : Evaluation.

PRATAP

SHRI SYED SHAHABUDDIN : I
am only talking of evaluation of a parti-
cular equipment which was not even in
existence at that time. That 1s the point
that I am trying to make, At the time
we began talking about this particular
submarine, this particular ship building
yard had nothing but a proto-type to
show us, nothing but the blue prints to
offer. Not a single unit—not a  single
unit—had been manufactured by this ship
building yard, or had been delivered to
any Navy in the world, had been deliver=-
ed even to the German Navy at the time,
when we, out of great generosity decided
to buy a submarine from this firm. That
is what 1 call lack of common
sense If we were buying hundreds of
submarines, we surely had the right te
commit a mistake. But surely, Madam
Chairperson, if our submarines are in
number of units like two and four and
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sixes, we are to be careful to buy some .

time tested equipment, which has already
been tested by another Navy.

SHRI ARUN SINGH: On a point
of clarification, because I have not been
able to undersiand, because I bhawve
to reply. Am I to understand that what
the hon. Member is saying is that some
particular yard, the HDW did not make
a submarine till 1980 ?

SHRI SYED SHAHABUDDIN: 1
did not say that. What I said was, that
at the time when we have started aegotia-
tions for the purchase of this particular...

(Interrupiions)

AN HON. MEMBER :
that,

You said

SHRI SYED SHAHABUDDIN : No.
I am repeating, what I was going to say,
you can check the record. Please do
not interrupt like this.

Wheat I was trying to say is at that
time when we began negotiations, on this
deal in the year of the Lord 1980, at that
time this particular ship yard in Germany
had not built or supplied a single unit,
to any Navy in the world. Therefore, it
had not been tested. It only had a
proto-type to show us; it only had blue
prints to show us. That is all. That is
what I am saying.

SHRI ARUN SINGH : If my under-
standing is correct, what you are saying
is that-M/s. HDW or whoever they were,
they had never produced a single subma-
rine but they had a prototype to show.

SHRI VASANT SATHE: That is
what he is saying.

SHRI SYED SHAHABUDDIN : T-
1500. And I am saying that uail then T
1500 had not been accepted even by the
German Navy. It had not been suppli-
€d (o a single other navy in the world.
I do not know which serial number we
come, but we became ome of the first
buyers . of this
equipment.

particulay piece of
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SHRI ‘VASANT ‘SATHE Y ''Prétonype
is the same as the ‘blueprint. -

SHRI.SYED SHAHABUDDIN_: Not
quite that. . Ithas to be testéd ‘in the
field; it has to tested in the war: "And
when you are going to have 10 or 11 Wib-
marines, then you ought to be extremely

careful. what:you- buy;
{Transiation)
Eveén if one hag to “‘buy an earfhéfy:

ware, it is checked several tinies.
(English]

I donot wisn to place -8 cause and
effect relationship, but the fact remains
and it bad come 10 my notice .zight thep
that-a iate lamented.leader of the.ruling
party—I dare not-take; his . name in the
House, but if you permit me immunity, I
might.

MR. CHAIRMAN :
the names here.

Do not bring

SHRI SYED'SHAHBABUDDIN:: But:
he was involved in this. And xfew:dayss
after his demise, perhaps, as 2 homags to
his memory, the Politicet Affsits Commity:
tee of the Cabinet sat down :end ' Okayeds
this deal.

SHRI ARUN SINGH : May I
interrupt here 2 I take serious objection.

SHRI S, JAIPAL REDDY:
names are mentioned.

No

SHRI ARUN SINGH: 1 do not
care...(Imerrmptions). 1  take sesious
objection to the concept that. any Cabingt
Committee on Politioal Affairs of any
Government, irrespective of which  party
it belongs to; will take ¢ decislen Secause
of or in terms of the death of - ‘sémebody s
I take serious objection. Whether it is
your CCPA or:.0urtE€CPA L d0 net eare.
But I take objection in priacipia,

SHRI SYER: SHAHARURDIN <. Our
CCPA will not do that 1 can asmusIOW
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iOSERI - 'WASANT- ‘SATHE :" Your
'QOPA wiltpever 'pay - Hopwmage to  any-
1body.. (Invevroptions)

'SHRI ' SYED SHAHABUDDIN :
“Therefore, right from 1980 there has been
@ Cterfain ockur of ¢orruption in' the
corridors of power with regard to this
*deal. *Therfe has been ' something’ fishy
about it. People have been talking about
it but it never came to the fore. Now,
of cowrse, is.bas bsoken -open.

“~Now what ¥would-like to ‘know from
the horf- Minister is :* How --mdny T 1500
type ' of submarines aré- -due to’ be manu-
factured by ‘this - shipping -yard ? -How
many have already been -manwfactured
#nd-supplied- to -various foreign- mavys.
‘Iff'am %buying - something I should
‘know -'who had “been - the customers...
Cintérruptions)

SHRI S. JAIPAL REDDY : South

Africa ?

+SHRI AJAY MUSHRAN (Jabalpur):
I bope, you are not an agent of that
'company... (I{aterruptions)

SHRYI SYED SHAHABUDDIN : You
-can’ presume whatever you like. 1 grant
you that freedom. . (Interruptions)

MR. CHAIRMAN : Let him conti-
nue. He is not yiclding...(Interruptions)

SHRI SYED SHAHABUDDIN : I
am pot yielding.

MR. CHAIRMAN : He is not yield-
tag.

‘OPROF. MADHU DANDAVATE : You
als0 should not vield. {Inserru ptions )

‘SHRI ‘SYED SHAHABUDDIN :
“That foreign supplier -would be mad,
would be out of his senses if he appoints
Shahabuddin as his agent to influence the
Government of India.

I want bim to confirm also whether
by now the German Navy has finally got
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around to accept one of the T 1500 sub-
marines for their own Navy, because I
know that the German Government is
extremely concerned that this deal should
go through. Not only that. They ‘also

- wanted to influence us to buy two more

of them. That ts 'how this probleny came

" up because when they came to ‘negdtiate

with us, they now quoted a price ‘which
was nearly hundred per cent higher than
the last price. And we said not that far.
They said : Look, we shall reduce it by
a certain prrcentage. It was even agreed
that they would reduce it by 20 per cent.
They went back and sent a telegram :
Sorry, we cannot reduce, The reason
they quoted was because the agent insisted
on his pound of flesh. I know about
this international arms bazar. It has its
quota of Shylocks and sharks?

The essential point is, much song and
dance has been made here about the
Government of Inda not appointing
agents. Whose case is that ? Weare
not saying that the Government of India
appointed an agent. Nowhere in the
world in a transaction of this type the
buyer appoints an agent. It is always the
seller who appoints an agent, and the
seller appoints an agent after careful
consideration. He does not pay his
money for nothing, he does not dole out
the Commission for nothing, he appoints
as an agent somebody who is likely to
influence the process of decision-makiag,
who has access to the decision-makers,
who has some linkage with the powers
that be within the ruling circles. This is
the point. I would like to have a cate-
gorical statement from the Government
that they have never to dealt with at no
point of time did they deal with Hindujas
on this question right from 1980, Let
them say that. (Interruptions) Madam
Chairperson, I am not worried about the
commisgion rate.

SHRI ARUN SINGH : Can you re-
peat that once again ?

SHRI SYED SHAHABUDDIN : I
said_ since Hinduja have been named and
Hindujas are supposed to have friends in
India, they may not be Indians as such,
and I also noticed that the hon, ' Minister
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has very carefully used the phrase, An
Indian agent’. 1 do not know what be
means, I would like him to clarify —does
he mean an Indian pational acting as an
agent, or does he mean a person of
Indian origin acting as an agent, because
the word ‘Indian, covers both, an Indian
national and a person of Indian origin.

SHRI ARUN SINGH: Can you
repeat the exact thing ?

SHRI SYED SHAHABUDDIN : You
have said, ‘an Indian agent’ I want to
know what are you talking about 7 The
Hindujas are of Indian origin ? A Hinduja
may or may not be an Indian national,
Is he an Indian national, I do not know.
But all T am saying is, he is of Indian
origin because we know he was some time
back in Iran and very close to the Saha,
and then expelled and came to Bombay
and went to London and so on.

{Interruptions)

Now, Madam 1 will take just one
minute,

SHRI ARUN SINGH : I did not get
your question : Did the Government ever

SHRI SYED SHAHABUDDIN :
I said, right from 1980 when the deal was
initiated, did you at any point of time, as
a Government, have any negotiations or
discussions on this particular question
with the agent who is supposed to be

Hinduja ? ’

PROF. P. J. KURIEN : You did not
read the papers, it is very clearly stated
there.

MR. CHAIRMAN : Mr. Shahabud-
din. please conclude. The Defence Minis-

ter has to reply by 2.30.

SHRI SYED SHABHABUDDIN :
All 1 want to say is this. I would also
like to know whether your original agree-
ment had two clauses because that is a
matter of produnce, Madam and that may
be useful for ail future ncgotiations. Did
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you have an escalation clause 20r did you
bind the supplier that in case ia future you
exercise your option to buy more, then
he has to stick to the same price? Or
were they wise enough to putin as an
escalation clause to hoodwink you ?
Secondly, was therec a penalty clause for
delay in delivery ? Because, it is a matter
of record that the submarines were not
delivered in time.

Finally, what I would like to say is
this. A departmental inquiry would not
wash. In the present state of demoralisa-
tion,with honourable exceptions the bure-
aucracy will sign on the dotted line. The
Parliament and the peope of India demand
a clear inquiry, an open inquiry. It is
not a matter of one deal or another deal,
it is not a matter of one year or another
year, it 1s & matter of a continuous drain
on our resources, on the produce of our
blood, sweat and tears, something to do
with our national existence itself; some-
thing to do with the highest priority of our
national life, and I do not think that any
technical matter can stand in the way of a
parliamentary probe. The Parliament,
Madam. can invite any number of techni.
cians and technical consultants to advise
them. That is not the issue. The issue is,
the Parliament has a right to go into since
all the deals that they have gone into sincs
1930, not on a Government-to-Government
basis because on a Government to-Govern-
ment basis things are pretty well taken
care of, but in all the supplies of major
equipment that they bhave bought from
private companies with or without the
intervention of the  intersted foreign
government. And notwithstanding techni-
cal consideration, no secarity angle is
involved. No security angle is involved
in this as to which submarines we have
and from where we have got them. These
are pretty well-known. What we would
like to know is, how you have procured
them, how do you hope to procure them
and wish to procure them in the future,
On that, the people of India must have

the last word.

{Translation)

SHRI PRATAB BHANU SHARMA
(Vidisha) : Madam Chbairman, this deal
of the Defence Minlstry is being dimmod
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in the House since yesterday. The hon.
Members have questioned the basic princi-
ples of our Defence Minist'y, the working
of our Armed forces and the good name
of our Ministry.

T think it is the first occasion after
independence when the integrity of our
Defence Ministry and Defence experts is
being questioned without any concrete
proof or factual information. I am saying
this thing, because the facts given by our
senior Member Shri Shahabuddin are far
away- from the truth. He said that our
Government was not alert about national
security and it is not moving towards self-
reliance. He also expressed dissatisfaction
over the achievements of our Research
wing which is called DRDO which has
made progress after independence under
the guidance and the advice of our security
experts and technicians. For the general
information, I would like to tell that the
Government does not spend merely two
per cent on R and D, but last year it had
spent 4.12 per cent of the total Budget
allocation on it. Last year it spent about
Rs. 423.25 crores on R and D. We want
that it should be increased to 10 per cent,
because our aim is to achieve self-reliance
in respect of our national security. We
have to adopt new developed technology.
In view of the security environment pre-
valling around us, it is necessary to streng-
then our defence system and to improve
our research work so that we can be sef-
reliant in our defence matters. If we
accept the obstacles being created 1n the
development of defence ms:tters and such
discussion continues on the basis of reports
published in some newspapers, it will put
a question mark on our entire system. It
will also put question mark on the proce-
dure adopted by our technicians and ex-
perts for selection and test ng of equip-
ments for the purchase. Therefore, our
Defence Minister should come out with
definite information in the House as to
how we select our defence equipments
which we require to meet our national
defence requirements suitable to our
surrounding geographical situations. He
should state as to what procedure we
adopt to purchase such arms and equip-
ments from the international market.
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Apart from this, our hon. Members
Shri Shahabuddin and Shri Rao have also
pointed out about some basic concept. It
is clearly stated in this statement that
neither any Indian nor any foreign agent
was employed at any stage whether at
negotiation stage or finalisation stage of
the agreement. A policy decision was
taken in 1980 that no agent will be em-
ployed or appointed by the Government
for making purchases for Defence Ministry.
Shri Guptaji and I were the members of
consultative committee of the Defence
Ministry in 1983-84

SHRI INDRAJIT GUPTA : I am still
its Member.

SHRI PRATAP BHANU SHARMA :
It is good that you are still its member,
I have joined the consultative committee
of science and technology. I want to say
that this policy decision was taken at that
time. There is no need of any intermediary
in such deal and if it comes to the notice
of the Government that such deal has
taken place in which commission has been
paid to some person, they not only black
list that company invariably, but it also
recovers that amount from the company
ifit is proved in the inquiry that the
amount has been paid as commission. In
this context, the so caled facts under
which the whole matter was raised, [ would
say that after the reply of the hon. Minis-
ter of Defence, have lost their force and
it has taken the wind out of the sail of the
opposition and they are expressing certain
doubts on concocted points.

Mr. Chairman, Sir, the procedure laid
down for defence purchase is very clear.
According to it, first the specification is
fixed and then in accordance with the
fixed specification, the equipments are
selected. Whether we buy equipments
from the Soviet Union on rupee payment
basis or we buy from the international
market which is a general currency area
or the hard currency area, there is a fixed
procedure which we follow. When the ex-
perts from the three forces decide that
the equipment suits the requirement of
the country and the quality is in accor-
dance with the norms fixed by our
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experts and the Defence Department,
then only it is decided to purchase it and
then negotiation about their price takes
place and the final offer is discussed.
This thing takes place whether itis a
matter of purchasing sub-marine, mirage or
some modern weapons. We do not want
to buy weapons from abroad but we are
compelled to buy them. The situtation is
such that when the country having sophis-
ticated weapons supply such weapons to
our neighbouring countries, the weapons
developed by our country get obsolete in
comparison to their weapons and then we
are compelld to purchase those weapons
to match their weapons. So far as the
points raised by the hon. Members in
regard to the purchase of weapons are con-
cerned, these have been put at the behest

of some specific person or with the inten-
tion to spoil our international image and
this has no relation with the discussion
under Rule 193. From the reply of the
hon. Minister, it is clear that the message

received on 25th February, 1987, had
indicated that there 1s apprehension that
in the deal that was struck,a commission

of 7 per cent was paid to an Indian agent.

All the papers were presented to the then

Defence Minister on 3rd March, 1987

when the file was presented to him. The
Defence Minister ordered on the file on
11th March that the doubt in regard to
the deal should be referred to the Minis-
try of Finance so that action could be
taken under the FERA, and the laws of
taxation. Besides this another order was
passed in it, Then what is the reason that
there has been delay in carrying out those
orders after 11th March upto 9th April,
Why was there so much delay in the
csovement of file and why while giving
new order in the file after 9th April, the
information thereof was released to the
press was not this an important point
given by one Government to another?
May I know whether it was not necessary
to bring it in the notice of the Prime
Minister immediately after 25th February
and when the order was issued on 1ith
March, then why was that file kept again
on 9th April for giving second thought or
drawing some points from it, These are
very important questions and a point also
arise that when this file was sent to the
bon. Prime Minister, what was the reason
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for issuing a Press release. Was it.not
for gaining cheap popularity?

AN HON. MEMBER : You may ask
him.

SHRI PRATAP BHANU SHARMA :
We are asking all. You are also included
among them. Was it not for gaining cheap
popularlity and with what motive was it
sent to the Prime Minister. Was it.gent to
him for taking direction and information
and when it was so, then the Prime
Minister should have been given infor-
mation on every point. When there is a
joint responsibility of the Cabinet, the
work shouid have been done accordiagly.
Our Prime Minister has himself exposed
corruption in the Ministry of Defence,
whether it was the case of Larkins or Ku-
mar or the case pertaining to the purchase
of any weapons. Clear instructions were
isgued to the Ministry of Defence after ‘Ist
January, 1985 that there would be no
intermediary, agent and other person in
the deal in future. If there is corruption at
any level. it should be rooted out. I would
like to know as to why and bow this
dobut arose and why was there delay in
taking decision in the matter ? Why was
this thing not brought in the notice of
the Prime Minister in the month of Feb-
ruary itself ? This thihg creats doubts.

Besides this. when this thing can be
debated in the House and the hen.
Members know that there was sitting of
the House on 10th April also, then was it
necessary to issue a press release before
informing the House and then give a
Statement in the House? Statement
should be given first in the House, then
it should be issued to the Press, We would
like to know from the Minister of State
in the Ministry of Defence as to what-was
the motive behind it (Interruptions). Why
have you not included this point in-it?

Besides this, I would like to koow
about some specific points from the
Minister of State in the Ministry -of
Defence that when that file was.sent to
the Prime Minister on the .night of:9th
instant, then what was the motive beshind
it and when did it reach him? With what
direction that file was sent back by him?
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Whet it was direoted and orderd that its
enquiry might be conducted by the

Department of Finance or some other
Department.(.../nterr putions),

[Eng'tsh]

SHRI S. JAIPAL REDDY (Mahbub-
nagar) : I can tell you, Madam. The
Prime Minister wanted the Parliamentry
Enquiry

MR. CHAIRMAN : He
yielding.........

is not

[Translation]

SHRI PARTAP BHANU SHARMA : A
third enquiry was instituted under the
chairmanship of the Defence Secretary
and it was published i1n the newspapers.
The full information of all these things
shoule be placed along with the facts in
the House as to how it happened, When
decision was taken for the specific inquiry
on 11th March itself then where that
matter was pending since 25th March to
9th Ap:il and as to how all of a sudden
this was issued to the press (Inreruptio.s;
by ignoring the Parliament...

[English)

SHRI S. JAIPAL REDDY : 1t is not
a policy matter. Under what rule it is
«done? (Int rruptions) 1 am asking you...

MR CHAIRMAN : You can not ask
like this unless he yields ..

SHRI SOMNATH CHATTERIEE
(Bolpur) : Why don’t you yield for a
while?

MR. CHAIRMAN : Let him conclude.

[Tran:lation]

SHRI PRATAP BHANU SHARMA :
At the last, I would like to say in regard
to the points that have been raised about
the Ministry of Defence that our Ministry
of Defence, has a reputation in the world
for the Last 25 to 30 years. Fyveryone has
tadmited that with the technical experts
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and a committee to assess the weapons and
with the modes of negotiations, it is not
easy for any country to supply sub-stand-
ard weapons to our country and the
Government may not purchase those
weapons by ignoring the interest of the
country. Such has been the reputation of
the Ministry of Defence since indepen-
dence. Such thing has never hapened be-
fore and neither we expect such things
from the Ministry of Defence in future.
Therefore, I would like to know on the
basis of facts weather the specification, the
technical evaluation and the prescribed
procedure have been followed completely
as has been the case till now? A point has
been raised in this house that the pres-
cribed procedures have not been followed
in this case and no information was availa-
ble about sub-marine when the decision
was taken. Such thing has never happened
before and 1 am confident that this has
not happened in this case also, This thing
should be placed before the house with
full facts.

All these main points arise from this
question. We can say that the high morale
of our defence forces and the procedures
followed by the Minister of defence is a
matter of pride for the country. Nobody
has challanged it. Whenever such chalj-
ange was thrown we gave a crushing reply.
We did not require sophist'cated weapons.
We need quality equipments, because
even the modern and sophisticated weapons
cou'd not stand against our quality arms,
This is an example. If there is a need we
purchase weapons from other countries
also and the procedure is changed accor-
ding to the needs. If the basic procedure
is questioned, who will be responsible for
the security of the country. We will have
to see it. If we raise the question in the
parliament on the basis of a news item in
the press or if some person having vestea
interests raises this question, our whole
system is challenged. Our defence forces
and the capability of judgement of our
technical evalaution team, the scientists,
experts, technicians will be doubted. No
country in the world bared to do this.

In the end, I am fully confident thar
we will accept whatever facts the hon,
Minister of State will submit and even
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those people will also accept the facts
who do not believe them.

[English]}

MR. CHAIRMAN : Shri Indrajit
Gupta. Please be very brief. There are
many more Members,

SHRI INDRAJIT GUPTA (Basirhat) :
Madam, some of my time will be saved
because I dont, propose to go further into
any questions regarding this particular
German Sub-marine deal because most of
the questions which were in mind, have
already been asked by Shri Shahabuddin.
Regarding this particular deal, no doubt,
the Minister will deal with them as he
thinks fit. I am not optimistic of getting
very much information. But, anyway, the
only other point which is disturbing, we
can go only by press reports, We have no
other means of getting the irformation,
We would like this report either to be
contradicted or to be confirmed or correct
position to be stated here,

The other point which has been
brought to our notice is not only of the
inflated cost of the sub-marine, not only
that this HVD company, the suppliers
went back several times on their previous
commitments and not only the fact that
they put up the cost of spares partically
three or four times with the result that if
the cost of spares is now computed with
cost of the sub-marines then we are really
going to get about 3 sub-marines for the
original cost of 4. It is also a fact that they
are defective. The torpedo and Torpedo
toubes of sub-marines are supposed to be
defective and also to be hazard for the
crew of the sub-marines. These are very
disturbing chings. I do not know whether
these are true or not. But we should be
told because it seems we have not gone in
for a very good bargain.

Now. Sir, the question in this debate
centers ronud one thing.

SHRI ARUN SINGH :. As far as
what you seid regarding this particular
sub-marine and its tubes, I am in a happy
position to state it is untrue, (Interruptions)
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Something you said about the defective
tubes and torpedo, that {s untrue.

(Interruptions)

SHRI INDRAJIT GUPTA : I asked
whether these press reports are true or
not (In erruprtions) You don’t bother to
read the press reports even, o, show can
you know it? «Interruptions) Madam, the
the hub of the question which is being
discussed in my view is what Mr. C.P.N.
Singh asserted in this house the other day,
namely that there was a policy decision at
the time when he was Minister that no
agent-foreign or Indian.no middleman
would te employed in the negotiations
for these defence contracts. I want a cate-
gorical reply to this, whether there was
such policy decision or not whether any ban
had really been put on the entry of any of
these agents into the armstrade. Because
what we knew Madam, we also try to
keep up with these things, is that the
international arms trade, how it opera.
tes, is not something unknown to people,
Everybody knows that in these inter-
national arms trade, ther: are a large
number of agents functioning. If you say
no, nobody bhas yet said that our
Government does not believe in agents,
they deal directly with the other Govern=
ment, actually you can not do it. Except
with the Government of the socialist
countries because in all other countries
the arms are mauufactured by private
manufacturers. p

It is only in the socialist countries the
arms manufacturess are not private
capitalist firms. Therefore, even ifa
Government, on some particular occasion
discusses with our Government or negoti-
ates with them for the supply of some par-
ticular item, ultimately that item has to be
supplied by the manufacturer who in these
other countries happens to be a private
manufacturer.

The statement given here by the
Minister of State the other day said that
on assuming office—it is very interesting
—the Prime Minister—that means in the
beginning of 1985—reiterated the existing
instruction that the Department of defence
should not deal with any non-governe
mental agents of a foreign supplier In
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respect of any commercial negotiations.
So, before Japuary 1985 there were some
instructions. Did those instrctions amount
to a policy decision? I think the Govern-
ment claims now that it is so. Because
two sentences further down it says in this
statement that this policy directive has
been in force rigourously by the Depart-
ment of defence with satisfactory results.
The questions which I am asking and
which is bothering me is that if there was
a policy directive, apparently pre-dated to
the present Prime Minister’s assuming
office, then if it comes to light that there
has been a deal in which some
suppler has employed an agent and
that agent has played a significant
role in the deal as a result of which
he has to be paid a substantial amount of
money as commission, then obviously that
particular deal amounts toa violation of
this policy directive. In that case if some-
body takes up that case and orders a
probe into it within the framework of that
policy directive which has been given
earlier, then is the ordering of this probe
anything more than an administrative
measure? We should know that.

The Ministry of Defence, past’ present
or the future, whoever they are, should
enlighten us on the modalities of their
fanctioning. If there was already a policy
directive that neither Indian nor foreign
agents or any supplier areto be brought
into the commercial negotiations, and
then if it comes to light that there is a deal
in which Rs 30 crores have had to be paid
to an agent for the purchase of some
foreign equipment, does it not amount to
the violation of that earlier policy direct-
fve ? If it amounts to the violation, then
what is wrong in ordering a probe into it?
Is it not an administrative measure within
the framework of that policy?

I don’t understand why some Mem-
bers, not all, but some Members of the
Ruling party are so agitated about the
ordering of this probe....

AN HON. MEMBER ; Nobody is
agitated.

SHRI INDRAJIT GUPTA: A
« .having been a violation of the collective
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responsibility. That is what people are
shouting everyday...(Interr ptions) Any-
day, I am not yielding to you.

I take it that when a telex message is
sent by an Indian Embassy in a foreign
country and that telex says that the
source of the information is the Govern-
ment of that country (Inreriupiions; not
that country, you know that, do you?!
Anyway a foreign Government bhas given
the information to our Embassy and the
Embassy has conveyed that information
through a telex message to our Govern-
ment. Then it is not a matter to be taken
lightly. One assumes, put it the least, it is
a Prima  Facie evidence of such a deal
having been there. If it is not there then
those Embassy people should be hauled
up for the frivolous telex messages. But I
assume they are doing their job seriously
and on a matter so sensitive which con-
cern the defence of this country, I think,
it is only on the basis of solid evidence
that they send telex messages to this effect.
Does this not amount to violation of the
earlier policy directive? If so, who is res-
ponsible for that? Has that not to be
found out?

You are asking this house to vote Rs.
12,000 crores this yearas a defence
budget. Why Rs 12,000 crores only. It
may double or treble But the country has
a right to know how that money is being
spent. We are in no mood to vote Rs.
12,000 crores unless you assure us that
proper Scrutiny of this expenditure is
carried out and it is really a cost-effective
budget. (Interruptions)

Now, my hunch is that this sharp
increase in the size of the Defence budget
is probably primarily due to the fact
that the component of the imported
equipment is going up because of what
has been mentioned here, namely, for
our security emvironment; the pressures
we are being subjected to, the need for
more sophisticated and modern arms and
equipment is being appreciated by the
Government and, therefore, there is
sharp increcase in the budget. Because
we cannot manufacture all these things
in our own couniry--we are not in a
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position to do it—there is need to go in
for more and more purchases from abroad
and the more we go for Defence purchases
from abroad the more the risk is there
of these middlemen and agents coming
into the picture and trying to fill their
own pockets. But who foots the bill in
the end ? That money becomes the
inflated price of the equipment and it is
we who have to foot the bill. It is like
the sales-tax. Sales-tax comes out of the
pocket of the consumer. So this commis-
sion runming into crores and crores of
rupees will have to be footed by us and
paid by us. Therefore, people of this
country bave a right to ask this question :
When you have laid down a policy
directive how you propose to implement
it ? You have said : ‘I wish to categoric.
ally state before the House that the
Department of Defence has not appo’nted
any agent authorised to act on behalf
of...”” You may not have appointed that
agent. I am not saying you have
appointed the agent. But the agents are
there. It may be the agent of the supplier
and we are caught in that trap.

Now, out of this money that we are
asked to vote for how much is going
into the pockets of the agents we would
like to know and why should we support
such a practice at al ? There are reports
also when negotiating for the purchase
of submarines at some stage there was
some negotiation with a Swedish firm
called Kockums. This company is
reportedly a government-owned company.
That is what the reports say. It s
government-owned but ultimately we did

not clinch anything with them. We went
for HDW of West Germany.
AN HON. MEMBER : HDW is also

a government-owned.

SHRI INDRAJIT GUPTA : Their
government-owned companies are employ-
ing agents and some of those ageats may
be mon-resident Indians. Whether the
non-resident Indians are called Indians
or not any more, I do not know. But
if it is Hindujas, then certainly mnon-
resident Indians are there in the picture—
if they have some contacts, The main
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thing is to bhave comtacts. The mmifm
thing is to bave aecess to the people who
io the corzidors of power can be influenced.
This 1s obvious. This is known to everye

ibtody. There are big books written sbout

14.00 hrs.

Madem, what I want to say ultimhately
is that we don’t want this HDW contact
finally to be revealed as only the tip of
the icebesg. This we must be assured
about, There are so many Indian agents
in this country not employed by the
Government perhaps but Indian agenfs
of foreiga suppliers. Are they not known
to the Minister ? Very oftes they are
senior Armed Forces officers who have
retired.

There is a company called the Usha
Consultants and Services Pvt. Ltd. They
have their office here at Nehru Place.
You can go and find for yourself. They
are one of the principal impeorters of these
foreign supplies of weapons and other
equipment for the Defence forces. Before
Air Vice Marshal Larkins was arrested,
he was employed by this firmm. There are
some other nameos perhaps. In deference
to what you are saying, I will act meatien
those names.

SHRI SOMNATH CHATTERJER :
Why not, why not ?

MR. CHAIRMAN : Please don’t

mention.

SHRI INDRAIJIT GUPTA : Those
names are with me. [ say they are high-
ranking people. There was another Air
Vice Marshal; I don’t mention his name,
There was a Lt.—General;, I don’t
memtion his ;ame. There was a Commo-
dore; I don’t mention his name. All: these
people have been employed by Usha
Consultants & Services. They are the
people who ase supposed to have negotia-
ted the sale of the two Boeing gircrafis
to the Indian Air Force whiclh are used
for the VIP duty fleet. I don’t know
because one of these planes had déveloped
a defect when the- Prinse: Minisths ‘was
flying back from London and bad to stop
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st Mesovw enll all that—an unachoduled
ep it Mosoow.

AN HON. MEMBER : That was Air
India.

SHRI INDRAJIT GUPTA : I don’t
hopw whether Air India or IAF plane.
But anyway these aro the people who
negotiated the sale.

SHRI ARUN SINGH : ¥You koow
wry weil that the aiporaft which carry
the Prime Minister abroad om long
distances are definitely mot Indima Air
Feace mircrafits. You know that very weil,
There is 'no doubt gbout it.

SHRI INDRAJIT GUPTA : If it
were Indian Air Force aircraft, it wouldn’t
prodably have broken down on the way.
Why d¢id you allow him to fly in a non-
Indian Air Force plane which broke
down ?

(Interruptions)

SHRI ARUN SINGH : The Indian
Adr Fosce doos met possess a passenger
sisoralt oapable of travelling long dis-
fances.

SHRY INDRAJIT GUPTA : Ushais
#lso negotiating, according to my reports,
the sale of anti-sobmarine Sonar equip-
mrent for the Seaking helioopters for our
Navy. These are important equipment,
We are operating through these people.
Kinloskass, with whom for a long time
wo .negotiated for purchase of engiaes for
the Main Bestle Task. This Main Battle
Tank 1s something which has becn
havnting us for years. Unfortunately the
engine never gets developed. These
Kirloskars were employing the Director
General of the CVRD. Shall I name
bim ?

SHRI SOMNATH CHATTERIJEE :
Yes, why not ?

MR, CHAIRMAN : No.

SHRI INDRAJIT GUPTA: 1 will
gine bim his same but he knows him

hetéer than.l do.
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That Director General was an
employee of Kirloskars and was trying to
sell an engine for our Main Battle Tank
in place of the L.60 which we have
imported from the U.K. and which is also
a flop. The Leyland group employs an
ex-Director General of the EME. Shall 1
pame him ? He has been trying to promote
the sale of these L-60 engines for our
Vijayanta tanks. I am oaly pointing out
to the existence of so many agents.
Who appoints them, or how do they
operate and what is the significance of
their earlier contacts ? Because of the
fact that they have served as high ranking
officers in our armed forces, they bhave
got some contacts, some knowledge. They
know how to influence peaple, they haws
got their friends and ewverything. Is this
a desirable practice ? Why caa’t the
retired defence officers be banaed from
taking up employment with conceras who
are to supply us with equpment for the
defence forces. Let them at least be
banned from taking jobs in these compa-
mies from whom we are negotiating to
buy defence equipment. It is a strange
thing. It is like retired railway officers
becoming employees of concerns from
whom we buy equipment for the railways.
Is it a correct thing to do ? If the
Gowvernment accepts that princip'e, please
tell us.

Finally, the whole thing that has come
to light 1s very disturbing to say the least
and 1t 18 causing widespread public
concern as to what 1s reaily going on and
how much money 1s being looted by
whom and what is the Government doing
knowing full well that these things are
happening.

The Minister has assured the House
that these probes, three of them, will
continue, but one of them is into the
general modalties, the way these agents
fanction. Here it is stated —systematic
study of the modus opzrand: of all agents,
Indians and foreign, so that firm actiom
can be taken against them. 1 want to
know why this part of it at least shomld
pot be subjected to a parliamentary
enquiry and why should not the paslia-
mentary Committec go into the medus
operandi of these agents, Indians u\!



415  Discussion re. Inquiry
into Payment of Commission

[Shri Indrajit Gupta)

foreign, througn whom we are getting
defence equipment ? Is it a matter which
does not concern the Parliament. the
country and the custodian of the public
funds, out of which huge amounts have
to be spent now ? I am quite sure that
the Government will not agree to a
parliamentary probe into, the German
submarine deal. That I am quite sure for
various reasons—reasons of security,
technical information, this and that, But
why should the Parliament not be allowed
to set up a Committee to go into the
general study of the modus operandi of
these agents, foreign and Indians, the
way they function, the methods they
employ, how they manage to get round
the people so that the Government should
put a stop to this finally ?

Of course, you have got a majority
in the House and you can pass any grants,
you like, but things are getting more
and more difficult for us because you
never tell us what is really going on
behind the curtain. The amount has gone
up from Rs. 8000 crores last year to Rs.
12000 crores this year and I am sure, a
big portion of that is for the imported
equipment. Before you ask us to vote
for this, we must know whether the
Government is realy serious about the
stoppage of drainage of part of these
funds into the pockets of these suppliers
who are functioning here particularly in
the defence market.

PROF P. J. KURIEN (Idukki) : Mr
Chairman, I have heard some of the
speeches from the Members on the other
side and I cannot but say that they are
trying to score debating points over us
and if they get debating points, they are
prepared to ignore even the defence
interest of the country.

I am, of vourse, not talking about the
hon. Member, Shri Indrajit Gupta, but
I would speclally like to mentton about
Shri Sahabuddin who was saying that
over the last forty years we have not
achieved anything in self-relianc:. Can
anybody with a semblence of patriotism say
in this House that we have no¢ achieved
anything in self-rellance over the last

forty years ?
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The bhon. member way quoting some
reports from various magazines puhlished
abroad to prove that our defence equip-
ments are not uoto the standard, | am
surprised that an hon. member of this
House believes such reports. He was
asking as to why all such reports are not
replied to. But why should we reply to
all those unfounded artcles published
abroad ? My hon. friend Shri Shahabud-
din is not here now and | am sorry that
he is not here. He said that we are in a
negative security environment. That is
correct. But he goes on to say that our
adversaries have correct information about
our defence equipment. I wonder how
he is getting such information from our
adversaries. How does he¢ know that they
are having such information about our
own Defence equipments.

Quoting from some foreign journals,
he also stated further that the submarines
we purchased from West Germany were
not upto the standard and that they were
purchased even without testing. Well,
these are all points for the hon. Minister
to answer and I do not want to say
anything on them. But I question the
wisdom of the hon. member when he
makes such remarks in this House. These
remarks will help only to demoralise our
Forces and our Service personnel.
Moreover, these remarks will only help
our adversaries and our epemies around
us. So, I feel that the hon. member
should certainly show some restraint
before making such remarks.

With regard to the purchases of subma-
rines and other equipments for use by our
Defence Forces, the hon. Minister bas
categorically clarified the position in this
House. His statement is very clear. He
says ¢

] would also like to assure the
House that the most stringent
procedures have been laid down
to ensure quality and technical
parameters of equipment pro-
cared by the Department of
Defence.”

This a very ' categorical statement
made by the hon. Minister on the Sodr
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of this House and even after reading the
statement, an hon. member of this House
says that the submarines purchased by us
are of a lower standard. How can a
member say that ? Unfortunately, he
believes in the Iinformation available
from our enemies and from foreign
magazines, which are trying to destabilise
our country.

I am very sorry to say that the
Opposition 1s using the whole issue for
taking political advantage.

SHRI SURESH KURUP: We are
not using. You people are using.

PROF. P. J, KURIEN : You are not
only using it. You are misusing it. You
are trying to get political advantage out
of it. Shri Kurup who initiated discussion
in this House, bas himself stated that the
whole Government is steeped in corru-
ption. I would like to say here that his
statement is applicable to the Government
in West Bengal and not to this Govern-
ment. I can argue it at length and est-
ablish my point.

14,14 hrs.

[MR. DEPUTY
im the Chair)

SPEAKFR

Sir, a foreign government gives a
message and on the basis of that message
a telex comes here that an agert is receiv-
ing Rs. 30 crores as commission. Is that
all your evidence to prove that this
Goverament is corrupt ? You should have
read the statement by the Minister. This
statement categorically says that no agent
is employed for purchase of any equip-
ment, whatsoever. Again it says that we
have not dealt with any agent. It is
categorically stated here. Further, it says
that :after assuming the office, our Prime
Minister bas reiterated the policy that
our Government will not deal with any
agent and it should be made unequivo-
cally clear to the foreign agents” How
can you say *Oh, this Government is
encouraging corruption’ ? It is true a
tolex was received. It is a jact, and it is
the only fact. It is alleged that an agent
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is getting 7 per cent commission. An
inquiry is ordered on that. I am not
going into the details of that. But some
Members on the other side talked, as if
some of us are opposing the inquiry.
That is misrepresention of fact. You
are depending on the Press reports only.
It is not like that. We want the inquiry.
We are not against any inquiry. We want
to know the correct position of the telex
and what has happened. But on one
thing we said we have reservation and
that I don’t want to hide. This inquiry
should not have been published. In
inquiries connected with defence or such
sensitive matters advance publicity in
news papers is not helpful for the
successful conduct of inquiry.

(Interruptions)

If you want the inquiry to be fruitful,
it should not appear in the Press. Be-
cause, if it is known to the Press, if it is
known to the person concerned, they can
easily destory the evidences. It is amply
clear to everybody, Therefore, we are
of the view that advance publicity given
to the Press about this inquiry is not
proper. We do not question the bona-
fide of the ex-Defence Minister, nor do
we want to question the good faith, on
which he acted. So, it shouid be very
clear. The opposition is trying to spread,
as if the Congress Members are against
the inquiry. No, we are not. We have
not run away from any inquiry. We are
prepared for any inquiry. During the
Janata rule, what happened ? We faced
so many inquiries. Mr. Shahabuddin has
said that the agent is not appointed by
the buyer, by the seller. Yes, the seller
can have so many agents. But the ques-
tion is whether the Government of India
also lately with any agent or not. It is
also lately made clear by this statement of
the minister.

The hon. Minister will give further
clarification on that. So I am not going
mto that, one point regarding what Mr.
Indrajit Gupta has said. He was asking
whether there is any policy violation done
by the Government in dealing with the
agents. From the Minister’s reply,it is very
clear that the Governoment of India has
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not dealt with any agent. It is the policy
of the Government of India, not to deal
with any agent. Therefore, the question
of violation does not arise. Sir, I would
request the Minister to give us the full
details and also see that inquiry is taken
upto its logical end.

At the sametime, I want to warn this
august house that we should also see as
to whether there is any conspiracy behind
all these affairs. I have my own doubts, I
think there is some conspiracy to desta-
bilise this government and thereby to
destabilise the integrity and the unity of
this country. We should guard against
such efforts by foreign hands. One can
pot but see su.h a conspiracy behind
these incidents.

SHRI DINESH GOSWAMI (Guwa-
hati) : I think the point on which my lear-
ned friend has just now concluded deser-
ves 8 very serious consideration. There
seems to be international efforts to desta-
bilise our country. The Indian Embassy
from abroad sent a telex. Kindly sack
that Ambassador who had sent that telex.
(nterruptions) Are you not, by your
speech, trying today to cast a reflection
on the Indian Embassy when you said that
the Indian Ambassador had sent a telex
thereby had really tried to destabahse it.
Let us not try to go into all that,

PROF P.J. KURIEN : The foreign
goverament supplied it. (Intcrruptions)

SHRI DINESH GOSWAMI : My
learned friend seems to be under the im-
pression that we should not read the news-
papers; We are not very keen on reading
the newspapers previded information is
supplied to Parliament. But the situation
has come to such a stage that we caanot
discuss most vital matters in the Parlia-
ment. Letters and the correspondence bet-
weea the President and the Prime Minis-
ter, we cannot discuss in the Parliament.
Where from do we get it? We shall bave
10 read the newspapess, In the name of
socurity, the defence bas been treated as
. holy cow. But the American security is
meot threatened when the Senato goes decp
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into the question of defence. It is only in
India that the defence is not allowed to
be discussed by the highest forum.

Today we see that at the airport that
taking a photograph over there is prohibi.
ted as if foreign spies will come with hot-
shot cameras to take photographs and
find out the secrets of our country, When
satellites are moving, photograph at the
site 1s not necessary. What you have pur-
chased today is that you have purobased it
from West Germany and America are
today completely having links with them.
So far as int.rnational re'ations are cop.
cerned, America has links with Pakistan.
Therefore, to feel that by shutting out .a
discussion in Parliament you will shut out
information from our hosti:e country is
totally wrong. All information about what
we have purchased today is not known to
the Indian people and the Iadian Parlig-
meat; but it 1s known to our adversaries.
It is good and proper that we should also
koow about it. The bon. Minister hes
made a categorical statement that this
government has never dealt with any
agent. This statement reads as follows:

«I wish to categorically state
before the House that the
Department of Defence of the
Governpment of India has not
appointed any agent authorised
to act on its behalf in respect of
any defence contract.”

You have not categorically stated that
you have not dealt with any commission
agent up-till now. (Interruptioms) It
further reads as follows :

“I would like to assure the
House that the most stringeat
procedure has been laid dowa to
ensure quality and techaicsl
parameter. No equipment ‘is
purchased from anywhere.”’

The hon. Minister has stated that mo
agency has been dealt with in the matter
of purchase. On assuming the office, the
Prime Minister reiterated the existing
instructions of the Department of defenge
and said that they should not deai with
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%4y non.government agent of a foreign
Weppller in respect of any commercial
tegotiations. The Prime Munister himself
@lreeted that the foreign government supp-
Ner shouid be told unequivocally about the
decision. You have not told us’: at mo
point of time you categorically stated that
you had not dealt with an agent. why is
that statsment absent?

SHRI ARUN SINGH : I have said in
my statemrent which you have just now
read out that the Prime Minister reitera-
ted the existing instructions that the
Department of Defence should not deal
with any non-government agent of foreign
suppler in respect of amy commerical
negotiations. We are not dealing with any
non-government agent of foreign supplier
in respect of any commerical negotiations.

SHRI DINESH GOSWAMI : That
statement is not there.

SHRI ARUN SINGH : 1 have just
pow read it out to you.

SHRI DINESH GOSWAMI : Where?
The fostruction is not to deal with....

SHRI ARUN SINGH : I am sorry;
it is sementic.

SHRI DINESH GOSWAMI : What
sementic ? If your intructions are to be
followed to the hilt, then there is no ques-
tion of any probe. If your instruction
was (o be dealt to the hilt, if no foreign
agency were really involved in this deal,
then what has Mr. V.P. Singh asked to
eaquire ? Therefore, your former Defence
Miaister is net very sure and you are a
part of the Defence establishment.

This probe was ordered when you
were the Minister of State. And your
former Delence Minister was not very
sure whether foreign agencies were in-
volved or not. And, therefore, the inquiry
bas been ordered and now you stand up
and say that at no point of time foreign
sgencies were involved, because if the
foreign agency were not involved there is
n® question of a probe, The question of
piobe has come, because not that, a
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foreign agency was employed, but foreign
agencies were involved. I would like to
know this : The Press reports have
come, and the denial is not there and I
hope he will deny. Is it a fact that in the
matter of purchasing of the submarines,
the supplier agreed to a reduction of 20
per cent, but went back on the ground
that they are not prepared because as Mr.
indrajit Gupta says, that those person who
was dealing with, the middle man, was
insisting on his pound of flesh of ten per
cent. The Press reports have come and
they are not contradicted as yet. Obvious-
ly, if there is no report from your end, no
document, no information, we have got
only one view and unfortunately we read
some Press reports that when the German
delegation came, on the matter of sub-
marines they bad agreed to a reduction of
20 per cent, but they went back and said
that it is not possible because the middle-
man—whether Hinduja or not—is insis-
ting on his ten per cent and he is not
prepared to reduce ten per cent and there-
for we are not prepared also to
reducethe price Why not a
categorical denial from you on this parti-
cular point which has come on the front
page headlines of a newspaper which is
read extensively in this country ? If you
are so sure, that it is not there. Kindly
contradict. And, I would like to know,
that in the entire negotiations, up till now
have you made it a point— which is absent
in your total statement—that in this deter-
mination of the price, what is the mecha-
nism by which you determine the price ?

You have spoken about the quality.
You have spoken that there is a very strict
surveillance kept about quality, but what
about price ? What is tte modality by
which you ensure that jin the deter-
mination of the price, of the
price of a middleman whether appointed
or not appointed by the Goveranment of
India but whether it be on one side or
the other whether it is Government or
non-Government, will not a stipulation be
there to include it in the price mechanism?
What is the modality ? Are youin a
position to assure this House that at mo
point of time till now the Defence pur-
chases that you have made from the data
on which the instruction was given—the
instruction was aot a2 new iustruction of
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Prime Minister there was an earlier ins-
truction—at no point of time any com-
mission of a middleman was not included
in the price of the purchases that you
have made so far ? And these ,are the
things we would like to know. How is
security involved ? Mr. Deputy-Speaker,
I feel that security is threatened when you
do not try to find out or you do not tell
the country about the irregularities and
corruption. Security is never threatened
when the correct things are placed before
the country and the people.

Therefore, I would like to know—and
also—the information, because a lot has
been said in the Press statement of the
former Defence Minister of this country,
a lot has been said also why he sat on the
file from 11th March to 25th March and
up to 9th April 1987-1 believe you have got
an explanation about the allegations made
out by different Members. and the alle-
gation has not come from the Opposition,
but from the ruling party, you should
provide the information to us. But if there
is no explanation, I would like to know
why the former Defence Minister sat on
this file from the 25th March and gave a
Press statement ? 1 am intersted to know
this. Did he do that with any political
motivation 7 If he has done with some
political motivation how can we trust this
Government when {its most important
Minister of the Government, the Finance
Minister who was shifted to Defence when
the Defence security was threatened. When
the security perceptions became very clou-
ded, when the Pakistan forces were moving,
according to the Government, close to our
border How is it that we can trust this
Government and therefore this Miniscer
has to answer as to why the former
Defence Minister sat on this file ? Shri
V.P. Singh owes to the country and the
peop'e to explain as to why that is so, so
that at least we must be sure that we can
trust some of the people. After all he was
holding the most important portfolios of
Finance and Defence. Therefore, if this
Ministry has no explanation, if Mr. Arun
Singh cannot give any explana-
tion as to why Mr.V. P. Singh
sat on this file, why this probe was
publicised, why this probe was
announced and the statement made even
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before he got the sanction of the Prime
Minister, then Mr. V.P. Singh either must
admit that he committed an error or he
did something for political motivation.
And if a Defence Minister does something
for political motivation which, according
to the ruling party, really threatens the
security of the country, then he owes an
explanation to the nation and the people
of this country. He is not a member of
this House, but I have called upon him
not as a Member of this House but as the
former Defence Minister to tell us what
is his reply to these aliegations either by
his reply in the other House or through
the press or media. Because he is not
the Defence Minister and he is not ans-
werable today, you just cannot hur] all
accusations on him. After all, Mr. V.P.
Singh was not appointed to the Defence
and Finance Ministry by the opposition;
he was appointed to the Defence and
Finance Ministry by the Prime Minister
himself. And therefore, the Prime Minis er
must tell us as to how he trusted such a
a man who for political motivation which
we have not alleged political motivation
was alleged by the ruling party members
one after the other.could be entrusted with
with a portfolio like the Defence portfolio.

PROF. N.G. RANGA : Who spoke ?

SHRI DINESH GOSWAMI : Last
Member also spoke. Mr. Bhagwat Jha
Azad asked as to why he sat on this file
and then gave a press publicity when
something happened. What ‘something
happened’ we know was the Fairfax
debate. Therefore, Mr. V.P. Singh today
cannot, as the former Defence Minister,
say, that *I owe my loyaity to the party;
I owe my loyalty to the Prime Mioister;
1 will not open my mouth”. His loyalty
today is much more to the people and the
country than the Prime Minister. If he
does not come out with an explanation I
will say that he was not fit for holding the
posts that he held. After all, he is still
part and parcel of ruling party. And we
did not make him the Finance Minister
end the Defence Minister. You
made bim the Defence Minister.
If one V.P. Singh who was given the
Defence portfolio at that particular point
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of time cannot be trusted, I do not think
we can trust the Prime Minister in the
selection of his personalities, Therefore,
you, Mr. Arun Singh as Minister of State,
on the principle of collective responsi-
bility, owe an explanation to the House
why did your Ministry sit on this file so
long. why you gave press publicity, why
the whole thing was done without the
Prime Minister’s consent. If you have no
explanation, I from this platform demand
a statement from the former De-
fence Minister to tell this country and the
people why did he do it : did he do it
for political motivation. If a Defence
Migister does something for political
motivation which threatens the security
environment of this country it is one of
the most serious allegations and I hope
some reply trom him will come, And]I
hope that he will oot be called upon to
gonswer. I think, Mr. Arun Singh, Minister
of State, will give adequate reply asto
why this has happened. These allegations
we have not made, These allegations have
beecn made io an over and covert way by
the ruling party Members. And therefore,
we in the opposition have a right to ask
for a clarification from the forrer Defence
Minister.

PROF. MADHU DANDAVATE : 1
think, be will lose the membership of his
party now.

SHRI S. JAIPAL REDDY : The only
way to get freedom for Mr. V.P. Singh is
to get expelled from the party.

PROF. MADHU DANDAVATE : In
the House you could have done it.

[Translation]

SHRI NARESH CHANDRA CHA-
TURVEDI (Kaopur) : Mr. Deputy Spea-
ker, Sir, we have been discussing this
question since yesterday pertaining to the
Ministry of Defence. The opposition has
said a oumber of things in this regard
which have no basis at all.

When our colleague Shri Kurup used
unsavoury lapgauge and termed the entire
_Government as a den of corruption and
said that ‘Alibaba and four bundred thie-
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ves’ are looting the country, I felt that
our whole democratic system and all the
Members of Parliament bave been insulted.
He should have been reprimanded at that

very moment.

We raise a hue and cry on small
matters but we do not say anything when
some thing is said against the whole sys-
tem and when something is said to malign
the country, We have seen as to what
has happened thereafter. Every opposition
Member refers to the name of Vishwanath
Pratap Singh while speaking on the deal
in regard to the Ministry of Defence.
Everyone from the opposition repeats his
name as if Shri Vishwanath Pratap Singh
has become a symbol of purity, When he
was a Finance Minister, he was regarded
as a exploiter of the whole country from
the ruling party. But now when opposition
has got an opportunity. though wrong, to
criticize the Government, the opposition
is giving him respect. Thercafter, Members
of oppsoition have recited the name of Shri
Vishwapath Pratap Singh more number of
times than Lord Ram_, Why don’t you
bother as to which Minister is holding a
particular protfolio and which is not. If
you have proof to allege that a particular
person is a CIA ageot, then we may be
informed of his name. I recall when Shri
Piloo Mody was Member of this House,
he entered the House with a tag round
his neck, showing ‘I am a CIA agent® and
I would like to reminod you one thing......

[(English]

PROF. MADHU DANDAVATE : Sir,

he had a sense of humour whereas they
have not.

[Translation)

SHRI NARESH CHANDRA CHA-
TURVEDI : The opposition Members
give long speeches on the basis of the press
reports. But I am one of those who do not
believe such person or agency which says
wrong thing In this connection. I would
like to refer to Shri Morarji Desai here.
Some people said that he was a CIA
agent. but I can say that he cannot indulge
in such things and even today I can say
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this. But such things were published in
the newspapers. Persons having personal
enmity with him hold this view even today.
But I do not agree with this allegat on,
although this was published in the news-
papers.

Similarly, there was a Ramswaroop
case. The names of a number of persons
and some Members of the ruling party
were referred in it, As many as two
Ministers of the ruling party resigned on
the basis of morality. The names of some
opposition leaders were also mentioned in
it, but even today :hey continue to be
leaders of their respective parties. They
talk of morality, then why do they not ask
them to resign. But they did not do this.
Of which morality you talk_ Shri Chandra-
karji and Shri K P. Singh Devji had
resigned. ... (Interruptions)

[English]

MR. DEPUTY SPEAKER : If at all
there is an allegation, 1 will expunge it....

(Interrup.ions)

[Translation]

PROF. MADHU DANDADVATE : 1
would Iike to say that when this case came
to light, all the Members of this House in-
cluding Rangaji bad said with one voice
that if some one gives report to discredit
some one and the Minister is compelled to
tender resignation, it is wrong. I am on
record what I said about Shri Deo. I said
that.

[English]

I do not challenge his integrity and it is
very wrong to make an allegation against
him.

[Translation]

SHRI NARESH CHANDRA CHATU-
RVEDI ; Mr. Deputy Speaker, Sir, I
have not said this for Prof. Dandavate.
I have said this in a general way. I
bave just quoted that Members of diffe-
rent parties here give sermons to the
Congress Government. They also give
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sermons to the Hon. Prime Minister even
and sometimes, they say such things which
are ridiculous. I would like to ask you’
one thing. Just now Shri Indrajit Gupta
said a very good thing. He sald that if
Government officers or Government emp-
loyees who have been in Government
service for quite a long time should not
be allowed after their retirement to join
such private firms or agencies which may
pose a danger to the security of the na-
tion. A law should be passed to ban
such employment after retirement. I
would like to submit that not only such
people, but the officers who have been
holding higher posts in Government
should not be allowed after their retire-
ment to join communal parties or contest
elections on the tickets of such parties.
It is very unfortunate that some of our
Members bad beer holding high posts
in the armed forces or in the Government
but now make speeches from the opposi-
tion benches an? spread communalism in
the country. Should I tell you that there
are such members in this House as well
as in the other House. I do not waat
to disclose their pames. Of course, I
must say one thing and I would like to
submmit that once he has made it absolu-
tely clear in his statement about the deal
that the former Defence Minister has
issued orders regarding three enquiries
which are still being conducted. After
this statement, there should not have
been any scope for any controversy. The
Finance Ministry is doing its duty &nd
the Defence Ministry is doing its duty.
What should have been asked actually is
if only a Minister could make any pur-
cha-« ‘or the Ministry of De¢fence 7 How
does the corruption take place 7 When
does it grow ? When isa Governmeant
guilty ? Does a Minister make a pur-
chase directly ? What is the objective in
making a purchase by the Governmeat ?
Who certifies and decides about the
utility, requirements, rates, justification,
standard and sll such other things ? We
want a reply from the Minister to all such
things and I hope the homn. Minister
would definitely rep'y to all these things.

1 wou'd like to make one thing abso-
lutely clear that certain elements are
continuously indulging in such a propo-
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ganda through the press, whieh {s anti-
pational and would help to disintegrate
. the country. Unfortunately, standard of
education is very low and there is not
. wide spread education among the people
and as a result whatever is published in
the newpapers is believed to be true by
most of the people. Perhaps this is the
reason that people pay their attention to
pubiish many wrong th'ngs in the news-
papers and some persons even pay the
money to get such news published in the
newspapers. I want that such things
must be stopped.

The credibility of newspapers before
independence n India was of very high
order. At that time the aim of the jour-
nalists was to bring out the reality be-
fore the people, No body
could question the credibility of the news
published by Lokmanya Bal Gangadhar
Tilak, Mahatma Gandhi, Paradkar and
Shri Ganesh Shanker Vidyarthi. Some
people think that same is true about the
present newspapers also. They do not
know as to what is being written and
published by the capitalists having vested
interests and the newspapers owned by
them, because these capitalists know that
people of the couatry could be misguided
by the newspapers. I would like to sub-
mit that the member of the opposition
should be careful about it and they should
save the country from being disinte-
grated.

With these words,
thanks for giving m® an
express my views.

I express my
opportunity to

[English)

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEA-
RCH AND DEVELOPMENT IN THE
MINISTRY OF DEFENCE (SHRI ARUN
SINGH) : Mr Deputy-Speaker, Sir, a
very large number of hon. Members had
raised a number of questions.

SHRI AMAR ROYPRADHAN :
(Cooch Behar) : Sir, [ am not given a
chance to speak.

MR. DEPUTY SPEAKER : I call-
#d pyour pame. You were not
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here. You are just now coming. Now,
the hon. Minister is on his legs. Any
way, you can ask him to clanfy your
points. I can aliow that.

(Interruptions)

SHRI ARUN SINGH : Sir, a very
large number of hon. Members had rais-
ed a number of questions. Before I go
into those points and try to reply to
them, I would like to express my grati-
tude to all for participating in this debate
and for looking at this, as far as possible
really as a non-partisan issue, but to
study the concept of what is involved,
what are we trying to do and where we
are trying to do in this way and what
could be the lacunae, that would be look-
ed into. In order to attempt a reply, Sir,
1 wou'd first hike to set for myseif a cer-
tain set of ground rules. In doing that I
am not going to be able to deal with some
of the specific points that the Members
had raised. Sir, I had the honour and
the privilege of working as the jumior
Minister to Shri V. P. Singh, “when he
was the Defence Minister. Neither perso-
nally nor in that capacity, do I consider
it either meet or seem.y for me to query
the conduct, the bona fides or the mind
that went into what he did. He was my
superior officer, he was my superior
Minister and I am not going to raise any
question on that point. I will, therefore,
deal only with the events as they actually
took placc. I bhave attempied in my
statement to be as factually corrzsct as is
the truth. I bave not attempted to conceal
anything and I have not attempted to draw
any inferences at all. The factual posi-
tion that emerges, Sir, is that there are
three enquiries or three evaluations of
three studies that the then Defence Minis-
ter ordered into this area.

One arose out of a specific piece of
information that came to his attent.on
and that was in itself divided into two
parts—one part be condu:ted by the Cen-
tral Board of Direct Taxes looking at
their area of jurisdiction and another
part be conducted by the Directorate of
Enforcement looking at their area Sir, one
of the Members raised a very interesting
point : what is an Indian agent, Qnit.‘
frankly I am sorry I have no reply to
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thet point because I also do not know
what is an ‘Indian agent’. The exact ter-
minology that I have used is the exact
terminology that came to us.

SHRI INDRAJIT GUPTA : Whether
the difficulty is with the word ‘agent or
with the word ‘Indian® ? That is what
we don’t understand.

SHRI ARUN SINGH : Shri Shabud-
din, I think, said so. What is Indian ?

Is it Non-Resident I1ndian, foreign
Indian, ex-Indian or what isit?
I have avoided this reference. Therefore,

these three equiries have been ordered.
One is the factual enquiry which 1s an
actual piece of information, as I said,
divided into two parts. In terms of his
own directions—the directions of the
then Defence Minister—hbe ordered that
this enquiry be carried out by a stated
set of authorities, that is, CBTD, the
Central Board of Direct Taxes and the
Direcrorate of Enforcement. These are
his orders. I had faithfully, as Minsster
of State, complied with that order. I
had through my orders ensured that the
Department of Defence had commuaica-
ted the information received by the
Department to the Ministry of Finance
for themto pass 1t on to those two
bodies.

The second thing that he ordered
was that the Economic Intelligence
Bureau, also in the Min stiy of Finance,
should conduct a genzralsed investiga-
tion into the modus opera dy of the agents
that is, what are the agents why do they
need it and what work they perform etc.
Those orderg I have faithfully complied
with, and have again addressed the
Ministry of Finance and asked them to
carry that out. The third was an in-
bouse investigatiop again into the
modus operandi of agents and the repurcu-
ssion thereof, and potential recommen-
dations for changes of procedure whithin
the Ministry. That bas also been compli-
ed with. The Committee has been for-
med and proceedings are now under way.
[ would like to assure the Members, Sir,
on my own part that I raised no queries
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at all about the right of the thes #whaha
Mantri to order these inquiries. ¥ ralued
a procedural point and that is that he:as
the Kaksha Mantri could order the: Defe-
nce inquiry, but could only recommsund
the inquiry to the Ministry of Pimince
because as per the rules of business, Sir,
it is a technical point and as both: sides
of the House are aware, in the Defenice
Ministry I cannot order the Ministew of
Finance to do anything. But I cam e¢er-
tainly give a strong recommendation.
That is exactly what we bave dene. 1
have personally, as his Minister of State,
faithfully complied with all these orders.
His orders to me I have complied with.
I assure the Members that it would be
my personal endeavour aad the endeavour
of the Government to pursue all tBese
three lines to their logical and ultimate
conclusion.

SHRI INDRAJIT GUPTA : Wahat
else can you do ?

ARUN SINGH : I ceald
(Int:rruption.), You sy,
could have

SHRI
have done it.
‘what else can youdo 77 [
done it.

Having stated that so far as the par-
ticular set of facts is concerned, I
would like to go into the basic concept
because this is being questioned very
effectively by Members on both sides of
the House as to when Defence buys some-
thing, the Lepartment of Defence goes
out and purchases something, is it passi-
ble it is conceivable, for example, that I
as the Minister of Slate in  the Ministry
of Defence wander round some parts of
the world, take a look at some guns and
say,, Right, I want twenty of these, I
will bave to buy® them. Car any ether
person do this ? Cana Prime Minister
do it, for example 7 What are the proce-
dures, what is the control, how do we
mapage the processes of acquisitiomr ? I
would, therefore, like to crave your indul.
gence, Sir, and through you the iaduige-
nce of the House to take a Kttle timte to
cxplain how this is done because I feel
that we are justifiably proud of the
processes that wo have evolved 1 do
not want to meke it lomg-drawn, I be-
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lieve that wbat I am goiog to say...
(Imterruptions). I  know better, I
bappened to hear him.

Sis, I would divide this into two parts.
I' will start with technical evaluation
because some of these questions, some of
my instances will deal with some of the
questions that had been raised by Mem-
bers on both sides. Sir, the first problem
is : How do you modernise the weapons
system or a platform or a sensor ? How
do you modernise it ? Do you wait, see
what is available in the world, and then
come out and buy it ? Or do you
attempt to anticipate what do you think
you are going to require in terms.of
technical quality, in terms of specifica-
tions ? I can quote an example. We
are in the process at the moment of work-
ing on the prototype of the Main Battle
Tank ‘Arjun’. But the Army Headquar-
ters is in the process of studying its suc-
cessor :  What will be the tank, for
example, of the year 2005, which will
succeed the Main Battle Tank ? Concepts

Have to be worked out and the first step
in any technical process is the creation
of those concepts. Then, this is not

something which happens only with us.
This is a fairly common  procedurs for
all the major Armed Forces or Defence
Services. There are postulated technica!’
requirements. These also take into
account what clse could be happening
around, what are our neighbours working
on, what kind of equipment will they be
receiving S years from now, 20 years
from now. What technological develop-
ment is taking place ? From this concep-
tual analysis, a set of parameters emer-
ges which identified all the technical and
operational requirements of a proposed
system. The system could be a plat-
form covld be a weapon, could be a
sensor ot it could be an integration of all
the three. In general pariance, this defi-
ned set of parameters is called the general
staff requirements. To be more technical.
the Army is called Army Staff require-
ments. Airforce is called Airforces Staff
Requirements, Navy is called the Naval
Staff Requirements. But I will define 1t
M the generic term, the General Sta_ﬂ'
Requirements (GSR). Having deficed in
& very specific term, the General Staff
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Requirement, it is the standard that you
are getting as to what you are going to
get.

The first step in the process of our
acquisition is to evaluate whether there
is : (a) any indigenous source which can
match or (t) any non- convertible rupee
source. In the event that neither (a),
nor (b) are available, a search commences
in the free furnished sales. This search
is done in three ways, combination of
three. That is, published literature to
which Mr, Shahbuddin referred to which
is offen different from the supplier’s
literature., It is because the supplier
could bz making claims ror his own pro-
duct which a more authentic, a more
detailed examination®® by another publi-
sher might throw some doubts on some
of the claims made by the supplier. So,
there are published Iiterature, suppliers
literature and information collected from
our own embassies abroad. We then go
through a process where a paper
evaluation based on all these sources
of information including the information
in the minds of people, including The
know-how, all these bits of information
pooled together are evaluated in paper
terms against that GSR, General Staff
Requirement. In the format, in that paper
evaluation, automatically, certain products
will get excluded straight-away. They do
not come anywhere near; they are not
comparable; they do not match the GSR.
For the rest, the process than bas to go
further more. It is because, it is not possi-
ble only to deal with the paper processes.
And then come, just trial evaluation pro-
cesses. Trial evaluation processes are
basically hands on processes. You physi-
cally put your hands on the equipment
and you look that equipment in very
crude and general terms, in two ways.
The operational capabiflity of the equip-
ment, is one way. Let us take a gun, Sir.
How does it work ? What is the rate of
speed of fire of the gun? What 1is the
range, what is the accuracy ? That is, the
one type of evaluation.

Another type of evaluation is the
maintainability. What is the apgre
support T What kinds of spares will be
available indigeaously ? How much wiill
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have to be paid to accompany the weapon
system, when you first buy the weapon
system; how much you can bank upon
stocking; how much you can bank upon
during long leave time and soon. In
this process of trial evaluation, it is again
divided into two parts. Some trial evalua-
tion 1s done in the supplier’s couatry.
Some trial evaluation is done here. In
this process of trial evaluation, basically
two types of people are involved. One
is the Armed Forces Personnel themselves
i.e. concerned services—for Naval equip-
ment, the Navy, army equipment, the
Army and the airforce equipment, the
Airforce. Sometimes you have two
Services or more dealing with one piece
of equipment, for example, take helicop-
ter, as somebody mentioned, where all
the three will be evaluating together and
in addiuon to that, Indian scientists and

technologists will be involved.  Once thjg
15 00 brs.
band to hand evaluation process is

over, a series of trial reports are submit-
ted to the concerned Service Headquar-
ters These trial reports, sometimss for
one type of equipment, you may have
eight trial reports. For example, you
have a piece of equipment which is tested
here in India. You may test it in Barmer
in summer You may test it in Jammu
in winter. You may test it in Punjab
during the monsoons and so on and all
these reports are cumulated together.
Trial teams may be separate. They will
not be the same set of people in Barmer
and Jammu. Tnal reports are sent to the
concerned Headquarters. At the end of
that exercise, the concerned Headquarters
will amalgamate the trial reports for
each supplhier for each piece of
equipment, from each source,
into an over-all compilation because, for
example, you are not only interested in
knowing how well that gun performed in
Babina, You may very well like to kaow
bow it performed in Barmer at the LGM
temperature of 50 degrees centigrade and,
at the same time, how did it perform in
Jammu or in Srinagar with LGM tempera-
ture of minus 10 degrees centigrade. So,
you will never get one set of answers.
No equipment in the world is that perfect
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that everything will perform equally in
all circumstances at all times.

You want to know how a set of tyres
or a set of wheels or an engine perform .n
the desert at 50 degrees centigrade How
1t pertarmed 1n the swamps, in the marshy
lands, at normal LGM temperatures and
how 1t performed climbing hills at minus
20 degrees centigrade. You will get a
whole series of data. Those are accumula.
ted and summed up together and then
that summation is checked against or
evaluated aga nst the original general
staff requirement. That process of marry-
ing the trial evaluation data with the
geoeral siaff requirement is the Head-
quarters Evaluat on. At the end of that
process and. sometimes when they are
not satisfied, they demand another set of
trial. We would like this to be duplicated
to be repeated. At the end of that, the
Headquarters will do two things. They
will divide all the equipment into two
parts Part one, not acceptable technically.
Part two, acceptable technically. The
assurance that I want to give the House
Mr. Goswami referred to it—in relation
to the statement I made yesterday—that
that equipment defined as not acceptable
technically, 1s no longer under considera-
tion. There cap oe no finaacial negotia-
tions, no commercial negotiation, for
equipment not acceptable technically.

All processes thereafler start with
equipment acceptable technically. In the
normal course, as a principle, it is our
effort always to have at least two pieces
of equipment acceptable technically.
There are instances, there have been and
there will always be instances, where this
will not be possible. You may end up
only with one supplier. But, in the
pormal course, there will be two or more.
1 will give the reason for that. Once the
acceptable technically short list comes,
then a process begins, which is techno-
commercial process and then questionnaire
is sent out by the Department of Defence
which are called requests for proposals to
each supplier, a request for proposals is
sent. The request for proposals is a detail-
edquestionnaire covering two things, teoh-
nical specifications aad secondly, all com-
mercial specifications, Because reconfirma-



437  Discussion re. Inquiry
into Payment of Commission

tiop is required that the sample submitted
for trial purposes, technical specifications
thereof, have to be the technical specifica-
tions of the actual product itself also.
Another technical specification of each
supplier is demanded. These are received
and again scrutinised by the same head-
quarters in relation to trial evaluation
results and the general staff requirements.
In this process of examining the technical
specifications submitted under the request
for proposals, again scientists and techno-
logists are involved along with the services
personnel,
ters certify that the request for proposal
questionnaire and the equipment so pro-
posed to be offered which met the original
technical acceptance trial can now be
pegotiated further, the commercial pro-
cesses start. And the commercial
questiocnaire answers which came along
with the technical questionnaire answers
are opencd Till that point of time the
answers themselves are not even opened.
Because if the headquarters says that this
particular equipment as now specified, no
longer meets our original specifications
and our requirements, it is returned.

Now I will come to the commercial
negotiations processes, Once, as I said,
the headquarters certify that the request
for proposals answers are acceptable,
commercia) offer package is opened to
individual 1s entitled to open this package.
In every case, big or small, the price
negotiating committee is formed. These
offers can only be opened by the price
negotiating committee. It is mandatory
that the price negotiating committee will
bave a mandatory three members-a
representative of the Department of
Defence, a representative of Finance and
a representative of the User. Tt is manda-
tory and in the normal course some
others are usually involved. I will give
you examples. Department of Defence
Research and Development Inspection
Organisation we have an independent
organisation under the Director General of
Inspection —the Ministry of Law; in cases
where licences manufacturers are involved
or where technology transfer has to take
place, Department of Defence Production;
in cases where electronic goods are in-
volved and transfer of technology is invol-
ved, Department of Electronics. So, the

CHAITRA 26, 1909 (SAKA)

Once the services headquar- -

in Defence Deal 438

minimum membership mandatory is three.
Itcould be 8, 9, or 15. I think in one
case, I don’t exactly have the details, it
even has gone upto 19 or 20,

The level at which this price negotiat-
Ing committee is headed depends on the
function and size of the business proposed
to be entered into. Therefore, it goes
upto the level of a Secretary to the
Government of India. The price negotiat-
ing committee sits individually with each
supplier as often as is necessary.

Now we are entering into the real
bargaining processes. At the end of this
entire process, and as I said, I go back
to what I said earl er, the e¢ffort is to have
more than one supplier always because
the effort really is to play one supplier
against the other. In the normal course
it is ‘yes’. There are occasions when it
is ‘n>’. But in the normal course tbe
effort is to play one against another. We
in the Ministry quote the example of
Sabzi Mandi. We tell each other that
this is like a Sabzi Mandi now, whatis
your price for cauliflower because it is
purely a commercial negotiation,

At the end of all that process we come
to the recommendation of the price
negotiating committee to the Government
of India. In this process, as a further
cross check is required as per the rules
of business, the Cabinet, through its Cabi-
net Committee on Political Affairs,
depending on the level of the transaction,
complex and rules, is involved in certain
size of the transactions at two points-
one before any price negotiation process
had started and two in the event of any
escalation taking p'ace beyond the origi-
nal sanction.

Now coming to the question of the
involvement of agents I have already
mentioned in my statement. [ am sorry
the wording did not satisfy Mr. Goswami.
I am attempting to make clarification.
Department of Defence does not deal
with-non governmental agents or foreign
suppliers in any commercial negotiation.
How do we do this ? This goez back to
what raised earlier by Mr. Indrajit Gupta
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as to what are the procedures in force in
the Ministry and when it was brought
into force and so on. The procedures
were brought into force in 1980 and
regularly thereaf er controls have been
tightened -~ 1980-8i1 and then 1985-86. The
idea is to ensure that no supplier is ever
left in doubt. As far as Goveroment of
India is concerned we do not recognise
the right even of a supplier to have an
agent in relation to a commercial negatia-
tion. This is unilateral. It is not
necessarily legal. But it is a s'atement
of policy We do not let any supplier or
agent remam in the dark that we
upilatzrally as buyers—because of the
economic power we have as a buyer —do
not accept the right of the supplier to
have an agent iIn a commercial process,
In order to mike absolutely certain that
this is communicated we say this specific-
ally to the supplier when the price nego-
tiating committee meets the supplier. The
first time they meet when the document
is opened they are told : Please rema2mber
Government of India’s policy is unequivo-
cally clear. You are not entitled to pay
an ageat any commission or fee for this
contract. There have been—I will not go
into details. On this matter you have to
take my word for it—cases where the
suppliers said, *Yes. Okay. I am clear.
There is an agent *° Next quect.on fol'ows
in that case. What 1Is his comm:ssion or
fee or whatever you waat to call it ? In
some cases we were told that itis 2 per
cent. It is recorded on the spot and the
supplier is to'd on the spot that you have
one or two options. Reduce your price
now by that 2 per oent irrespective of
what may transpire in futurc negotiations
or leave and the supplier reduces that.
So the first position is made clear in the
price negotiations commitiee. Inspite of
that—and here we have a case in point—
poss facto there have been instances
where we have got to kaoow, aad the
sources may be like the ons which we are
talking about during today’s motion or
there could be any other source, that
X', Y’ or ‘Z’ has paid & commission.
Sometimes quantity is ksown. In every
such case till dase exactly, this procedure
bas been followed, The Deparimeat of
Defouce writes to the Miaistry of Finsace
drawing their attention to the fact that
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this information has come to ns. These
are the parties said to hava been involvad.
You as the Ministry of Finance through
your Directorate of Enforcement, your
Economic Intelligene Burcau and the like
may proceed to carry out investigation
into the matter in every case. I will not
be making any secret of the fact that I
have personally referred such cases. There
arec not many. Let me be very clear about
that.

SHRI INDRAJIT GUPTA : Was
there Cabinet sanztion every time ?
SHRI ARUN SINGH : 1 will come

tothis. I am not a Cabinet Minister
and I cannot speak as a Cabinet Minister
bat I believe that this is purely aa
admnistrative action. Then Defence
Minister, on an administrative action ig
pursuance of earlier policy and following
precedents set before, has every right go
direct on fite that his Mibister must act
as per his direction. He has every right
to do so ..(Interrup ions) .1 am raising
a different point. You are raising a
different point. The point, I think, you
are discussing is the poinot I will cover
later if you bear with me.

So, I want to assure the Members of
this House and through the Members the
people of the country. I have attempted
to show you in a rather genecralised way.
I am not an expert myself. I hope you
will pear with me. There is a technical
eva'vation process, There is a price
evaluation process and thereis a method
in which we try and make every effort
to ensure that agents do not enter into
commaearcial negotiations. Therefore. all
this as per the rules of business is the
business of this Migistry and the business
of this Ministry is the busiaess of the
Minister.

The question that has been sought to
be raised about thes business of Cabinet
approval has nothing to do with this. I
will come to that next. That question bas
somsthing to do with the very effect of
this debate. Perhaps one of the hopour-
able Members on the other side of the
House very correctly said tbhat this is
probably the first ever dsbate when we
are talking about the weapons and
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squipment, where queries have been posed
and questions have been raised on the
honour, integrity, patriotism of Ministers,
of Secretaries, of Service officers. I
personally as a Minister of State in this
Ministry —the effect of which I am
enceeding now—I consider this to be a
tragedy because I feel that whether you
are on that side of the House or this
side of the House, is a part of the
democracy. But neither that side of the
House nor this side of the housa should
be questioned for that patriotism. How
ever, that is life. I am sorry; let
me be very clear. I have been
told that I, as a Minister of State, had
s role to play in the Bofars deal. You
were saying no questions have been
raised.

SHRI V., SOBHANADREESWARA
RAO : No, it is not a question of patrio-

tism.
(Interrup:ions)
SHRI ARUN SINGH : Let me deal
with that. You have already iandirectly

suggested that I as a Minister of Siate
would deliberately put my signature —which
-is the signature of the Minister of State—
to a decision in which either I am not
satisfied or I am not competent or I am
.a crook. If I am not competent, that is a
different matter If I am not satisfied or
if 1 am a crook, I am not a patriot.
Patriotism bas been guestioned. Let me
be very clear about that.

(Interruptions)

MR. DEPUTY SPEAKER :
finish.

Let him

SHRI V. SOBHANADREESWARA
RAO (Vijayawada) : I have not questio-
ped his patriotism.

SHRI ARUN SINGH : I apologize to
you; I am not accusing you.

SHRI V. SOBHANADREEWARA
RAO : 1 did not question your patriotism-
I only brought to your notice that as far
back as 25th May, 1986 serious doubts
were expressed regarding this deal in the
Beonomic Times. The Minister can give
clerifications or contradict it.

(laterruptions)
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SHRI ARUN SINGH : Let me merely
.say that if you question my competence,
let us leave at that. I do not wish to be
rude to anybody. I am not trying to have
any confrontation in this discussion. I

believe it is of a grave pational import.
ance.

Let me say that it is somewhat tragic
that we are discussing this subject like
this. Many hon. Members have rightly
referred to the expenditure of Rs. 12500
crores and the Defence Grants coming up
for discussion this week or the next week.
It is somewhat tragic that much of the
debate that we should have been having
under Grants for the Defence Ministry

has actually taken place on the floor of
the House today.

SHRI INDRAJIT GUPTA : What is
tragic about it ?

SHRI ARUN SINGH : In the sense
that it emerges out of a strange scenario.

I will now come to the question that
you really posed. There is no need for a
Minister in this case to refer it to any-
body for action. but why make it public,
why give it pablicity ? [ ask that question
for one reason. I would not be doing
my job as a Minister if I did not give
publicity to the fact, if I found personally,
as an individual, that either a colleague
of mine, or a subordinate or a superior
or the lot put together were not doing
something in relation to something that
1 wanted to have done in terms of their
bonafides. But here we have a situation
where a note has been recorded on a file
as a decision. It has not been passed on
to anybody, it is with the same individual,
recorded as a decision It is not actiona-
ble; it has not gone to amybody and
publicity is given at that time. I can
understand that if for example the
Minister has directed me to do these
things and I refused. Let us take that.
All right. Therefore, I am not debati
either his bonafides nor am 1 debating
the question of his rights. 1 only say
that I consider it somewhat tragic thag
it had to come out in this way. That i
all.
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as to what are the procedures in force in
the Ministry and when it was brought
into force and so om. The procedures
were brought into force in 1980 and
regularly thereaf er controls have been
tightened - 1980-81 and then 1985-86. The
idea is to ensure that no supplier is ever
left in doubt. As far as Government of
India is concerned we do not recognise
the right even of a supplier to have an
agent in relation to a commercial negatia-
tion. This is wunilateral. It is not
necessarily legal. But it is a s'atement
of policy We do not let any supplier or
agent remain in the dark that we
upnilatzrally as buyers—because of the
economic power we have as a buysr —do
not accept the right of the supplier to
have an agent In a commercial process.
In order to make absoluiely certain that
this is communicated we say this specific-
ally to the supplier when the price nego-
tiating committee meets the supplier. The
first time they meet when the document
is opened they are told : Please rem:mber
Government of India’s policy is unequivo-
cally clear. You are not entitled to pay
an agent any commission or fee for this
contract. There have been—I will not go
into details. On this matter you have to
take my word for it—cases where the
suppliers said, “Yes. Okay., I am clear.
There is an agent.”” Next question fol'ows
jn that case. What s his commission or
fee or whatever you want to call it ? In
some cases we were told that itis 2 per
cent. It is recorded on the spot and the
supplier is to'd on the spot that you have
one or two options. Reduce your price
pow by that 2 per oceamt irrespectrve of
what may transpire in future negotiations
or leave and the supplier reduces that.
So the first position is made clear in the
price negotiations commitice. Inspite of
that—and here we have a case in point—
post facto there have been instances
where we have got to know, and the
sources may be like the ons which we are
talking about during today's molion or
there could be any other source, that
X', Y’ or ‘Z' has paid a commission.
Sometimes quantity is ksown. In every
such case till dase exactly, this procedure
bas been followed, The Departmeat of
Defence writes to the Ministry of Finaaoe
drawiag thoir attention to the fact that
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this information has come to ps.: Thess
are the parties said to have been involved.
You as the Ministry of Finance through
your Directorate of Enforcement, your
Economic Intelligene Bureau and the likp
may proceed to carry out investigation
into the matter in every case. I will not
be making any secret of the fact that I
have personally referred such cases. There
are not many. Let me be very clear about
that.

SHRI INDRAJIT GUPTA : Was
there Cabinet sanction every time ?

SHRI ARUN SINGH : 1 will come
tothis. I am not a Cabinet Minister
and I cannot speak as a Cabinet Minister
bat I believe that this is purely aa
administrative action. Then Defence
Mmnister, on an administrative action in
pursuarnce of earlier policy and following
precedents set before, has every right go
direct on fiie that his Minister must aot
as per his direction. He bhas every right
to do so ..(Interrup.ions) .1 am raising
a different point. You are raising a
different point. The point, I think, you
are discussing is the point I will cover
later if you bear with me.

So, I want to assure the Members of
this House and through the Members the
people of the country. I have attempted
to show you in a rather generalised way.
I am not an expert myself. I hope you
will bear with me. There is a technical
eva'uation process. There is a price
evaluation process and thereis a method
in which we try and make every effort
to ensure that agents do no! enter into
commercial negotiations. Therefore, all
this as per the rules of business is the
business of this Ministry and the business
of this Ministry is the business of the

Minister.

The question that has been sought to
be raised about the business of Cabinet
approval has nothing to do with this. I
will come to that next. That question bas
something to do with the very effect of
this debate. Perhaps one of the hovpour-
able Members on the other side of the
House very correctly said that this is
probably the first ever dsbate when we
are talking about the weapons ond
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squipment, where queries have been posed
and questions have been raised on the
honour, integrity, patriotism of Mmisters,
of Secretarics, of Service officers. I
personally as a Minister of State in this
Ministry —the effect of which I am
enceeding now—I consider this to be a
tragedy because I feel that whether you
are on that side of the House or this
side of the House, is a part of the
dsmocracy. But neither that side of the
House nor this side of the housa should
be questioned for that patriotism. How
ever, that is lJife. 1 am sorry; Ilet
me be very clear. I have been
told that I, as a Minister of State, had
a role to play in the Bofars deal. You

were saying no questions have been
raised.

SHRI V, SOBHANADREESWARA
RAO : No, it is not a question of patrio-
tism,

(Interrup:ions)

SHRI ARUN SINGH : Let me deal
with that. You have already indirectly
suggested that I as a Minister of State
would deliberately put my signature —which

-is the signature of the Minister of State—
to a decision in which either I am not
satisfied or I am not competent or I am
.a crook. If I am not competent, that is a
different matter If I am not satisfied or
if I am a crook, I am not a patriot.

Patriotism has been guestioned. Let me
be very clear about that.
(Interruptions)
MR. DEPUTY SPEAKER : Let him

finish,

SHRI V. SOBHANADREESWARA
RAO (Vijayawada) : I have not questio-
‘'ned his patriotism.

SHRI ARUN SINGH : I apologize to
you; I am not accusing you.

SHRI V. SOBHANADREEWARA
RAO : I did not question your patriotism-
I only brought to your notice that as far
back as 25th May, 1986 serious doubts
were expressed regarding this deal in the
Beonomic Times. The Minister can give
clarifications or contradict it.

(Iaterruptions)
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SHRI ARUN SINGH : Let me merely
_say that if you question my competence,
let us leave at that. I do not wish to be
rude to anybody. I am not trying to bhave
any confrontation in this discussion. I

believe it is of a grave national import-
ance.

Let me say that it is somewhat tragic
that we are discussing this subject like
this. Many hon. Members have rightly
referred to the expenditure of Rs. 12500
crores and the Defence Grants coming up
for discussion this week or the next week.
It is somewhat tragic that much of the
debate that we should have been having
under Grants for the Defence Ministry

has actually taken place on the floor of
the House today.

SHRI INDRAJIT GUPTA : What is
tragic about it ?

SHRI ARUN SINGH : In the sense
that it emerges out of a strange scenario.

I will now come to the question that
you really posed. There is no need for a
Minister in this case to refer it to any-
body for action. but why make it public,
why give it publicity ? [ ask that question
for one reason. I would not be doing
my job as a Minister if I did not give
publicity to the fact, if I found personally,
as an individual, that either a colleague
of mine, or a subordinate or a superior
or the lot put together were not doing
something in relation to something that
1 wanted to have done in terms of their
bonafides. But here we have a situation
where a note has been recorded on a file
as a decisiop. It has not been passed on
to anybody, it is with the same individual,
recorded as a decision It is not actiona-
ble; it has not gone to anybody and
publicity is given at that time. I can
understand that if for example the
Minister has directed me to do these
things and I refused. Let us take that.
All right. Therefore, I am not debating
either his bonafides nor am [ debating
the question of his rights. I only say
that I consider it somewhat tragic that

it bad to come out in this way. That ig
all.
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I will tel! you what else I want to
say...(interruptions). 1 raised this point
for one reason. If this was the first ever
such incident and if never before had any
such thing happend and if. therefore, I
doubted that anything would be done,
then I might in my cobscience, as a
citizen and as a patriot and as one who
has taken an oath, may take the decision
to go public. But if I know that cases
bhave come before they bave been
referred, they have been actioned and
people are in prison. then I did not have
that right.

SHRI S JAIPAL REDDY :
not know, Mr Minister.

We do

{Interruptions)

SHRI ARUN SINGH :

I am not
yielding.

MR. DEPUTY SPEAKER : Order,
please, Why are you agitated ? He bhas
not yet finished. Let him finish. If any
clarification is requ'red at that time, you
can put that. Why interrupt now ? If
you go oo interfering like th's, he cannot
reply. Let him finish. Only five minutes
are there. If time permits. ycu can ask
for clarifications. Please sit down.

Let him finish. No interference.

(Interruptionsi

MR DEPUTY SPEAKER : So, you

are not interested n getting a reply, that
Is what I can gather,

SHRI ARUN SINGH : Let me tell-

you, I am still standing here,

{ Interruptions)

MR. DEPUTY SPEAKER : Let him
finish. You cantake note of whatever
question you want to put and you can
ask after the Minister finishes, I have no
objection but no interference.

SHRI ARUN SINGH : You keep
posiag the questions. But what s the

poist ? I am herc and I am nof able to
continue.
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MR. DEPUTY SPEAKER.: I, mp
quest Members ta  listen fiest :  afteg,
wards they can put quesgions,

SHRI ARUN SINGH : 1 am st
talking of any interoal trouble, J ama.
telling you a simple fact, this is. a fagt:
I want to make one more point, becausex
my time is coming to an end:
(interruptions) You will not that ¥ did.
not interrupt any of you, any time, bt
you are not equally fair to me. Hewewen;
why is this business secret ? What:is.the.
secret 7 After all these are very simple
matters. 1 will explaia to you why. I with

try to explain you why is the mattes
secret.

There are two basic paints whjch 1
would like to submit to the Hop. Mem-
bers. The first point I would like to
submit to Hon. Member is secrcy of
technical specification. Questions have
been raised about the submarine just
now For example, secrecy of techaical
specification, why 7 I give you wn
example. There is a very fine set of pub-
lished literature on all kinds of weapoms
and equipment. You can probably get some
information of some type about any wea-
pop system available, certainly from free
foreign exchange resources. There s no
speculative write-ups about wespons asad
equipmont available from the Soviets.
The factual position is that ol the pub-
lished literature is normally lacking in
accuracy. You will never get enough
from that to know exactly what that
equipment can do, also you will,never
get enough from that to know how yeu,can
damge that equipment. But if you...
(Interruptions) The essential pprame-
ters of technical equipment are. mot
known, normally, to anybody buwt, its
users. That is the point 1 am trying to
emphasis. Only the user actusily knows
the essential parameteors,

AN HON. MEMBER : If be uses...
(Intcrrupt ions)

SHRI ARUN SINGH : Yes, you
are absolutely right anéd I doub® wery
much whether the Indma Army- i¥nows
anything near as much abom; for snimsple,
Mirage-2000 fighters : I doubt whether
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avep the Freoch Air Force knows as
much as the Indian Air Force knows
about the Mirage-2000 fighters in India.
That Is why technisal specification is so
important, because once you release in
!ablic  technical specification of your
“twn ‘uters, you are exposing thal equip-
‘thent ta tordtity.

__ MR. DEPUTY SPEAKER : Minister,
how much more time do you require ?

SHRI ARUN SINGH : 1 will take
another 5 or 10 minutes. I will come
to the other aspect.

MR. DEPUTY SPEAKER : 1 think
the Members will acept it and we can
extend the time for the Private Members’
business afterwards. I want to get the
Ppermission of the House because Private
Members' Business is to foilow. I hope
the House accepts.

SEVERAL HON. MEMBERS : Yes.
We aocept.

SHRI ARUN SINGH : I will come
Yo-sother aspect of secreoy —secrecy of
a torally different order. Secrecy with re-
gurtl to technical  specifications that I
bave postulated is a fandamental require-
ment to national security. I canonot
cldith the same about the secrecy of
Prices or commercial coacept. Here I
would like to draw the attention of the
hon. House to arcother type of
secrecy.

We are never the sole buyers of
equipment from foreign sources. Never.
Whether we buy in non-convertible rupee
or we buy in free foreign exchange., we
ase wuever the sole buyers. In other
words, all our  suppliers—goverament
aad non-governmeatal —have many
buyers. It is accepted to be basic ethics
that we do net go public on the exact/
specific commercial concepts of any such
purchass. And the reason for thatis
two-foid. It is different for goveramental’
empplies and different for noa govera-
meontel suppliers. For governmental
sappliers, where we are purchasing from
b Govemment, it ceuld be exceedingly
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embarrassing to that Government who
could be selling the same equipment to
another government at a different price.
We may be buying some'hing at Rs, 100
and another country may be buying the
the same for Rs. 125. If we go public and
say hundred rupees, hundred rupees, the
other chap who has to buy it at Rs, 125
18 going to have strong words to say to
the originating government,

In so far as the non-governmental
suppliers are concerned, exactly the same
logic obtains, but in a different way. They
may be selhing to ten customers and what
would happen. supposing we went public 7
I will given you what 1 think wouldhappen.
1 may be wrong. We would become the
top end benchmark country. Al prices
given to us would automatically be the
highest prices possible because every other
country in the world, who does mnot
g0 public on any of these matters, would
demand a lower price than the pricc paid
by us. If we want to become the top end
benchmark country, then I have no obje-
ction to going public and all that. There
is no national security involved. But there
is a national commercial  interest
involved.

AN HON, MEMBER : It can happen
otherwise too.

SHRI ARUN SINGH : Yes. It can
be, if everybody goes public. But since
everybody is not going to be public, you
will not be able to compel them and =nor
will I. In the circumstances, my own
assessment is that we will become the top
end benchmark country.

The third point that I want to come
to is about the specific discussion which
we are having. I am being asked today
by various members to give all the details,
to confirm that this is so and so contract,
so and so agent, so and so supplier, so0
and so this and so and so that.

As I stated in my original statement,
I am in no position to do that. I am in
no position to confirm anything to do
with this so called tclex message or telee
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gram that has been received. The reason
is very simple. The reason is, not that
I want to cover up. The reason is that
this is information, which under any
circumstances, anybody would treat as
privileged and secret information. It has
originated from a foreign governmeant.
And until such time as the foreign govern-
ment concurs in the release of that in-
formation publicily, it is (otally unethical
to do so. Not oaly is it unethical, but
it would severely imperil the release of
any information of a confidential nature
by any foreign government to this
country. Therefore, it 1s imperative that
the concurrence of the foreign
government is taken. In so far as the
concept of agent is concerned..,

(Interruptions ) Don’t interrupt.  The
oreign Government has not given this
information pubicly. Pleace understand
thac (Interruptions)  Mr. Dandavate
knows what I am saying. They have
given it to the Indian Government’s
authorised representative there, who could

be more privileged there. Please be
sensible. (Interruptions)
MR. DEPUTY SPEAKER : What

do you want, Sir ?

SHRI AMAL DATTA (Diamond
Harbour) : You convince us that the
foreign Government’s concurrence was
nec:ssary which must be contingent on
the fact that the foreign Government
gave the information as a secret and con-
fidential information. So tell us about
tbat. How ?

SHRI ARUN SINGH : I will give you
that. What would be the secret inform-
ation for foreign Government is, in a
case, if it summons the authorised
representative of another Government.
The authorised representative of another
Government may be a known manm to
an office, gives him certain information
which is conveyed in a message in
cipher marked secret. (Interruptions)

1 am in no position to tell you
whether the foreign Government said
that this should be conveyed to the
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Press or not. It is unethical to ask them
that is what I said.

(Interruptions)

SHRI DINESH GOSWAMI
(Guwahat1) : I want to ask you one point.
While all these things are secret, at least
this House has a right to know that
those persons who were guilty of not
going according to your directions and
the rules, at least we should know who
were the persons, who were found guilty
and what punishments were given and
what were their offences ?

SHRI ARUN SINGH : I will come
back to this point in one minute. One
thing I would like to say here categoti-
cally, because questions have been raised
on this subject, as Mr. Shahabuddin has
done a very good job on that. No name
was given to us and no identification of
this so-called agent. We have no know-
ledge—no authentic knowledge —at all
as to who the agent was. not Because I am
sure, some and all of you will appreciate
that it is not possible for us to take
cognizance of rumour. Therefore logi-
cally speaking. the then R.M.’s directive
is entirely logical. He has said that we
must find out and I submit to you that
is exactly what they are going to do.

SHRI SYED SHAHABUDDIN : It
will take 24 hours to get a reply from the
Government. (/nterrputions)

SHRI ARUN SINGH :1 will come
finally to ene part of my reply.

SHRI INDRAJIT GUPTA : On
Government to Government level keeping
strict confidence, our Government can
secek the information from that Govérn-
ment which gave that information, you
will get to know who the agent was.
What is the difficulty about it ?

SHRI ARUN SINGH : One point I
would Hke to make very categorically
I am not at this point of time in any
position to revel the country, the coatamct
or the product. Therofore all these
imputations that are being mude; bothia
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this House and publicly in our Press that
this concerns a particular transaction
from a particular country, from a
paricular Government and  those
suppliers are involve——I am neither
in a position to deny this nor am I in
a position to confirm this.

SHRI S. JAIPAL REDDY : This is an
excellent reply. We all agree.

PROF. MADHU DANDAVATE :
This is consistent with the Principles of
non-slignment. (/atcr uptions)

SHRI VASANT
genuine.

SATHE : Not

SHRI ARUN SINGH : I would like
to make certain submissions about a
specific weapon system. (Inrerrupiions)
Some part of today’s discussion, in my
assessment has tragic overtones. I am
not talking of the motion under 193 and
all that.

SHRI VASANT SATHE : And the
cap can fit on any head.

SHRI ARUN SINGH : Today we are
discussing a motion under 193 in respect
of an agent’s commiss'on information.
I will deal with a separate subject now
decause I have done as far as I could to
reply to your specfic question. But I will
have to deal with a separate subject.
I would have preferred not to doit.
There would be an appropriate occasion
three days from now, four days from now
during the discussion on the Demands for
Grants. But since 8 question has been
raised, I thought I would reply to that.
We have a week-end coming up-three
days off. Some very basic comments bave
been made. I will try to deal with those.
This concerns the purchase by India of
typs 1500 sub-surface to sub-surface
submarines from West .German
sources. Some of the specific questions
raised were how many were to come to
us and when will they come. Two were
to come to us. Both are here. The
second question was how many of our
comparable types arc available to other
countries. Nine countries are involved.
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30 such submarines have been supplied.
The question was like this. 1 am not
sure whether this is parliamentary or not,
My knowledge and experience is not good
enough. I think I am phrasing the
question correctly in specific terms. I
bope Mr. Shahatuddin will correct me if
I am wrong. Did government have not
dealt with Hinduja submarines from
19807 1Ts it a correct question ? The
answer to that question is, no, Sir. The
next question was asked : was there any
penalty clause incorporated in the con-
tract. The answer to that question is,
yes. Was there any escalation clause
contained in the contract also ? The
answer to that question is, yes, Sir.
(Interruptions) Two submarines were con-
tracted for delivery, Both are in service
in the Indian Navy.

SHRI SYED SHAHABUDDIN :
How many more were to come ?

SHRI ARUN SINGH : None.

SHRI S. JAIPAL REDDY : Because
of the commission which cannot be paid.

SHRI ARUN SINGH : Mr. Indrajit
Gupta has pointed out rightly that it is
the duty of the governmet to confirm or
contradict the press report.

I would like to very categorically state
that in the opinion of the Indian Navy —
it is not my opinion—which is an expert
technical opinion the type of 150 Class
submarine 209 is probably one of the
best submarines available in the world
today.

SHRI INDRAJIT GUPTA : On
paper or after using ?

SHRI ARUN SINGH : Actually.
And in fact if you will racall only a few
weeks or months ago, it was, when the
first submarine of this class came to
India, the then Raksha Mantri went to
Bombay to welcome it.

SHRI INDRAJIT GUPTA: The
torpedoes are working all right,
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SHRI ARUN SINGH: Yes.

SHRI VASANT SATHE: Your
torpedoes are also working all right,

SHRI DINESH GQOSWAMI ;: We
bave been told that whoever has so far
toached these submarines right from the
Defence Minister had suffered.

THE MINISTER OF WATER RESO-
URCES (SHRI B SHANKARANAND) :
The Minister of Defence bas mot missed

. the target.

SHRI ARUN SINGH : There
questions that have been raised.

are

I now come to the ‘tragic*” part, if [
may cut it that way. You see, we have
men serving in these submarines. There
is crew. Tomorrow—God forbid—you
may demand that they go to war In this
House we, for purely political purposes,
have raised questions which did not de-
mand to be raised, about the capability of
that system and the men and whom you
are going to ask to go to war, are going
to ask, that same question and I assure
that that is correct.

(Interruprions)

AN. HON. MEMBER :
83y tbat.

We do not

SHRI BASUDEB ACHARIA :
have asked this question.

We

SHRI S. JAIPAL REDDY : We did
not expect this from Mr. Arun Singhb, of
all the people. We though the is a more
rational creature.

SHRI BASUDEB ACHARIA : You
are no better

PROF. MADHU DANDAVATE : Let
him mot divide the House on patriodsm.

SHRI ARUN SINGH: I am not
dividiog. I am not saying it. (Interruptions)

I would be giving a  totally false impres-
sion otherwise. 1 am not speaking as a
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Minister, but personally I-6sidkY-éan Rl
you, Prof, Dandavate. that -ff 1 'weteifo
tell you of patriotism. (¥arerruptbonsy

SHRI AMAL DATTA : As oa-Minis-
ter you know that you know best.

SHRI ARUN SINGH: 1 am hot in
a position to know best. I cettainly Snow
more about submarines than you,

SHRI AMAL DATTA : If any in-
formation about submarines s needed,
you know. Wonderful.

SHRI S. JAIPAL REDDY: 'We 8o
n t question your patriotism.

(Interruptio .g)

SHRI1 ARUN SINGH : I now come‘to
the point. I think I have successfafly
bored everybody.

SHRI DINESH GOSWAMI : You
have not replied to the question that you
have assured me.

MR. DEPUTY SPEAKER : He is
going to reply now.

SHRI DINESH GOSWAMI : I asled
about the persons, how many persons
have been punished and what was the in-
quiry and you assured us.

SHRI ARUN SINGH : My apologics
to Mr. Goswami. I am not in a position
st this point of time to give a specfic
answer. You have my personal assurance.
I will specifically convey it to-you.

SHRI DINESH GOSWAMI : Coayey
it in the House.

SHRI ARUN SINGH : Tt will ia any
case be treated as an assurance. But I Wil
convey it to you. I cannmot pull ft out
pnow. I will give you. ’ :

SHRI DINESH GOSWAMY: All
right.
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- §HBd ARUN SINGH : I think I have
bored everybody now.

SHRI INDRAJIT GUPTA : The em-
ploymeat of retired Defence officess in
such firon from which we are purchasiog
defence equipment —1 had asked you,

SHRI ARUN SINGH : 1 am coming
to the last bit, which concerns suggestions
that Members have made. There is a sug-
gestion: which hon’ble Shri Indrajit Gupta
has seferred to about the retired officers.
We bave a system, it may not be good
enough. It may require further improve-
ment. As of now for two Yyears after
reficemest no such employment is-possible.
But it is a suggestion which we will cet-
tainly examine.

Similarly, there are suggestions for
exapination by Parliament. In my view, I
wounld submit with perfect humility, tPat
this is totally an immature tbought im-
matase »n time.

AN HON. MEMBER : Pre-mature.

SHRI ARUN SINGH: Yes, pre-
mature.. Please correct that. I was doing
a little bit of self-introspection.

THE MINISTER OF ENERGY
(SHRI VASANT SATHE) : No reflection
on Amal Datta’.

SHRI AMAL DATTA : He bas al-
ready admitted it.

SHRJ ARUN SINGH : Yes, 1 adm.t.
I was doing sell-introspection I admit.
(Interrupiionss 1 said pre.mature because
as of sow I would urge the House to allaw
the inquiry as directed by the then Raksha
Mantri to proceed......( Intcrruptions) 1
also assure the House that we will epsure
shat. thess inquiries will proceed.

1 theak you vety much for givinx: me
this very lesgthly opportunity and time.

(Interruptions)

SHRE CHANDRA PRATAP ) NA-
RAIN SINGH.: I wanta cluiﬁcmop; it
bas not been made clear. The Minister
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had assured that he would tell us when
this contract was finalised and when agents

were banned from entering the Defence
Ministry ? ¢ Imterruptions)

AN HON. MEMBER : 1980.

MR. DEPUTY SPEAKER : Now we.
take up further discussion on the following
Resolution moved by Shri Bhattam Sri-
rama Murti op the 28th November, 1986.
Now Mr. Namgyal— not here. Shri Shan-
taram Naik —not here. Shri Basavaraja...

(Interruptions)

SHRI BASUDEB ACHARIA : Why is

he not agreeing to a parliamentary com-
mittee ?

SHRI S. JAIPAL REDDY : Can the
Members of Parliament not be taken into
confidence in regard to some secrets ?

(Inrerruptions)

SHRI BHAGWAT JHA AZAD : He
has taken the House into confidence

(Interruptions)

SHRI S. JAIPAL REDDY : Mr.

Deputy Speakeg, Sir, you call the House
to order.

MR. DEPUTY SPEAKER : All are
shouting. What can I do ? Please order,

please order, please order... (Interruptions)
Shri Basavaraju.

SHRI BASUDEB ACHARIA : He
has not answered many of the questions.
It is very unfortunate...(/nterripiions)

SHRI V. SOBHANADREESWARA
RAO : He has answered only the general
questions. How these agents could get
kick back ? Kindly englightenus... ..

{ Inter-uptions)

SHRI BASUDER. ACHARIA : And
about the escalation clause he has npt
answezed. .....(Interruptions)

MR. DEPUTY SPEAKER : You take
your scats first... .., (Interanpaions)
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SHRI S. JAIPAL REDDY : Where is
the Minister, Sir ?
MR. DEPUTY SPEAKER ; He is
here.

SHRI S. JAIPAL REDDY : You have
run back, O.X.

MR. DEPUTY SPEAKER : This
shouting, agitating I cannot understand...

(Interruptions)

SHRI BASUDEB ACHARIA : Why
don’t you agree to form a Parliamentary
Committee ?

MR. DEPUTY SPEAKER : That he
is not accepting...... (Interruprions)

SHRI S. JAIPAL REDDY : He has
not stated the reasons why the Govern-
ment does pnot deem fit to agree to our
demand for a Parliamentary probz, He
has not even referred to it......

(Interruptions)

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRIMAT{ SHEILA
DIKSHIT) : Sir, may I remind the hon.
Members that the House has already gone
on to the next item.

SHRI S. JAIPAL REDDY : Mr.
Guptaji asked as to why the parliamentary
probe cannot be ordered into the manner
in which the agent... . (Iaterruptions)

MR. DEPUTYS PEAKER : Nextitem
now...... (Inter. uptions)

SHRI BASUDEB ACHARIA : We
demand that a Parliamentary Committee
should probe into such a big scandal.... ..

(Interruptions)

MR. DEPUTY SPEAKER : What is
h appening ? You want to know about the
p robe by a Parliamentary Committee... ..,

(Intenuptiohs)
MR. DEPUTY SPEAKER : Now we
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will go to the next item. He is not yiel.
ding. I cannot compel him... ...

(Intertuptions)

MR. DEPUTY SPEAKER Order :
please. Shri Kadambur Janarthanan.... .

(Interruptions)
SHRI BASUDEB ACHARIA : We
are walking out ... (Interruptions)

At this srage Shri Basudeb acharia ard
somne other hon. Members left the Houge.

15.57 hrs.

RESOLUTION RE: ECONOMIC

POLICIES — Conzd.
[English]

SHRI KADAMBUR JANARTHA-
NAN (Tirunelveli) : Mr. Deputy Speaker,
Sir, I like to speak on the hon. Member,
Shri Bhattam Srirama Murty’s Resolution
on the economic situation of India today.

The Sixth Five-Year Plan had been
formulated after taking into account the
achievements and shortcomings of the
past three decades of planning. Removal
of poverty has been the foremost objective
of the plan even through it was recognised
that the task of this magnitude could not
be accomplished in a short period of five
years. After that we are now io the middle
of the Seventh Five-Year Plan, The
Seventh Five Year plan’s critical macro-
targets are : (1) increasing the GDP—
Gross Domestic Produce —in real terms
by 28 per cent; (ii) increasing the aggregate
real consumption by 27 per cent; (iii) in-
crease in the standard-year employment
by 21 per cent in the context of an in-
crease in labour force by 14 per cent; (iv)
reducing proportion of people living
below the pro-erty line from 37 per cent
in 1984-85 to 26 per cent by 1989-90. On
a]l these four macro-targets of the Seventh
Five Year Plan, we are in the midway,
even after spending about 63 per cent of
the planned target of the Centre. What is
the effect of these macro-targets on the
common man today ? Our target of redu-
cing the percentage of  people below the
poverty line from 37 per cent to 26 per
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cent cannot be achieved. It is dobutful.
In 1984-85 and 1985.86 we had two suc-
cessful and successive good monsoons
which helped us in reducing the number
of people below the poverty line but
though this year we are spending so much
money and in the Budget also more money
has been povided for proverty
eradication schemes like NREP, RLEGP
and JRDP, but unless the monsoon co-
operates with us, it is very doubtful that
these schemes will be that helpful to us.

16,00 hrs.

[ SHRI SHARAD DIGHE inthe

Chair |

There has been failure of monsoon in
many parts of the country. 1 feel the
economic situation in the remote villages
is very harassing, What to do ? Merely
spending money on the schemes alone will
not improve the economic situation of the
people or bring it to a good condition.

There is inflation of 5.39% built in the
Plan. This has been quoted by Shri P.R.
Bramandha in his book. According to him
when the inflation rate is 5.37{ per year
built in the Plan, whatever growth is effec-
ted, we cannot. enjoy the economical
growth. So, I request the Government to
come to the rescue of the agriculturists in
the real sense.

Tapping the ground level water is most
important scheme throughout the country.
The irrigation schemes of agriculture
should be i.aplemented more vigorously.

Coming to the industrial side, to
erode poverty through employment expan-
sion component, this leads to investment
expansion of and productivity in criticai
and wage goods.

Infrastructure expansion absorbing
the bulk of investment outlays in the in-
dustry—power, energy and transport
capacity shortages hold up industrial
growth and technological modernisation
of the concern.

Looking to all these industrial things,
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when we come to the industry, the new
industries are growing. What has been
done for the sickness of the industries ?
The sickness of the industries is growing
and the new industrial planning is growing.
Th=re is no arrest in the sickness in the
industry. By merely pouring money in the
sick industry is something like infusing
blood in the decaying body. Therefore, it
is high time for the Government to take a
decision either to allow the sick industries
to have natural dcath or viabie initiative
should be considered.

Increasing marketisation, productivity,
quality, guarantee, costing, distributing
without hoarding should be considered.

So far as economic situation of India
is concerned, whether we are a pational
or regional party, in the election we
declare, we will give rice @ Rs. 2/- per
kilo. That is the policy even after forty
years of independence. We are coming
for the Geceneral Election. We will say
that we will give rice (@ Rs. 2/-per kilo,
The purchasing power of the people is
very much below. Whether it is below or
above the poverly line, until and unless
common man’s purchasing power is in.
creased. the economic position of the
country cannot be boosted up. It is high
time that the sickness of the industry as
well as agricultural backwardness is
removed.

Now I come to the textie industry.
The whole industry is in sick position,
What is the real position for the sickness ?
We must dizgnose and have remedial
measures. It is bigh time that the national
patriotic industrialists come to the field
and work for the development of our
industries in the country. It is of no use
to believe bureaucrats and [.A S. alone to
develop the country or to bring the coun-
try on industrial line. For development of
industrial and agr cultural line we must
have the national fceling and national
mind. Therc shou!d be an Advisory Com-
mittee in the Government. The time has
come for removal of the sickness of the
industries.

Sick units are pationalised. Nationa-
lising a sick unit for the sake of 1000
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[Shri Kadamber Janarthanan}

labourers, if you calculate the amount
poured in just to give them their living, it
costs much more. Sick indusiries if found
not viable elther private or pub’ic must
be given a natural death. Government is
here not only to look after several lakhs
of organised labourers alone, it is its duty
to look after crores of un-organised
labourers fighting for their food in the
remote villages,

They are not able to find one square meal
a day. Therefore, it is high time for us
to fix the ceiling of the income. All the
political leaders and all the political
parties must come together and evolve
scheme and arrive ata decision that
there is no ‘bandh’ or ‘strike’ in any form
either in industry or in the offices through-
out the country. We the parliamentarians
and the political leaders should come
together and see that there is no strike or
‘bandh’ in any industry, whether small
or big. in the country. Otherwise the
economic situation of our country will
continue to remain as at present and
there will be oo change in the economic
condition of the peopie cither in 1990 or
or 2000 A.D A1l the political leaders of
the country should arrive at a consensus
and see that instead of going in for big
industries, the small-scale units are
essablished in almost all the villages and
remote areas of the country so that the
poor and the weaker sections of the peo-
ple can get employment opportuaities and
livelihood. In this way the people of the
country will be benefited and there will be
an all-round development of the coun-
try. 1 would therefore request the hon.
Minister to give more importance for the
development of remote areas and villages
of country by establishing small industries
in those arecas, Then only all the people
of our country will prosper.

KUMARI MAMATA BANERJEE
(Jadavpur) : Sir, I am not supporting the
Resolution moved by Shri Bhattam Srirama
Murty. But I congratulate him for
bringing this Resolution because we can
discuss matters like the present one in
this House which concerns economic
development of the country. I oppose
his Resolution because he has mentioned

APRIL 16, 1987

Economic Policles 460

in his Resolution about the wrong econo-
mic policies being followed by the
Government and the distortions intero-
duced in the earlier policies which are
leading to increased concentration of
economic power, widening the gulf between
the rich and the poor and threatening the
economic independence of the country by
increasingly relying on foreign sources.
Sir, T cannot accept the opinion expressed
by Shri Bhattam Srirama Murty becavse
prior to independence there was po
industry at all in our country and there
was no plan or any programme for build-
ing our country. But after the indepen-
dence, under the able leadership of Pandit
Jawaharlal Nehru, Shri Lal Babadur
Sastry and our beloved leader late
Shrimati Indira Gandhi, and the present
young and dypamic Jleader Shri Rajiv
Gandbi. India has been moving forward
in all r1espects, particularly in ecomomic
front. We are proud of India and India
is now leading the Third world. India’'s
voice is not only a national voice but it
is also in the forelront in international
voices.

Sir, I know that the Opposition must
play a constructive role. But some
Opposition Members always try to criti-
cise the Government policies and its pro-
grammes blindly for political gains and
for selfish political ends., The activities
of the Opposition should be for construc-
tive purposes. Sir, while moviog the
Resolution, he criticised the Government
that it is in favour of big houses )n the
country. I would like to point out here
that ‘he Government is taking action
agai ‘ the hoarders, profiteers, particu-
larly the big industrialists and big busines-
smen who indulge in blackmarketing and
evade income-taxes. A number of houses
have been raided in the recent past and
the money unearthed has been utilised for
the developmental purposes in the country.

Sir, the mover of the Resolution
criticised about the functioning of the
public sector units. In this connection,
I may point out that our Prime Minister
recently said that the public sector under-
takings would be made accountable.
Many public sector undertakings bave
been earning good profits for the last
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three years or so. Efforts have been
made for the modernisation and expansion
of many public sector units. Additional
funds bave been provided for the purpose
of modernisation and expansion pro-
grammes, What is required is that we
bave to take steps for employment
generation programmes, It is a fact that
there is a need for making concerted
efforts to rejuvenate the sick units uader
the public sector.

Now, the Government has provided
irrigation facilities in most of the villages,
provided fertilisers to the farmers, provi-
ded electricity to the villages, provided
educational facilities throughout the
country and so many benefits have been
given to the people of this country. We
are proud of this country. Our Govzrn-
ment must involve the Members of
Parliament in the 20 Point Programme
- implementation because our Government
provided so much of money through the
IRDP, NREP, RLEGP and DRDA
schemes. But it is said that in some
States they are utilising the money fqQr
public, but in some States it is said that
the people are not getting the advantages
through these schemes. So, I would
request the hon. Minister to look into
the matter and involve the M.Ps. because
we can do so much of work for the poor
people If you involve us in the imple-
mentation of the 20-point programme,
then we can do so much work for the
poor people. It is not a partisan matter,
but the whole purpose of our Govern-
ment’s policies is to work for the weaker
sections of the people, and so we can
work for them.

Sir, last year production increased all
over the country by 70 per cent, but in
my State, West Bengal, iz is only 20 per
cent increase. Out of 2,90,00) uoemplo-
yed youth all over the country, the
pumber of registered unemployed youth
in my State is 41,12,906. Ino West Bengal
52.40 per cent people are now below the
poverty line, whereas in Karnataka the
figure is 48.34 per cent and in Mabharash-
tra it is 47.71 per cent. In the agri-
cultural field, the average production is
1,744 kg., but in West Bengal it is only
1200 kg. In our State we badly needed
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electricity. We are getting only 15 per
cent of the electricity for irrigation pur-
poses, whereas in Haryana the figure is 40
per cent, in Tamil Nadu it is 27 per cent
and in Punjab it is 38 per cent.

Sir, now I request you for something
which is very interesting for the workers.
In my State the number of sick industrial
unuts are 29,000 (both small and medium)
and 114 big industrial units are now sick.
The number of closed industrial units is
400. So, I would request our hon.
Minister,— Mr. Vengal Rao is also here,
1 would request him one thing. The
Government has stated that BFIR should
start functioning immedsately to revive the
sick industry. But when this BFIR starts
functioning fully to revive the sick
industry, I do pot know. I am heariog
this for the last two years that Govern-
ment is going to start BFIR to revive the
sick industry. So, I request you to please
set up one high powered po'icy making
body which wiil revive the sick industries
in my State because in my State thous-
ands and thousands of workers are on the
roads, and they are starving for food.
When you ask the State Government,
they simply blame the Central Govern-
ment stating that they will no: do anything.
If I ask the Central Government, then
they say, there is no viability and potent'a-
hity. What I feel .s, due to mismanage-
ment, so many industries are going sick.
But what happens is that instead of
getting punishment from the Government,
these industrial units are getting reward
from the Governrent with the result the
workers are suffering a lot. They are
now on the roads. Who will look afier
them ? I know this 1s not the Government's
policy to take over all sick industries or
to nationalise all the sick industries.
But the Government should come wup
with some specific plans and new pro-
grammes. Then only these wurkers can
be accommodated through the new pro-
jects. Otherwise these workers and the
farmers, who are the backbome of our
country, will suffer a lot. If you demora-
lise the industrial workers, if you demora-
lise the agricultural wor.ers, who will
build new India and how the country can
step into the 2 st century ? Our Prime
Minister is very much interested in tne
upliftment of the workers and the weaker
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sections. So, I request you to please
take the matter very seriously and do
something in this regard. Im my con-
stituency, there is one industry, viz,
Steel and Allied Products Ltd. It has
been closed since 1980, About this I
corresponded with the Chief Minister of
my State, the Central Ministers and the
Secretariat, but no fruitful resu't came
out. It is Steel and Allied Products
Limited. I am interested not only in my
factory but I am interested in all the sick
factories which should be revived. So, I
am requesting you to do something. We
are getting step-motherly attitude from
the State Goveroment, because we are
the Congress people. Butl would hke
to request you pot to give the same step-
motherly treatmeat to the State of West
Bengal. It is because, this is related to
the workers. Therefore, 1 request you
to please see that B.F.I.R. is started and
the workers are accommodated properly.
Otherwise, you cannot build a strong
country; you cannot go ahead with pro-
gress for the 21st century. We have to
see that in the 2Ist century, there is no
hunger, no starvation and everybody is
getting a job. We would hke to build
the country in such a manner that every-
body would be proud of India.

Now, I come to the unemployment
problem. It is a great problem and a
burning issue now-a-days. We raised the
issue so many times in Parliment because
it is the only way, it is the only democr:-
tic institution where we can raise this
issue. 2,90 00,000 people are unemployed
youths in our country today. I know, it
is not possible to give jobs to all the
unemployed youths. But the Government
should come up with specific plan and
programme for the generation of employ-
ment and provide jobs to them. With
specific target, this unemployment problem
will be solved. I know, in some States,
there are employment exchanges I do
not know whether it is the attitude of that
Government. You see the Eastern
tegions, West Bengal, Assam and Tripura.
Only the Party workers or people who
are in the party cadre are getting the

advantage of employment exchange and’

getting the jobs. What about the poor
uaemployed youths ? They are starving;
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they are not getting any job. I would
request you to withdraw the ban .om
recruitment in the Central services. It
is because, at least, there they wiil get a
chance for any job.

I also request the Minister to abolish
the condition of enclosing the postal
order as fee. along with the
application for any job. It is because,
the unemployed youths who are living in
the rural side are not ableto get the
money for the postal order, since they are
jobless and with the result, they could
not even apply for the posts. Our
Government is doing so many things for
the poor people, for their welfare. Why
cant’ they abolish the requirement of
sending postal order along with the
application, at least for the unemployed
youth, while applying for a new job. I
would request the Minister to consider
this matter seriously.

Regarding the denotified system, ft
must be stopped specially for nationalised
industry. When an industry {is going to
become sick because of the ‘'mismanage-
ment on the part of the ma-
pagement, you are issuing oaly
denotified notices. You please see the
conditions of the workers. We know
them very well because we meet the
grassroot workers; we know their
feelings very well. So, I am just request-
ing you to stop issuing de-notified area,
so that at least workers do not suffer.
You have to find out what is their problem
and then you can find out some way. Do
not believe in the bureaucratic attitude
or the management attitude, because
where do the workers go? I am not
going to discuss it elaborately for want of
time. Our Goveroment is doing well for
the people. Our Goveroment s
doing something for the people, no doubt.
Under the leadership of the Prime Minister
Shri Rajiv Gaondhi, the new educatign
policy came up. Under the leadership of
our Prime Minister, why do you not bging
in a new legislation for the welfage of the
working class so that the working class
continue, to lead a peaceful life, free from
bunger and starvation ? I would reQmwest
the Government to do something for. .\he
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upgmployed youths and the working
class. Please see that employment
gengration programme is taken up. We
need this programme also.

I would therefore request the hon.
Member, Shri Bhattam Srirama Murthy to
withdraw his resolution since our Govera-
ment has done the best and is doing the
best under the leadership of the Prime
Minister, Shri Rajiv Gandhi. No one
can deny that our country is marching
ahead and we are all proud of our
country. Even the third world countries
are proud of our country. Whatever our
Indiraji, Pandit Jawahalal Nebru and Lal
Bahadur Shastriji had done 1s for the
best of India and our Rajiv Gandhiji is
also doing his best for the development
of our country. There is no doubt about
it. So, I request the hon Member to
withdraw his resolution and give some
constructive  suggestions where our
Government can continue to work for the

people.

[ Translation)

SHRI K. D. SULTANPURI (Shimla) :
Mr. Chairman, Sir, I would like to oppose
certain features of the motion moved by
bhon. Member. He bas said that the pace
of development should be expedited, but
I am of the view that the pace of develop-
ment is already very fast and we are
marching forward in a planned manner.
We definitely agree that when India
achieved independence, the pace of
development was very slow at that time.
Today we are marching forward in every
field whether it is agricultural sector,
power sector or education sector. Our
congress party deserves our congratula=-
tions for the same. Congress Party has
taken steps to provide justice to the
people of the couantry. That.is why our
country has made rapid progress. Whereas
there has been increase in the agricuttural
production, there has been growth in the
indystrial production also and as
8 result our country has been streng-
thened.

Panditijl and Indiraji worked for the
development of the country in a planned
manner and our Prime Minister Shri
Rajlvji is also working in the same manner
and taking the country forward. Our
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Prime Minister deserves our congratula-
tions for the same.

The hon. Member has said that the
pace of development is very slow. I would
like to tell him that the pace of develop-
ment seems to be slow to them, because
it is not visible to them, The opposition
parties criticise the Government almost
daily for minor things. I would like to
submit to the hon. Member that by
saying all these things he should not take
political advantage. Oum Government has
formulated many programmes for the
welfare of the poor. Twenty Points
Programme is aimed at the upliftment of
the poor. Therefore, Government should
be extended whole hearted co-operation
for the implementation of this programme.
The country can march forward, only if
we provide co-operation to the Govern-
ment. The persons, who are reponsible
for strikes in the factories, induige in
such type of activities to meet their
selfish ends. You know that there was a
plan to close all the textiles mills in
Bombay, but such people could not
succeed in their designs. Strikes cause
loss to the country and the workers both.
On such occasions, the leaders collect the
funds and try to improve their own
financial condition. They do not think
about the interests of the workers. Our
Government has made a lot of efforts
to improve the condition of the Public
Sector. The budget presented this year
would benefit the industries in Public
Secior to a great extent and it would
expedite the pace of development.

I have been eclected from Himachal
Pradesh. The people in Himachal Pradesh
live in the villages in far flung areas. Qur
Minister for Planning also belongs to
Himachal Pradesh. The steps taken for
the Development of Himachal Pradesh
have been taken in a planned manner.
A petwork has been created in Himachal
Pradesh for making provision of electri-
city, water and roads. But 1 would like
to draw the atrention of the hon. Minister
towards a little bit of injustice which has
been done to the state. Not even a single
Kilometre of railway line has been laid
in Himachal Pradesh. Simply a road bhas
been constructed upto Nagal-Talwara and



467  Resl. Re,

[Shri K. D. Sultanpur{]

for which the Government has provided
the funds. But the rail line which is upto
Shimla was laid during the British regime.
It was urged to the Central Government
that a road might be constructed from
Nangal to Rampur via Mandi and a
railway line should also be laid, Similarly,
pecople had demanded to construct a
railway line from Joginder Nagar to
Kullu, but no action has been taken on
that.

It has been seen that railway line has
not been extended at all in the hilly areas.
That is why our deve'opment in the
Railway Sector is slow. Big hydel projects
could be set up in our state. The State
Government has sent projects regarding
construction of dams like Naphtha Jhakri
and other big dams in Himachal Pradesh.
Time and again the State Government
has asked to undertake programmes in
a planned manner so that the State could
march forward, ] am of the view that if
the Central Government makes its
contribution for the development of power
projects in the state, then only Himachal
Pradesh could meet the entire require-
ment of the Northern Zone Resources
are available in the state to generate
20,000 Ms. of electricity and I think,
our hon. Planning Minister would pay
more attention towards this. The economy
of Himachal Pradesh could be strengthe-
ned by setting up more power projects.

I wouid like to submit one more
point on behalf of the farmers. Our
farmers whether they belong to Andhra
Pradesh, Gujarat, Maharashtra or any
hilly area or the plains, do not get
remunerative prices for their agricultural
produce like fruits etc. The farmers are
exploited by the Commission agents. The
Commission agents from Delhi come
their with a bag and when in the morning
auction is held, the farmers do not know
as to which rate their vegetables or
apples have been sold. The commission
agents get the prices fixed according to
their sweet will. Ultimately, the farmer
gets a letter that his agricultural produce
has been sold at such and such rate aad
so much of amount has been deducted for
the charity fund and other funds or
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accounts. The letter to the farmer is sent
through the same truck by which the
farmers products are sent. The Central
Government should make efforts to check
this loot so that the farmers in the hilly
arcas and in the plains could get the
remunerat:ve price for their produce,
Whenever agitation takes place, it is due
to the frustration among the people.
Frustrated people resort to agitation.
Qur Government wants to benefit the
poor, but some people want to put
hurdles in the efforts of the Government.
They always try to see that the pro-
grammes of the Government should not
run properly. I would hke to suggest
that the implementation of the programmes
should not be left to the bureauccats. The
people’s representatives like M.Ps. and
M.L. As. should monitor the implementa-
tion of these programmes and they should
ensure that the funds which are provided
by the Ceniral Government are being
utilised properly or not. All these things
will have to be done, only then our
programmes could be implemented.

So far as forests are concerned, I
wou'd like to submit that until there are
forests in the hilly areas, the land erosion
would continue there. Unless adequate
funds are made available to the States
having hilly regions, good and fertile soil
would continue to be washed away to the
plains. Therefore, the Government of
India should provide adequate funds to
all the hilly regions of the country for
plantation purposes.

It is all right that you bhave enlarged
our Plan and Plan outlay has been
increased. All these things have been
done, but I would like to say one more
thing. So far as Government service is
concerned, the people of the hilly region
do not get so much of chances to enter
Government services as these are available
to the people living in the cities or in
the plains. The newspapers or adyertise.
ments are not available to the people
living in the far flung villages in their
mother tongues and as a result, the
persons liviog in the villages are not able
to appear for interviews according to the
advertisements. 1 want that proper
arrangements should be made so that the
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backward, tribals, Harijans or the poor
could also get an opportunity to enter
Government Service,

I would also like to submit that when
someone gets any service in a Bank or in
any Department of the Governmeat, he is
posted in a hilly region as a punishment.
The employee who is sent to the hilly
arcas is not prepared to work there
properly. He thinks that somebody should
make a complaint against him so that he
could be transferred to some suitable
place. Therefore, you would have to
make efforts to remove this shortcoming,
so that persons may not think it to be a
place for taking rest.

I am concluding. (Interruptions). 1
think that as funds are allotted to Rail-
ways, similarly more funds should pe
allotted to construct link roads in our
villages so that farmers could bring their
agricultural products to the markets,
Therefore, I would like to submit that
instead of Railways, more funds should be
allotted to Public Works Department for
coastruction of roads. Also, steps should
be taken to check the exploitation of
farmers and the loot and bungling which
is going on in the sale of farmers’ produce.
There is an urgent need to check the
exploitation of farmers by the commission
ageats.

I would also like to submit that you
would have to monitor the programmes
and schemes which are going on to raise
the standard of the poor and ensure the
proper implementation of the programmes.
I think that even after 40 years of inde-
pendence, the agencies in the Public
Sector are being allotted to those persons
who are already having agencies. The
poor are not able to get these agencies.
The poor people whom you intend to
raise above the poverty line are not being
helped. Suppose some one is having a
pet of pump. Even his other relations
would be found doing the same work,
but the poor are pot benefited. Today, the
poor who are some what educated, think
that the person having agency earn a
ot of money by way of commission. I
would, therefore, like to suggest that such
facilities should be provided to the poor,
who have not able to get any bencfit so
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far. We should try to help them so that
country could march forward. Owur
ideology, which the Government wants to
implement, should be ithplemented prope-
rly. Onanly then, our country can march
forward. It should not happen as there
was uproar in the House yesterday and
day before yasterday. Whenever any news
is published in the news papers, a scene is
created on the basis of that news report.
Country would not march forward in this
way. The country would march forward
when the opposition parties wou'd also
think that this country belongs to them
and we have to take this country forward.
I am very pained to find that the Press
and the newspapers published an article
--‘Ali Baba and Four Hundred dacoits’ on
the basis of ‘Ali Baba and Forty thieves’.
Do such things carry the country forward?
I would like to submit that persons
publishing such things in the newspapers
are traitors. Today our country is march-
ing forward and it is commanding respect
from foreign countries also. This respect
has been earned due to our work and pnot
due to the persons who have moved such
a motion in the House.

I would, therefore, like to request
Shri Bhattam Srirama Murty to withdraw
his resolution. 1 also hope that our
Government would consider the points
which I have mentioned during my speech
and would continue to make efforts to
take the country forward. With these
words, I would like to express my thanks
to you for providing me an opportunity to
speak.

SHRI RAMASHRAY PRASAD
SINGH (Jahanabad) : Mr. Chairman, Sir,
I want to say something about this resolu-
tion. The main point is that due to
wrong economic policies of the Govern-
ment, unemployment is increasing.
When this Government was formed and
the young Prime Minister assumed the
power, he had introduced a new economic
policy. Everybody is aware of its results.
Due to wrong economic policies of this
Government, there continuous to be a lot
of starvation in states even after several
years of independence. 48 people have
died due to starvation. When the Con-
gress and other opposition parties raised
this question in the Legislative Assembly,
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the Chief Minister admitted that deaths
have taken place, but he said that people
had died due to disease and old age. It
is a matter of great shame for any country
that its people should die of starvation.
We say that our godowns were full to
their optimum capacity, but the people
"do not have the purchas ng power. Ever
if at all the godowns are full, you can
imagine as to what could be the situation.

I want to tell you that due to your
wrong policies, the situation in Bihar has
deteriorated. There is a very big factory
in Dalmia Nagar of Bihar, where 14,000
people work. The factory produces
Vanaspati ghee, cement and various other
commodities. But this factory is lying
closed for the last several years. No
pressure was put. either by the Centra'
Government or by the State Government
on the industrialists running the factory.
Under these ¢ rcumstances, 14,000 work-
ers are facing starvation. If an honest
enquiry is made in this regard, it will be
found that the workers are facing great
difficulty for want of money, but there is
nobody to look into their problems, I
am pot raising this point to blame the
Government. The Government should
find out if any such incident has taken
place there or not. The factory is lying
closed even now.

Due to your wrong economic policies,
the condition of agriculture has deteriora-
ted. Except Punjab and Haryana, you
may please check as to what percentage
of foodgrains 18 received from all other
states., Haryana and Punjab, these two
states give 70 per centi.c. the largest
quantities of foodgrains to the buffer
stock. If you would have developed
agriculture so much during last few years
aand if you would have provided similar
facilities to other states like those Haryana
and Punjab. economy of the country would
not have been in doldrums and it would
bave become strong. You did not pay
any attention towards agriculture. as a
result the farmer does not get remunera-
tive prices of his produce. By remunera-
tive prices, ] do not mean that the prices
of rice and wheat should increase. The
cost of rice was Rs. 90 per quintat and
that of cement Rs. 8.75 p. pet bag in the
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year 1964. If a farmer sold one quintal
of rice, he was able to purchase 11 bags
of cement But today if he sells one
quintal of rice, he is able to purchase only
4 bags of cement. Because today the
cost of cement is Rs. 78 per beg and that
of rice is Rs. 300,00 per quintal. 1t is,
therefore, necessary that you should look
into it. Similarly, when he purchased
coal, a mound of coa! was used to cost
Rs. 2.50 p. He was able to purchase 40
quintals of coal by selling one quintal of
rice at that time. But to-day, he tan
purchase only 6 quintals of coal by selling
one quintal of rice. In order to remove
the difference in the ratio to such a great
extent, the prices of agricultural commodi.
ties produced by the farmer should also
rise in the same ratio, Crores of people
are surviving on the crops produeed by the
farmers. We definitely want that decision
about fixation of prices should be taken
by taking into account both the products,
the commodities purchased by the
farmer for his personal use and the
commadities produced by the facto-
ries. If such a situation is created the
farmers will not feel displeased that they
do not get remunerative prices of their
produce and they are in loss, To-day,
alot of injustice is being done to the
farmers. You may go to the villages, you
will find that the pucca houses, construc-
ction on which had started 10 years back,
have not been completed till date. All the
development works in the village have
come to a standstill. You can ascertain
this thing through a survey. Since the
farmer does not get remuneratve prices of
his produce and the prices of coal and
other things have increased manifold,
the farmer can not even think of construc-
ting a house in his own village. The
situation has deteriorated so much and
you can verify it,

Second'ly, the question of minimum
wages has also becn mentioned, Dus to
pnot getting minimum wages and the crops,
which he used to get from the ‘Pachkatti’
Jand every year in the form of réward,
being stopped by the farmers, the poor
labourer is facing extreme hardship and he

“is running from pillar to post for help.

In Jahanabad Block, a labourer of viilage
Chanharia died in this manmer. Itisa
recent incident when the moemsbers of his
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family went to register the case, the police
4 not - oblige' and finally the case was
closed You make wide publicity of
mifiinmom-wages, but you do not imple-
mentft. Wé may leave the matter of
* Jantt cetling for the time being. You may
- pltase ilfink for a while as to what is your
policy. Now the people in the vilfages
- imve-come-to-realise that it is only pro-
pagenda and you do not want to imple-
ment it: You may never enforce the
‘tamd -ceillng law. You do not have the
necessary courage to do it. The person,
who possesses land, who is the owner of
thie lamd and who is the land lord, is part
‘ of the Government and administration and
itis'very difficult to enforce it on him.
It is only & propaganda. So far as the
question-of minimura wages is concerned,
if youw wish to enforceit, how are you
going to do it. 1If you develop the farms,
the farmer will not find it difficult to pay
minimum wage. The farmer is finding it
difficuft these- days to pay the minimum
wages. You know as to what is going on
in the agricu'tural sector. There is no
guarantee to his crops. Due to this, the
- minimum wages are not being enforced in
the villages. Had you given guarantee
to the crops in the field, there would have
been nodifficulty in enforcing the mini-
mum wages. What is the condition of
the farmer today. There are no facilities
of irrigation and there is no guarantee to
bis-crops. Sometimes ho is affected by
drought and sometimes by floods. He
depends on the mercy of God_and rains.
There'is tension in the villages these days
on the isswe of minimum wages. There
gre-certzin persons, whom you may call
instigators, extremists or terrorists. They
continuously raise their voices. An
: ovganisation has been formed and those
- poee people are being instigated through
this orgapisstion. This has created a lot
of tension among the farmers and labour-
,otsiin our area and as a result two or
tesse murders take:place everyday. You
.should pay sitention towardsit. You
ang ineiting mwrders in yvillages by pro-
.pagsting minimum wages and to-day
tviolent incidents are regular feature in the
emtigs:cavatry. I you think it correct,
PaN may-ge-on doing this. But If you do
it;. b will bave vory adverse results in the
- poamfutare.. You mayp please keop this
»0hing 4o mind: that all those things wore
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already told in the House. You say that
law and order is the responsibility of the
States. Many States are not being suled
by your party these days. Sometimes
you critise the Government of Kerala,
sometimes the Government of Bengal and
sometime the state Government of
Tripura, because these states have gone
out of your hands. But what is the com-
dition of those states which arein your
hands. You would have to pay atteation
towards this also. There is a fight- bet-
ween two rivals whereas all the states are
part of India, The whole country is one
Tt does not matter if there are Govern-
ments of opposition parties in some states,
because the entire country is unmited. I
want to say that regionalism has been
created in the country due to your ‘'wrong
economic policies and it has passed a
threat to the unity and integrity of the
country.

If you could have adopted a national
policy, the political parties would not hav-
been formed in this country on the basis
of caste, religion and region and Governs
ment would not have been formed by.such
parties. What would be the condition of
the country ? You may please think as to
why it has happened ? You were claiming
that only you have intelligence in every
field and you are capable to rum the
country, But the people are displeased
with you and they bave found that there
is no party which can do good to them,
by which they can march forward and
they can make progress. This is the
reason that regional parties have been
formed in many statcs.

The same thing had happened in Tamli
Nadu. There was fighting between
Brabhmins and other castes and those who
were forward gnd others who were _back-
ward. Due to this fighting, Government
of regional party has been formed. Now
you are signing agreement with that party,
you are working together with them by
joining bands and you share seats with
them during clections. Now this is. your
style of functioning. I do not say that
yours isa regional party. Some one
said that 'yours is also a regiomal .party,
but Shri Jyoti Basu said that Congress g
a natlonal party and it will cagtinue to
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remain as such. But the question remains
that your party is moving towards region-
alism. I would like to tell you that it is
your wrong policy. You should change
your policy. You should think about
the economic developments that the Hon.
Prime Minister intends to undertake under
his new policy. What is that economic po-
licy which can bring about some miracles.
If it is done. we will feel that you are
doing some development of the country.

With these words I conclude.

SHRI MANVENDRA SINGH
(Mathura) : Mr. Chairman, I oppose the
resolution moved by Shri Bhattam Srirama
Murty which deals with economic policies.

We may think of our condition before
independence and what it is to-day.
There is a proverb that even a peedle was
not manufactured in the country before
Independence. The date from which we
achieved independence, our Late Prime
Minister, Pandit Jawaharlal Nehru held
the reigns of administration and while
following the ideals of Mahatma Ganbhi,
he resolved to take this coutry rapidly
forward.

Most of the people in India bhad pas-
sed their days as slaves of British admini-
stration under British control. These
people did not get even their bread twice
a day. The entire Indian economy was
shattered. We always looked abroad for
each and everything and we bad to
accept whatever the then British Govern-
ment offered us,

Mr. Chairman, Sir, late Shri Nehru
had given a new direcjjon to the Industry
for the first time in India. He set up big
industries in the public sector in India.
He modernised the old industries, whether
these were in the public sector or in the
private sector. We can say very proudly
that the country where not even 8 needle
was manufactured, is now capable of
masufacturing acroplanes. To-day there
are big factories in our country where
railway engines are manufactured. We
hbave well developed textile ipdustry in
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the country. The clothes of textile indus-
try bave acquired top place not only in
India but also in the foreign markets.
We have produced all kidds of clothes
and made thcm available to those poor
people who had no clothes to put on.
We produced the cheapest varietjes of
clothes and distributed to the poor people
for their use. We have made tremendous
progress in the field of industry. We
bave set up big factories in the country.
If we take the case of petroleum, we find
that a heavy amount was drained to fore-
ign countries in the form of foreign ex-
change earlier. But to-day India is guite
capable to produce a major part of our
petroleum consumption. Apart from
this, i we take the case of agriculture, we
find that we have built the means, which
were not available with us earlier. Big
dams and canals have been constructed.
Due to this we have become self reliant
in agriculture and we are capable to
supply foodgrains to the neighbouring
small countries to meet their requirements.
Late Shri Lal Bahadur Shastri had given
us the slogan of *Jai Jawan Jai Kisan® and
this brought about green revolution
throughout India. We did a great job in
the agriculture sector. We provided
tractors, agricultural machines, technical
education in the field of agriculture., As
a result, our country has become self
dependent in the matter of foodgrains,

Besides, the other power with us is
our defence power, In the border areas,
where there was often a threat from ene-
mices earlier, our army is very strong and
well ~quipped now. We have Jatest types
of weapons with us. Our neighbouring
countries are jealous of us. They are afraid
of our power. They aro afraid that jn the
matter of defence, our country is a power.

If we take up the case of rural deve-
lopment, we find that there were no roads,
no water or electricity in the villages car-
lier. But after independence a lot of
efforts have been made to develop the
villages and roads have been constructed,
electricity has been supplied, medical cen-
tres have been opened, primary education
has beon made svailable, small scale
jodustries have also been set up.: = These
things bave brought about development in
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the eountry side, Therefore, it will be
wrong to say that nothing has been done
in India after independence. I am not at
all agrecable to this view point.

Mr, Chairman, Sir, in the matter of
trangporation also, India has made tremen-
dous progress in the field of railways.
Bletric trains are running—and India has
been connected from one part to another
by railway trains In road transport also,
a large number of buses are playing on
the roads. In water transport also our
shipping industry Is no way inferior to
any foreign shippiog industry. Alongwith
it, I would Jike to remind you that late
Sbrimati Indira Gandhi had nationalised
the banks for the welfare of the poor
people. The money which had been con-
centrated into the hands of few people
has been distributed among lakhs of poor
and needy persons. The Government has
been engaged in rais ng the standard of
living of the poor of this country through
schemes like DRDA., RLEG.P,
N R.B.P. etc. under the 20 Point Pro-
gramme. The Government have made
provision of loans for the poor, Harijans,
tribals and scheduled castes. No consi-
deration is given to a particular section
of the society. Provisiop of loans has been
made for those people who want to take
up some ventare. The Government has
made provision of loans ranging from Re.
5 thousand to Rs. 25 thousand for such
persons so that they could start their
veotures. Beside this, the Government
have launched schemes for allotment of
land to the landless and the poor of the
country. A scheme by the name of “’Indira
Awas Yojna" bas been launched for Hari-
jams. If we go thrcugh the budget, we
will find that the hon. Prime Mibister
has made substantial allotment in it for
the rural development and for the up-
litment of the poor. Our Government
has been enogaged in the speedy develop-
ment of the country. It want that those
sections of the society should make pro-
gress which bad lefc behind and those
areas should be dsveloped speedily where
Harljans, tribals and people belonging to
the scheduled castes and scheduled tribes
reside ‘and who had remained neglected
aod backward for quite a long time.

On the political froat, our Congross
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Party in accordance with its principles and
policy has reserved some constituencies in
the country and has given respresentation
to the Harijans, tribals and backward .
class in the Parliament and the State Ase
semblies and gave them the status of
equality, fraternity, love and affection.
The schemes launched by the Government
for the development of the country have
really helped in raising the standard of
living of the people and there has been
development in the country. I appreciate
such schemes undertaken by the Governe
ment., Although our country has made
progress and new industrics are being set
up and we have achieved spectacular suc-
cess in the field of agriculture, education
has been spread in every village and health
centres have been opened at different
places, but we feel that we are not getting
its benefit. The main reason of it is ever
increasing popu'ation of the country. Mr.
Chairman, Sir, I would like to request the
hon. Minister that he should take some
strong measures to check the growth of
the popu'ation. This upsets our distri-
bution system because when we produce
certain commodity for 100 persons, the
number of buyers goes up to 200. We
fail to achieve target for which we make
allocation in the Five Year Plans. It does
not become possible to provide jobs to all
the jobless. We will bave to think over it
seriously and find out the reasons due to
which we do not gain anything inspite of
so much progress. Every year the number
of educated unemployed is increasing.
They run from piliar to post in search
of jobs. The crux of the problem is ever
increasing population which is growing
day by day. The Government will have
to pay attention to check this menace. In
this connection, I would like to submit
that the State Governments are taking
some harsh measures in this regard. I
would suggest that the Government should
propagate the family planning in a proper
way to make it a success. We have done
little in this respect People have fear in
their mind that the sterilization makes the
man important We should educate them.
I had given some suggestions during a
discussion in Lok Sabha some time back.
We should include sex education about
the family planning in the curriculum,
Even educated persons feel hesitation in
buying Nirodh from the market. I would
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like to say in. the House openly that when
I and my friecad went to the'market, my
friend needed a nirodh, but due to the
be sitatsen he conld not purchase it.
Therefore, we should impart sex education
to the paople from the very beginning so
that they may not have any wrong notion
sbont sex and we may be able to control
the popnlation by adopting methods of
family planning. If we could control the
population of the country, it willbe a
great cantiibution to our development.

Besides this, I would also like to give
another suggestion. There are some defi-
ciencies in regard to the setting up of in-
dustries. You should set up small scale
industries at the block level. 1 have repea-
ted two more points here a number of
times. We should set up compiexes for
the rural development in which facilities

like markets, education centres,
techmical edncation centres. super
markets, courts, technical shops

shounld be provided, because we see
that people living in villages are migrating
to the cities. The reason is that they do
not get those things at their places which
are available in the cities. In villages, one
does not get the services of technicians,
carpenters and machanics. People in
villages now use tractors and motors and
therefare, such type of ceontres should be
opened there. This will bave two benefits.
One is that the development of those areas
will take place and another thing is that
the migration of the people to the cities
from the villages wil be checked and they
will not desert the villages.

1 had spbmitted in this House that the -
Government \has launched bousing schemes
for the cities and they provide bwlt wup
houses to the peop’ec in cities through
Untar Pradesh #Housing Corporation or
D.D.A. and other such agencies. Loans
are preovided 1o the people and they can
purchase houses by making -piymeat in
instalmenta. but this facility is not avail-
able dn vililages. Why is this stepmotheily
treatmant meted out to the people living
in villages; You should launch sousing
schamgs g the rural areas alsp., Losns
showidaise be provided iodhe  people.
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in villages 30 that theymiay coastzactthelr
houses with its help aud like citivethey
showid e provided:buiit up houses en-liise
purchase basis and leaus should :be -sum
tioned to purchase such houses. The buitt
up houses should be provided ‘in 'the
villages at low cost and that also -on -
ment of easy instalmemts,

With these words, I strongly oppose
the resolution of Shri Bbattam Srirama
Murty and support the policies of Govern-
ment and hope that this country will
continue to make  unsnterrupted progress
under the leadershlp of Shri '‘Rajiv Gandht
and the Congress Government.

SHRI C, JANGA REDDY (Hanam-
konda) : Mr. Chairman, Sir, from the
speech 8{ Shri Manvendra Singhji which
he delivered just now I felt that his fail
speech has been in copsonance with this
resolution, but .n the end, he said that he
strongly opposed this resolution. What
does it mean ? What I have understaod
is that what the Members are speaking is
correct and there is some deficiency in the
policy of the Government. Thérefore, he
gave his specch in consonance with this
resolution, but in the end, he opposed it.

Sir, I fully agree with this zesolusiog,
because the gap beiween the villages.and
cities hag increased considerably. The
population of the cities is increasing and
the per capita income in the wnillagas.is
decreasing. There arc two reasons for it..
One is that our Goverament has no time
to pay attention towards the peopls o
the villages. Secondly, the Gowvarnmest
in power for the lasi 35 years-has not.dons
anything which could narrow downthe
gap between the villages and she.gities.
which is .increasing day by.day. . I would
like to tell you the per capita ingome ef
the villages and the cities 20 show yom.that
the gap is increasing. According. te,the.
report of the Plasning Commission ihe.
gap was double in 1959-60 and dusing - the.
Seventh Five Year Plan this gap- hasgons -
upto 1:4 in 1983.84. [Is thin.devalgp-
ment 7 Where is sha.money of the. peaple
of cural area going. It is being seat 10 she
cities and 4s being converstad-inao Rleck.
money. The Governmeht has no law to
unearth hlack monny .end shat is why slmt
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mongy is being deposited in Swiss banks.

Receatly, d went to the postal depart-
ment. There is no Post office in a village
baving three thousaad of poulation. The
officer of the Department has enumerated
its reasons. They attributed the reasons
as goenomicmeasons. ‘Our Finance Minis-
ter ibms puit a:ban that no new post office
will:ke opened. The Post Office has'been
sanotioned but .it.could not be opened due
to scomemic reasons.

I would like to say that mail is deli-
vercdd4 times a dayie. at 8 am, I! am,
3 pm-and 6 pm in the cities, but in vil ages
mail is not-delivered even once in a week
A person in a village gets his letter in 15
days 6r in one month. It 1s at the sweet
will of the -postman 'to deliver the letters
because he‘has to cover a distance or §
kms. and gets a meagre salary of Rs. 200
per month.: He sends his l'etter to his
village through some person who happens
to go-to-his village. The Government can
make arrangoment to'deliver mail 4 times
a day for the city dwellers, then can they
not open-a post office in the village by spe-
nding only ®s 200 Then you say that the
Govefament s undertaking “Gramodaya
Vikas¥ojna!’ in-the villages,

What is the industrial income in the
villages. You open industry in the villages.
This T8 your policy. I was saying day be-
fore yesterday that the Chielf Minister of
Andhra Pradesh is trying to make arrange-
ments for the water supply in Hyderabad
for tiie last 3 years. The population of
that clty has increased, but it has no plan.
He had submitted 5 plans. One plan for
Rs. 900 crore and one for Rs. 600 crore.
one for Rs. 500 crore, and onefor
Rs. 00 crore. But the Government
is mot even sanctioning Rs.
400 crore for providing drinking water to
50 1£%hs people living in Hyderabad. In
our state 8 to 10 lakhs of people are facing
starvstion. ‘When you can provide them
with water, meal by sanctioning a plan
of Rs. S00 crores, then what is
the reason for not sanctioning it ? The
people of Andhra say that you as well
as your-Government is afraid of them. In
the ctties you should impose ban on the
coastruction of 14 storeys and 7 storeys
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buildings. Without water-every activity is
stopped. The wife of Shri Anjiah Sahib
is on the hunger strike for the water. You
are providing so much facilities ‘to the
people of cities that is why the people in
villages migrate to the cities, because they

get every facility like power and water
there.

The Government foreibly acquires 4and
of farmer at the rate of Rs. 10 per sq:
yard and then it is sold by HUDA, DDA,
Hyderabad Development Authority -at-the
rate of Rs. 200 and Rs, 300 per sq. vard.
How vcould the development of villages
take place in this way 7 If you want to
develop the villages, ‘you will have to do
something for the villages.

You should take steps to rovide
drinking water for the people of Hydera-
bad so that the people of Vijaywada,
Warangal etc. my also get water. ¥ou
should meke arraogement for providimg
jobs to the people in viillages so-that they
may get jobs in the villages iteclf. ¥ou
should provide facilities of water amd
electricity to them. The people migrate
to cities in the absence of 1these facilities.
They do not get jobs in villages and that
is why they prefer to ply rickshaws in
cities to make their both snds msset.

Even after the Seventh Five Year
Plan, our condition has not changed. The
population of the city is increasmmg One
cannot find water even at the distance of
100 kms. to 150 kms, After some ‘time one
may not get even air. A scientist has said
that after 30 years, there will be rains of
acid in Bombay and Bembay mill be amb-
merged into it. In this way, .polintion -is
taking place.

SHRI GIRDHARI LAL VYAS: If
there will be no air, how will the people
survive ?

SHRI C. JANGA REDDY : A scien-
tist has stated this. F-have secn -in the
newspaper. I can give you the newspaper
cutting, This is a big size cutting. This
is a question of our country, of Andhra
Pradesh. * Inspiteof this yée do-not agiee.
What is the ' resson? ' “Pou 4o add wesg
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the development of villages. At preseat,
facilities like post office, education etc.
are not available in the villages. You
should pay attention towards the villages,

A number of industries are lying
closed, but you are not paying any atten-
tion towards it. But if the labour make
hue and cry. You supply them pow.r
immediately ; but you neglect the farmer.
They have no water to irrgate the jand.
Due to this, thewr crops have withered.
This is the resut of the wrong planning.
At some places floods have occurred,
while some are facing the condition of
drought. I would hike to suggest that flood
water may be diveried to the drought
affected areas. In this way we can avoid
drougt.

Besides this, the items which can be
manufactured in the cottage Industries
should not be manufactured in small scale
industries and the item which can be
manafactured in small scale industries
should not be maaufactured in medium
scale industries Similarly, the itmes which
can be manufactured in medium scale
industries shou d not be manufactured in
big industries. A big foreign
company had applied for a licence to
manufacture Gasket in big industries
whereas it is manufactured in the small
scale industries. But Shri Vengalraoji bad
opposed this move. 1 would like to ap-
preciate him for this step and convey my
thanks to him.

It will be a good thing if the produc-
tion of Hamam, Lux aad other brand of
soaps is stopped in the big industries. If
people start using soaps manufactured in
villages, it will provide jobs to the people
of villages and they will not migrate to the
cities. You should pay attention in this
direction.

17.13 hrs.

[ MR. DEPUTY SPEAKER /nihe
Chair |

There are 8o roads in the villages,
Due to this the development of villages
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is not taking place. The people in villages
have to spend their lives in open in jun-
gles. If you solve the problems of villages,
everyone would like to live in villages, -

With these words,I conclude.
[English]

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
SUKH RAM) : Mr, Deputy Speaker. Sir,
majority of the hon. Members who took
part in the discussion on this Resolution
did not support the Resolution because
they could sce through the game of the
mover of the Res-lution. ey have,
however. pointed out certain flgws certain
drawbacks in the implem-'ntation of
certain policies of the Government. They
have made certain useful suggestions and
J bave noted down those suggestions.
But some Members, particularly the
mover of the Resolution, have tried to
prove that Government has introduced
certain distortions in the industrial Policy
Resolution of 1956 and the Government
have contravened the Directive Principle
of the Constitution to the cffect that the
resources of the country have to be used
in such a way that there is no concentra-
tion of the economic power in the hands
of few to the detrim:nt of common man.
Lot of statistics were also used to prove
their contentions. I simply want to sub-
mit that if this economic policy is seen in
the right perspective, then the conclusion
drawn, particularly by the mover of the
Resolution and those who supported the
Resolution, is wholly unwarranted, it is
pre-determined or figment of the imagi-
nation of the mover of the Resolution
and those who supported the Resolution.
Economic policy is a wide term. It .not
only includes the industrial policy but
also the fiscal policies of the Government
which are being implemented to improve
the socio-zconomic condition of the
people. Now, if we look into the social
investment which is being made by the
Government during the Seventh Five
Year Plan, then the large portion of this
nvestment is being made for the benefit
of the common man, For instance,_ for
the 20-Point Programmes which aré meant
to achieve these objectives of helping the
common man and also with the reviged
20-Point Programme, the Prime Mialster
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has made the Government machinery
responsive to the needs of the people.

Now out of Rs. 180 thousand crores-
the total investment which is being made
in the Seventh Plan-a sum of Rs. 58,767
crores is being spent on this programme,
that is, 1/3rd of the total investment
which has been made in the Seventh Plan.
If we look atthe poverty alleviation
prorammes, these programmes are not
only being continued but they are being
implemented vigorous'y and against the
total amount of Rs. 3620 crores wh.ch
was spent In the Sixth Five Year Plan,
in the Seventh Five Year Plan, Rs. 6870
crores are being spent. Simiiarly, under
the Minimum Needs Programme, the
infrastructural facilities are provided or
the basic services which are needed to
improve the conditions of the willage
people are provided, under this pro-
gramme. For instance, clementary
education which is to be made 100% by
the end of the Century or providing roads
facility to the villages and electrification
of all the viilages, etc and so many basic
amenities are provided under the Minimum
Needs Programme. The Government is
spending Rs. 11,545 crores in the Seventh
Five Year Plan as aganst Rs. 7000 crores
spent in the Sixth Five Year Pian.

Now, the position is rather otherwise.
_The charge of the mover of the Resolu-
tion and some Members is that we are
pro-rich and anti-poor. The position is
rather other wise. We are collecting
taxes from the affluent classes of this
pation and we are spending that money
for the poor, and the proof of this con-
tention is that by the end of the Fifth
Five Year Plan the peogle Yelow the
poverty line were 48 per cent aod by the
end of the Sixth Five Year P'an this
figure decreased to 37 per cent and we
are determined that by the end of the
Seventh Plan we are to bring down this
figure to 26 per cent and by the end of
this century we are determined to bring
down this percentage to S. If we can
achieve 100 per cent, it is all the better,
but this is our cstimation. And T can
agree with some Members, those who
pointed out about certain drawbacks,
certaln slacknesses and shortfall in the
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the implementation or our policies and
programmes when the programmes to such
a large extent are being implemented, then
some mistakes and shortfalls are bound to

occur.  That we will rectify wherever it
is possible.

Some Members, particularly the mover
of the Resolution, have raised certsin
specific points. Now, I come to those
specific points. One of the points which
the mover of the Resolution made was
that the big houses accumulated assets
from Rs. 2,872 crores in 1972 to Rs. 11,286
crores in 1982. There are certain other
Members who used some different statistics
for different periods, but I do not go into
the details of these statistics, Even if I
concede that the statistics used by the
mover of the Resolution were correct,
even then 1 do not agree that this accumu-
lation  of assets was beyond proportion.
As a matter of fact, when the MRTP Aect
was introduced in 1970, thereafter in 1972
there were 850 companies registered under
the MRTP Act and this number ross to
1700 in 1982, If this number is taken into
consideration, then assets are bound to
increase. But conceding the number of
companies which belong to the big business
houses, they accumulated this wealth
within this one decade or one-and-a-balf
decades. But if you look at the price
increase, thet the increase in real terms is
hardly S per cent to 6 per cent annually.
This increase is nota blg iIncreasec and
Government was conscious about this fact
that the big business houses should not
monopolise, should not accumulate wealth
up to a large extent or disproportionately.
So, that was the reason why the MRTP
Act was cnacted and enforced from 1970
and as a result of this Act; the industria-
lisation by the big business houses was
regularised. They were asked to set up
industries fn the backward arcas, That
is to generate employment in the backward
areas and to remove the imbalances also.
Though I agree that the provisions of the
Act per se do not prevent the growth of
industries, I would like you to see what
are the policles and priorities o! the
Government. These industries have to
be set up according to the priorities.
According to a stndy made, in 10 big
business houses, there was an increase of
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agsots tvy- 1009 duringthe-7 -yeass before
enforcement of this Aot and there was
43% increase im the' assets after the
enforcement of this Act. That shows
that after enforcement of this Act, this
imcrease was checked and there was a
dispersal of the industries,

Another point was made about the
evasion of tax thatis be'ng made by
of loating charitable trusts by big business
houses. Hure, I would like to state that
comprehensive tsxation emendmeant bill
is beiag broughtforward 1o plug the looph-
oles; if any. I think, thero may be certain
cases: where there has been ovasion of
qaxes in certaia- cases. But if there are
cortain loopholes, that would be pluzged
by the amendment to be intreduced in the
House in course of time.

It has been alleged that mutti-nationals
and big industrial houses are cornering
excise concessions. But with the change
in the excise structare, it is made obliga.
tory to give the concession to the regis-
tered units and the units can only be
registered uonder the Act. Even if the
big business houses qualify for registration,
even then, they are not registered and
there is definitely now a check, if there
was any misuse,

We have adopted the concept of mixed
economy, i.e. private sector and public
sector have to complement and supple-
ment each other. I may state here that
all these large 1ndustries when they started
they were oot large at that time, They
started fram scratch and there are now
certain technologies which are most
appropriate for large industries. You
cannot do away with the large industries.
Youn have to have these large industries
because for the mass production, for com-
petition also and for |uiilisation of
technologies which are appropriate for the
large industries, these are required and
this is. a continuous process. Today the
ismdustries which are under the purview of
small. scale may also cross the limit and
may become medium or large ndustries.
So, you ought to have large industries but
you ought to have a check on them so
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thet: there is'nos- mosopolhs Wechave
aiready got:the law whichuis »being; emfor-
ced and we achieved that objective. The
mover of the resolution simply byr quoting
certain iastances and:certain: facte: and
figures has come to cenglusien. that
Goverament. has intreduced distections in
the Industrial Policy Resolutiong..1956.
He has forgotien that the large indnstries
is- one scheme of the total indwstrial
structure in the ocountry. - These are
smabl-scale industries also in ous country
and during this coe and a haif deeades,
phenomenal progress has- besn'made in
this sectors, Feor instanee in 1973-74,
there were 4.60 lakh units- registered. and
with the production of goods woweth. Rs.
7,200 crores, the aumber of these. ' units
roso from 4.6 lakhs to 11.53 lakhk units
with the production of goods worth. Rs.
60 160 crores in 1985+86, that is; the. gro-
wth was cight times. The tacget.-of the
Scventh Plan is to produce goeds. worth
Rs., 80,222 crores at 1984-85 prices with
the employment of 11.9 million persons.
This is 8 big jump and achiecvement ia the
private sector. We have planned to earn
foreign exchange through this smallscale
sector to the extent of Rs. 4,140 -erores
and incentives haver been given te these
small scale sectors. 860 items have -been
reserved for the smali.scale sectosr. Out
of that, 404 items are exclusively reserved
for the purchase by. the Government
sector.

An allegution is made by the mover
of the resolution that incentives meant
for the small-scale sector are being cor-
nered or avalled of by the big. industries
or the multi-nationals. He has made a
sweeping generalisation. [ can agree that
there can be a few instances whese the
big business houses might. have misused
this concession made to the small-scale
sector. But, by and large, the amali-scale
sector has gained by these. conoessions.
Complaints came to the. ootice of the
Goverament, Then a.Comwmittes. was
constituted in September, 1983 .which
Jooked into all these complaints. and after
detailed study .on it, this: Commitiee has
made oertain secommendations 80 the
Government tha those units. which do not
daserve.concession provided for the small-
scale. seetos should besdecegistesed. If if
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is not done, then legal action has to be
taken against them and 1t has recommen-
ded that there -bas to be a format which
bas to be applicable througnout the
oountry and whatever are the contents in
the format bave to be supported by the
affidavit. So, these recommendations
are under consideration of the Munistry of
Industry—which in consultation with the
Law Ministry will definitely take appro-
priate action in this behalf.

_There was another allegation, that
was | think an apprehension in the mind
of the mover of the Resolution that in
order to benefit the large industrial houses
or certain industries which don’t deserve
concession, the definition of the smali
scale industry is being revised from Rs.
35 lakhs to Rs. 75 lakhs. This is uafoun-
ded. I may make very clear that there
is c® such proposal under the considera-
of the Government. It is a fact that we
have revised the investment limit in the
case of small-scale sector from Rs. 20 lakhs
t0 35 lakhs and in the case of ancillary from
Rs. 25 lakbs to Rs. 45 lakhs. This was
done with a view to bringing all those
itonge which are reserved for the small-
geale sector within this ambit. Because
of the iacrease in the prices, the items
meaat for the small-scale sector wou'd
have remained outside and they could not
bhave set up the industry. This was done
only to benefit the small-scale sector.

The Hon. House might be knowing
that dwe to the better policies adopted by
the Government, there has been growth
of arouad 8.6% to 8.7% in the industrial
sector during the past three years.

There is another allegation which was
made by certain members that the public
séctor is not deing given its due place or
it is being run.down by the Government,
This is also a wholly unfounded allegation
because if you look at the performance of
the public sector during these last 25 to
30 years, then you know how much
progress bas been made by the public
sector. There were five units with an
investment of Rs. crores in 1951. Now
1his investment has increased to Rs.45000/
drores in 1986 with 221 units, This exclu-
dex thie ‘Goveérnment Undertakings like
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Railways, Tele-Communications etc.
For these key, core sectors now the
Government have allotted about 449, of
the Plan outlay, so that the industrialisa-
tion is accelerated.

If you see the internal. resources of
these public sectors, we have reached a
height of Rs 5100 crores in 1985-86 which
is the resource generated by the public
sector. Their contribution to the GDP
at the current price increased from 15%
in 1970-71 to 269% in 1985-86.

So, the public sector has received its
due consideration and it has been the
policy of the Government to invest more
in the public sector, But. now you neéd
more investment for the Human Resources
Development and Poverty Alleviation
Programmes also. We cannot neglect
those areas.

Now there was an allegation made by
certain Members and particularly the
mover of the Resclution that Prime
M-wister bhas condemned the labour., This
is wholly wrong. There is nothing wrong
in suggesting improvement in the perfor-
mance whether it is the labour or the
management. According to the latest
policy decision now training is being im-
parted at all levels so that thereis
increase in efficiency and our production
rises high, My hon. friend should. re-
member that this is on account of the
Congress party government that we have
passed a number of progressive legislation
which compare favourably not oanly with
the developing countries but also compare
favourably with the developed countries.
So we have been for the poor classes and
the labour. We have been pursuing the
policy under which the poor people and
the labour gain more efficiency and can
earn more.

MR. DEPUTY SPEAKER : The
time allotted for this Resolution is
already over. Since the Minister is likely
to take another 15-20 minutes and the
mover of the Resolution has the right to
reply we may extend the time, if the
House agrees, by another cae hour. We
should complete it by 6.30 p. m,
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Many Hon. Members : Yes.

MR. DEPUTY-SPEAKER : So the
time allotted for the Resolution is extend-
ed by one hour.

SHRI SUKH RAM : There was
another allegation made from the other
side that Rattan Tata has been appointed
88 Adviser in the Programme Implemen-
tation Ministry. If in the words of the
mover of the Resolution T say there were
108 units costing over Rs. 100 crores and
there has been escalatlon in the price
amounting to Rs. 43,154 crores. He has
been appointed in an  advisory capacity.
Government is not bound to accept hie
advice. But afterall be has run his units
successfully. He must have some know-
ledge and some experience. If the Govern-
ment wants to utilice that knowledge and
experience of Rattan Tata what can be
the objection to the Members. We want
that there shou'd not be time over-runs.
What are the reasons for time over-runs
which are leading to the cost over-runs
and the whole nation suffers on account
of that. If these things are to be ascer-
tained and if some better advice comes
should we not ta'e advantage of that ?

The hon. Member has made the alle-
gation that there has been distortion in
the Industrial Resolution, 1956. He has
forgotteh and I do not know whether
inadvertantly he did not read the proviso
in that Resolution itself which says :

¢ That waether cooperation with
the private enterprise is necessary,
the State will ensure either
through majority participation
in the capital or otherwise that
it bas requisit: power to guide
the policy and control the opera-
tions of the undertakings.”’

Now what is the harm if you seek the
cooperation or take the cooperation of
the private sector in certain sectors and
increase the production. 1 quote one
instance. Take the case of hydel pro-
ductlon In the country. Now this is an
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area of great potential. Ope lakh mega-
watt is going waste. We are not in a
position to harnessit. We are notin a
position to execute these schemes because
of the financial constraints. We need
thousands of crores of rupees for barnes-
sing this natural asset. There are a
number of streams, rlvulets, etc. where
mini and micro projects can be cons-
tructed. If there can be such small units
and private sector can be associated in
generation of this power, the entire na-
tion stands to gain.

I may tell you that had there not
been a constraint of power in the Sixth
Plan, our economic growth would have
been 2 per cent more, that is instead o.
the targetted growth of 5.2 per cent, there
would have been more than 7 per cent
growth and the nation would have gained.
The industrial growth would have been
more than 10 per cent.

There was an allegation that there is
privatisation, One instance was given
that in Defence production, 17 items bave
been offloaded. I know it. I agree. I
was there at that time. I did it. Bus the
Hon’b'e Minister should know that all
those items which are now being produc-
ed in the private sector at a cheaper
price, now they have been offloaded.
These are wooden boxes. clothings, cans,
utensils, etc. At that time, the base of
the private sector was not so strong.
That is the reason why these items were
manufactured by the Defence units. But
the Defence units are required to produce
such items which are based on a more
sopinsticated technology and which are
needed by the nation. It is nota ques-
tion of privatisation. It is giving priority
to highly technological production. So,
these al'egations are not either properly
understood or they are just to malign the
Government for doing it,

SHRI BHATTAM SRIRAMA MU-
RTY : What are those 17 items 7

SHRI SUKH RAM: I do mnot re-
member but there are utensils, clothings.
Now my friend is there looking after the
Department. I may tell you that a
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sumber of other items need to be offload-
ed to the private sector. The manpower,
machinery, etc., has to be utilised for
production of highly sophisticated items
which are needed for our Defence forces.
+So, much more has yet to be done.

Now we have to concede one fact
that there are certain impediments. There
are certain slacks on account of which
our economy is a high-cost economy.
The Prime Minister has recently announc-
ed certain liberalisation policies. They
are with a view to make the industry
more competitive, to make the industry
to come up to the world standard. On the

one hand, there is a demand here
and that is a reasonable demand.
That was to earn more and more

foreign exchange. But that we can do
in case our industries are more competi-
tive and we come to the world standards.
All those progressive measures have been
introduced with this objective, I think
they should not be misunderstand. The
mover of the Resolution has misunder-
stood those progressive measures and has
come to the conclusion that the Govern-
ment is moving away from the socialistic
path, The Prime Minister has rightly
defined socialism. Socialism is to remove
the poverty of the people, to bring them
above the poverty lins, to produce more
in the country and enable the people to
get more by increasing their capacity to
purchase more. That is what our socia-
Hism means. We are not moving away
from socialisor; our socialism does not
mean that we bave to distribute the
poverty to some people.

SHRI BHADRESWAR TANTI: All
the industrial workers are living below the
poverty line...(Interruplions)

SHRI SUKH RAM : We are to re-
move the poverty. Chat is our Samajwad.

There were charges that we have
thrown open the doors to multi-nationals.
This also is wholly unfounded.

We are
tance to our

giving more impor-
research and deve-
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lopment within - the country and
we have expanded our activities and lots
of benefits havea accrued out of research
and development. But we cannot shut
our eyes to what is happening outisde in
the world. The technology has been
undergoing tremendous changes and if
there are technologies etc. outside in the
world which we can absorb and by which
we can update our technology within the
country, we can produce more and make
our industries more effective, there Is no
barm in purchasing technology from
outside the world.

There was one charge that the Governa
ment has got more than fifty per cent
shares 1n the private companies and they
are being allowed to run without any
hinderance. My friend should remember
one thing that equities are not held in
the name of the President of India.
Whatever surplus amount the financial
institutions have get, they do invest it in
the companies, while they do not interfere
in the management, if the management is-
doing well, they do interfere in the
management, if there are any problems,
I think that charge is also wholly unfoun-
ded.

There was a mention about the
accounts in the Sw'ss banks. That has,
been discussed and the Finance Minister
has made a detailed statement on the floor
of the House. I need not say apything
about it. We have expanded our activities
and lots of benefits have accrued out of
research and deve'opment. But we cannot
shut our eyes to what is happening outside
in the world. The technology has been
undergoing tremendous changes and if
there are techno'ogies etc. outside in the
world which we can absorb and by which
we can update our technology within the
country, we can produce more and make
our industries more effective, there is no
harm in purchasing technology from
outside the world.

There was one charge that the Govern-
ment has got more than fifty per cent
shares in the private companies and they
are not being allowed to run without asny
hinderance. My friend should remember
one thing that equities are not held in the
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name of the President of India. Whatever
surplus amount the financial inctitutions
have got, they do invest it in the
companies, but they do not interfere in
the management, if the management is
doing well, but they do interfere in the
management, if there are any problems.
I think that charge is also wholly unfoun-
ded.

There was & mention about the
accounts in the Swiss banks., That has
been discussed and the Finance Minister
has made a detailed statement on the
floor of the House. I need not say any-
thing about it.

In the end, I would say that the
mover of the Resolution made this
Resolution as a political stick instead of
making some useful suggestions which we
couid have noted and wouid have mple-
mented them. He has tried to prove and
has very cleverly used one sentence that
the distortions were 1ntroduced since 1980.
He has avoided the period ot Janta
regime so that it was oniy afier 1580. I
can tell him that there is no distortion 1n
the Industrial Resolution, 1 can tell you
with confidence that ali the liberalisation
policies that have been 1ntroduced are pot
only for the public sector, but for the
private sector too. We want that both
publre and private sectors should pertorm
efficiently and do well. Thereby we would
be able to generate more resources within
our own country and need not depend on
the external or internal borrowings.

One hon. member has said that we
are being influenced by the IMF authori-
ties because we have taken loans from
them. As you know, we did not take one
mullion and odd dollars of loam, 1n spite
of the fact that it was sanctioned, We are
not influenced by any authorty, howso-
ever high it may happen to be, even if
we have to suffer on account of that.
Our economic policies are independent,
aur domestic and foreign polictes are
independent and we have stood up well to
all pressures,

A point is made that we have bor.
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rowed substantial amounts thereby

burdening this nation with our borrowirngs.

I may tell you that our borrowings are

within the safe limit. In the entire Seventh

Five year Plan. the total contribution of:
foreign borrowing is nearly 6.5% to the

total outlay for 7th plan. Of the external

borrowings forms only 6.5 per cent, which

is within the safe limit.

I have tried to remove certain douhts,
expressed by the mover of this resolution.,
1 hope I have covered all the points that
he has raised. I have also tried to cover
the points raised by certain other members,
too. Certain point’s have been raised
with regard to implemention and other
connected issues, I have said that we
would do our best to remove any short-
falls or shortcomings. As you know Sir,
all these policies and programmes are
being imp'emented by the State Govern-
ments. We are always in touch with the
State Governments. We have now intro-
duced a system of monitoring so that
there is no laxity and there would be
better performance, by which the whole
nation may stand to gain.

With these remarks, I request the
mover of the resolution to withdraw his
resolution. Had he suggested certain
specific steps which would have made our
economy more efficient than what it is
today, I would have bad no hesitation in
accepting them. But he has just tried to
prove that this Government is inefficiens
and that we have drifited away from
soc alism, All this is8 who ly incorrect. I
hope he will withdraw his zesplution.

SHRI PIYUS TIRAKY : GCaa the
other resolution be moved today, after
this is over ?

MR. DEPUTY SPEAKER ; Thehoa
member can move his resolution after this
is over.

SHRI BHATTAM SRIRAMA
MURTY (Visakhapatnam) : He can
introduce his resolution, before I conclude

my speech.
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A& the outset, I shou!d thank all the
hom members who have participated in
this debate and made very valuable
contributions during the course of the
disenssion. Sir, for five days the hon.
members have discussed at length this
vory Iimportant subject of etonomic
palicies. Most of the members have
generally agreed with the spirit of my
Resolution, even though some of the
membess bave harboured doubts that it is

18. hrs.

politically motivated; I have the intention
to damage the image of the Government
and therefore I have brought this resolu-
tion. Some hon, Members have made
such inferences of that nature. Perhaps
rightly so because I am from (his part
of the House and they are from the other
side of the House. 1 have no objection if
Members atinibute motives. But let me
make it absolutely clear that when 1
moved this resolution] did is so in all
sincerity that there are aterrations,
rightly or wrorgly, willingly or otherwse,
due to various reasons and various
factors. This is not conducive for the
betterment of the society. This is not in
keep ng with the policies of the Congress
organisation. Even during the days of
freedom struggle, the:e were not the
policies which weie upheld by our found-
ing fathers of our Constitution. Therefore,
it is only with that interest I tried to bring
forward this resolution and without any
ulter.or motive and let me clarify my
position to the Minister. He said, he could
see through the game of this resclution. 1
expected that he would use better langu-
age. But anyway, does not matter.

New, Sir, the main observation of the
Minister is that my charge, that this
Gowvernment is pro-rich and anti-poor,
that the Government is always supporting
the rich and that its policies are so
attuned as to help the accumulation of
the riches in the bands of a few is mnot
correst. The Minister conveniently stated
that. I, bave produced certain statistics
inte:which he is not going. He only said,
after.all, the increase in the assets of the
top ten big business houses is to the tune
of 5 per cent to 6 per cent in the course
of last-five or- six - years, Neothing more.
He-hes.also given some ressons for it,
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such as the escalation in prices. Prices
bave increagsed. The cost ot lLving bas
increased. Therefore, their assets also
have increased. This is how he wanted to
Jusufy it. He has produced enough
justification. When I made this reierence
that there is accumulation of riches in the
hands of a few top big business houses, 1
have asked whether it is in pursuance of
your definite policy. You are doing it
because you wanted to do that, not because
in spite of you this 1s happening. That
was my siocerest feeling when I made
this charge. But now, when the Minister
came forward with the justification I am
convinced that he holds a proof for it. He
says that this 5 per cent to 6 per cent is
just a pittance. Previously, it used to be
100 per cent or so. Now, it is 40 ber cent
or so. That js the explanation just now
given by the Minister. Now my misgivings
are further strengthened. So let me give
some figures here. These are the figures
that 1 have produced. These are not out
of my hat. These are the figures which
are furmished to the House by the Govern-
ment themselves. Whatever figures were
furnished to the Lok Sabha, I am quoting
only from them by making a brief
reference to some of them relating to the
period between 1980-84. The Minister has
referred to the MRTP Act and thereaftes
how the ever.increasing prospenity of
these big business bouses is being contai-
ned. Now, the position is this, I am
referring to the figures of 1980 and 1984,
1 am referring to Thappar, the assets ip
1980 were Rs. 348 crores. In 984, they
went upto Rs. 689.35 crores. How much ig
it ? Is it 5 per cent per year or 6 por
cent per year ? Let me refer to Mafatlal,
It is Rs. 427.54 crores in the year...

SHRI SUKH RAM :
per year in real terms.

I said average:

SHRI BHATTAM SRIRAMA
MURTY : You have said, you went to
the average and left the real assets,

SHRI PIYUS TIRAKY : What: about
the income .of the labourers in real terms ?
In the light of the price rise, you bave
left it,
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SHRI BHATTAM SRIRAMA
MURTY : In the year 1984, from Rs. 427
crores, it went up to Rs. 786 crores. As
far as Singhania is concerned, from Rs
412 crores, it went upto Rs. 858 crores.
For instance, take Reliance. Before 1980,
it was not there. In 1980, its asset was
Rs. 166.33 crores; now in 1984, it was Rs,
672.97 crores. I cannot tell you all the
figures because I do not want to waste
the time of the House. I told you what
is happening and only I bring it to your
notice that this is the situation,

After all, what is the resolution ? It
reads as follows :

¢ Having regard to the p'anned
development of the country and
the realisation of the constitutio-
nal obligations, this House takes
serious note of the wrong econo-
mic policies being followed by
the Government and the distor-
tions introduczd in the earlier
policies which are Jeading to
increased concentration of
economic power...””

Whether it has increased concentration
of economic power or not is a point in
question. If it 18 so, then I am pointing
out that this is due to econom’'c power.
Therefore, whether your policies were
right or not in the past, you have to adopt
in future such policies as would improve
the situation,.as would contain the growth
of monopoly houses. That is all my
observation; that is what I plead for and
nothing more. And why do you take an
objection to this ?

He was making a reference to multi-
nationals and saying that they are cor-
permmg all the concessions. The hon.
Minister said that this is not correct. It
is a mixed economy and it is bound to be
there if the public sector is there. As long
as there is a mixed economy, all sort of
people will be there, etc. and therefore
we cannot say that multi-nationals are
cornering or the big business houses are

ring all the benefits. My specific cha-
rge was this : all the benefits which are in-
gended for the small scale sector are now
pow being cornered by the big business hou-
#es inclading multi-nationals. I have quoted
sxamples. Is is & fact or is
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it not a fact ? You [kindly
look into yourown policies and facts of
the case and see how things are happe-
ning. If it is a fact, then try to rectify it
try to improve the situation, Let the small
scale sector people survive, live. In the
name of small scale sector. the big people
are entering in the small scale sector; big
fish is eating the small fish. These people
are left with nothing; they are now star-
ving. The number of small scale units is
increasing; yes, they have increased be-
cause of big shots which are now coming
into the small scale sector. Therefore, the
pumber is increasing, Just because the
number is increasing, it does not mean
that the small scale sector, smaller people
are being benefitted. Kindly do consider
whether it is a fact or nota fact that
big business people, multi-nationals are
entering 1nto the sma'l scale sector. I have
given a number of cases, a namber of
instances, a number of areas where they
have entered into the picture. Now, I do
not propose to cover the entire thing
because 1t may take more time of the
House also which is not my purpose.
Therefore, kindly do consider this and
this is not proper now.

At this stage - may I make a reference
to the sewing mach’ne. This is a reserved
item —an item reserved for the small scale
sector. There is an Indian Sewing Machine
Co. Ltd., an affiliate of the Singal Com-
pany, US. Why should a multi-national
come here ? This was promoted by whom?”
This was promoted by the National Small
Scale Industries Corporation, a Govern-
ment of India Undertaking. To produce
a single machine you want a multi-national
to come and help you. Is this the way in
which your policy sbould be so shaped,
so formulated ? The written answer given
is that the time and effort required to
compile the information sought for will
not be commensurate with the results
likely to be achieved. They are not in-
terested in collecting the information, They
give money It is concerned by the private
sector people. They are able to enjoy
that money. But when we want details,
information is not given. They do not
tell us. What are we to do ?

For more than 50 per cent of theit
capital money is coming from Governmenl
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sources. The Minister has slightly touched
upon the subject. I am not quoting all
the figures. 1 do not want to take
time of the House, 60 per cent, 70 per
cent, 72 per cent, 74 per cent., 82 per cent
this is the Government money in private
companies. Details are given in the past
and they are not disputed. He says that
they are doing all right. As and when
Government wants to do something, it
can look into the matter. But it has
allowed them. Let us assume for a minute
that there is some justification, some
rationale behind them that.

But now let me refer to another as-
pect. There are ceriain companies in
which Government also has some shares.
When Government shares come
down, become less than 50 per cent,
then what is happening ? Here is a ques-
tion— Government companies which have
been converted into non.government
companies since 1970. The reply is this.
If it is reduced to less than 51 per cent in
any company, that company is converted
into non-government company under
section 617 of the Companies Act of 1956
automatically, If it is less than 50 per
cent, automatically it is a non-government
company. If you have got more than 50
per cent, automatically you keep quet ;
you allow them to take decisions. You
consider that. Is that all right ? I am not
charging anything. But such a situation
is there. Am I charging that you have
done this ? No, it is not my intention.
I want that this should be corrected; these
distortions should be corrected.

Another aspect in which the Minister
has spoken is about the high technology.
I want to mention that Eicher Motors
have collaboration with Mitsuibishi of
Japan. And there are four companies. Swa.
raj Mazda is having collaboration with Ma-
zda; DCM Toyota with Toyta and Allwyn
Nissan with Nissan. These four compa-
nles have entered into collaboration
agreements with four different Japanese
companies, each giving them equity parti-
cipation. Instead of purchasing the
technology at one go, we are
paying four times for it. In the process
we have also committed ourselves for
paying dividents to the Japanese com-
panies in all the four automobile com-
panies, It is helpful ? It is good for the
country ? Kindly examine it.
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I would like to mention another thing.
In garments, cosmetics, watches, artificial
flowers, sports caps, scissors, toys, do you
want any technological import 7 Why are
you having arrangements with others from
abrocad ? We have brought technology even
in low priority and low technology areas.
This once again resulted in loss of pre-
cious foreign exchange. Kindly do avoid
that. Hereafter do not repeat this, This
is my humble submission. Items like
cement, ceramic tiles, sugar machinery
are some of the items where foreign tech-
nology was hitherto considered highly
undesirable and improper.

Now I would like to frankly ask, why
should the NSIC join hands with a multi-
national company ? Does it not have the
necessary expertise to undertake this acti-
vity ? Do you want the multi-national to
come here to sell sewing machines in this
country ? This is wrong. 1 take objection
for that.

SHRI SUKH RAM: I may clarify
one point, There is an Advisory Committee
which advises the Government, from time
to time about which items should be in-
cluded in the list for the small scale sector
and which should be excluded and on the
advice— it is & continuous process - some
items are reserved and some are taken out
of it and there are criteria fixed for that
also.

And, as regards the multi-nationals,
there may be certain cases out of the 14
lakb units a few hundred have been set up
by the multi-nationals. Now the Comm.tteé
have made a recommendation and on the
basis of that they are to be de-registered.

SHRI BHATTAM SRIRAMA

MURTY : 1 thank you.

SHRI C. JANGA REDDY (Hanam-
konda) : Why are you encouraging the
multi-nationals ?

MR. DEPUTY SPEAKER: He is

telling that there are some things reserved;
now they are going to be de-reserved.

SHRI C. JANGA REDDY : Wha&
has the Advisory Committee to do ? What
advice do they give ?
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SHRI BHATTAM SRIRAMA MUR-
TY : Let me bope that the Goverament
‘is going to coneider, re-examine, review
the matter either through the bodies, the
coasuMative committee or some other
body which he has referred to and there-
fore try to improve remedy the situation
or improve the situation. That is all I anti-
cipate.

But in this connection I would like to
forther bring to the notice of the Minister,
the worst part of it is this, that the com-
plete management and control of the
company which is floated by the National
Small Scale Industries Corporation was
feft to the hands of the multi-nationals,
the U.S. multi-nationals. They are not
exercising any right. power or authority
over this. This is still more unfortunate.
And 30 this aspect has got to be taken
into consideration by the policy makers

Now, let me refer to tooth paste, Col-
gate, Do you want the multi-national to
come here in this country 7 Should they
continve: for ever ? For all times to
come ? But have they effectively. actually
themselves directly undertaken the entire
working ? The work is being done by the
smaller people. After all the brand name
is given. They have not obtained the
licence, I may humbly submit to the
Chair. No licence was given, no installed
capacity was there but 60 lakh tooth
brushes are sold by th= company. Rs.
12.84 crores or about Rs. 13 crores ! .The
trick is found out. Willing small manu-
facturers give them the material. They get
together the entire production, put their
stamp and there is Colgate. Multi-nationals
are being benefited. Do yon want tooth
paste to be manufactured by the multi-
national here ?

The Britannia Industries —I want to
make a reference to that also. Small
biscuits —bread and butter. Bread ? You
want this pfoduct ? You want the multi-
national to come here in this country for
producing your bread? You want to
touch the stomach of these people of the
small scale sector® ?

Again Bata India Limited, and similar
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Other things. There are umptewn /da
number. PFor want of time I will not be
able to touch all of them. I do notpropess
to do that at all. So, here, I want to
make a reference to the reply givea by
the Munister in this Howuse.

I wanted to know, which are the
private sector industrial undertakings,
public financial institutions, State level
industrial corporations, the Governmeat
nationalised banks etc., holding 25 per
cent or more of equity capital. That was
the question. But they are entering into
that. About 324 foreign companits are
now operating in this country. Is it
good ? Does the Minister welcome it ?
Before I conclude, may I make a reference
here. I want to draw the attention -of the
Minister to the Resolution passed by the
All India Congress Committee in the year
19-8 by a committee called the Nehru
Committee. The Nehru Committee of
the AICC said that in respect of the ex-
isting undertakings, the process of transfer
from private to public ownership should
commence after a period of five
years. This Resolution was passed in the
year 1948. Kindly look into this paper
of the AICC whether it a forged docu-
ment or something else which 1 am com-
menting. So, this is the decision. This
is our history, this is our legacy, these
are our traditions. Why do you forget
them ? Thisis whatI am urgipg now.
The first Five Year P1 n document contains
this pariicular paragraph and I am refert-
ing toa few sentences : <One comes to
the inevitable conclusion that a rapid ex-
pansion of the economic and social
responsibi'itics of the State will alone be
capable of satisfying the legitimate ex-
pectations of the people, This means
progressive widening of public sector amd
reorientation of private sector 18 the need
of the planned economy.”” It says, “Pro-
gressive widening of the public’ seator. It
is not reducing, it is not privatisation, - it
is not liberalisation It talked of something
else. Bat that is not done, Aad -now
the Minister has said.. (Inrerrupsions)

MR. DEPUTY SPEAKER :
wind up now.

Pitase



305 _ Resl. Re. Ecomomic

SHRI BHATTAM SRIMAMA
MURTY : Excuse me, Sir, about 30
Members have spoken and the Minister
has also taken so much of time. I will
have to drive home a few points.

MR, DEPUTY SPEAKER : You had
initiated it and now also you have taken
lot of time,

SHRI BHATTAM SRIRAMA
MURTY : In the next about five minutes
I sm going to conclude. Sir, the Minister
has rightly said that there is scope under
the Industrial Policy Resolution, 1956 for
private enterprises also to come into the
core sector. I would like to bring to the
notice of the Minister that it is again very
cleary laid down here : “Whenever coop-
eration with private enterprise is necessary
the State will ensure either through majo-
rity participation in the capital or other-
wise that it has the requisite powers to
guide the policy and control the opera-
tions of the undertaking.”” 1In an extra-
ordinary situation, in extreme contingen-
cies you can resort to this provision.
You can get absolute control over them,
But is it what you are doing in various
power units where you are collaborating
with the private sector, which you are
handing over 7 Now the main sentence is

_this : “In the first category will be the
industries, the future development of which
will be the exclusive responsibility of the
State.”” It is their own responsibility, Tt
is their exclusive responsibility. The hon.
Minister in charge of Defence production
for some time, therefore, says: ‘I was
also responsible for a decision at that
time’. Maybe he is right. I expect, if
not immediately, at least even later, a
little more clarification on this. 1 have
got it with me. 1 have noted it down.
On 22nd May, 1986, the Defence Ministry
stated that it recently informed their
employees’ union leaders that as many as
geventeen items of defence production
have been offloaded to private sector.
Items of ‘defence production’. This is
the word used, somebody .said it is gar-

ments. It is something different. What
are the detalls ?

MR. DEPUTY SPEAKER : You
finish now.
.  SHRI BHATTAM SRIRAMA
MURTY :1 am concluding, Sir. Now he
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says, even he wants the big business
magnates to preside over the business of
the public sector because they have
got the expertise and all that. Therefore,
he justified the appointment of Mr. Ratan

Tata on th. Air India and perhaps
of Mr. Rahul Bajaj also on
the Indian Airlines. This point

was sufficiently discussed in the House in
the past. The Minister perhaps is not
aware of that. They introduced even
those people whose antecedents were not
looked in'o, who were considered to be
economic offenders. Even those people
are being appointed here. This is not
conducive to any helpful progress of the
country, of the State. Therefore, Sir,
now before I conclude, I would like to
read out my Resolution. The Resolution
is I'ke this. There is an increased con-
centration of economic power., I do
believe that there is an increased concen-
tration of ecnomic power widening
the gulf between the rich and
the poor and it is widening more and

more. It is ever increasing. There are
areas of apprehension. There are areas
where prosperity there and

development is there. But in the rural
areas and 1n the villages for the last so
many years there is no development, no
drinking water, no school and other
basic facilities are not at all provided.
Large masses in the rural areas are
suffering. The striking disparity is that
there are areas having developed and
there are under-developed areas. Regional
imbalances are there. Between the urbant
arcas and the rural arcas, there are vas
disparities and this thing should go. There
may be a few rich in the villages. But as
far as rural areas are concerned, there is a
ceiling of income. But as far as urban
sectors are concerned, you have not put
ceiling. Could you put ceiling on the
income of the urban elites 7 Could ever
think of it ? You are not able to do that.
Could you imagine that? The in-
come of the persons in the urban areas
should be within a particular range, say
1:20 or 1:30. Could you do that ? Could
you think of that ? If you want that the
disparities should go and bring in equality
of income according to the work each one
does, then some tangible effort and some
sincere effort should be made, I would
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therefore request the hon. Minister and
the Goverrment to examine this and adopt
such policies which will rzaliy be helpful
for the socio-conomic progress of the
country. Thank you.

MR. DEPUTY SPEAKER : Mr.
Bhattam Srirama Murty, are you with-
drawing your Resolution ?

SHRI1 BHATTAM
MURTY : No, Sir.

SRIRAMA

MR. DEPUTY SPEAKER : Then I
will put the Resolution to the vote of the
House. The question is :

«Having regard to the plan.
ned development of the country
and the realisation of the con-
stitutional obligations, this House
takes serious note of the wrong
economic policies being followed
by the Government and the
distortions  introduced in the
earlier policies which are {eading
to iIncreased concentration of
economic power, widening the
gulf between rich and the poor
and threatening the economic
independence of the country by
increasingly relying on foreign
sources., and calls upon the
Central  Government to take
immediate steps to—

(i) correct the distortions intro-
duced into the Industrial
Policy since 1980;

(ii) give public sector its due
place as envisaged in the
Industrial Policy Resolution,
19586,

(iii) curb monopolistic trend and
reduce  concentration  of
economic power;

(iv) protect the small scale sector
from the onslaught of the
big business and multina-
tionals; and

APRIL 16, 1987
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(v) stop the avoidable depend-
ence on foreign techpology
and capital and support the
ind'genous R&D efforts and
techuological capabilities.”

*¥The motion was negatived,

18.29 hrs.

RESOLUTION RE: MEASURES
FOR UPLIFTMENT OF TRIBAL
PEOPLE
[English)

MR. DEPUTY SPEAKER: Tke
House will now take up the Resolution by
Shri Dileep Singh Bhuria regarding
measures for upliftment of tribal people.
Before we proceed with the resolution,

*The following amendments moved by
the late Shri Mool Chand Daga on 28
November 1986, were deemed to have
been negatived under the Direction issued
by the Speaker :—

1. That In the resolution,—
after <obligations”  insert
‘‘and available resources”

2. Thatin the resolution,—
omit < wrong’

3. That In the resolution,—
for «threatening the econo.

mic independence of the
country”’
substitute  <delaying the

economic self-reliaace”

4. That in the
(V)»—
add at the end—

resolution, in part

«and such collaboration
agreements be entered
into which may provide for

cffective steps to be taken to
update the modern techology in
the field of variety, quality apd
production cost of products with
special emphasis on the develop-
ment of rural industries.”
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we have to fix time for discussion on thils
resolution. Shall we fix two hours ?

SHRI K.D SULTANPURI (Shimla) :
We can allot 10 hours.

MR. DEPUTY SPEAKER: We will
allot two hours now, If mnecessary, we
can extend the time. Now, Shri Dileep
Singh Bhuria may speak on his resolution.

[Translation]

SHRI DILEEP SINGH BHURIA
(Yhabua) : Mr. Deputy Speaker, I beg to
move that— “This House expresses its
concern over the continued backwardness
of triba] people in the country even after
thirty-nine years of independence and in
order to prevent their exploitation and
uplift them economically, socially, cultu-
rally and educationally, recommends to the
Government to —

(1) take necessary measures for pro-
per and effective implementation
of various tribal weifare schemes
in tribal regions;

(2) open more schools and adult
education centres ip the tribal
regions;

{3) give priority in employment to
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tribal people in various Govern-
ment developmental schemes
viz, construction and other works
undertaken through the Depart-
ments of Irrigation, Public Works
Forest Development, Public
Health and Rural Engineering,
etc. in tribal regions; and

(4) purchase their forest-produce at
reasonable prices.”

Mr. Deputy Speaker, Sir, I would
particularly like to convey my thanks to
you for allowing me to move this resolu-

tion. I have to say alot of things on
it.

The Government of India and the
State Governments have {introduced a
pumber of welfare schemes in the tribal
areas. Crores of rupces have been spent
on it. But as we have not been able to
achieve concrete results, the tribals are
facing the problem of acute poverty,
unemployment and their exploitation is
going on. Under such condition it has
become a matter of concern for the
conntry.

18.30 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, A.pril 20
198. IChalira 30, 1909 (Saka),





